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LOK SABHA DEBATES 

LOKSABHA 

Wednesday, March 15, 1989lPhalguna 24, 
1910 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chai~ 

ORAL ANSWERS TO QUESTIONS 

[English] 

Felling of Eucalyptus and other Tr8es 
in Deihl 

*286. DR. G. VUA VA RAMA RAO: Will 
the Minister of ENVIRONMENT OF FOR-
ESTS be pleased to state: 

(a) the number of Eucalyptus and other 
trees felled in Delhi dUring the last three 
months and the reasons therefor; 

(b) the trees planted in those places to 
compensate the loss of trees felled; and 

(c) the other steps taken by Govern-
ment to prevent depletion of the greenery in 
Delhi? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) to 
(c). A statement is given below. 

STATEMENT 

(a) The Municipal Corporation of Delhi 
have reported that 1823 eucalyptus and 
other trees have been felled in Delhi during 
the last three months. The reasons given for 

felling are as follows:-

(i) Ageing of trees. 

(ii) Prevalence of a disease called 
Gummosis. 

(iii) Dangerous to human life. 

(iv) Affecting road widening or other 
construction activities. 

(v) Interference with overhead high 
tension electric lines. 

(b) Over 60 lakhs trees have been 
planted in the Union Territory of Delhi so far 
during 1988-89 including 6.22lakhs trees by 
the Municipal Corporation of Delhi. 

(c) The following steps have been taken 
by Delhi Administration to prevent deptetion 
of greenery in Delhi:-

(i) Trees are being cut at ground 
level so that these may sprout 
again. 

(ji) Efforts are being made to p~nt 
large number of trees on barHtn 
and waste lands and also in 
water logged areas. 

(,',) No green trees can be cut with-
out the prior approval of Lt. 
Governor. 

(iv) Framing of rules to regulate the 
cutting of trees of Delhi is under 
consideration of Delhi Admini-
stration. 

(v) A standing committee has been 
constituted by the Delhi Admini-
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stration to advise the Lt. Gover-
nor on aU matters relating to fell-
ing of trees. 

DR. G. VIJAYA RAMA RAO: We have 
been advocating for greenery from Delhi to a 
village level, because it is closely related to 
ecological balance. Recently, a number of 
trees have been cut 10 Delhi. What are the 
reasons to go in for this new type of planta-
tion? What is the present new knowledge 
which has prompted you to cut these trees? 
What are the proposed new species of trees 
planned for In place of these trees? How long 
will they tuke to cover up the depleted area? 

SHRI Z.R. ANSARI: I have Identified 
the reasons in my statement for cutting these 
trees-which I have laid on the Table of the 
House. If the han. Member IS interested, I 
may read out those reasons They are as 
follows: 

"(i) Ageing of trees 

(ii) Prevalence of a disease called 
Gummosis. 

(iii) Dangerous to human life. 

(iv) Affecting road widening or other 
construction actIVities. 

(v) Interference with overhead high 
tension electnc lines. It 

As far as the question of maintaining green-
ery in Deihl is concerned, many steps have 
been taken over a period of time. In the year 
, 988·89 11sert, 60 lakhs treos have been 
fJlanted in the Union Tel rttory of Deihl, out of 
which 6.22lakhs trees have been planted by 
the Municipal Corporation of Delhi. These 
steps have been taken in order to make 
Delhi more green; and only some trees have 
been cut because of these reasons. 

OR. G. VIJAYA RAMA RAO. May I 
know whether the Eucalyptus wood was 
being used earlier as raw-material for Euca-
lyptus oil and also In the manufacture of 
Rayon; if so, what. is the value of foreign 

exchange we are getting; and what is the 
alternative in future in the manufadure of 
Rayon? 

SHRIZ.A. ANSARI: lamsorry.lcannot 
reply to the question on foreign exchange 
portion. There are many uses of Eucalyptus 
trees. It has much use in many medicines 
and other things. The Eucalyptus trees can 
be used as a raw·material for paper industry. 
The recent development has shown that 
Eucalyptus trees can also be used as timber 
for the manufacture of furniture. 

SHRI AJA Y MUSHRAN: The hon. 
Minister has stated that some oftha reasons 
for destruction of greenery in Delhi have 
been the cutting of trees, ageing of trees. For 
the last ten years, we are implementing the 
programme of increasing greenery all over 
the country. He has also said that one of the 
methods to combat destruction of greenery 
IS planting of trees. It is a well-known fact to 
the han. Minister as well as to anybody, who 
IS not a Minister, that the planting of trees is 
not enough; actually. it is only the first 
method. Will the hon. Minister categorically 
assure that he will consider establishing an 
ecological battalion out of ex-Servicemen, 
for Delhi, as is done in Himachal Pradesh, 
who will handle not only planting of trees but 
also looking after those trees and after a 
particular period of time, say one or two 
years, handing over of these trees to those 
non-government bodies of people living 
around that area to further look after the 
trees, because only planting of the trees is 
not enough? 

SHRI Z.A. ANSARI: This is a sugges· 
tion for consideration. 

Setting up of Nationallnstitule of 
Naturopathy 

-287. DR. A.K. PATEL: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether a National Institute of 
Naturopathy is being set up~in Pune; and 
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(b) if so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR! SAROJ KHAPARDE): 
(0) Yes, Sir. 

(b) The proposed National Institute of 
Naturopathy at Pune is being set up to pro-
vide facilities tor research in all aspects of 
Naturop:Jthy and to impart education and 
training in the field of Naturopathy. 

DR. A.K. PATEL: For the treatment of 
human ailments there are various 'pathies' 
and naturopathy is one of the 'pathies'. 
Nowadays allopathy which is the main line of 
treatm~nt is becoming very costly day by day 
and peoplE! expect cheaper and better treat-
ment. N,:lturop3thy is an old science. I want 
to know from the han. MInister what steps 
the Government wants to take for the devel-
opment at naturopathy. I want il categoricill 
reply. 

KUMARI SAROJ KHAPAROE: Wher-
ever n~turop()thy treatment is there, wtlOSO-
ever IS coming forward to strengthen, the 
Government is givIng a lot of attention and IS 

helping them. 

DR. A.K. PATEL: What is the amount of 
money 01 ~en to the institution in Pune for the 
developmont of naturopathy? 

KUMARI SAROJ KHAPARDE: I would 
like to mention here that for naturopathy as 
a whole In the country, there are two col-
leges. On~ is tho Gandhi Natuf e Cure Col-
lege, Hyderabad and the other is the Na-
tional College of Naturcpilthy. And about the 
Pune InStitute, the han. MembE'r asked how 
much financial assistance the Mlnistl y has 
gIven. Till today we have gIven an ;)mount of 
Rs. 28 bkhs to the Pune Institute of 
Naturopathy. 

SHHI C.P. THAKUR: Th~ hon. Member 
has just now said thnt thert~ are man)' pClth-
ies flourishing in India. t would like 10 know 
from the hon. Minister whether thE: Govern-
ment is attempting to a~sess the relative 

merits of the different pathies, like Ayurveda, 
Sidhi, Naturopathy t Electropathy I Else-
trohomoeopathy and so on. India is a poor 
country and cannot afford to waste its re-
sources on all the pathies. 

KUMAR I SAROJ KHAPARDE: The 
hon. Member has raised a very important 
and serious question about the various path-
ies as such in the country. I would like to say 
that the Government is encouraging all the 
pathies in the country. 

SHRI M. RAGHUMA REDDY: Sir, 
Naturopathy is the oldest one in our country. 
As we know, old is gold. May I knowfrom the 
hon. Minister, how much allocation is being 
made every year for the development of 
Naturopathy; which are the States having 
Institutes of Naturopathy; whether their is an 
Institute in Hyderabad, and if so how much 
amount is being allotted yearly. I want the 
details thereof. 

KUMARI SAROJ KHAPARDE: Sir, 
there are two Colleges, one Gandhi Nature 
Cure College, Hyderabad and the other 
National College of Naturopathy and Re-
search, Lucknow. The Gandhi Nature Cure 
College, Hyderabad was previously entitled 
to a grant of fifty per cent of the admissible 
expenditure. Since this Institute has been 
taken over by the Andhra Pradesh Govern-
ment with effect from 1 st May, 1987, no 
grants are release beyond 1986-87, we 
have not given any financial assistance. 

SHRI M. RAGHUMA REDDY: Sir, the 
Minister has replied to half of my question. 
She has not answered the other part of my 
question. 

Report of Voluntary Health Association 
of India on Kala-azar 

-288. SHRI P.R. KUMARAMANGA· 
LAM: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government are aware of 
the repor1 prepared by the Voluntary Health 
Association of India on Kala-azar and If so, 
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the salient features thereof; 

(b) whether Government have finalised 
Its Action Plan to meet the emerging threat of 
Kala-azar in the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (c). A statement is given below. 

STATEMENT 

Tho Government has seen the Report 
on Kala-azar prepared by the Voluntary 
Health Association of India. 

The important aspects covered in the 
report are:-

natural history and epidemlol· 
ogy. 

Reasons tor resurgence. 

affected dlstllclS In Bihar and 
Wast Bengnl 

inadequacy of dlD.gnostlc Clnd 
treatment facilities 

measures for prevention and 
control of disease and treatment 
of cases. 

The Action Plan for control of Kala·azar 
envisages: 

interruption of trans nils sIan 
through insec.;ticldal spraying. 

early diagno51s and treatnwnt of 
Kala·azar ca~es 

Health education 

SHRJ P.R. KUMARAMANGALAM: Mr. 
Speaker, Sir, the statement in Itself reveals 
that all that has been done IS giving an 
extract of the rspan. which has been placed 

on the Table ofthe Houss, to the extent what 
the Action Plan for control of Kala-azar 
envisages. It is one of the most deadly dis-
eases, which affect the poor of the nation 
and has affected over twenty Districts in 
Bengal and Bihar. It has a cycle. What they 
have said is, the Action Plan for control of 
Kala-azar envisages: interruption of trans-
mission through insecticidal spraying; early 
diagnosis and treatment of Kala-azar cases 
and Health education. These are the three 
points that are raised as to how it can be 
controlled. Whether they have prepared the 
Action Plan, I have serious doubts. Mr. 
Speaker Sir, I would like to know whether 
they have estimated the number of cases in 
the country and what is the estimated 
amount of Sodium Antimony Glucomate, 
which is used or the alternative Pentamydin 
to treat the cases and whether they have 
arranged for the supply of the same. 

KUMARI SAROJ KHAPARDE: Sir, the 
han. Member is very much doubtful about 
the Action Plan of the Government. I just 
would like to mention here that the Action 
Plan was prepared involving an expenditure 
of Rs. 60.280 crores. The Planning Commis-
sion was requested to treat the implementa-
tion of K~I8.-azar programme, as a Centrally 
Sponsored Plan programme. The Planning 
Commission has informed that the Kala-
azar Contlol Programme may be continued 
as per the existing manner dUring the year 
1989·90 under National Malaria Eradication 
Progr amme. Sir, regarding the import of the 
drug Pentamydln - of course it is a very 
expensive medicine which is imported - we 
are trying our level best to make it available 
for this kind of treatment In the country. 

SHRI P.R. KUMARAMANGALAM: Mr. 
Speaker Sir, I think the reply indicates that 
the Planning Commission is not interested in 
reducing the deaths or eradicating the dis-
ease-if they are gOing to treat it as a part of 
the normal Malaria programme. It is literally 
one of the deadly fevers that we have seen 
and it is shocking to see this kind of attitude 
on the part of the Government. I would like to 
know specifically whether the Government 
is serious about handling this. Or, is it going 
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to pass it as one of the Planning 
Commission's refusals and therefore, they 
cannot do anything? Pentamydin may be a 
costly drug which is imported. But is the life 
cheap? That is the question I would like to 
ask the han. Minister. Does the Minister feel 
that the value of the drug is more important 
or the Balance of Payments is more imporp 

tant than life in India? I would like to know 
whether they have formed a National Kala-
azar Control Programme and whether that is 
the action plan which the han. MinIster re-
ferred to in this House just now and whether 
Rs. 60 and odd crores which they had ear-
marked has actually been allotted or 
whether the plan has now been dropped 
because of the Planning CommIssion's rec-
ommendations. I presume that the han. 
Minister would not reply saying that she is 
helpless becauso of the Planning Commis-
sion. 

KUMARI SAROJ KHAPARDE: Re-
garding Kala-azar control programme, the 
Government has already given Rs. 1 crore. 
W.a have given Rs. 50 lakhs to Bihar ... 

SHRI P.R. KUMARAMANGALAM: 
This IS totally inadequate. They have allotted 
Rs. 50 lakhs when they themselves have 
made a plogramme of Rs. 60 crores. May I 

request your intervention at least to tell the 
han. Minister to treat it more seriously be-
cause people are dying of black fever. 

KUMARI SAROJ KHAPARDE: We 
have got financial constraints and in the 
Eighth Plan we will definitely include some-
thing more for that. 

SHRI P.R. KUMARAMANGALAM: 
think, it is a shame and some strictures must 
be passed. 

Fel Godowns 

*290. DR. PHULRENU GUHA: Will the 
Minister of FOOD AND CIVil SUPPLIES be 
pleased to state: 

(a) the number of Food Corporation of 
India godowns in the country, State-wise; 
and 

(b) whether there is any proposal to 
construct more godowns, if so, the details 
thereof, State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRI D.L. BAITHA): (a) and (b). A 
statement is given below. 
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DR. PHULRENU GUHA: It is stated in 
the answer that a capacity of 2.18 lakh 
tonnes is proposed to be oonstructed by the 
Corporation. I would like to know as to when 
the proposed construction will be started 
and when will it be finished? 

SHRI D.L. BAITHA: The total capacity 
which is going to be constructed will depend 
upon many factors. At some places. the 
process of acquisition of land is taking place 
and at several other places the construction 
is in the process. Therefore I a definite date 
cannot be given. 

DR. PHULRENU GUHA: A large quan-
tity of paddy and wheat is seen lying in open 
areas in different parts of the country be-
cause of shortage of godowns. Will all the 
procured paddy and wheat be accommo-
dated after the construction of new 
godowns? Is there proper arrangement to 
bring paddy and wheat to godowns from 
different areas in time? I mention particularly 
'intima'. 

SHRI D.l. BAITHA: It is not a fact that 
paddy and wheat are lying in the open space 
without any cover or shelter. We assure that 
there will be sufficient accommodation and it 
is still available. There is sufficient capacity 
and there is no shortage of capacity. 

SHRI E. AVYAPU REDDY: Mr. 
Speaker, Sir, the Minister has statod in his 
reply that they are proposing to construct 
some more godowns to the capacity of 2.9 
lakhs and odd tonnes. This expansion is 
likely to take place and is in the process of 
taking place. Is the hon. Minister aware that 
the Fel is dehiring a number of godowns 
which were already constructed in Andhra 
Pradesh and Tamil Nadu in spite of the 
protests and in spite of the representations 
made by the hone Members from Tamil Nadu 
and from Andhra Pradesh? I would like to 
know why dehiring of godowns of the Fel is 
taking place in Andhra Pradesh and Tamil 
Nadu. 

SHRJ D.L. BAITHA: Sir. there are 
places where we do not need any capacity. 

We have our own capacity, idle capacity 
avaHable. So, in the interest of econdmising 
our expenditure, we are dehiring the 
godowns. But at other places where there is 
no accommodation available. we are con-
structing our own godowns. So, n depends 
on the need of the place. 

SHRI SRIBALLAV PANIGRAHI: Sir, 
the shortage of godowns in some places 
leads to distress sale of paddy, etc. as in 
Orissa. So, I would like to know whether in 
some places the Fel is hiring private 
godowns and if so, what is the amount in-
volved. The han. Minister has said that they 
are dehiring, but I know that at some places 
they are hiring also. They are taking private 
godowns on rent. So, they have .three types 
of godowns. They have their own capacity, 
they are dehiring the godowns and they are 
also hiring private godowns. I would like to 
know what is the amount they are spending 
on rent by hiring private godowns. In places 
where there is shortage of godowns, as in 
Orissa, and what steps are being taken to 
construct new godowns, particularly in Hira-
kud area. 

SHRI D.L. BAITHA: Sir. so far as the 
particular place is concerned. I require a 
separate notice for that. 

SHAI THAMPAN THOMAS: Sir, in the 
answer, about Kerala what is mentioned is 
that 35 godowns are there which are already 
constructed capacity under construction is 
'Nil', capacity to be augmented is 35, and the 
total capacity also is 35. So. it is static. 
Though the Corporation has proposed to 
construct 35 godowns, they have not started 
the construction of any godown. Specifically 
in my constituency. I know that Tiruvalla is a 
place where the survey was made and every 
arrangement was made for the construction 
of a godown. In a State like ·Kerala where 
statutory rationing is imposed, it is the duty of 
the State Government to sell these items by 
procuring them from the Fel and the Fel has 
to supply these items. Karala is a deficit 
State. For forty-eight per cent of our require-
ment we have to depend on other States and 
Fel has to play an important role in that. But 
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I am sorry to see that the number of godowns 
already constructed is 35, number proposed 
to be constructed is 35, but no construction 
has started so far as per the statement itself. 
So. I would like to know when they propose 
to start the ronstruclion of godowns pro-
posed to be constructed in Kerala, espe-
ciany in my constituency. 

SHRI D.l. BAITHA: Sir, this is ageneral 
question. For a particular place I require a 
separate notice. 

Pollution in Yamuna 

·292. SHRI H.N. NAf\4JE GOWDAt: 
SHRI BANWARI LAl PURO-

HIT: 

\lJiIl the Minister of ENVIRONME NT 
AND FORESTS be ploased to state. 

(a) whether due to increase in popula-
tion as well as mushroom growth of un-
authorised satellite colonies in and around 
Delhi, the Yamuna is turntng Into a sewer as 
reported In "The Indian Express" dated 20 
F Gbruary. 1989~ 

(b) If so. the details of the Schemes 
drawn up for the prevention and control of 
waler pollution in Yamuna: and 

(c) the progress made in the implemen-
tation of the schemes so far? 

THE MINISTER OF ENVIRONt~ENT 
AND FORESTS (SHRIZ.R. ANSARI): (a) to 
(c). A statement IS given below. 

STATEMENT 

(a) The Yamuna river in Delhi is 
highly polluted mainly due to 
domestic wastewater discharge. 

(b) A number of schemes has been 
taken up for the preventIOn and 
control of pollution ot the 
Yamuna. The details are as fol· 
lows: 

Oral Answers 20 

(i) Schemes for construction! 
augmentation of sewage 
treatment plants for treat-
ment of domestic wastes. 

(ii) Schemes for laying of sew-
ers, their repair and mainte-
nance. 

(iii) Schemes for trapping of 
sullage from the major 
drains out-falling into the 
Yamuna to reduce pollution 
load. 

(iv) Schemes for construction of 
sewage pumping stations 
for pumping sewage into 
treatment plants. 

(v) Steps for control of indus-
trial pollution to prevent ef-
fluent discharge into the 
river. 

(c) The progress in implementation 
of these schemes during the 
Seventh Plan period is as fol-
lows. 

(i) Works for augmentation of 
the capacity of sewage 
treatment plants at Ke-
shopur and Rithala by 70 
MGD are to be completed 
by the end of 1989. A 
scheme for renovation and 
augmentation of the Coro-
nation Pillar treatment plant 
has been sanctioned. 

(ii) Oxidation ponds have been 
provided at the tail end of 3 
drains. 

(iii) Branch sewers for diversion 
of wastewater away from 
the Yamuna have been laid. 

(iv) Desilting of trunk sewers 
has been taken up on a 
major scale to increase their 
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carrying capadty. 23 ·ma-
chines have been mobilised 
for cleaning of vanous trunk 
sewers. 

(v) Sullage from 7 major drains 
out-falling IOto the Yamuna 
has been trapped into trunk 
sewers. Sullage from 3 
drains has been substan-
tially trapped at source it-
self. 

(vi) Two major pumping sta-
tions at Rohini and Haid-
erpuri have been completed 
and commissioned. Work in 
respect of Jagriti Pumping 
station at Shahdara is 
nearly complete. Work for 
setting of three major pump· 
ing stations at Mansnrovar 
Park, Aruna Nagar and 
Geeta Colony has started. 
Work of setting up a sewage 
pumping station at Avantika 
is in progress. 

(vii) Steps taken to control in-
dustrial pollution Include the 
following: 

1. Action to set up a com-
mon Effluent Treat-
ment Plant at Wazirpur 
Industrial Area has 
been initiated. 

2. Standards for river 
water quality have 
been prescribed and 
monitoring of river wa-
ter quality is being 
done at 3 monitoring 
stations at Wazirabad, 
NOIDA Bridge and 
Okhla Barrage. 

3. Minimal National Stan-
dards for effluents from 
major polluting indus .. 
tries have been pre-

scribed. 

4. Industries in the Union 
Territory of Delhi have 
been directed to put up 
effluent treatment 
plants within a time-
frame and to treat their 
effluents to prescribed 
standards. 

5. Prosecutions have 
been launched against 
major defaulting indus .. 
tries under the provi-
sions of the Water 
(Prevention and Con .. 
trol of Pollution) Act, 
1974, and a direction to 
put up adequate efflu-
ent treatment facility 
has been issued to one 
industry under the 
Environment (Protec-
tion) Act, 1986. 

SHRI H.N. NANJE GOWDA: Sir, the 
han. Minister has given a detailed reply. He 
has mentioned that they have taken up many 
schemes. I would like to know what the total 
estimated cost of these schemes is and how 
much they have spent so far, how much is 
yet to be spent and by what time these 
schemes can be completed. 

SHRI Z.R. ANSARI: Sir, the schemes 
which have been undertaken by the Delhi 
Administration are at different stages of 
completion. Some will be completed by the 
end of the year, that is, 1989. Some will go 
upto , 992. Sir, jf the hen. Member ;s inter-
ested to know the details of these schemes. 
I shall give them. 

SHRI H.N. NANJE GOWDA: For the 
whole schemes, how much has been spent 
and how much is still needed? 

SHRI Z.R. ANSARI: Sir, in U.P. 84 
schemes have been taken up for Brindavan, 
Mathura and Agra at a total cost of As. 4.27 
crores for improvement of sewerage and 
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drainage. The Municipal Corporation of 
Delhi has taken up various schemes with a 
total outlay of Rs. 140.23 crores during the 
Seventh Five Vea~ Plan for the improvement 
of .ewerage and drainage facilities including 
treatment of sewage water. Sir, these 
sChemes are at different stages and I have 
said that they are at different stages of im-
plementation. Some of these schemes will 
be completed by the end of this year and 
some will go up to 1990-1992. 

SHRI H.N. NANJE GOWDA: Sir, the 
Minister has stated that prosecutions have 
been launched against the major defaulting 
industries. Will the han. Minister please tell 
us which are the industries against whom 
prosecutions have been launched and also 
tell us whether there are some industries 
which produce more effluents responsible 
for these pollutions? Is there any thinking to 
shift such industries outside the Union Terri-
tory and is there any proposal not to permIt 
any new industry in the Union Territory? 

SHAt Z.R. ANSARI: Sir. as far as the 
industries are concerned, there are 9 units, 
large·scale and medium-scale units, which 
have put up effluent treatment plants. There 
are 5 units which have not put up effluent 
treatment plants conforming to the stan-
dards. Sir, there are about 21 units against 
whom action has been taken and there is a 
long list of 21 units. I can go unit by unit 
stating about their performance and action 
taken by those units. Sir, there are now 33 
units. There were 21 units previously_ The 
Swatantla Bharat unit's effluent treatment 
plant is inadequate. The Board has directed 
to increase the effluent treatment capacity 
and so on and so forth. So. there are33 units. 
, can give the details and if the hon. Member 
is interested, I can place them on the 1 able 
of the House or I can pass them on to the 
han. Member. As far as siting of industries is 
concerned, we are taking care that when a 
proposal for setting up an industry comes. 
we see whether a particular industry should 
be sited in that particular area or not, what is 
the bearing capacity of that area and take a 
decision after taking into account the envi-
ronment and ecology of that area. 

( Translation] 

SHRI BANWARI LAL PUROHIT: Mr. 
Speaker Sir, I have asked this Question .on 
the report published in Indian Express which 
made a mention that if tests are conducted 
on the Yamuna river water in Delhi. one will 
find that there are 7500 bacteria in 100 
millimetre of water. When'this river crosses 
Delhi, the bacteria content in 100 millimetre 
of river water increases 102.40 crores. This 
is something vary serious. 

SHRI Z.R. ANSARI: The Yamuna river 
water is treated upstream of Wazirabad 
before being supplied in Delhi. After ChJori-
nation the water becomes fit for drinking. It is 
true that the Yamuna gets very much pol-
luted when it crosses Delhi. Pollution of the 
Yamuna is due to sewerage. The Delhi 
Administration has ta:(en many steps like 
setting up effluent treatment plants. Several 
other schemes are under implementation. 
As to the question of chlorodine, the chlo-
rodina content in Wazirabad upstream is 
21,000. at Ring Road it is 8.70 lakh, and at 
Agra Canal it is 15.60 lakh. It is true that the 
chloroform content increases as the river 
progresses. 

SHRI JAI PRAKASH AGARWAL: Mr. 
Speaker Sir, let me inform the hon. Minister 
that the MuniCipal Corporation of Delhi is 
responsible for most of the pollution in DeJhi 
because all its sewers empty themselves 
into the Yamuna. For the past 20 years we 
have been repeatedly told that the river is 
being cleaned. But nothing has been done 
so far. May I know from the hon. Minister as 
to how much money has been earmarked for 
this purpose and how much of it has been 
spent? It was said that effluent treatment 
plants would be ready within an year. Yet we 
have not seen even one plant till now. Even 
though people have a religious attachment 
with the Yamuna, they cannot take a dip in it. 

SHRI Z.R. ANSARI: I do not at present 
have the statistics of the amount earmarked 
and the expenditure incurred by the COrpora-
tion ~~ the project. I can onfy say that the 
MunICipal Corporation has taken up many 
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schemes fpr implementation. 

$HAl JAI PRAKASH AGARWAL: 
Despite assurances being gjvan avery year 
not eveA onll treatment plant has been set 
up. The hmn. Minister should have details of 
the money earmarked and the expenditure 
incurred. What happened to the funds allo~ 
cated for the purpos&1 (Interruptions) 

[English) 

SHRI Z.A. ANSARI: I will just give you 
the information regarding the expenditure 
incurred during the Sixth Five Year Plan, 
Seventh Five Year Plan and in the Seventh 
Five Year Plan~ year ·wise. 

In the Sixth Five Year Plan, the outlay 
was Rs. 65.60 crores and the expenditure 
incurred was Rs. 50.41 crores. In the Sev-
enth Plan Rs. 140.23 crores was the outlay 
out of which in 1985-86 As. 19.92 crores 
have been spent, Le., expenditure incurred. 
In 1986-87 It was As. 19.88 crores, in 1987-
88 it was As. 20.93 crores and in 1988-89 up 
to January 1989 it was Rs. 17 .68 ~rores. The 
total expenditure which was incurred was 
Rs. 78.41 crores. 

[ Translation] 

SHRI BHARA T SINGH: Mr. Speaker 
Sir, I want to know from the hon. Minister if 
the waste water of Keshavpur drain being 
poured into the Najafgarh drain can be di-
verted to the Mangaspur drain. This wiH raise 
the water level in tubewells and thus provide 
water to farmel'S. last year during the period 
of drought the Delhi Administration -had di-
verted that water to the Mangaspur drain. 
But this year they are not doing so as DESU 
has made up a commercial bill to be paid. 
Even after paying As. 30,000 as demanded 
in the Bill, water has not been diverted. So I 
request for the diversion of wasta water to 

the Mangaspur drain to pevent it f,ro"1 
reaching th$ Yamuna~ Oelhi Admiri,.ra1i9~ 
has made some schemes but these .re not 

I j 
being implemented speedily. I request the 
hon. Minist91 to speed up the implementa-
tion of these schemes so that water era" ~~ 
supplied to irrigate agricultural Jand. . ,. , 

SHRI Z.R. ANSARI: Sir, the purpose of 
these schemes i$10 treat the water coming 
from sewerage lines to be used for irrigation 
and other purposes instead of pouring it tnto 
the· Yanluna. For this purpose we are in" 
creasing the capacny of the -efflu.nt 1r&at-
ment plant and sewerage system of, '1he 
Delhi Administration and the Municipat Cor-
poration of Delhi. Some backlog in devetop .. 
ment work is inevitable in view of the trem~n' .. 
dous increase in population. We can deal 
with this situation after spending money over 
a long period provided the grQwth of pQpula-
tion can be checked at some point. Besides 
this, there are unauthorised colonies whiQh 
are urptanned and have no sewerage tin •. 
Such colonies are developed by colonlsers. 
It is very difficult to lay sewage lines there. 

[English] 

Variation in Infant Mortality Rate and 
Immunisation Programme 

*293. SHRI SYEO SHAHABUOOIN: 
Wilt the Minister of HEAlTH AND FAMILY 
WELFARE be pleased to 51ate: 

(a) the 'atest 9stimates of chHd mortality 
in the age group of ()-4 yea1$, tor the ~ 
as a who1e and for each State and 'Umen 
territory; 

(b) whether any random survey has 
been undertaken to study the pattem of 
variation in the infant mortality rate over the 
years; and 
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28 

(e) the percentage of children in vanous 
age groups which have been imrnunlsed 
under the programme of unlV9, sol IIn-
munisation as on 31 December, 1988? 

THE MINiStER OF STATE IN THE 
MINJSTRV OF HEALTH ANU FAMilY 
V'JELFARE (KUMARl SAROJ KHAPARDEJ: 
(il) to (C). A statement IS gl~dn below. 

STATEMENT 

Th$ fatest estimates (1986) ot child 
mortaHty In the age group of 0-4 years for tile 
country as a whole IS 36.6 per thousand 
children of this age group, as obtam&d from 
Sample Registration Survey of Registrar 
Ganeralof India. The Stclte-vVlsa brt.1~lk 'Jp of 
the major S1t?,tes is given In the Ann~xul~-1 
below. 

The estimates of infant mortality (0-1 
year) and child mortality (0-4 years) ate 
obtained through the Sample Registration 
Systt::Jm and a declining tr&nd IS notlc&able 
over the years. 

Universal Irnrnu,)lzatlo(l Progr alllme 
was launched In 1985 In 30 districts and has 
progressIvely been expanded to COV6r 304 
districts in the intensive ph3se of Impl8rnen~ 
tation. The remaining dlstrtcts of the country 
will also be brought under tho intensIve 
programme during 1989-90. The Immuniza-
tion Programme seeks to provide immuniza-
tion cover to atloast B~ porcent of mfants (0-
1 year) :n the districts covolod undtJr tile 
programme. The cOl/er4.1ge level In the nOIl-

intensive distllCts has also b8en plog' es-
sivety inc. eased. The total number of t,;hll-
dren estimated to have be~n born since 
1985 and those Imrnunlzt::d {uJ.>to December 
1988);s given in the Annexure-II below 

Estinlf1ted Child mortality rate in the age 
group 0-4 years - major States, 1986 

rvlCJjor States Estimated child 
mortality rate 
in the age 
group 0-4 years 

Andhla Pradesh 29.1 

Ass3m 40.4 

Bihar 43.3 

GUJarat 37.4 

Haryana 29.1 

llirnachal Pradesh 27.1 

JdrnnlU & Kashmir 29.0 

Karnataka 24.5 

Kerala 8.1 

Modhya Pradesh 50.0 

I·,l..:tharashtra 20.6 

Orissa 43.9 

Punjab 24.1 

Rajasthan 41.4 

Tamil Nadu 25.1 

Uttar Pradesh 54.3 

West Bengal 25.6 

India 36.6 

Source-Registrar General, India. 
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SHRI SYEO SHAHABUOD1N: Mr. 
Speaker, Sir, I calJ your attentlQn to the first 
Annexure of the Statement. Against the all .. 
India average of 36.6 child mortality rate in 
the age group of 0·4 years. the shining 
example is provided by Kerala where the 
percentage is as low as 8.1. Then we have a 
group Of States whose percentage is much 
below the national average. 

They are Karnataka, Punjab, West 
Bengal, Tamil Nadu and Maharashtra. On 
the other end of the scale we have major 
States whose average is much, higher than 
the national average. They are Uttar 
Pradesh, Bihar, Orissa and Rajasthan. Now 
I do not wish to draw any political conclu-
~ions from this. Mr Speaker But I just find it 
a strange COinCidence that most of the 
States at the lower end of the scale happen 
to be Opposition governed and those States 
which are at the upper end of the scale are 
Congress governed. But that apart, I would 
like to know from the han. Minister whather 
a study has been made of the reasons forthe 
sharp difference between these two groups 
of States and whether any lessons have 
been drawn which would be of general 
application and Implementation in the whole 
of the country undor the guidance of the 
Central Government. 

THE MINISTER OF TEXTILES AND 
MINlSTER OF HEALTH AND FAMILY 
WELFARE (SHRI RAM r~IWAS MIRDHA)· 
Sir, the lessons from the interpretation of the 
statistics. as given by the hon. Member. are 
that the States which glve Importance to 
immunisation and other heillth programmes 
have lesser mortality fate and those who 
igno.e them. for various reasons - may be 
financial reasons. may be weak infrastruc-
ture. whatever It is - are not dOing so well. 
We are constantly In touch with them. We 
have an evaluation mechanism which points 
out and highlight these things. The State 
Governments are constantly consulted and 
told as to what is happening. 

Another thing, one of the reasons IS that 
some of the vaccines have to be kept in 
refrigerated place. Even the eloctricity sup-

ply plays a big rele, whether the vaccines are 
in proper condition or not, whether other 
equipment is properly maintained. So, in the 
totality of things, where the infrastructure is 
better, where there is a will to implement this 
programme, where ttteracy rata of women is 
high, where the programme ls better organi-
sed, they have better results. 

SHRI SVED SHAHAijUDDIN: That 
does not answer the question. We should 
convey that assessment to those States 
which are not giving due attention to tl'lis 
Programme. 

My second supplementary is that when 
I look at the figures of the Child Immunisation 
Programme and its progress. I find that we 
are trying to immunise children against diph· 
theria, polio. tuberculosis and measles. 
What I want to know is this: Has any study 
been made about the impact of this Pro-
gramme? Because the paper information, to 
my mind, cannot be fully relied upon. In 
many cases, these are paper statistics. But 
the real test would be whether the incidence 
of diseases like Diphtheria. Tuberculosis 
and Polio has, in fact, come down in the 
country and I would. therefore, like to know 
from the han. Minister whether the impact of 
the Child Immunisation Programme which 
has been going on for a tong number of 
years, has been measured in terms of the 
incidence of these diseases against which 
they are trying to immunise the population. 

SHRI RAM NIWAS MIRDHA: I beg to 
differ with the han. Member that these are 
paper figures. These figures have been col· 
lected from the State Governments, from the 
field organisation. 

SHRI SYED SHAHABUDDIN: That is 
not the thrust of my question. 

SHRI RAM NIWAS MII1DHA: I will 
answer lthe first question first. This means 
that these figures are reliable to the extent 
pOSSible and they have been properly col-
lected from thfa State Governments and they 
should not be lightly brus~ed aside. As re-
gards the impact of the Programma, I do not 
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have the f,gur'es 1~ respect of the diseases 
wNph l~ no~· ~mbe~ hjs mfHUiPned for 
wh~ i~N~t~ has b8~n doo~. But as 
a whole, the total impact of the Programme 
for the year has been very satisfactory for 
whiQh I can give some fjgutes. For example .. 
iAfant mortality rate ;s as follows. (Infant 
means from Q to O~ year.) 

1981 110 

1982 lQ~ 

1983 105 

1984 104 

1985 97 

SHRI SYEO SHAHABUDDIN; I dId not 
ask for them. J said that wo are immunismg 
the populatIon against Diphtheria, Polio and 
Tuberculosis. I want to know whether the 
incidence of these three disaases has come 
down in the population as a whole. 

SHRI RAM N1WAS M1RDHA: I have 
already said that the figures are not avail-
able. It is not possible to collect them but the 
totality 01 the result is that there is decline in 
the mortality rate. It means those Program· 
mes have been effectIve. The vanous dis-
eases for which immunisation has been 
done have not Increased. They are lessen-
ing. The total result is that the mortality rate 
;s coming down every year. Instead of giving 
figures for every disease which is not pos-
sible, I say that the In totality they have 
decreased considerably with the result that 
the total mortality rate has decreased. 

SHRI SYED SHAHABUDDIN: The 
hon. Minister has not followed my question. 
I am speaking cf incIdence in the population 
as a whole because children later grow to be 
adults. 

, SHRI BASUOEB ACHARIA: In spite of 
the Ch'ld Immunisation Programme. child 
mortality rG~ in most of the States has not 
been r~uced. May 1 know from the hen. 
Minist-er wh$ther Go 'Ie rnme nt have any 

proposal to start a new programma so that 
the chUd mortality rs~ can be substanUally 
feduced in those States where it has not 
been reduced. 

SHRI RAM NIWAS MIAOHA; I men-
t;oned earlier the possibJe causes why some 
States have not donQ as well as other States. 
The universal immunisation programme has 
been declared as one of the national pro-
grammes. One of the technology missions 
that the Prime Minister has initiated is the 
universal immunisation programma. This 
year we will be covering aU the districts in a 
phased manner. There are already a large 
number of districts and the whole country will 
be covered. As regards the States which ere 
not doing well, we are in touch wnh them. We 
are trying to remove whatever difficulties 
they have. The supply of vaccine has consid-
erably improved. Even though there are in-
frastructural difficulties, as I mentioned. like 
lack of electricity, staff, general health facili-
ties in the rural primary hea~h centras, we 
are constantly in touch with the ~tates and 
we are tryjng to see that they improve their 
periormance. 

DR. A. KALANIDHI: S1r. I would like to 
know from the hon. Minister whether the 
Government is aware of the fact that infantile 
diarrhoea is the major cause for the infant 
mortality for the high percentage and if so 
whether there is any proposal to control 
infantile diarrhoea and prevent infantUe di-
arrhoea causing high percentage in infant 
mortality. I would also like to know whether 
there is any proposal to popularise the 
breast .. feeding through audi,o-visual meth-
ods. 

SHRI RAM NIWAS MIRDHA: Sir, di-
arrhoea is really a very serious prpblem and 
particularly for infant and cNldren. We have 
a Centrally·sponsored scheme for oontrQI of 
dehydration due to diarrhoea particu~rly for 
the children. We have, for example. taken 
steps for oral re-hydration therapy. lll .. Js a 
therapy which has been very widely di$Ssmi· 
nated. We are giving ORS packets to every-
body who is affected. States have been 
suppfied with the ORS packets. Manufac-
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tUTe of these ORS packets is being im· 
proved. These packets are actually a combi· 
nation of various chemicals which wHl dis· 
solve in water so that dehydration which 
results from diarrhoea will be minimised to 
the extent possible. We are serious that this 
menace is checked to the extent possible. 
Medicines are being distributed and oral 
rehydration therapy is very freely and 
extensively used to control this. 

Incontlves to Government Employees 
for Promoting Small Family Norrlls 

·294. SHRI HARISH RAWAT: Will tl1e 
Ministor of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government are consider-
ing to review the pattern of cash incentive 
schemes designed to promote sma" family 
norm amongst Government employees; and 

(b) whether payment of the Incentive at 
a flat rate to all employees in espectlve of 
their grades IS being considered? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b). The scheme of giving cash 
incentives to Central Government employ-
ees for promoting Small Family Norm is 
under review. 

[ Translation] 

SHRI HAAISH RAWAT: Mr. Speaker, 
Sir. Government employees who adopt the 
small family norms are given incentives 
according to their status by the Government. 
The rates of incentive are different for a peon 
and for an officer. This has caused dIscon-
tentment among Government employees 
who adopt the small family norm. This diS-
crimination is not justified at all. May I know 
from the han. Minister whether Government 
is making any efforts to end this discrimina-
tion? 

KUMARI SAROJ KHAPARDE: Mr. 
Speaker. Sir. we thank the han. Member for 

enlightening us on this point. This point shall 
betaken up wheneverthis matter is taken up 
for review. 

SHRI HARISH RAWAT: Mr. Speaker. 
Sir. apart from this there are other problems 
also. Officials of the State Governments are 
asked to bring a fixed number of family 
planning cases failing which payment of 
their salaries is temporarily suspended. Of-
ficials are not paid incentives for which they 
are entitled and on top of it they are pressur-
ised to bring in a fixed number of family 
planning cases. This has led to much discon-
tentment among State Government employ-
ees. The situation is becoming as explosive 
as the one in 1976. May I know from the hon. 
Minister whether the Centre will issue direc-
tives to the States to refrain from taking 
forcible measures in controlling the family 
planning programmes? 

KUMARI SAROJ KHAPARDE: Sir, dif-
ferent States have different schemes. Under 
these schemes. some programmes are 
undertaken by the State Government to 
encourage its employees. As to the point 
raised by the hon. Member I want to say that 
we have not received complaints of this 
nature till now. 

SHRI HARISH RAWAT: Mr. Speaker. 
Sir, I have myself sent it in writing. The State 
Governments say that their plan allocation 
has been cut. If family planning is done only 
upto a limit. .. (Interruptions) 

KUMARI SAROJ KHAPARDE: All 
these are voluntary schemes. It does not 
seem logical that the State Government 
should resort to pressure tactics. 

[English] 

DR. T. KALPANA DEVI: Sir, the Central 
Government employees are getting two 
increments after adopting the two child 
norm. But at the same time. unemployed 
people are not getting any extra incentives 
atter operation. Central Government em-
ployees at the time of retirement are getting 
a minimum of Rs. 20.000 to Rs. 60.000. But 
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this benefit is not enjoyed by the rural mass. 
The population cpntrol is needed more in 
rural areas. For this, the rvral people should 
be encouraged. Is there any proposal to give 
to theso...rural people Rs. 50 per nlonth for 

I five years through national savings banks 
and post offices for following a sn1afl family 
norm? 

KUMARI SAROJ KHAPARDE: About 
the question raised by the hone Member. I 
think. it depends on the Government as to 
what incentives they give to the poopJe in the 
Stale. (Int9rruptions) 

SHAI V. SOBHANAOREESWARA 
RAO; She has evaded the answer. (Inter-
ruptions) 

DR. DIGVIJAY SINH: About 13 years 
ago. a proposal was made of various pos-
sible incentives and disincentives to make 
effective the family planning programma. A 
whole list of proposed incentives was 
drafted by the Ministry itself along with other 
institutions. Since 13 ye~rs, no now incen-
tives have been given or thought of to be 
given. Therefore. I have. for tile last five 
years, been talking about nothing else but 
incentives and disincentives on the Floor of 
this House including irytroducing a Private 
Members' Bill in 1985 for discussing this. It is 
still gathering dust because getting a Private 
Members' Bill introduced is like getting a 
lottery. I have asked the Ministry: "would you 
allow Government time tor discussing this 
Private Members' Bill?" May I request that 
the time be given for discussion of the pri-
vate Members' Bill? (Interruptions) 

SHRI K.S. RAO: Population contlo! is a 
major problem. We want a Half·an-Hour 
Discussion on this. It is a very burn;ng I~Su~. 
(Interruptions) 

SHRI V. SOBI-lANADREESWARA 
RAO: She has not answered the question. 
(Interruptions) 

[Translation] 

MA. SPEAKER: \Vhat are you doing? 

(English] 

SHRIUTTAMRATHOO: tndiawa.the 
first country to

l 

provide money for the family 
planning in the First Ptan. Still, we havI not 
been abte to achieve our goal. EVErn in the 
40th year. we have not been able to give one 
job to one person in a family. May I know 
from the Madam. under then circum .. 
stances, how long she will take to reconsider 
the matter? The Maharashtra Government 
had already passed a Bill and sent it to the 
President for his assent. I would like to know 
what happened to that Bill-about the.com· 
pulsory sterilization. The Maharashtra Gov-
ernment passed this Bill in 1976. 

KUMARI SAROJ KHAPARDE: I need a 
separate notice for this question. 

[ Translation] 

Housing Technology from Foreign 
Countries 

*295. SHAI HARISH RAWAT: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government propose to 
obtain housing technology from foreign 
countries which can be utilised for providing 
cheap and multipurpose housing facilities in 
the rural and hilly areas of the country; 

(b) if so. the names of the countries 
whose know-how is considered beneficial 
for the purpose; 

(c) whether the matter has been dis-
cussed with some countries; and 

(d) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRJ DALBIR SINGH):{a) to (d). A number 
of innovative and low-cost h'Ousing technolo-
gies compatible with the climatic conditions 
and terrain of this country have already been 
developed indtgenou~ly by various organ-
isations like the NBO, CBRI ,site. Many of 
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th ... technologies have been s\Jecessfutly (English] 
tested and applied in \the field. However, 
(~P~!~ v~rip~! ~~.r~ Sclsnce and Tech-
QO~" ~r.mm.s, information and know-
h§w ~~t ~sing technplOgies in different 
I.CQunt~ .r. disc\Jssed and eXchanged. 

MR. SPEAI<ER: What ~ this? There is 
no order in the, House. 

(/nferrLlptions) 

SHRI BARISH RAWAT: Hon. Mr. 
$peaker Sir, the hon. Minister said in hIS 
reply t"~t two Government organisations 
have developed a technology which can be 
useq for Iow-CQ$t hOUSIng in rural and re-
mote hiny areas. Unress this technology 1<) 

transferred to State Governments, the bene· 
fits of this will not reach the people. Has th,s 
technology been transferred to house-build-
ing organJsatjons in the States, and If so, the 
places where it has been Implemented? 

SHRI DALBtR SINGH: Th~ NatIonal 
BuUdtngs Organi~ation had given demon-
strations at 91 places until mid-19B7. This 
was done In the States with the co-operotlon 
of the State Governments. We are adopting 
the latest technology, particularly In rural 
areas, compatible with the climatic condl~ 
tions, material available locally and choice of 
the people. People in those areas are edu-
cated through demonstrations conducted by 
N~B.O., C.B.R.1. and S.R.E C., Madras. 

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, some countries have developed a tech-
nology whIch is useful for making low cost 
housing. Have talks been held with such 
countries, particularly those of Western 
Euro~, for transfer of such a technology? If 
so, the details thereof? 

SHRI[)ALBIRSINGH: Mr. Speaker Sir, 
t,lks were held w"h East Germany in Febru-
~fYt 1989 regarding production of construc-
tion material from fly-ash. Talks on transfer 0' technology art going on wIth companies 
~ We,t Germany, Denmark, Singapore and 
Austria. 

SHRI K.S. RAO: The Hen. Mlnisttwhu 
been teplying to several questionll in tINt.1ast 
four or five years. Just now heWastellingthat 
the technology consultancy was made be-
tween West Germany and India I want to 
know whether in the last four years they hava 
taken at least one agreement between this 
country and any ~ther country where the 
technology is developed for constructing 
cheap houses and whether they havo built 
any houses at all with this technology in the 
last four years. 

[ Translation] 

SHRI DAlBIR SINGH: I think we have 
the best technology to meet the needs of our 
country and our agencies like NBO, CBRI 
etc. demonstrate the construction of cheap 
houses in every part of the country on the 
basis of climatic conditions and material 
locally available. Besides we also enter into 
collaboration with other countries. 

[English] 

SHRI V. SOBHANADREESWARA 
RAO: May I know from the Hon. Minister 
whether it was not a fact that Shri G.D. 
Naidu. an eminent industrialist and a person 
who had many innovative thoughts, has 
submitted a proposal to the Government of 
India regarding construction of very cheap 
houses on a very low cost basis. " SO, what 
IS the reaction of the Government? I would 
like to know whether the Government has 
taken necessary steps to reoommend those 
deSigns and models to the State Govern-
ments. I also want to know the steps being 
taken by the Government to utmse the fly ash 
coming from the thermal power stations to 
prepare bricks so that the problems of the 
thermal power stations are solved and at the 
same time bricks can also be prepared. 
What concrete steps have been taken by the 
Government in this regard? 

( Translation] 

SHRI DALBIR SINGH: Mr. Speaker, 
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Sir, so far as the question of Shri G.D. Naidu 
is cOncerned, I 'would r~uest the hone 
'Member to gJw a $9parata notice so that we 
may ascertain as to what proposal he has 
actually given. 

So far as the latest technology is con-
cerned. We are endeavouring through NBO 
and other such agencies. (Interruptions) 

[Eng/ish] 

PROF. P.J. KURIEN: In this country 
where thousands ot people have no place 
even to sleep under~ some people are bUild-
ing big mansions. This is a constraint on the 
resources, , would hke to know whether the 
Government IS thanking of bnnglng a legIsla-
tion limiting the SJze of the house and putting 
a ceiling on the expenditure which an individ-
ual can spend on hou~e building. 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

Rice Bran Oil 

*285 SHRI NARSING SURYAVANSI 
Will the Minister of FOOD AND CfVIL SUP-
PLIES be pleased to state" 

(a) whether the SCientists of the Central 
Food Technological Research Institute 
(CFTRf) have develop~d a new technology 
tor extracting edible ad trom tlce bran, as 
reported in the 'Deccan Herald' dated 1 Sl 
November, 1988, If &0 trle details thereof: 
and 

(b) the action taken to pvpulartse this 
teel dl~logy and use of nct-) bran 011 as ed,ble 
011 arno i9 the masses? 

-. : lE h~jNlS fER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SI iRI SUKH RAM): (a) A technology 
for the stabilisation of rice bran by uSing 
hydrochlonc aCld has been developed by 

CFTAI, Mysore. The acid treatment of the 
bran helps in the extraction of edible-p. 
oit. The m*lhod consists in the mixing of ton 
lwitn hydrochloric acid (40/0 by weight) at 
roOM temperature. The suitability of the 
process under plant oonditions is being 
assessed. 

(b) (i) In order to popujarise the tech ... 
nology and use of rice bran oil as edible oil 
amongst the masses, a number of 
symposia/seminars have baen organised. 

(II) The technology of stabilisation 
of nee bran has been included in the pro-
gramme of activities of the Government. 

(iii) Fiscal incentives have been 
provided so as to encourage increased pro-
duction of edible grade rice bran oil. 

Production of Vegetable 011 

*289. SHRI K. RAMAMURTHY: Wilt 
the Ministerof FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the number of Inter-Ministerial 
Cooldinatlon Committees constituted for 
formulating strategies for augmenting the 
production at vegetabJe Oil, both for edible 
and industrial purposes; and 

(b) the detaIls of strategIes worked out 
by these CommIttees and the progress 
made in Implementation thereof so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM): (a) and (b). The 
Cabinet Committee on EconomiC Affairs 
(CCEA) takes major policy decisions regard-
Ing oilseeds/oils. The Empowered Commit-
tee on Oilseeds with the Cabinet Secretary 
as its Chairman and the Secretaries of the 
concerned Ministries/Departments as its 
members has been constituted exclUSively 
forformulating the strategies for augmenting 
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the production of vegetable oils in the coun-
try. The Special Adion Comm~lee of Secre-
tari.. on Monitoring of Prices and the 
Committee of Secretaries which meet regu-
larty also deliberate on the subject of 
oilseeds/oils which is one of the important 
items for their consideration. The other 
important inter-Ministerial Coordination 
Committoes constituted in this regard are: 

i. Standing Committee of the 
Technology Mission on 
OHsEtads. 

ii. Mini-Mission-I relating to the 
production technology of 
oilseeds ... 

iii. Mini·Mission-1i I elating to Post 
Harvest Technology. 

iv. Mini-Mission·11I for stl8ngthen-
ing services to the farmers par-
ticularly to supply technology, 
seeds, fer1111sers. pesticides. Irri-
gation, credit, etc. 

v. Mini-Mission-IV for '.mprovlng 
incentives for post-harvest serv-
ices including price support to 

farmers and financial and other 
support to processing industry. 

vi. Coordination Committee on pro-
duction of Rice Bran Oil. 

vii. Coordination Committee on 
soyabean Processing. 

viii. Coordination Committee on 
oilseeds of tree and forest origin. 

ix. Science and Technology Advi-
sory Committee. 

x. Coordination Committee to re-
view the problems of the Public 
Distribution System in edible oils 
and vanaspati industry t etc. 

2. The overall objective of these 
Committees is to encourage the increased 
production of oilseeds/oils and harness 
technology to the extent possible to maxi-
mise production from hitherto untapped 
sources, and also to improve the marketabil-
ity of these materials. The progress/achieve-
ments made by these Committees is re-
flected in the increased production of 
Oilseeds/oils over the last four years which 
are as under:-

Year Production of Oi/seeds 
(In IclJ<h tonnes) 

Production of edible 
oils (In lakh tonnes)· 

1985·86 108.32 31.01 

198G·87 112.70 33.48 

1987-88 123.78 37.67 

1988 .. 89 156.00 46.60 

(Estimated) 

lnclusive of edible otis from non-conventional sources. 
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Centra. Assistance for Leprosy Eradl· 
cation Programme 

-291. CH. KHUASHtD AHMED: 
SHRI MOHO. MAHFOOZ ALI 

KHAN: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the central assistance in cash and 
kind given to the State Governments under 
tha leprosy Eradication Programme during 
1987 .. 88 and the percentage of rise in the 
central assistance during the last three 
years, year-wise; 

(b) the percentage of riselfall in the 
incidence of leprosy In the country during 
1988 as compared to 1986 and 1987; 

(c) the percentage of utilisation of cen-
tral assistance by State Governments for the 
Leprosy Eradication Programme during 
1988 and the reasons for the non-utm_Jon 
of ' the central assistance in full, if any; 

(d) the percentage of the cured leprosy 
patients who have been rehabilitated till the 
end of 1988 as against the target. if any; and 

(e) the reasons for the shortfall. and the 
steps contemplated by Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (e). The followfng Central Assistance 
has been released to the States/Union T er-
ritories during the last three years: 

Years Amount released % Rice (+) 

Cash Kind 

1985-86 764.14 467.58 

1986-87 773-18 435.00 

1987-88 1097.50 372.50 

The prevalence rate of leprosy was 
0.5S'Yo in 1961,0.58% in 1 971 and 0.57% in 
1981. Prevalence rates are not available on 
annual basis. There is a slight increase in the 
number of cases detected in 1988 as com-
pared to 1987. This is due to the increased 
programme activities, extension of MDT to 
new endemic districts and creation of addi-
tional leprosy staff. Year .. wise case detec-
tion for \as1 three years is given as under:-

Total % Fall (-) 

(Rs. in /akhs) ovsr previous 
year 

1231.72 

1208.18 (-) 1.91 

1470.00 (+) 21.87 

1985 .. 86 4,77,152 

1986-87 5,07.958 

1987-88 5,19,434 

The number of cured leprosy patients is 
increasing every year and. during 1987 .. 88. 
the discharge rate was 10% more than the 
new cases detected. 
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The funds released as Central Assis-
-tance by Government to the State Govern-
rnents and Union Territory Administrations
for the Leprosy Eradication Programme
during the year 1987-88 have been fully
utilised.

75 Reconstructive Survey Units and 13
Leprosy Rehabilitation Promotion Units are
providing rehabilitation services to the cured
leprosy patients. Ministry of Welfare are

, providing financial assistance to six major
Voluntary Organisations working for the
welfare and rehabilitation of leprosy cured
persons. During 1987-88, the number of
beneficiaries were 699. There is no target

'- fixed for rehabilitating cured leprosy patients
under the programme.' '

Oontroversy over use of Arlti-RHD
Vaccine

'296. SHRI HANNAN MOLLAH:
SHRI BASUDEB ACHARIA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government propose to
refer the anti-RHD vaccine controversy to an
experts committee to know its effect on
human body; and

(b) if so, whether arguments put for-
ward by the All India Institute of Medical
Sciences and Maharashtra Food and Drug
Administration on the subject w-ould also be
subjected to scrutiny?

THE MINISTER OF STATE IN THE
MINISTRY OF e- HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). T~le main controversial issues
relating to anti-RHD vaccine's (anti-D Immu-
noqlobulinj.are -

. (i) Whether final blood products
can be testeClJo -nv anti-bodies
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by EUSA and Western Blot
'< tests.

(ii) Whether'the human immuno-
deficiency virus is inactivated in
the process of manufacturing
ami-D Immunoglobulin.

. (iii) Whether anti-D Immunoglobulin
(injections), withdrawn from dis-
tribution, are likely to cause
AIDS if aHowed to be' admini-
~effid? ~

These issues and T the- appropriate
, course toraction have been considered at
the meeting of experts held on'13.3.89 and
chaired by Director General of Health Serv-
ices.

The.view point of AIIMS is summarised
below:-

(i) ELlSA test is highly specific. In a
product like anti-D Immunoglobulin where
the proteins are present in concentrated
amounts, it can sometimes give false re-
sults. However, the expensive Western Blot
Test is advanced and highly specific. The
AIIMS subjected the concerned anti-D
ImmunoglobuUn samples of batch 6/88 of MI
s Bharat Serum Vaccine Private Limited, to
both ELlSA and W~stern Blot Tests. The
results were absolutely and unequivocally
positive. This indicated that the vaccine was
derived from the blood of donors at least
some otwhorn were infected with AIDS virus
and were found 'Sero Positive'. Recall of all
unused vials of that particular lot of vaccinss
was therefore advised.'

(ii) The test oalled EIA was carried out to
ascertain whether the vaccine. samples
contained AIDS virus. The result was nega-
tive. The interpretation of this was that al-

. though the original brood used for making
the vaccines was AIDS virus infected,
probably during the processing and purifica-
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tion process the AIDS virus Igot destroyed. 

(iii) ,OUfing 1J9811-85, many blood prod-
uctS' including vaccines prepared In USA 
and Europe, found pos&tive for HIV anti-
bodies, were administered to many patients. 
A arge number of these were administered 
to many patients in Europa. A large number 
of thern were t'faced and tested. None of 
them had shown any features of AIDS infec-
tion. 

(tv) Though the vaccma was denved from 
the blood of persons Infected with AIDS 
virus, there js no cause of panic because this 
vaccine is not likely to transmit AIDS virus 
infection. In future steps must be taken to 
ensure stringent quality contro~ so that only 
clean blood from healthy persons is used for 
manufacturing blood products. 

The CommIssioner of Food and Drug 
Administration, Mahcuashtra, has dlawn 
attention to the various technical issues 
raised by Mis Bharat Serum and Vaccines 
Pnvate Umited. These relate primarily to the 
sUitability or unsUitability of ELISA and 
Western Blot Tests for testing the final blood 
products for HJV anti-bodies and the Inacti-
vation of AIDS virus. In the process of manu-
facturing anti .. D Immunoglobulin. 

The arguments by the All India Instltute 
of MedicaJ Sciences, New OeJhi and Mahar-
ashtra Food and Drug Administration, have 
to be considered in the light of the following: 

(i) 1t is understood that the ethamo' 
fractionation process for manu-
facturing anti-D Immunoguloblin 

'iirtactivatas the AIDS virus. Howl. 
ever, this process IS not followed 

';by MIs Bharat Serum and Vac .. 
.~ It.:ihe Private Limited. 

(ii) If EIA test tor antigen gave a 
.positive ~, one tarn posi-
tively conclude that the product 

has AIDS virus. However. the 
reverse is not true becau., a 
very low quantity of the virus in 
the products as a result of dilu-
tion may sometime f(~main un· 
detected through testing. 

(iiI) In USA and Europe. testing of 
blood used for manufCJctufing of 
blood products. has been of high 
order. In case of MIs Bharat 
S~rum and Vaccine Pvt. Ltd. and 
some other local manufacturers. 
attempts w~re made to locate 
and retest the blood donors 
whose blood was used for manu-
facturing anti-D Immunoglob--
uj;n. The blood 01 many such 
donors has been found to be 
positive for H tV anti-bodies. 

Considering the various aspects of the 
matter, the Experts meeting on 6-3-89 came 
to the conclusion that, as a matter of abun-
dant caution and considering that each 
bleeding was not specifically tested for HIV 
anti-bodies and mary donors are found 
sero-positlve now, the products, which have 
been withheld from dfstribution, shotltd be 
destroyed. 

SUrvey of Teak Growing Areas 

*297. SHAI N. TOMBI SINGH: WUJthe 
MinIster of ENVIRONMENT AND FOR .. 
ESTS be pleased to state: 

Ca) whether Government have made a 
comprehensive survev of the teak grow~ 
areas in the North Eastern region. particw-
larly on the Man_pur Burma bord.,: 

(b) if Iso. the details:; ther9Qf? 

(c) whether any time-bound pro-
gramme is 'Pfoposed to be formulated to 
proteotMld nurtuf81hewakwood trees in the 
Manipur Surma border areas; and 



51 MARCH 15, 1989 Written Answers 52 

(d) n so. the details ,thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). No comprehensive survey of teak 
growing areas of the North Eastern region, 
palticularly thEt Manlpur-Burma border has 
been made so tar 

~c) and (d). Th&re is no proposal trom 
·the Government of Manipur regarding for-
Inu(ation of a time-bound programme for 
protectton and nurturing of teak wood in the 
Manipur·BunnQ border areas. The Slate 
forest department is responsible for protoc-
lion and nurturing of the forest lands. 

Illegal Trade In Skins and Bones of Wild 
Animals 

·298. SHRI KAMLA PRASAD SINGH: 
Will the Minister of ENVIRONMENT AND 
FORE STS be pleased to state: 

(a) whether there is a flourishing busi-
ness in skins and bones of the wild animals 
in the country; 

(b) if SO, the steps taken to put an end 
to this trade; and 

(c) the numbgr of persons, State-wise, 
arrested during the last 12 months Indulging 
in this illegal trade and how does It compare 
with the arre~ts made during the precoding 
three years? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHAt Z.R. ANSARI): (a) 
Occasional casos of illegal trade in skins and 
bones of wild animals are detected. 

(b) Major steps taken to put curbs on 
this trade are as follows:-

(i) Regulation of hunting and trade 
of wild animals is provided for 

under the Wild Life (Protection) 
Ad,1972. 

(ii) International trade in respect of 
wild animals and products de-
rived therefrom, is strictly regu-
lated with reference to provi-
sions given in Export Policy and 
Convention on International 
Trade in Endangered Species of 
wild fauna and flora (CITES). 

(iii) The Wildlife Division under Gov-
ernment of India has been suita-
bly strengthened by creation of 4 
regional and 3 sub-regional of-
fices. 

(iv) Assistance is provided to state 
Governments under a centrally 
sponsored scheme for develop-
ment of Infrastructure to appre-
hend poachers and illicit traders. 

(v) Scheme of cash rewards for 
providing intelligence about 
poachers and illegal traders has 
been introduced. 

(vi) Better coordination has been 
established at the State level 
between police and wildlife offi-
cials and at the Centre with offi-
cials of Custom Department and 
Directorate of Revenue Intelli-
gence. 

(c) State-wise information is being col-
lected and would be laid on the Table of the 
House. 

Ban on Smoking In Indoor Work Places 

*300. SHAI P.R.S. VENKATESAN: 
Will the Minister of HEALTH AND FAMILY 
WELF ARE be pleased to state: 

(a) whether Government are aware that 
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because of new scientific evidence, Public 
Citizen Health Research Group in the USA 
has moved the US Occupational Safety and 
Health Administration for a ban on smoking 
In all indoor work places where non-smoking 
people work: and 

(b) if so, what steps Government pro-
pose to onsure that non-smokers in all in-
door work places have not to inhale the 
p01lution emitted by the smokers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) Yes, Sir. 

(b) Control of srTl9king at work to protect 
non-smokers .against the dangers and dis-
comforts of passive smoking will be kept in 
view while finalising draft legislation for anti-
smoking measures 

Sale of Surplus Land 

-301. DR. DATTA SAMANT: Will the 
Minister of TEXTILES be pleased to state: 

(a) 'Nhether union Government have 
given any Instructions or suggestions to the 
Government of Maharashtra to allow the 
sale of surplus land with the textile mills in 
Bombay; 

(b) if so, the total liabilities of privata 
mills and the National Textile Corporation 
mills in Bombay; and 

(c) the amount expected to be collected 
by sale of these lands and whether it would 
be sufficient for the repayment of Bank 
loans, workers liabilities and modernisation 
of the mills? 

THE MINISTER OF TEXTILES AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI RAM NIWAS MIRDHA): 
(a) Yes, Sir. NTC have made some sugges .. 

tions to the State Government of Maharash-
tra regarding the sale of surplus land. 

(b) The Government do not maintain 
information in respect of the liabilities of the 
private mills. However, as on 31.3.1988, the 
secured and non-secured loans of the na .. 
tionalised mills of NTC amounted to Rs. 
333.70 crores. 

(c) The amount expected to be realised 
by the Bombay based mills from the sale of 
surplus lands depends on various factors 
like the identification of surplus land, land 
use, buyer-response, etc. and hence cannot 
be indicated at this stage. It is also not 
possible to Indicate whether expected sales 
realisation, as and when it takes place, 
would be enough to cover the repayment of 
bank loans, workers liabi~ity and modernisa-
tion of the mills. 

Closure of Textile Mills In Punjab 

*302. SHRI G.S. BASAVARAJU: 
SHRI SHANTILAL PATEL: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the old textile units in 
Punjab have been facing closure; if so, the 
details thereof; 

(b) the main reasons thereof; and 

(c) the steps being taken to help these 
textile units? 

THE MINISTER OF TEXTILES AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI R~AM NIWAS MIROHA): 
(a) As on 28th February, 1989. no textile mill 
in the organised sector was reported closed 
in Punjab. 

(b) and (c). Do not arise. 



55 Written Answers MARCH 15, 1989 Written Answers 56 

Death. clue to Steritiutlon Operations 

'303. SHR. BRAJAMOHAN MO· 
HANTY; WiD the Minist&r of HEALTH AND 
FAMll V WELFARE be pleqsed to state: 

(a) whether surgical operations under 
the family planning programme have re-
sulted in doaths; 

(b) If 90, the State-wise figures of such 
deaths; and 

(c) the outcome of the Investigations In 
th.se cases? 

lHE MINISTER OF STATE IN THE 

MINISTRY OF HEALTH AND FAMILY 
WElFARE (KUMAR! SAROJ KHAPAROE): 
(a) and (b). State-wise number of de_ 
feoorded due to surgical operations during 
the years 1985-86, 1986-87 and 1987-88 
are given in the Statement below. 

(c) Instructions have been issued to the 
State Governments in October, 1988 to 
constitute Committees at district leval to 
investigate each case of death taking place 
on account of surgical sterUisation. The 
working of thif! Committee is to be super~ 
vised by State level Committee. The Gov .. 
ernment intends to review the follow up of 
these instructions with the States in the near 
future. 

STATEMENT 

Deaths recorded dUfing the years 1985-86, 1986-87 & 1987 .. 88 

S. No. StateslUTs 1985-86 1986--87 1987-88 

1 2 3 4 5 

1. Andhra Pradesh 47 42 33 

2. Arunachal Pradesh 

3. Assam 3 5 3 

4. Bihar NR NR NR 
5. Goa 

6. Gujarat 54 ~/ 31 

7. Haryana 12 5 6 

8. Himachaf Praaesh 5 2 1 

9. Jammu 8 Kashmi, NA NR NR 
10. Karnataka 43 " 43 

11. Kerala 5 4 5 
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1 2 3 4 5 

... .. 
12, Madhya Pradesh 37 37 38 

13. Maharashtra 58 48 36 

14, Manipur 

15 Meghalaya 

16. Mizorarn 

17. Nagaland 

18. Onssa 19 32 28 

19. Punjab 15 15 14 

20. Rajasthan 38 23 23 

21. Sikkim 

22. Tamil Nadu NR , NR 85 

23. Tripura 2 2 1 

24. Uttar Pradesh 58 51 27 

25, West Bengal 19 9 18 

26. Andaman & Nicobar Islands 

2", Chandlgarh 

28. Dadra & Nagar Haveli 1 

29. Daman & Diu 

30. Delhi 1 2 

31. lakshadw8ep 

32. Pondicherry 5 2 3 
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J 2 3 

33. M/o Defence 

34. ~No Railway 4 

Total 424 

Nil 

NR -= Information not yet receiIJed 

Short Supply of Foodgrains 

*304. SHRI SHARAD DIGHE: Will the 
Minister of FOOD AND CIV1L SUPPLIES be 
pleased to state: 

(a) whether Government are aware 01 
the acute shortage of essentIal food Items 
supplied through Public Distribution System 
in Bombay from February 1989 due 10 the 
short supply of rice and wheat by Central 
Government; and 

(b) if so, what steps are proposed to be 

4 5 

3 

373 397 

taken to Improve the supply position? 

THE MINISTER OF STATE OF MINIS .. 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI SUKH RAM): (a) and (b). The Central 
Government makes allocations of wheat 
and nce to States as a whole. Internal distri .. 
butlon to different cities/districts ic; decided 
upon by the concerned State Governments. 
The Central allocations for Maharashtra in 
February and March, 1989 and allotments 

;nade by the State Government for Bombayl 
Thane Ratlomng Area are given below: 

(In MT) 

Central allocations 
to Maharashtra 

Maharashtra State's 
allocation to Bombay/ 
Thans Rationing Area 

Februnl Y, 1989 Wheat 94,500 

RIce 52.000 

Marchi 1989 Wheat 1,00,000 

Rice 52,000 
I 

Central allocations of wheat and nce 
a,. made to States!Union Territories taking 
Into account the overall availabihty of stocks, 
relative needs of different States and other 
r.,ated factors. They are supplemental in 
nature. 

34,000 

17,000 

36,000 

20,000 

Popularisation of Indian System of 
Medicine In Southern India 

*305. SHRI V.S. KRISHNA IVER: Wdl 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to atate: 
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(a) whether Indian System of medi-
cines like Ayurveda, Honloeopathy and 
Unani are being popularised in Southern 
States of the country; if so, the details 
thereof; 

(b) whether Government propose to set 
up a Central University for Indian Systems of 
Medicines at Bangalore forthe entire South· 
ern States; 

(c) whether Government of Karnataka 
has agreed to provide all infrastructural fa-
cilities for the establishment· of a Central 
University for the Indian Systams of Medi-
cines at Bangalore: and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (d). The Central Government has 
decided to set up a National Institute for 
Unani Medicine at Bangalore in collabora-
tion with Government of Karnataka. who will 
provide land and share recurring expenses. 
Central Councils of Research in Ayurveda 
and Siddha, Unan; and Homoeopathy run 
regional centres and clinical research u'nits 
in these States. The matter regarding setting 
up of a National Institute on Siddha system 
is under discussion with Tamil Nadu Gov-
ernment and discussions are bAing held with 
the Government of Kerala to set up post· 
graduate facilities in Homoeopathy educa-
tion during the 8th Plan. A Central Research 
Institute in Unani Medicine IS being strength· 
ened at Hyderabltd with the provision of an 
adequate building of its own. Thes~ specific 
actions are in addition to the schemes like 
preparation of PharmacopoeIas for various 
systanls. grant-tn-aid to undergraduate col· 
leges for libraries and equipment etc. which 
are und~rlaken at the national level for the 
promotion of Indian Systems of tJadicine 
and Uomoeopatny. 

Corruption ca ... In DDA 

2691. SHRI RAM BAHADUR SINGH: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Government had enquired 
into the corruption cases in the Delhi Devel· 
opment Authority; 

(b) if so, the number of cases referred 
to the Central Vigilance Commission during 
1985; 1986 and 1987; 

(c) the number of officers involved and 
the nature of penalty imposed on these offi .. 
cers. year-wise; and 

(d) the numberof employees dismissed 
from the D.D.A. year-wise and category ... 
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. 

(b) 1985 

1986 

1987 

(c) Year 

1985 

1986 

1987 

16 casel 

18 cases 

46 cases 

No. of officials 
involved 

60 

74 

134 

Penalty of recoverable warning has 
been imposed on 4 officials but of the cases 
referred jn 1985. Penalty of stoppage of 
increment has been imposed on 7 officia" 
and penalty of compulsory retirement has 
been imposed on two officials out of casas 
referred in 1986. Warning has bean illUed 
to 9 officials, out of the caMl referred in 
1987. 
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(d) Junior 

Dismissal 

1985 1 

1988 

1987 

Senior 

1985 

1986 

1987 

1985 

,986 

1987 

Provision of Fr~e/Concessional Gov-
ernment Acccmmod"tion 

2692. SHRI PARASRAM BHARDWAJ: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the details of houses, apartments 
and offices in Delhi allottedtothe Individuals, 
freedom fighters, retired judges, ex-Minis-
ters. social and other associations/ organ-
isations €:tither free or on concessional rent; 
and 

(b) if so, the locatton thereof. the rental 
charges and since when thaze have been 

. allotted? 

THE MINISTER OF STATE IN THE 
MlH1STWi OF URBAN DEVELOPMENT 
(SHRI OALBIR SINGH): (a) and (b). The 

Removal 

1 

Compulsoty 
Retirement 

1 

2 

information is being collected and will be laid 
on the Table of the Sabha. 

Correspondence In Hindi 

2693 SHRI R.M. BHOVE: Will the 
Minister of HEALTH AND FAMILY WEL-
F ARE be pleased to stato: 

(a) the total number of letters originally 
written by the Ministry of Health and Family 
Welfare to each Hindi speaking State and 
States mentioned h category- 'Bt during 
1988 and the number of tetters out of them 
written in Hindi and those written in English; 

(b) whett ... 1 some letters to these 
States were written in English, if so. the 
reasons of not writing the letters in Hindi; 

(c) the number of IeUn received in 
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H!ndi and English s9RMatety. from each of 
these StZltes during the above period: 

(d) the number of letters replied to in 
Hindi and English out of the letters received 
in Hindi from these States and the reasons 
'for not replying to all the letters in Hindi; and 

(e) the steps Government have taken to 
ensure the implementation of the provision 
of the Official Languages Rulas. 1976 reo 
garding correspondence with such States in 
Hindi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAAO·J KHAPARDE): 
(u) to (d). Out of a total of 25,012 letters sent 
to States in region 'A' and 'B' in 1988, 3887 
letters were sent in Hindi and 21,125 in 
EngJish, Letters received in Hindi are being 
replJed to in Hindi. Out of a total of 12716 
letters received in Hindi 5469 letters were 
replied to in Hindi and 369 in English. Re" 
plies of the remaining lotters were not con-
sidered nGcessary. State"wise Information 
is not readily available 

(e) Instructions have been issued to all 
Officers in the Ministry to correspond with 
the States in region A and 8 in Hindi only; 
Hindi worJ~shops are being organised to train 
the staff in doing noting and drafting ffl Hindi 
Check points have been devised to ensure 
compliance of Official Languuge Rules: 
Purchase at Devnagall typewi Itt,r3 IS being 
stepped up; incentive awat ds are given 
every year to those who excel ,n Htndl notIng 
and drafting; awareness ot the targets laid 
down in this regord In the Annual Pro-
gramme is created among officers/staff of 
the Ministry. 

Monitoring of functioning of Fair Price 
Shops 

~t)94. SHRJ H.B. PATIL: Will the Min-

istar of FOOD AND CJVJJ,.. SUP~lIES be 
pleased to state; 

(a) whether any system has been d. 
vised to monitor the funcUoning of the Fair 
Price Shops and to check the diversion of 
goods meant fc;" the Public Distribution 
System in various parts of the country. ft$p8-
cially in Karnataka; 

(b) if so, the details thereof; and 

(c) the number of days for which such 
shops are required to remain open in the 
rural areas? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRJ D.L. BArTHA): (a) and (b). In 
order to ensure proper functioning of the Fair 
Price Shops, the States and UTs, including 
Karnataka, have been advised to: 

(a) have a proper monitoring sys-
tem at the block, district and 
state headquarters' levels to get 
uptodate information in respect 
of supply of essential commodi-
ties to the FPSs and their availa-
bility to the consumers; 

(b) draw inspection schedules for 
the officers. A checklist has been 
suggested by the Department of 
Civil Supplies for use during 
such inspections: 

(c) review results of the inspectionl 
raids conducted and taka appro-
priate follow-up action on the 
weaknesses noticed during in-
spections/raids; 

(d) constitute vigilance/advisory 
committees to oversee the distri-
bution of Public Distribution 
System items through the net-
work of Fair Price Shops; 
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(e) enfOrce provisions 01 the Essen-
tial Commodities Act and other 
similar legislations, so that mal-
prae1ices are checked and pun-
Ished. 

(e) The Fair Price Shops function ac-
cording to the regulations issued by the 
State Governments/U.T. Administrations. 

Marine Park In Maharashtra 

2695. PROF. MADHU DANDAVATE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the scheme of constructing 
the 'Marine Park' on the coast of Malvan in 
the Sindhudurg district of the Konkan region 
of Maharashtra has been cleared by the 
Union Government; and 

(b) If so, the reasons for the delay In the 
implementation of the scheme? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). There is no propocsal under consId-
eration of the Union Government at present 
for constructing 'Marine Park' at Malvan in 
Maharashtra. 

Expansion of Fel Godown in Kerala 

2696. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of FOOD 
AND C1VIL SUPPLIES be pleased to state. 

(a) whether Government propose to 
expand the existing-storage capacity of the 
Food Corporation of India at Muzhapilan-
gad, Thikkod, and NiHshwaram In Kerala; 

(b) if so, the details thereof; 

(c) whether any allocation has been 
macha during 1988 .. 89 for the development 
schemes of Fel in Kerala: and 

(d) H so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUp· 
PLIES (SHRI D.L. BAITHA): (a) and (b). The 
Food Corporation of India (Fel) propos~ t~ 
expand its existing storage capacity by 
5,000 tonnes at Thikkodi and 10,000 tonnes 
each at Nilishwaram. Mavelikkara and 
Karunagapalli. There is no proposal to ax-
pandthe existing capacity at Muzhapilangad 
at present. 

(c) and (d). An allocation of Rs. 30 lakhs 
has been made by the Fel during 1988-89 
for expansion of the existing storage capac-
Ity In Kerala. 

[ Translation] 

Scholarships to Wards of Beedl 
Workers 

2697. SHRI VIJOY KUMAR YADAV: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether middlemen are active in 
Blharsharif in Nalanda District of Bihar in the 
matter of granting scholarships to the wards 
of the beedi workers; 

(b) if so, whether beed; workers have to 
make unnecessary payments to these mid-
dlemen for getting scholarship application 
forms and getting them sanctioned; 

(c) whether non-beedi workers are also 
getting scholarships under this welfare 
scheme through the middlemen; and 

(d) if so, the steps being taken by 
Government to put an end this malpractice? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPutV 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RAOHAK .. 
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ISHAN MALVIYA): (a) to (d). One complaint 
from a resident of Biharsharif in Nalanda 
District was received and is being investi-
g3ted. 

F .. P .. S. & Kerosene depot In Deihl 

2698. SHRIKAMLAPRASADRAWAT: 
Will the ~Ainister of FOOD AND CIVIL SUp· 
PLIES be pleased to state: 

(a) whether Union Government pro~ 
pose to open some more Fair Price Shops 
and Kerosene oil depots in the various reset· 
tlement colonies of Delhi during the current 
year; and 

(b) It so, the details thereof? 

THE DEPUTY MINISTER -IN THE 
MINISTRY OF FOOD AND CIVIL SUp· 
PLIES (SHRI D.L. BAITHA): (a) and (b). New 
Fair Price Shops and kerosene depots are 
opened by the Delhi Administration, as-and 
when the situation so demands. 

[English] 

Export of Jute 

2699. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of TEXTILES be pleased to state: 

(a) the countries to which jute is being 
exported; -

(b) the total amount expected to be 
e~rned from the jute exports during 1988-89; 
and 

(c) the projection made for jute exports 
duling 1989·90? 

THE MINISTER OF STATE IN THE 

major importers are USSR. USA, Japan. 
countries of West Europe, Fat Eat and 
East! African Countries. Estimated _.xport 
earnings during 1988 .. 89 are placed at At. 
225 crores. Export targets for 1989·90 have 
been projected at Rs. 225 erores. 

HUDCO Anlslance to Stat •• 

2700. SHRIANANTAPRASAOSETHI: 
Will the Minister of URBAN DEVELOP-
MeNT be pleased to state the details regard-
ing the amount of loans granted by the 

I HUOCO to different States for construction 
• of houses during the years 1987·88 and 

1988 .. 89. State wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt DALBIR SINGH): The details regard-
ing the total'amount of loan.sanctioned by 
HUDeO dUftng the year 1'987-88 and 1988 .. 
89 (as on 31.1.89) Statewis8, are given In 
the statement I and II below. 

STATEMENT 

Amount of Loans sanctioned by HUDCO 
during the year 1987·88 

StatelUts. 

1 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Harayana 

Loan sanc-
tioned 
(Rs. in lacs) 

4261.38 

184.40 

1832.b1 

3859.14 

456.57 

MINISTRY OF TEXTILES (SHRI AAFIQUE Himachal Pradesh 166.82 
ALAM): (a) to (c). Jute goods are exported to 
around one hundred countries 01 which the Jammu & Kashmir 489.41 
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1 2 

Karnataka 4293.99 

Kerala 4456.99 

Madhya Pradesh 3633.36 

Mahatashtra 3513.68 

Manipur 0.00 

Meghalaya 0.00 

Nagaland 248.69 

Orissa 1511.21 

Punjab 1132.95 

Rajasthan 3089.18 

Sikkim 0.00 

Tamil Nadu 4536.61 

Tripura 57.00 

Uttar Pradesh 9499.64 

West Bengal 979.96 

Andaman & Nicobar 88.90 
'Islands 

Chandigarh 858.24 

Dadra Nagar Haveli 0.00 

Delhi 322.53 

Goa 38.25 

Pondicherry 162.17 

Total 49673.08 
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STATEMENT-II 

Details of Loans sanctioned during the 
Current year 1988-89 (as on 31.1.1989) 

StatelUTs. 

Andaman & Nicobar 
Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandlgarh 

Delhi 

Goa 

GUJarat 

Himachat Pradesh 

Harayana 

Loan sanet· 
tioned (Rs. 
in lakhs) 

2 

43.94 

4530.32 

119.50 

207.57 

2614.75 

510.89 

534.23 

104.57 

5428.55 

1046.95 

1395.68 

Jammu & Kashmir 1035.38 

Karala 1609.90 

Karnataka 1422.99 

Maharashtra 1812.88 

Madhya Pradesh 1667.40 

Mizoram 225.00 

Nagaland 300.00 
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1 2 

Orissa 1148.36 

Pondicherry 60.38 

Punjab 3596.97 

Rajasthan 1418.19 

Tamil Nadu 5062.00 

Uttar Pradesh 8078.93 

West Bengal 1497.43 

Total 45472.74 

Maternal fJlortality Rate State .. wlse 

2701. SHRI VIJAY N. PATIL: Will the 
Minister of HEALTH AND FAMIL Y V~EL
FARE be pleased to state: 

Specific Causes 

Abortion 

Toxaemia 

Anaemia 

Bleeding of Pregnancy 
and puerperium 

Malposition of chiJd leading 
to death of mother 

Puerperium sepsis 

Not Classifiable 

Total 

1984 

10.8 

10.8 

23.3 

18.8 

6.2 

10.8 

19.3 

100.0 

(a) whether Govemment k8epI record 
of maternaJ mortality among women due to 
different reasons; 

(b) if 90, the rate of mortality during the 
last three years, State-wise; 

(c) the Feasons for the high mortality 
rate; and 

(d) the steps Government propose to 
take to control the high rate of mortality? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPAROE): 
(a) to (e). According to Annual survey of 
Causes of Death conducted by Registrar 
General of India in Headquarter villages of 
selected Primary Health Centres, the pro-
portion of deaths due to specific causes of 
maternal mortality for latest available last 3 
years are as under:-

1985 1986 

11.5 8.0 

6.7 11.9 

23.1 17.0 

15.9 21.6 

7.7 6.2 

13.9 13.1 

21.2 22.2 

100.0 100.0 

The Sample size is not enough to give statewise estimates. 
(d) Government have taken steps to 

implement a package of adion part of the 
State sector plan and as Centrally spon-
sored schemes for setting up a network of 
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primary health care institutions in rural ar-
eas, training of medical and para medical 
health workers (both male and female), 
training of traditional birth attendants and 
supplying them with delivery kits. With the 
establishment of sub-centre and placement 
of one female health worker for every 5000 
rural population in general areas and 3000 
rural population in tribal. hilly and bacl\ward 
wards, the availability of ante-natal, Intra-
natal and post-natal care Will improve. The 
workers have been trained and advised to 
identify and refer the cases at risk to the 
competent medical personnel or institution. 
The expansion of Post-partum Scheme 
under Family Welfar~ P,ugramme and in-
tensification of schemes for immurlIs:Jtion, 
oral rehydration therapy, supplementary 
nutrition under Integrated Child Develop~ 

ment Services (ICDS) and prophylaXIS 
against nutritional anoamlD are some of tile 
other steps taken by Government to bring 
down materna! mortality rates. 

FCI Godown for each District 

2702. PROF. NARA!N CHAND PAR-
ASHAR: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state 

(a) whe1her Government have any 
pfogramrna for setting up godo\llJns of Food 
Corporation of India, in each dl~trlct of Spe-

51. No. State 

1 2 

1. Assam 

2. Arunachal Pradesh 

3. Meghalaya 

4. Manlpur 

5. Mizoram 

cial Category States, in view of the extreme 
weather conditions and different geographi-
cal terrain; 

(b) if so, the number of district in each 
of such State having such godowns as on 
date and the names thereof for each state; 
and 

(c) if not, whether such a programme 
would be drawn up for the remaining year of 
Seventh Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRI D.L. BAITHA): (a) to (c). The 
Food Corporation of India (FCI) has under-
taken con~truction of storage capacity dur .. 
mg the Seventh Five Year Plan in Assam •. 
North-Eastern region States and certain hilly 
districts and remote areas of Jammu & 
Kashmir, Himachal Pradesh, Uttar Pradesh 
and Sikklm. In addition, Central Warehous~ 
Ing Corporation also propose to construd 
ioodgrains storage capacity in hilly areas of 
Uttar Pradesh and Himachal Pradesh for 
use of Fe!. The Uttar Pradesh State Ware-
housing Corporation is also constructing 
some storage capacity in the hilly areas of 
the State. 

The covered capacity available with Fe, 
In these States as on 1.1.11989 was as 
follows:-

Storage Capacity 
(in thousand tannes) 

3 

298.84 

15.00 

19.10 

19.00 

10.29 
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1 2 3 

6. Nagaland 8.41 

7. Tripura 24.67 

8. Jammu & Kashmir 67.29 

9. Himachal Pradesh 14.29 

10. Uttar Pradesh 2,694.63 

11. Sikkim 1.20 

A statement showing the centre-wise capacity under construction/proposed to be 
constructed in these states is given below. 

STATEr~ENT 

CentrfJ-wise capacity under construction/proposed to be constructed in Assam, Norlh-
Eas'tilrn Region States and hilly and ff:unote areas 01 Uttar Pradesh, Himachal Pradesh, 

Jan,mu & Kasl7lnir and Sikkim 

S.No. State/Centre 

1 2 

Assam 

1. Gauhati 

II Arunachal Pradesh 

1. Passighat 

III Tripurs 

1. Kumarghat 

2. Dharamnagar 

3. Agartala 

IV Mizoram 

1. lungJei 

Capacity under construction/ 
proposed to be constructed 

(In tonnes) 

3 

20,000 

2,500 

4,440 

10,000 

10,000 

3,000 

Agency 

4 

Fe, 

Fel 

Fel 

Fel 

Fel 

Fel 
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1 2 3 4 

2. Lawngtlai 5,000 Fel 

3. Aizwal 5,000 Fel 

V. Naga/and 

1. tv10kukchung 2,500 Fel 

2. Tuensang 2,500 Fe, 

3. Dimapur 2,500 Fel 

4. Kohima 2,500 Fel 

5. Men 2,500 Fel 

VI. Sikkim 

1. Rangpoo 10,000 Fel 

VII Jamrt1u & Kasnmir 

1. Kathua 10,000 Fel 

2. leh 2.500 Fel 

3. Kargil 2,500 Fel 

4. Rajouri 2,500 Fel 

5. Chatha 10,000 Fel 

6 Slinagar 25,000 Fel 

7. Baramulla 5,000 FCI 

8. Poonch 2,500 Fel 

9. Aamban 2,500 FCI 

10. Kishtwar 2,500 FCI 

VIII. Hirnachal Pradesh 

1. Nurpur 5,000 FCI 
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1 2 3 4 

2. Una 2,500 Fel 

3. Simla 2,500 Fel 

4. Baiznath 5,000 Fel 

5. . Parwanoo 10,000 FCI 

6. Hamirpur 1,670 Fel 

7. Chamba 2,500 Fel 

9. Kutu 1,670 FCI 

9. Mandi 5,000 ewe 
10. Simla 5,000 ewe 
11. Solan 3,000 ewc 
IX. Uttar Pradesh 

1. Bazpur 10,000 Fel 

2. PIthoragarh 5,000 Fel 

3. Tanakpur 10,000 ewe 

4. Kashipur 10,000 ewe 

5. Khatima 10,000 ewe 

6. Srinagar 5,000 ewe 
7. HaldwaOl 10.000 upswe 

8. Kitchha 10,000 UPSWC 

9. Almora 5,000 UPSWC 

10. Gopeshwar 2.500 UPSWC 

11. New Tehri 2,500 UPSWC 
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Grants to Voluntary Organisation for 
Population Control 

2703. SHRIJAGANNATH PATTNAIK: 
Witt the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any grants were given to 
the voluntary organisations for campaigning 
for the population control education dUring 
the year 1987-88; and 

(b) if so, the particulars of such organ-
isations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPAADE) 
(B) and (b). No specific grants were released 
to Voluntary Organisations during 1987-88 
for campaigning for population control edu-
cation. 

However, the projects of Voluntary 
Organt~ations for which grant-in-aid IS sanc-
tioned under Family Welfare Programme 
have an in-built element of population eOlJ-

cation such as inter-personal communica-
tion/motivo.tion etc. A list of such Voluntary 
Organisations who have been given grant-
in-aid during 1987-88 for Inter·parsonnel 
communication/ motivation etc. is given In 
the statement below. 

STATEMENT 

s. No. Name of Voluntary Organisation 

1 

1. 

2. 

3. 

2 

Standing Conference of Public 
Enterprises (SCOPE), Lodi Road, 
New Delhi. 

Assam Branch ot Indian Tea Asso-
ciation (ABITA). Guwahati. 

T .xtUe Labour Assoc,ation. Ahme-
dabad. 

1 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

'5. 

16. 

17. 

18. 

19. 

20. 
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2 

All India Organisation of Employ-
ers, New Delhi. 

Employers Federation of India, 
Bombay. 

Federation of Karnataka Chamber 
of Commerce and Industry, Ban-
galore. 

Employees State Insurance Cor-
poration, New Delhi. 

Voluntary Health Services, Ma-
dras. 

Sewa Rural, Jhagadia. 

Bharatiya Gramesn Mahila Sangh, 
Indore. 

AVRV, Coimbatore. 

AWARE, Hyderabad. 

Streehltakarini, Bombay. 

Child in Need Instnute, 24-Parga· 
nas, West Bengal. 

SarvaJanik Pariwar Kalyan and 
Sewa Samiti, Gwalior. 

Chinmaya Tapovan Trust, Sidhab-
ari. 

Red Cross Homoeopathic Council 
Gurgaon. ' 

Krishi Gram Vikas Kendra. Ranchi, 
Bihar. 

Guru Cooperative Milk Producers' 
Union Ltd., Bhatinda. 

Sewadham Trust, Puna. 
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21. Baroda Citizens' Council, Baroda. 

22. Bam India, Calcutta. 

23. Neetan Bharati, Madana Gadh. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

38. 

37. 

Ramakrishna Ashrama Charitable 
Hospital, Trivandrum. 

New Centory Welfare Society, 
Madras. 

Institute of Child HeaUh, Calcutta. 

Moradabad Charitable Trust, Mo-
radabad. 

Kamala Nehru Memorial Hospital, 
Atlahabad. 

Churhat Children Welfare Society, 
Churhat. 

KEM Hospital, Puna. 

Medical Rer;~f Society of South 
Kanara, Manipal. 

Sivagiri Sari Narayana Medical 
Mission, Varkala, Kerala. 

Maharishi Dayanand Maternity 
and General Hospital, Yamuna 
Nagar, Haryana. 

Christian Medical College, Vellore 
(Tamil Nadu). 

Family Planning Association of 
India, Bombay. 

SOS Children V,llage of India, New 
Delhi. 

Qullon Service Society. Quilon 

1 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

2 

(Kerala). 

315t All India Obst. & Gynae. Con-
ference, Jaipur. 

Working Womens Forum (India), 
Madras. 

Family Planning Association of 
India. Bombay (for Calcutta Proj-
ect). 

Indian Association for study of 
Population. C/o Indian Economic 
Growth. New Delhi. 

Indian Association of Parliamen ... 
tarians for Population and Devel-
opment. New Delhi. 

Centre for Labour Education and 
Social Research, N. DeihL 

Rotary Club of Delhi, New Delhi. 

Congragation of the Sisters of the 
Cross of Chavanad, Tirchy. 

India House Development, Dwara-
hat, Distt. Almora (UP). 

Indian Medical Association. 
Women's Wing. Bombay. 

48. Stri Seva Mandir, Madras. 

49. 

50. 

51. 

Rural Centre for Human Interests 
(RUCHI), Churvadher, Distt. Sir· 
mour (HP). 

Dr. Mhaskar's Medical Founda-
tion, Amalner, Maharashtra. 

Vivekanada Education SocIety. 
CalCutta. 
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, 
62. 

53. 

54. 

55. 

56. 

51. 

2 

Centr. for Agrarian Research 
Training and Education (CARTE) 
(UP). 

SOfiety tor ?eople's Action and 
Development, Pettevaithalai, TN. 

SABALA, Bijapur, Karnataka. 

AU India Women's Conference, 
New Delhi. 

Nanded Med. Foundation, 
Nanded, Maharashtra. 

Mahila Jagrhi Abhiyan, Public 
Charitable Trust, Ahmedabad 

58. Kendriya Nehru Samarak 
Parishad, Lucknow. 

59. Ahmedabad CIlia Samaj Ka1yan 
Sangh Bhadra, Ahmedabad. 

eo. CINI-Daulatpur, West Bengal. 

F & N Extension Centres 

2704 SHRI SRIBALLAV PANIGRAHI. 
Will the Mlntster of FOOD AND CIVIL sup· 
PLIES be pleased to state' 

(8) whether Government have set UD 
community Food and Nutrition Extension 
Centres in the country; 

State and Union Territory-wise; 

(c) the function assigned ~!a ..... 
centres; 

(d) the places in Orissa where such 
centres have baen set up; 

(e) whether Government propose to set 
up some more centres in Orissa; and 

(f) If so, the places identHied therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) Yas, Sir. 

(b) There are 33 such centres in differ-
ent States/Union Territories. Locations are 
given in the statement below. 

(c) The Centres have been set up to 
impart education and training in homescale 
preservation offruits and vegetables, mainly 
to the housewives. These Centres encour .. 
age the community to preserve fruits and 
vegetables during glut season at the house-
hold level, by offering training courses in 
homescale preservation of fruits and vege-
tables and by providing processing facilities 
fordomel3ticconsumption.ln addition to this, 
nutrition f.:tducatlon IS also imparted by these 
Centres. 

(d) In Orissa, one such centre has been 
set up at Bhubaneswar. 

(e) No, Sir. 

(b) if so, the number of such Centres, (f) Does not arise. 

STATEMENT 

State Location 

1 2 

1. Andhra Pradesh 1. Hyder abad 

2. Vijayawada 
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3. Vishakhapa"'am 

2. Assanl 4. Guwahati 

3. Bihar 5. Patna 

6. Ranchi 

4. Goa 7. Panaji 

5. Gujarat 8. Bulsar 

6. Haryana 9. Hissar 

10. Faridabad 

7. Himachal Pradesh 11. Shimla 

8. Karnataka 12. Bangalore 

9. Kerala 13. Trivandrum 

14. Ernakulam 

10. Madhya Pradesh 15. Bhopal 

16. Raipur 

17. Jabalpur 

11. Maharashtra 18. Bombay 

19. Puna 

20. Nagpur 

12. Manipur 21. tmphaJ 

1& Meghalaya 22. StUttong 

14. Orissa 23. Bhublneewar 

15. Punjab 24. Ludhiana 

\e, RIjIs1Mn 25. ... 
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, 

17. Tamil Nadu 

18. West Bengal 

Union T orritories 

, . Chandigarh 

2. Delhi 

Textile Workers Renderod Jobless 

2705. SHRIMOHANBHAIPATEL: Will 
the Minister of TEXTILES be plGasad to 
state: 

(a) whether a large number of textile 
workers have been rendor~d jobless due to 
the new textile policy announced by Govel n-
ment; 

(b) if so, the estimated number of such 
workers; and 

(c) the steps being taken to solve their 
problems? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTilES (SHRI AAFIQUE 
ALAM): (a) and (b). White the number of 
textile workers rendQred jobless as a result 
of closures has increased by about 60 thou-
und, this ina-ease cannot be attributed di-
Melly to the Policy. 

(CJ Govemment hay .... up a T ext it. 

2 

26. Udaipur 

27. Madras 

28. Madurai 

29. Calcutta 

30. Chandigarh 

31. Mayapuri 

32 Kidwai Nagar 

33. Gulabi Bagh 

Workers' Rehab,litation Fund to provide in-
tertm relief to the workers of these mills 
which closed down permanently after 5th 
June 1985. The State Government have 
also been advised to formulate schemes for 
redeployment of workers displaced by such 
closures. 

Inventory Targets by Forests Survey of 
India 

2706. SHR I LAKSHMAN MALLICK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the target set by the Forest Survey 
of India for inventory during 1986-87 and 
, 987 -88 In Orissa' 

I 

(b) whether the target was achieved-
and ' 

(c) if not, the reasons therefor? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
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No target has been set by Forest Survey of 
India for inventory in Orissa so far. 

(b) and (c). Do not arise. 

Visit to Medical Store Depot, Madras 

2707. SHRI M. MAHALINGAM: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether during the visit of the State 
Heahh Minister to Government MedIcal 
Store Depot, Madras in September, 1988, a 
memorandum was submitted by the work-
ers' union, Madras (INTUC); 

(b) if so, the details thereof and the 
action taken thereon; and 

(c) If no action has been taken, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) Yes, Sir. 

(b) and (c). The dtlmands raised In the 
~Aemorandum and the action taken thereon 
are as given below:-

1. Inclusion of items as delnanded by 
Indentors. 

2. Inclusion of Veterinary i'8(115 for 
manufacturing in Medical Store Depot. 
Madras. 

1 & 2: Vocabulary of Medical Stores has 
recently been revised and sufficient number 
of proprietory items appear in the Vocabu-
laryof Medical Store. However, the iterns will 
be considered as and when the vocabulary 
is revisld. 

3. Diversification to manufacture 
~ dtHnanded formulations by the 

hospitals 

There is no plan scheme for diversifica-
tion of manufacturing activities as Ued9l' 
Store Depots are basically storaging' and 
distribution agencies. 

4. Creation of revD/ving fund and 
conversion of Medical Store Dspot 
into a Government Company 

The proposal for creation of revolving 
fund and conversion of Medical Store Depot 
into a Company was considered by the 
Government and was not found feasible. 
The decision was explained tothe Estimated 
Committee of Parliament also. 

5. Sanction of additional staff: 

The Work Study of the Medical Store 
Depot, Madras was conducted which has 
not recommended additional staff. 

Notification of Homoe_opathlc Pharma-
copoeia 

2708. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of HEALTH ANf~ 
FAMILY WELFARE be pleased to state: 

(a) the volumes of Homoeopathic 
Pharmacopoeia that have been officially 
notified till date; and 

(b) the basis on which monographs 
have been evaluated in this pharmaco-
poe;a? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) 5 volumes of Homo80pathic Pharmaco-
poeia of India (HPI) have been published by 
the Government of India so far and an entry 
relating to HPI has been Included in the 
Second ScheduJe to the Drugs and eosmet-
Ics Act, 1940, IS amended from time to time, 
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but there is no specific mention In the said 
Schedule regarding different volumes of the 
Homoeopathic Pharmacoposia of India. 

(b) The final monographs are evolved 
after a series of tests in the Homoeopathic 
Pharmacopoeia Laboratory, as well as dis-
cussions in the vanous meeting of the 
Homoeopathic Pharmacopoeia Committee. 

Parity In Remuneration of Part Time 
Female Attendent 

2709. SHAI PRAKASH V. PATIL: Will 
the Minister of HEAL TH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the duties of the part -time 
female attendents attached to the Primary 
Health CentreslSub-Centres and Voluntary 
workers attached to the Rural Family Wel-
fare Centres and Sub-Centres are the same: 

(b) whether the position IS obtaining in 
all States: 

(c) whether there exists a difference In 
their remuneration, partIcularly in Mahar-
ashtra and as a result the work of family 
planning is suffering: and 

(d) if so, whether Government propose 
to bring about parity, if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b). A voluntary workers on a monthly 
honorarium of Rs 50/- IS included in the 
approved set up tor Sub-centres and no 
specific duties are assigned. All States have 
been advised to have this facil~y for helping 
a female multi-purpose worker (ANM). 

(c) and (d). Maharashtra Government 
have decided to supplement the honorarium 
payable to the voluntary workers from their 

own resources. Government of India do not 
propose to raise the amount of ~um 
payable from Central funds. 

Hospital for Beedl Workers at SaJur 
More, Murshldabad (West Bengal) 

2710. SHRI ZAINAl ABEOIN: Willthe 
Minister of LABOUR be pleased to refer to 
the reply given on 8 August, 1988 to Starred 
Question No. 177 reg'arding hospital for 
beedi workers at Sajur More, Murshidabad 
(West Bengal) and state: 

(a) the ,echnical and financial parame-
ters" required for the construdion of the 
proposed 50-bed 1.B. hospital for beedi 
workers in Murshidabad, West Bengal; 

(b) the steps taken by Government to 
meet these parameters; 

(c) whether cooperation of the Stata 
Government is required in the matter if so, 
whether such cooperation has been sought; 
and 

(d) the reaction of the State Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) The technical and 
financial parameters generally relate to to-
pography of the area, acquisition of land and 
cost of acquisition. preparation of site, cost 
of construction of hospital building and staff 
quarters. availability of staff. etc. 

(b) Necessary steps have been takanto 
coiled and evaluate the relevant information 
regarding site for the hospital at Sajur Mora. 

(c) The cooperation of the State GoY-
ernm.8n! has been sought in1tha mattar of 
acqUISition of land. 
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(d) The matter is under correspon-
dence with the State Government. 

Protection of Villagers from Tigers In 
Sundetbans 

2711. SHRISANATKUMARMANDAL: 
Mil the Minister of ENVIRONMENT AND 
FORESTS be pleased to stote: 

(a) whether it has come to 
Government's notice that the tigers trom the 
'Tager Reserve Project' in the Sunderbans in 
West Bengal have again started taking a 
heavy toll of human lives and animals. 

(b) if so, the progress achieved in the 
fencing of the "Tiger Reserve Project' so far; 

(c) the time by which the fencing IS likely 
to be completed; and 

(d) the estimated cost at the proJect? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): \a) 
Information received from the Gover nment 
of West Bengal indicates that there is no 
increase in the number of villagers and cattle 
killed by tigers from the Sunderbans Tiger 
Reserve. 

(b) to (d). There is no proposal' under 
consideration for fencing of the Sundt:Hbans 
Tiger Reserve. 

Encr03chment on Public Land in A.K. 
Puram 

2712. SHRI HAFIZ MOHO. SIDDIQ: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given 
on 3 August, 1987 to Unstarred Question 
No. 1289 regarding encroachment on public 
land in R.K. Puram and state: 

(a) whether any action has been taken 

to remove encroachment and unauthariMd 
occupation of Government land in A.K. 
Puram including Mohan Singh Market and 
blocking of corridore in the markets; 

(b) if so, the details thereof; and 

(c) if not, the time by which action is 
proposed to be taken in this regard? 

THE MINISTER OF STATE IN tHE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). Informa-
tion is being collected and will be placed on 
the Table of the Sabha. 

Unauthorised Occupation of Govern-
ment Accommodation 

2713. SHRI M.V. CHANDRA· 
SEKHARA MURTHY: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 

(a) whether a large number of Govern-
ment quarters in lodi Colony, New Delhi •• 
under unauthorised occupation of retired 
Government servants; 

(b) if so, the number of Government 
quarters in this colony, typewise, in occupa-
tion of non-entitled persons for over one, two 
and three years, separately and the reasons 
therefor; and 

(c) the steps taken/proposed to expe-
dite the eviction of unauthorised occupants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAlBIR SINGH): (a) to (c). 25 quar-
ters in Lodhi Colony are under unauthorised 
occupation of retired Govemment 88fYMts 
as per details given beIow:-
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T~pe One Year 

18' 5 

IC' 5 

'0' 5 

Out of the 25 casas, 4 cases are sub-
judice and .in 2 cases dependents of the 
Govt. employees have sought the allot-
ments in their name. In the remaining 19 
cases the quarters are under unauthorised 
occupation and eViction procaBciings are in 
progress under the Public Premlsos (Evic-
tion of Un;)uthon~ed Occupants) Act, 1971. 

Rural AgriCLIlture .Commission 

2714. SHRI RAMSWAROOP RAM 
Will the Minister of LABOUR bo plc~1<.,ed to 
state: 

(a) whether Gover nment have set up a 
Rural Agriculture COmI11IS~IOn to Illlprove 
the implementation of the liJbour laws In the 
rural sector; 

(b) whetharthe provisions ot the Official 
'anguages Act and the rules nl;)de there un· 
.jar are not being irnplenlented In the 
~ ~lmmission~ and 

(c) if so, the steps proposed to be taken 
by Government fo,r proper implem~ntatlon of 
the rutas and r&gulatlons concerning the 
Official languages Act In the Commission? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUH AND DEPUTY 
M!NISTER IN THE MINISTRY OF PARLlA· 
MENTARY AFFAIRS (SHill RADHAK· 
fSHAN MALVIYA): (a) to (c) The Govern-
ment had set up a NIJtional Comm;ssion on 
Rura' Labour in August, 1987 to, inttir alia. 
study the existing legislatt". and other pIOVi-
sions intended to protect the int •• ts of 

Two Year ThrH Year 

2 1 

4 3 

rural labour and to assess the effectiveness 
of these measures as also that of the apperti-
nant administrative arrangements and deliv· 
ery systems. The staff sanctioned for the 
Commission for implementation of the Offi-
ciallanguage Policy of the Government has 
already been recruited and to the extent 
possible replies to commurMcations re-
ceived in Hindi and communications to 
states falling under Region 'A' and Regi " 
"8' al e being issued in Hindi. 

Environmental Clearance for Private 
Sector Projects 

2715. SHRI K.S. RAO: Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased state: 

(a) whether Government are consider-
Ing a proposal to make environmental clear-
ance mandatory for large scale private sec-
tor projects also; and 

(b) if so, the details thereof? 

THE MINISTER FOR ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). Guidelines for siting of new indus-
t nes have been framed and circulated to 
Ministrtes, State Governments and Pollution 
Control Boards. The guidelines provide that 
for twenty categories of polluting industries 
which have been Identified, environmental 
clearance is necessary for conversion of 
leHar of Intent to industria' licence. These 
guidelrnes ~Ppl~ to private sector projects 
also. The guidehnes provide that conversion 
of letter of intent to industriallicance is to be 
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done only after the following conditions have 
been fulfilled? 

1. The State Director of Industries 
confirms that the site of the proj-
ect has been approved from 
environmental angle by the 
competent state authority. 

2. The entrepreneur commits both 
to the State and Central Govern-
ments that he will instal appropri-
ate equipment and implement 
the prescribed measures for 
prevention and control of pollu-
tion. 

3. Tl1e concerned State Pollution 
Control Board has certified that 
the proposal meets with the 
environmental requirements 
and that the equipment installod 
or proposed to be installed are 
adequate and appropriate to the 
reqUIrement. 

At present, environmental clearance is 
accorded to thermal power, hydroelectric, 
ports and harbours, mining and industrial 
projects at central/public sector undertak-
ings after a thorough environmental impact 
assessment and review. Towards this end it 
will be necessary to build the capabilities for 
such detailed impact assessment tech-
niques in the various State Governments/ 
State Pollution Control Boards and also 
ensure that financial institutions do IQok into 
these aspects at the tuna of extending credit 
for such proJects. 

Check on Environmental Degradation 
In Mines and Steel Industry 

2716. SHRI BHADRESWAR TANTI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether any strategy has been 

developed/drawn up by Union Government 
to check environmental degradation In mln-
ing and steel industry; and 

(b) if so, the details thereof? 

THE MINISTER FOR ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Yes, Sir. 

(b) The main features of the strategy 
adopted by the Union Government to check 
environmental degradation in mining and, 
steel industry are as below: 

(i) Environmental appraisal of new 
projects of centraVpublic sector 
undertakings in mining and steel 
industries is carried out. Projects 
are not approved if they are 
found to be environmentally in-
compatible. If environmentally 
cleared, adequate safeguards 
for control of pollution and envi-
ronmental protection are stipu-
lated for implementation by the 
project authorities. 

(ii) Necessary amendments to the 
Mines and Minerals (Regulation 
& Development) Act. 1957. and 
the Minerals Concession Rules, 
1960, have been made by which 
environmental management 
component now forms a part of 
the mining plans which are con-
sidered by the competent au-
thority before granting the min-
ing lease. 

(iii) An expert committee has been 
appointed to examine issues of 
reclamation of old and aban-
doned mines. 

(iv) General environmental guide-
lines for siting of industries apply 
to steel industries also. 
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(v) For mining. environmental 
guid.l,... have bean formu-
lated and issued. 

(vi) A Centre of Excellence for Mine 
Environment Studies has been 
set up to carry out stud les and 
undedake training programmes 
rel~t9d to environmental as-
pects of mining Flt"tlVltIGS. 

(vii) Sevel al reseal\,..h studies hr:tvp 
been sponsored by this Ministry 
to assess the Inlpac.t or mining 
on envlronm8nl .lnd ecology 

Sugarcane Arrears 

2717 SHRI BHATIAM SRIRAMA 
MURTY: Will the Minister of FOOD AND 
CIVIL SUPPLIES be ple8sed to slate: 

(a) the arrears of sugarcane due to be 
paid to the farmers by the various sugar mills 
In the country for the last three years, y~ar
wise: . 

,b) tho output OT sugar durtng 1981-82. 
1983-84 ond 1987-88: and 

(c) whether there was a decline In sugar 
production during the above period. If ~O, the 
reasons therefor? 

THE DEPUTY MINiSTER IN THE 
MINIS1RY OF FOOD AND CIVIL SUP-
PLIES (SHAI D.L. BAITHA): (d) Arrears of 
sugarcane dues for the last 3 years as on 
15.2.89 are as undei:-

Sug31 Year Sugarcane 3rr~ars 
(Rs. in cror8s) 

1985-86 0.44 

198e·87 1.05 

1987 ... 88 3.46 

As on 15.2.89, during the~rr.nt .. a-
son the arrears are 17.4% as mparad to 
16.30/0 in 1987 -88 on the co esponding 
date. 

(b) Sugar production has\ been as 
under:-

Sugar Year Lakhtonnts 

1981-82 84.38 

1983-84 59.16 

1987-88 91.10 

(c) Yes, Sir. The production suffered a 
set back in 1983-84 season due to drought 
conditions and low recovery in some of the 
Northern parts of the country. However, as a 
result of various steps takan by the Govern-
ment the cyclic fluctuations were avoided 
and the producti.on achieved its peak level in 
1987 -88 season insplte of the savere 
drought. 

Diversification of Functions of National 
Building Construction Corporation 

2718. SHRI VAKKOM PU-
RUSHOTHAMAN' Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state 

(a) whether there is a proposal to diver-
SIfy the functions of the National Building 
Construction Corporation; 

(b) if so, the details thereof; and 

(c) the projects which have already 
been undertaken by the Corporation outside 
Its conventional areas of operation? 

THE MINISTER OF STATE iN T tiE 
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MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). The Na-
tional Buildings Construction Corpol ation 
Ltd., which is engaged for the I::.st three 
decades in civil construction activities, is 
continuing to operata in accordance with its 
original objective as a promier con3truction 
company in the Public Sector. F'Olil time 10 

time. it embarks upon plans for technology 
upgradation in selec!pd arp(1s. 

Production and Import of Sugar 

2719. SHRI OIRINDER SJNGH' ~Vjll 

the Ministerof FOOD AND CIVIL SUPPLIES 
be pleasGd to ~tC)te: 

(a) the production of sug::Hcane and 
sugar during the crop year 1987-88: 

(b) the quantities of sug~r Imported 

during the last three years, year-wise Md 
the names of the countries from where im-
ported; and 

(c) the average landed price of sugar 
during the above period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) Production 
of sugarcane and sugar during 1987-88 
crop/sugGr year (Oct.-Sept.) was 196.7 mil-
liun tOl1nes and 91.10 lakh tonnes respec-
tively. 

(b) and (c). Year-wise quantities of 
sugar imported during tne financial years 
1985-86, 1996-87 and 1987-88, countries 
from where imported and the average 
Illnded pr Ice of sugar are as under:-

Financi.J! 
Ye:Jr 

Quantity Average Countries from where 
jrnponed in7poflt.:d 

1.'~f<h 

tonnes) 

1985-86 20.22 

1986-87 7.Bl 

1987-88 6.56 

1988-89 No Imports 

l<.lfidea 
pnce 
Rs. PMT 

3739 

5114 

5347 

EEC, Brazil, China, S. Korea, 
Thailand, Cuba, Poland, 
Yogoslavia, USA, Czechos .. 
lovakia, Phillipines. 
Malaysia and Vietnam. 

EEC, Bulgaria, Brazil, China, 
South Korea, Thailand, 
Cuba, Poland, Yogoslavia, 
Malaysia and Mauritius. 

EEC, Bulgaria, Brazil. 
S. Korea. Thailand & Cuba. 
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Export of Handloom Goods 

2720. SHRI 8ALASAHEB VIKHE 
P/"TIL: 

SHRI V. TULSIRAM: 
SHril P.M. SAYEED: 

Will the Minister of TEXTIU:S be 
pleased to state: 

(J) wla}thcH US C'U~t0111~ hdVt; b,.lrl E'd 
cel tlln r{PG of hand:oom (""11 LL'lL':_; UliJ J fllt-! 

exernpt v,c;n with t..'ifl'l:t 1rU!ll 1 j~lI11j"ly, 
1989: 

(b) II SO, tll8 estill)atcJ arnOullt 01 (jood< 

held up on tl18 U.S. pOI ts ur In the' Plf_1(~II')e 
across the seas; 

(c) the situation credteo by thtJ. :bove 
position; 

(d) the factual POSitlul1 In accolJ;;nce 
with the terms of the relevant expolt a~Jr bb 
ment; and 

(e) the stops t:Jken by Governr,lent In 
this regard? 

THE MINISl ER OF S'l AlE IN THE 
M1NISTf1Y OF TEXTILES (SHRI RAFIOUE 
ALAM): (a) to (e). United States Customs 
have I pCGnt!y hp.ld up certain h:llldioorn 
made up con sign n 1t.''ltS ld I tile ~!I (Jl..l r IJ t[ nt 
they alo m3chln~ stlk:i"wd and tllt.1 l()re, 
reqLllre visn. The Government of Indu has 
not accepted thIs POSltlOll since it I~. 01 Ul..: 
view that uS per tile bllatt:f III textlk? d9rt:?8' 
men1 between Ifldla and the USA such 
goods ~h:.~uld hav0 ~ q uotJ t r (1(,] uL.(;t.'~~ to 
tll~ US rn:uket. Govdrf1rn8nt 01 Illoia h.:s 
protested to US Govel ')~~1pnt through our 
Embas,:,y ~lt 'vVdsll,nDton A Jl]It29~lt,on re-
cently VI~)llHd USA for hololng consul1<.ltlons 
on this Issue, The Government of Indl;"\ IS 
oxplonng ('lilavenues for resolving the Issue 
as soon clS possible 

Relaxation In Grant of Ucance for 
Sugar Mill 

2721. SHRI UTTAM RATHOD: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) wllether any relaxation has been 
given in relJtion to grant of licences to the 
sugar mills under the new sugar policy; and 

(b) if so, the details thereof? 

THE MINISTER IN THE MINISTRY OF 
FOOD AND CIVIL SUPPLIES (SHRI D.L. 
EAITHA): (a) No, Sir. However, a limited 
review of policy relating to relaxation, is 
under consideration of the Government. 

(b) Does not arise. 

Issue of Occupancy Certificates by 
DDA 

2722. SHRI VISHNU M001 : Will the 
r\ilnister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of applications for Occu-
pancy Certificates pending with the Delhi 
Development Authority since 1974; and 

(b) the action proposed to be takan by 
Government to clear the pending cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI OALBIR SINGH): (a) 321 as on 
1.1.1989. 

(b) Reminders are sent by the DDA 
regularly to the owners for fulfilling the re-
quirements such as rectification of the non-
compoundable items. payment 01 com-
pounding fee etc. The clearance of Occu-
PZlncy cer1lfic~te In the pending cases would 
therefore depend upon the time taken by the 
owners to comply with these requirements. 
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( Translation) 

Jute Advisory Committee 

2723. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of TEXTILES be 
pleased to state: 

(a) .whether Government propose to 
constitute aJute AdvIsory Board on the lines 
of the Cotton Advisory Board; 

(b) if so, the powers of thIs Board and 
the time by which it is likely to be constItuted; 
and 

(c) the time by which it would start 
functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
AlAM): (a) to (c). Government have consti-
tuted the Jute Advisory Board by Resolution 
dated 11.1.1989. The Board will advise the 
Government generally on mattel s per talnlng 
to jute failing within the purview of tile Jute 
(Licensing and Control) Order, 1961, Includ-
ing production estimates of Jute and rnasta. 

[English] 

Drinking Water In Districts 

2724. DR. KRUPASINDHU SHOI: Win 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names and number of districts, 
State and Union Territory -wise where more 
than 50 per cent of the urban households did 
not have access to safe drinking water ac-
cording to the 1981 census; and 

(b) the improvement made In this regard 
over these years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). Infor-
matIon on urban households having access 
to safe drinking water from various sources 
such as, well, tap, tubewens etc. IS available 
In the 1981 census for each district. In view 
of multiplIcity of accessible sources to the 
urban households. it is not possible to pro-
vide the informatIon sought for. However, on 
the basIs of the data provided by various 
State Governments, relevant infol mation is 
given in the statement below:-

STATEr~ENT 

Status of Urban Water Supply coverage as on March 1981 and March, 1987 

(Population 'ODD) 

S.No. Name of State Coverage as on Coverage as on 
March, 1981 March, 1981 

Urban Water % Urban Water % 
Supply Popu- Supply Popu-
latIon lation 

1 2 3 4 5 6 

1. Arunachal Pr. 20 47.71 120 100 

2. Assam 530 25.89 881 37.53 
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1 2 3 

3. HaryQna 1130 

4. Meghalaya 6~ 

5. Mizoram 10 

6. Orissa 1070 

7. Sikklm 24 

8. Tripura 110 

[ Translation] 

Supply of Foodgrains to States 

2725. SHRI K.N. PRADHAN: Will the 
Minister of FOOD AND CIVIL SUPPLIES oe 
pleased to state: 

(a) whether the allocation of foodgralrls 
to the states for the public Distribution Sys-
tem has been dra~·tically reduced in view of 
the apprehension of a shortage in the stock 
position; and 

(b) it so, the State-wIse details of the 
foodgrains allotted every month dUring the 
last one year ? 

THE DEPUTY MINISTER IN THE 

4 5 6 

39.97 3211 100 

24.89 142 49.47 

8.196 26 18 .. 57 

34.40 1326 37.11 

46.15 98 67.12 

48.67 183 53.19 

MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L.BAITHA): (a) The alloca-
tion of foodgrains to various Statesl Union 
Territories was reviewed in February, 1989 
keeping in view overall availability of stocks 
In the Central Pool, relative needs of various 
States, improved market availability on arri-
\, al of new rice and kharif ooarsegrains crop 
and the fact that the supply of public Distri-
bution System is only supplemental in na-
ture. As a result of the review, the rice quota 
of most States was reduced uniformly by 
20% and that wheat increased by 5%. 

(b) A statement showing monthwise 
allotment of foodgrains (Rice and Wheat) 
trom the Central Pool for public Distribution 
System to States! UTs. during 1988 given 
below:-
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[English] 

Allocation for Afforestation 

2726. OR. G.S. RAJHANS: Will the 
Minister of ENVIRONMENT AND FOR· 
ESTS be pleased to state: 

(a) the State-wise amount allocated 
u~d8r the afforestation programme during 
the year 1988-89; and 

(b) the estimated amount proposed to 
be allocated under afforestation progr.amme 
for Bihar for the year 1989·90? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R ANSARI): (a) 
The Statewise amount allocated for affores-
tation activ~ies during the year 1988·89 are 
given in statement below:-

(b) The State Plan outlay for afforesta· 
tion activities In Bihar State during 1989·90 
is expected to be about Rs. 1575 lakhs. 
Apart from this, allocations will also be avail-
"able under Central Schemes of National 
Wastelands Development Board, Agricul-
ture Department and Rural Development 
Department for which Statewlse allocallOns 
have yet to be finalised. 

STATEMENT 

StatewiS9 Amount Allocated for 
AfforestatIon During 1988-89 

(Rs in Lakhs) 

SI.No. State/UTs 1988-89 

1 2 3 

1. Andhra Pradesh 3538.00 

2. Arunachal Pradesh 451.75 

3. Assam 2188.00 

1 2 3 

4. Bihar 5298.00 

5. Goa 118.00 

6. Gujarat 3188.00 

7. Haryana 1921.50 

8. Himachal Pradesh 2257.50 

9. Jammu and Kashmir 1124.63 

10. Karnataka 2710.50 

11. Karala 2374.00 

12. Madhya Pradesh 4672.00 

13. Maharashtra 4194.25 

14. Manipur 703.50 

15. Meghalaya 756.00 

16. Mizoram 658.00 

17 Nagaland 518.00 

18. Orissa 2667.25 

19. Punjab 1035.25 

20. Rajasthan 3202.00 

21. Sikkim 235.00 

22. Tamil Nadu 3479.50 

23. Tripura 462.75 

24. Uttar Pradesh 7589.75 

25. West Bengal 3292.88 

26. A & N Islands 259.90 
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t 2 3 

27. Chandigarh 23.50 

28. ON HaveJi 111.25 

29. Delhi 85.50 

30. Daman & DIU 45.00 

31. lakshadweep 7.25 

32. Pondicherry 48.00 

Total 59196.01 

Note: In addition. an amount of Hs 28 Clares 
has been allocated under the Centrall} 
Sponsored Schemes of the National Waste-
lands D€l/elopment BOJrd arid the Agricul-
ture Ministry. 

SAARC Meeting for Envirofl.nental 
Development 

2727. SHRI P.M SAYEED : Will the 
Minaster cf ENVIRONMENT AND FOREST 
be pleased to state: 

(a) whether seven South ASian coun-
tr;es under SAARC held a meetHlg In New 
Delhi in February. 1989 with a vIew to protect 
the ecology of the region ~nd also to ensure 
environmental development: 

(b) If so. the various proposal put forth 
by the member countries; and 

(c) the decisions taken in this regard? 

THE MINISTER OF ENVIRONMENT 
AND FOREST (SHRI Z.R. ANSARI): (a)" 
and (b) No. Sir. 

(b) and (c). Do not arise. 

Loans for Houses In DeIhl 

2728. SHRI P.M. SAYEED : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

I 

(a) whether Government provide loans 
for construction of houses to the poor people 
who have been allotted plots by the DDA 
easy terms in Delhi; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). The 
information is being collected and will be laid 
on the Table of the Sabha in due course. 

Employment of apprentices in public 
sector Establishments in Orissa 

2729. SHRIMATIJAYANTI PATNAIK: 
Will the Minister of LABOUR be pleased to 
state; 

(a) whether the public sector Establish-
ments in Orissa are not engaging appren .. 
tlces as per the vacancies identified by the 
Central Apprenticeship Adviser; 

(b) if so, whether Government of Orissa 
has drawn attention of Union Government in 
this regard: and 

(c) if so, the details thereof and the 
action being tpken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER OF THE MINISTRY OF PARLIA-
MENTARY AFFAIRS( SHRI RADHAK-
ISHAN MALVIYA): (a) Yes, Sir. 

(b) Yes. Sir. 

(c) Out of 1.063 located seats, 650 
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:ipp~Mtic __ ~ w.nmg as on 
31. t2. lIgea Can1rai Apfaref'TC~shtP Ad~ 

~ amd ~~ [)u~r cl Apprtflbce-
sfrip 1 raInIng t!rMl a 10U11 rn~etlng W1th the 
re.pJe5ent:ltJW_ fJom U!llI1 Cent'! ai IEstai:Jlsh-
,n:~ts and St:aaI& ()~redCI t On.ssd ..iI.J th;JY 
~ promtsee to UTI~'ove the POSltl~' 

~tl1 oi AI:Ai..'"'1tM<liU'ROdatim1 to R4tLtfed 
GcUI!.fIIII!ent Ser~ at 1115 

2:3J Stf8J Jt'TENOAA PfiASAOA 
Witt 1!he LlJ!nster of URBAN Uf VE LOP-
lENT be pteased to state' 

t3)' chettler ~et'nment h a'Je recf-IIJ~d 
fleQtesc ',.'alLJons fron~ It!e retJr~d:rC~H mg 
GcNemrnc1'lfservat1t5 r.:gdl'U1ng formuiation 
atlQ a;;rpro\(~ at new. schem~s tor alictmellt 
of rras..nhaJ accommao~tl0n on pr'ont y 
tao.s5.. 

(b) It so, the reaction ot ('~"~lnll1ent 
filer@tQ • ..lnd 

(c:) ltJe time by Wh4Ch the scheme are 
expected to be hnall::ied and Implemented" 

tHE LlNJSTER Of STATt: IN I r-1F 
UjNlS rn'f 01F UAUAN 0EV£lOProJttN1 

(SHRi OAi..BRSINGH): (a)bf4 "'PI ST'II 

there IS no ~1Dlautdt a newscharne 
tor the retired and retlring Gmemtnetll sar-
\lams, because of the heavy badllDg ~ 
regtstrants .1th \tie OOA which ft:btes 
some retJred/retlnng employees also\.. 

Construction of Sftopping Cer*e in 
."ur Yitar 

2731 PROF. RAMAKRISHNA MORE : 
'IV III the UinJster at URBAN [)FVElCP-
ME NT be ph~·ased to state· 

(a) wh~the1' there is a ~tor COft--

structloo of a Shoppng Centre by 1he Delli 
uevelopment Au.thartty Lfl Mayur Vtbar 
ExtensKln. Phase H: 

(b) It so, the detals thereof ~ and • 
(C) the tl"le by which the shopping 

centre IS expected to be completed? 

THE MINISTER OF STATE IN THE 
~ttNISTAY OF URSAN DeVELOPMENT 
(SHRI DAlBIR Sa.GH): (a) Yes, ~r. 

(b) FollOWing shopping centre are pr0-
posed to bs ooostruded .n Mayur Vinar 
Phase -U·-

DDA fiousmg area Co-operative Total 

Convemtdnt shclpptag centre 

tc) Irklywr Viftar Phase U DDA HoUSing 

Ma:. 

0.. at" ~ CE:'fltres p'annt:;d 10 
Ibis arm CC1IIStNr:IIcn ct one ~hCpplOg 

cw".Pkl C has atrG2d1 bE-an coo1pleted 
0.. ~ c:entIIe In bC~ A. IS under 

5 

6 

soaetyarea 

1 6 

1 2 

2 8 

constructlOl'l anG 1he planning tot another 3 
snopp,",:} centJes is in hand and these wilbe 
started shorttr. The staoppilg C8A1res are 
e.<pected 10 be COIlIIpIeted during 1989-90. 
The sIXth sbcppIag Centre (lSC} is iIw: ItIdIId 
tor planntngan PliDIitr·dumg ttte ,..1 .. 
90 The ... of lis stqlping C8fI1r. wit be 
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!akpn l,;;l aft&r 1fnah~' allan of pidn and IS 
ex~ctC:J to b~ conlplated in 19S0-91. , 

t/J\YUR VtHAR PHASE II COOPERA-
Ti\/E: SO~fETY AREA 

The ~Itefor convenient shopping c8ntre 
IS und~r encroachment. The ~~ok shall tie 
taken up after th& encroachments are re-
moved. The sh'opplOg Centre has boen In-

c'uded in the priority Itst for planning dt,; nng 
the year 1989-90, anJ aftl:?l flnall~(itlon OJ t"~ 

pt .. ln·J, lhi2 wor~ wIn lJd ldkf II _;p. ~"\no ':" 
t!Xpe<.:tc;ld I,,) be cOfh~18tt:J 1f1 ~ 990- J 1. 

Import of COUOIl 

27::'2. SHRt AMARS1NJI RA1HAWA. 
Wlll the ~,..t.nistel of TEXTtlES be plE:Qsed to 

{3) ·~·,ncther the plodJctlon uf cotten liaS 
f.:.:?cn r€<i:':cE:u til thl~ co',;fltry ..v! I~I t:8~ ~he 
d~mand IS increasing. and 

(OJ .f so. the steps beIng taken lO In· 

crease tht? production of cotton or 10 Import 
11 to rnt?~t the lFlcreaslog demand? 

fHE MINtSl ER OF ST AlE IN THE 
r~INlSTRY OF TEXTILES (SHRI RAFIOUE 
ALA~1): (aj and (b). The production 01 cotton 
has shown an increa~mg trend though there 
h~ve been sharp fluctuations on 3(.count of 
adv~rse chmatlc con(1ttlons. Tht? dom~stlc 
consum~tlon of cotton has been increasing 
Dunng th.J current colton year, both the 
produC!K)f) as well as tita domestic con-
sumplt~n are estimated to be around 102 
lakh bales and. therefore. no Impur1~ of 
cunon olay be necessary. 

[ TI ansl':ll ion} 

Eunuchs in 1 he coun try 

2733. DR. PRABHAT KUMAR 
.... 1t6HRA: WiD the Minister of HEAL 11 i AND 

FAMILY WELFARE be pleased to state; 

(a) whether incidents of making young-
men Impotent in the garb of drugs have 
come to the notice of Government; if so, the 
number of such dens running in the country; 

(b) whether survey has been conducted 
to C)scertain the number of such eunuchs; 
dnd 

(c) whether there is sale and purchase 
IS also gOing on and if so, the steps taken by 
Government ;n this regard? 

THE MINISTER OF STATE IN THE 
MINISTER OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (c). Incidence of young-men becoming 
Impotent due to administration of drugs have 
not been reported to the Government. 

However, Impotence as a side effect in 
young-men is reported In medlcalltterature 
due to drugs having "Ganglion blocking" 
pharmacological properties, such as Cloni-
dine (anti-hypertensive); Guanethidine 
(antl-depressent); Guanethidine (anti-hy-
pertensive); Bethanidine (anti-depressant" 
Oebrisoqutn (anti-malarial): Imipramine 
(anti-depressant); Phenelzine (anti-depres-
sant). and ThiOridaZine (Tranquillizer). 

Impotency and eunuchs are not syn-
onymous terms. While Impotency refers to 
prcblem, of performIng a sexual act, eu-
nuchs r&fers to a congenital birth problem 
where a combined male and female secon-
dary sex character is present In an individ-
ual. 

The matter connected with eunuchs, 
their sale and purchase and number of their 
dens in the country are basically social is-
sues. The Ministry of Health and Family 
Welfare has not conducted any survey re-
lated to this issue. 
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(Engnsh) 

.-facility of Open Heart Surgery 

2734. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of HEALTH AND FAMILY 
WELF AHL De pleased to state: 

(a) the places where the facilities of 
open heart surgery are available in the coun-
try; 

(b) whether the facility of open heart 
surgery is available in any of medical col-
leges or hospitals in Rajasthan and if so, the 
details thereof; 

(c) if not, measures being taKen for the 
provision thereof; and 

(d) the financial assistance given to 
Rajasthan, H any in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b). List of open heart surgery facility 
available in the country is given In the state-
ment below: 

(c) Government of India IS making ef-
forts to have more heart centres with modern 
and soph,sticated electronic heart equip-
ment where Catheterisation Angiography 
and Angl·Plasty and coronory-by-Pass Sur-
gery and other heart ailments Including 
Isehmic Heart Diseases (I.H.O)can betaken 
care of. 

(d) Since Health ;s a State subjed and 
all the medical colleges/hospitals in the 
State are under the administrative oon1rol of 
the respective State Government, financial 
assistance is to be provided by State Gov-
ernment. 

STATEMENT 

List of Institutions Where by Pass ColO-
nary Surgery Facilities are Available 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Southern Railways Headquarters 
Hospital. Perambur, Madras 

Christian Medical College & Hospi-
tal. Vellore 

K.E.M. Hospital, Bombay 

Jaslok Hospital. Bombay 

Srae Chitra Tirunal Institute of 
Medical Sciences & Technology, 
Trivandrum 

All India Institute of Medical Sci-
ences. New Delhi. 

G.B Pant Hospital. New Delhi 

Safdarjang Hospital 

Bombay Hospital. Bombay 

Apollo Hospital, Bombay 

Nanavati Hospital. Bombay 

Breach Candy Hospital. Bombay 

Kasturba Hospital, Manipal, Kar-
nataka 

Batra Hospital, New Delhi 

National Heart Institute, New Delhi 

O. Chantram Hospital. Indore 

Escort Heart Care Centre. New 
Delhi. 
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..... Alacp'ld to Hllndloom ... vera 

2735 • SHRI C. SAMBU: Will the 
Minill. ~ TEXTIlES be pleased to state: 

(a) whether the lams allotted to 
Handloom W ....... being produced 
by the PowerIooms. 

, 

(b) if so, 1he details thereof; and 

(e) the remedial staps taken by Union 
Government thereon? 

lHE M~ISTER OF STATE IN THE 
MINlSmv OF TEXTLES (SHRI RAFIQUE 
ALAM): (a) Yes. Sir. 

(b) During visits of powerloom units in 
diferant stales by Enforcement officials, it 
was observac:I that some of the powerlooms 
ware manufacturing items which have been 
raservadforproductionon handIooms under 
~ provisions of HandIooms (Reservation of 
Articles for Production) IQ, 1985. Some of 
the contravened items being produced on 
powarIoom 818, ootton check shirtings, cot-
ton and silk saraes with extra warp in the 
border, cotton bed-sheet with boIders, Iow-
reed pick fabrics which include gauge and 
bandage clmh. Chack lungies, angavastram, 
gamchas etc. 

(c) Government of India has set up 
separate offices aI Delhi, Pune and Coimba-
lore for Enforcement of Handloom Reserva-
tion Orders. Central Assistance has also 
bean provided ~ the Govt. of U.p .• Rajast-
han, Andhra Pradesh and KeraJa for setting 
up of Enforcement offices. Proper enforce-
ment of the Reservation Orders could not 
take place because of the Stay Orders 0b-
tained by Powerloom Owners Associations 
and individuals from different High Courts. 
The cases are now pending for decision in 
the Supreme Court. InspIe of these oon-

straints the Enforcement OfficIals have initi-
ated action against 135 powerbom owners 
who were found contravening the Reserva-
tion Orders and were not covered by Stay 
Orders from courts. 

Policy of Promoting BI"'~ F.brlce 

2736. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the policy of promoting 
blended fabrics has helped textile mills to 
jmprov8 thair production and and profita-
bility; 

(b) if so, the details of its impact on the 
textile industry; 

(e) whether the mills which are making 
purely cotton fabrics. have been closing 
down as a tasult thereof; and 

Cd) the efforts proposed to be made to 
convert aU purely cotton textile mills into 
thosa making blended fabrics? 

THE MINISTER OF STATE IN THE 
MINISTRYOFTEXTILES (SHRIRAFIOUE 
ALAM): (a) Yes, Sir. 

(b) It is difficult to exadty assess and 
quantify the impact. 

(c) The closure of the mills making 
purely cotton fabrics is on account of a 
variety of reasons including the competition 
from the decentralised powerOOm sector. 

(d) Full fbre flexibility has already been 
allowed. However, it is optional fortha cotton 
mills to avail it, as also the financial assis-
tance under the Textile Modemisation Fund. 
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[ Translation} 

Compante& Manufacturing 'sJ'0ricus 
. Drugs 

2737.YSHRI JAGDISH AWASTHI: Will 
the Mlntster of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of companies manufac-
turing SPUriOUS d, ugs unearthed In Deihl and 
other pal1s of the country dunng the last one 
year endmg 31st January, 1989; 

(b) the action taken by Government 
against these drugs companlos; and 

(c) the steps taken by Government to 
check the manufacture of SpUriOUS drugs by 
companIes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE)' 
(a) As per the information available with this 
Mintstry during the year 1987-88, 31 
samples 01 orugs have bean found SpUrious. 
One factory manufacturing SpUrtOUS drugs 
and Cosmetics was unearthed in Delhi dur-
In9 the last one year. 

, (b) A~ soon as information about spuri-
ous drugs moving 10 the market IS received 
investigation [s taken up by the Drugs Con-
ti 01 Machinery and the action IS taken to 
launch prosecution if a prime facia case 
exists. 

(c) Central Government have been 
advIslng the State Government to 
strengthen their Drugs Control Machinery to 
curb the manufacture of spurious drugs. The I.". in this regard are as foltows: 
it. 

1. Penalies for the manufacture of 
spurious drugs have been en· 
hanced as per amended Drugs 
and Cosmetics Acts. 

2. Resolutions nave been ~ 
in the recent meeting of Central 
Council of Health requesting 
State Governments to 
strengthen Drugs ~ Or-
ganisations and ~ upadeq~ 
testing facilities and estabIish-

[English] 

~ment of separate inteligence 
cum legal caH by State 'Drugs 
Controllers. The muncH has also 
recommended that the Drug 
Control Organisation of the 
Centre should be upgraded and 
strengthened. 

Requirement of food stock 

2738. SHRIMATI KISHORISJNHA:WdI 
the Minister of FOOD AND CIVil SUPPlES 
be pleased to state: 

(a) whether Government have as-
sessed the requirement of wheat and rice 
stock needed during the year 1989-90 to 
keep the fair price shop system functioning. 

(b) if so, the details thereof; 

(c) whether any shortfall is envisaged in 
procurement; 

(d) if so, whether the shortfall in procure-
ment is likely to be inet from purchases in the 
open market; and 

(e) whether imports are also proposed 
to be undertaken to fill the gap. 

THE DEPUTY MINISTER OF IN THE 
MINISTRY OF FOOD AND CIVIL SUP~ 
PLIES (SHRI D.l.BAITHA): (a) and (b). The 
requirement of wheat and rice for distribution 
under PDS is asseseo on month to month 
basis depending on demand received from 
the StateAJTs, the overall availability of 
stocks in Central POOl, the post trend of 
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oiftaike" 12taeiN needsGif vant.JlJS StataslUls 
and tnafket avai'labA1l1 4 

\ 

tel and (d~. No targets Of pr.ocureme:rllt 
are fixed, as noe sp1XlLJI'ed uoder ~:3Itutl)r; 
levy on mdtars and deaters and WhB a1 and 
paddy afoe pRlCUfed against wlunH:lI)j aflers 
br farmers under Ute price support schem e 
of the GO\Iemmerd. 

(e) The Go vemment 01 Jndla IS kee,pmg 
a dose !il,'a!ch an the dom.estc food silu ::It &0 n 
amd \r..',tI exerCIse the aptfOTl 10 unpo11 
foodgraN1s i and ,,110ft consld-ered neces· 
s~ry. 

273~. SHRJV.S. V4JAYARAGHAVAN: 
Willlhe t'JIlntster 01 TEXTIlES be IJlcased to 
state. 

(a) l"vhatner Ihel~ lS a propos.:l.I to start 
sil" Irtdu:::;try In Kerala In a bIg wc.y: 

(b) Ii so, the dlstrlcts selected for 1he 
same: and 

(c) the other details thereof? 

THE M~NJSTER OF S fATE IN THE 
~.l1tNtSTf1Y OF TEXTILES (SHRI RAf~QUE 
ALAM): (a) yes, Sir. 

(b} The areas where sericuitult.! is being 
promo1ed are ldduki. Palghat. KascHgooe, 
Cannanore, Wynad, A!Jeppay and KOl-
tayam. 

(c) In order 10 supplement the efforts 01 
1h~ St31& Government, C~nl'C11 Silk Board 
has taken the following steps 101 develop-
ment of sericullure in the S1ate:-

(I) 2 Research ExtenSIon Cen1res. 
one each in Palgh~t ~nd Ko1-
tayam Districts. have ~en es-
tablished. 

134 

(Iii) 76 &nick *-Is at ..... , GIll-
lings and 4.99 .., ~US 
hate been 511 __ 111" SIIIe 
durim; 19BB-89~ 

~iii) T edtmical pidance 10 11M .. 
silk feelmg unit ~ .., 
lGiwemment of Kerata lias been 
PfOVlided . 

(iVJ) Technicaj ~ and ___ 
tanoe tM.cugtn ~ cI .... 
barry cuttmgsls.1ings. ••• ..-
ing farmetS 1raninrg and ..., 
tours, S1W~ of li~a..k
has etc. has bean powdad to 4 
leading wluntary agencies .. 
encouragiI!Ig sericwtbn dIN .. 
opment. 

2740. SHRi S.G. GttOLAP: Will .. 
t,,1.mster of TEXTILES be pBased 10 sIIIa:: 

(a) whether 'the National teKtile Cor.po-
ration (WBABO) Ud. is getlimg Rs 51- par 
meter as subsidr from UmioA GoweIII1 __ ; 

(b) i1 so, the total amolll1'lt of the subsidy 
given during 1I1e last year; 

(c) whether even afrler ,getting ~1t 
the NatioAal Textile Corpora1iDn lis ir.arr.riing 
loss 10 the tune of Bear. As 25 auras par 
year~ and 

(d) if so .. 1&he action taken to mae the 
NrC vjable? 

THE UlN1SlER OF STATE IN llfE 
MINISTRY OF TEXTllS (SHR1 RAFtaUE 
AlAU): (a) and {bt Miffs UAdar N1C 
(WBABO) IJka Olber NlC mills are .giNn , 
subsidy only on C01Itrolled clath at rides 
varying from As. 1450 10 As. 2.50 per meter. 
DUring the year 87-88., an amDunt of As. 
282.20 takhs was disbursed as subsa, on 
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COI1tded cIaIh to NTC (WBABO): 

(b) During the year 1987-88, NTC 
(WBABO) Incurred nat bas 01 As 28 16 
CIOI'8S. 

(d) NTC has formulated a frash tum-
around strategy, based on selective moder-
nilation with the h8Ip of institlAionai finance, 
prodUd improwment and diverslication 
etc. for improving the performance of the 
losing unb.. 

( rranslatbn) 

LOM from ..... for NTC IIIIs 

27~. SHRI DINESH GOSWAMI: 
SHRI BALWANT SINGH RA-

MOOWAlIA: 

WiI the Minister of TEXTLES be 
pleased 10 stat.: 

(a) whether the National Textile C0rpo-
ration is Ike., to get Rupees 50 aore as loan 
from Japan; 

(b) H so, whether the National Textile 
Corporation has sought permission to utilize 
this loan; 

(c) H so, when the request of the Corpo-
ratioofn this regard was received by Govern-
ment; and 

(d) the time by which a decision is Ikely 
to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MtNlSmV OF TEXTLES (SHRI RAFIOUE 
AlAM): (a) to (d). The proposal of National 
Textile Corporlllion for availing Yan Credit in 
1M form ~ supply of textile machinery from 
Japan is ~ .. an expIoraIory stage. 

[English] 

PoUutJon C8U8Id by ~ 
PllntInOr ... 

2743. SHRI HARIHAR SOREN: Withe 
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the Ferro-Chroma Pin sal 
up at Joda, Orissa has not taken adeq .... 
air-pollution control measures; 

(b) if so, the reasons therefor? 

(c) whether Govemment have served 
any notice or taken action against the plant 
authorities, as provided in the existing Air 
PoHution Control Ad. 

(d) H not, the reasons therefor; and 

(e) the approximate area around Joda 
affected by the air pollution? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI l.R. ANSARI): (a) 
There is no Ferro-Chrome Plant at Joda. 
However, there is a Ferro-Manganesa plant 
at Joda for which the air pollution mntroI 
measures taken by the industry are inade-
quate. 

(b) to (d) The Orissa State PoIution 
Control Board have served fa notice on the 
industry to instal adequate air polution oon-
trol equipn:1ent on a time bound basis. 

(e) In residential area around the plant, 
the ambient level of suspended particulate 
matter is above the prescrbed standard. 

( Translation) 

Allotment of DDA Flats 

2744. SHRI MADAN PANDEY: WiI the 
Minister of URBAN DEVELOPMENT be 
pklased to state: 
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(a) whether DDA Flats which ware sory for setting up a ~ Kid.., aa.-
under construdion have been completed: 

(b) if so. the number of people to whom 
these flats wig be albtted and by what time; 
and 

(c) if not. the reasons for delay in aJbt-
ment of these flats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAlBIR SINGH): (a) to (C). 56481 
flats were under mnstruction as on 1.4.88. 
out of which 5614 have been completed by 
11.12.88. It is expeaed that by the end of 
March. 1989total number of 21.473tlats wiD 
becompleted. Construction of the remaining 
flats would be completed by March next 
year. 18.341 fiats are expected to be alloned 
by 31.3.89. there is always some time lag 
between in the mnstruclion of flats and their 
allotment because even though construc-
tion of some flats is completed the services 
like water supply. sewerage and electricity 
_ are not available in all cases. by the time ot 
completion of the flats. by the mncemed 
civic authorities. Moreover. for allotment of 
flats. the alloUees have to complete certain 
formalities. 

(£nglislij 

Legislation to Make cadaver Kidney 
Donation Compulsory 

2745. SHRI V. SOBHANADREES ... 
WARA RAD: Will the MinISter of HEAlTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Se\fenth Annual Confer-
ence of the Southern Chapter of the Indian 
Society of Nephrology. which met at Hydera-
bad on 5 November. 1988. has suggested to 
Union Government to bring a legislation 
making Cadaver Kidney donation compuJ-

(b) if so. the daals theraof; and 

(e) the action taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) No such suggestion has been racaiva4in 
the Ministry of Health & Family Welfare. 

(b) and (e).Do not arise • 

Labourers KIlled in Accidents 

2746. SHRI V. TUlSIRAM: 
SHRI BALASAHEB VIKHE 

PAnl: 

Wilthe MinisterofLABOURbapl8asad 
to state: 

(a) whether the number of latxuars 
killed in blasts and accidents in facDies and 
Government organisations in on the in-
crease; 

(b) if so. the number of labourers kIIed. 
seriously injured and disabled permanently. 
State-wise and Induslrywise. during the last 
six months; and 

(e) the amount of compensation paid to 
the individuals and their dependents. Stale-
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARUA· 
MENTARY AfFAIRS (SHRI RAOHAK-
ISHAN MAl.. VIY A): (a) The number of indus-
trial injuries and fatalties during the yealS 
from 1985 to 1987 is given beIow:-
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y.., No. tJ/ industrial ;,jutiBs 110.. d tal llias 

1115 219126 807 

1 .. 216416 924 

1111 2365~ 895 

(b) SIatistics on industrial atXidents in 
"coeftIJ .. OOIItpied on an annuat basis 
and - such, the informaIion is not available. 

Cc) The oampansation is paid under th9 
WaItun.-·s (';ampensalion Act. 1923 which 
is ......... by the Slate Government 
.. .. Unton T erriIory Administrations . 
.......... in .. regard is not maintained. 

(T,.., fiMI 

2741. SIR VIAS UlITTEMWAR: 
SHRt SARFARAZ AHMAD: 

Wilthe Minislerof lABOUR be pleased "' ..... : 

(b) 110, the deWs of industries in which 
.. .., has been imposed, the date of 
iqIosIian and the rusons theretor; and 

fc) the penaly tor violation of the tal? 

TIE DEPUTY MINISTER IN 1HE 
MNSlRV OF lABOUR AND DEPUTY 
... ISTER If THE MINISTRY OF PARlJA-
aENTARY AFF~S (SHRI RAOHAK-
ISHAH UAlVIYA): (8) and (b). Attide 24 of 
... ConsttutOn lays down that no child 
below ... age of 14 years $hal be 8I11pioyad 
to --in any faory or mine or engaged in 
.", oIher hazardous employment. Acmrd-

tngly the am~ of chiIdran has been 
bar.ned in a fUnbar of 81..:tmenls as given 
in the statement babw: 

(c) Section 14 of the Q1Id ' ''' 
(PJOhibitiorl a.nd AeguIaIion) Act. 1986 pr0-
vides 10r the penalies lor violation oftha ban 
asunder:-

Whoav. empbys any chid or.-mits 
any child " work in conIra¥antion of 
the pmvisDns of SadDn 3 shaft be 
punishable with imprisonmart for a 
term whid1 shaI not be lass than ..... 
months but tIhim may extend 10 one 
year or wiIh tina which sbaI1 nat be lass 
than tan thousand rupees IU which 
may axtandtotl e aJJtytttousand IUpI8S 
or bath. Whoever, having been c0n-

victed 01 an oftence under Sadion 3 
commits a Ike Glance afterwards. he 
shall bepunishablewih~ 
lor a term which shall not be less 1hM 
six, months but which may 8X1en(1 to 
two years. 

By virtue of sacIion 15 of the ChId 
Labour (prohbition and Regulation) 
Ad. 1986 the above penal pnMsians 
are afso appJicabte to offences 
~ under section 67 of the 
Factories Ad, 1948; saction 40 of the 
Mines ~ 1952; S8CtOn 109 01 the 
Merchant ShMling At.1 • 1958; and 
section 21 cA the Ibor Transport 
Workers Act, 1961. The penat povi-
sOns for violation of 38Ction 3 of the 
Apprenticesh~ Ad, 1961 are c::on-
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tamed in _:t.W130 and 31 ~"Id. 
SMII_ 33 ... 34 ~ .. 8aadi Md 
apr WoIk8Is (CoIIdiIion d EqJkJr-
ment) Act. 1966 ~ .. penal 
pnMsioIlS for violation ~ saD,., 2401 
this Ad. The penal povisions tor 
an..".... t:A children it shops and 
CDR ...... EsIabIishmants ara con-
tained in the raspedIiwe h9s'Wons 
• a:!I8d by dIIenwt State Govern-
menls and Union T •• iIoiias. 

STATEIENT 

(i) The Chid labow (Prohtition 
and Regulation) kJ. 1986 pro-
hIiIs engagerneN of chiIdraq in 
the. employments referred ~ in 
the schedule to the Ad.. This Ad 
is affective since 23.12. 1986. 

(i) Sadion 67 m the Factorias Act, 
1948 prohibits employment of 
chldren below 14 years in facto-
ries This Ad is affective since 
1.4.1949. 

(ii)' Section 40 (1) of the Minas Ad, 
1952 prohibits employment of 
chIdr8n in mines. This Ad is 
aftectiva since 1.7.1952. 

(IV) Sadion 109 of the Indian Mer-
c:hanI Shipping Ad, 1958 prohb-
.. employment of children below 
15 -.»pI under ca1ain circum-
stances. This /Jd is efIactive 
since 1.1.1961. 

(v) Section 21 of the Mcmr Trans-
port Workers Ad. 1961 prohibits 
employment of dliIdren who 
have not completed 15 years. 
This Ad. is effective from 
31.3.1962. 

(Yll Sadion 3 of the Appr~ 
Ad. 1961 prohbits engagement 

as ................... 
14.. This Ad is .1 cIiM tIince 
1.3.1962. 

(vi) Sedion 24 m Baadi and ~ 
workers (Caiditialas cI anpIoy-
merd ) Id. 1966 prohiIb .. 
.." .... of dWdrari. 1his kJ 
has corne no aIIad in ~ 
states an dItarant dales ..... 
fmm 1968 to 1970. 

(vii) Various Shops and ComnI8ICiaI 
EsiabistllR8lll Ads anad8d by 
State Gowamma1ts and Union 
T.riDies also ptOhtit ___ 
manI of chIdnIn below a C8ItIIin 
age (diflcnnt tar dllarenr staIIts 
and unan .. tiDies) in .. 
shops Md astabIistirnant 

Fa Godowna In H..P. 

2748. SHRI K. D. SUlTANPURI: Will 
the MinisterfiFOOD AND CMlSUPPlES 
be pleased 10 state: 

(a) the quantiy of toodgrains s.appiad 
to Himachal Pradesh during the last one 
year; 

(b) the bcations m godowns con-
struded br the public agencies during the 
above period; 

(c) the dataIs of rented gocbMlS In· 
Himachal Pradesh; and 

(d) the quantity of foodgrains sent to 
Himachal Pradesh from eactt of the Food 
Corporation of India's depot situated in the 
State? 

THE DEPUTY MINISTER OF IN THE 
MINISTRY OF FOOD AND ctVL SUP-
PUES (SHRI D.LBAfTHA): (a) DuriRJ the 
calendar year 1988. 2.27 toMes of 
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toodgrains were allotted to Himachal 
Pradesh trom central poll stocks under the 
public distribution system The quantity of 
1oodgrai.'lS lifted by the State Government 
against thIS allotment was, however. 1.90 
lakh lonnos. 

(b) During 1988, the Food Corporation 
of India Cr- el) has unoortaken constructIon of 
storage C:lpac:ty of 2.500 lonnes at Una and 
5,000 tonnes at Noorpur In Himachal 
Pradesh. These c<:tpacitles are expected to 
be completed by 31.3.1989 and 31 3. 1990 

State Depot 

1 2 

PunJab 1. Ludhlanc.a 

2 Hoshlarpur 

3 Amntsar 

4. Gurda.spur 

5 Patlala 

6. Jullundur 

7. Kapurthala 

res,l9dively . 

(c) As on 1. 1.1989, the Fel had hired 
godowns for capacity of 14, 290 lonnes in 
Himachal Pradesh of which '13, 420 lonnes 
was hired from the State Government and 
870 lonnes from private parties. 

(d) Foodgrains are despatched by Fel 
to Himachal Pradesh from its depots in 
Punjab, Haryana and Chandigarh. The 
depotwise despatches made during 1988 
are as tollows:-

Quantity of foodgrains 
despatched (in tonnes) 

3 

10.803 

37,983 

13.514 

18,506 

21.515 

8.827 

9.749 

Haryana 8. Ambala Cantt 3.143 

9 Dhulkot 
12.1'17 

10. Sadhaura 9.179 

11. Barara 
8.536 

12. Narayangarh 
12.054 

13 Kamal 
676 

14. ladwa 
62 

15. Kurukshetra 
195 
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1 . 2 3 

16. Dhand 106 

Chandigarh 17. Chandlgarh 35.410 

Total 

[English1 

Proposal to Dispose of Surplus land 

2749. SHBI K.P. UNNiKRISHNAN: Will 
the Minister of TEXlllES be pleased to 
state: 

(a) whether Union Government have 
approved the proposal of some textile mills 
in Bomb3t and Ahmedabad to dispose of 
their surplus urban land.: 

(b) If so, the details and rdtionale 
thereof: arid 

te) whether It \\ould be made into d 

uniform policy for mills in other cities as well·t 

THE MINIST£R OF STATE IN THE 
MINISTRY OF TEXTILES (SIiRI RAFIQUE 
ALAM): (a) to (c). Government have permit-
ted the NTC mills loca}..ad all over the country 
to sell the land, surplus to Its requirements. 
for raising funds to Impienlent modernisation 

scnemes. in accordance with the procedure 
laid down by the Government . The proce-
dure inc:~des the stiptllalicn thaI ali s,ales to 
partieS other than tna Govcfcment Dopan-, 
ments and the Publ;c Sector Undertak.lngs, 
require the prior appfova' of the Government 

Unemployed in the Country 

2750. SHRI V. KRiStiNA HAO: Will the 
Minister of LABOUR be pleased to state: 

(a) whether there is a steady increase in 

2,02.375 

the number of unempioyed persons in the 
country: 

(b) if so. whether there is any proposal 
under consideration to make work a 'funda-
mental nght' and 

, 

(c) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
t~INISTRY OF LABOUR AND DEPUTY 
MINISTRY IN ruE MINISTRY OF PARllA-
t"lENTARV AFFAIRS (SHRI RADHAK-
ISHAN MAL VIVA): (a) According to the 
Seventh Plan. the Usual Status unemploy-
m~nl among person$ aged 5+ was 9.20 
million In March.1985. Information for a 
subsequent period is not available. 

(b) No, Sir. 

(c) Does not arise 

Upgradation of Cancer Hospitalll 
Hyderabad 

2751. SHAI M. RAGHUMA REDDY: 
Will the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether the facilities required for 
treatment of cancer patients are available in 
the Cancer Hospital. Hyderabad; 

(b) if not. the reasons therefor; 

(c) whether there is any proposal to 
upgrade the Cancer Hospital Hyderabad 
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(d) it so, the dalai's the,eot? 

THE MINISTER OF STAlE iN lHE 
U&NlS1RY OF HEAl Tt-t ANt) t AMtl Y 
WElFARE(KUMARlSABOJK~fAPARDE): 

(a) and (b). Radio-lhefapy tacilit1eS and ta-
c1libes tor Surgtcat Oncobgy and Medical 
Oncotogy are av~ .0 the ~tW Carh:.;.r 
Hospital and Radium Institute. Hyderab~~. 

(c) Ne, Sir. 

[ Tr.:msJatlOnf 

WitdUfe Sanctuar'~ in Uorena District 
(~lP.) 

27~2.SHRt KAMfAODlLAL JfiJ AV : 
'1hll the M~nistt:' ot ENVtRONMEN rAND 
FORESTS be pleased to state: 

(3) the details of hnanctal assIstance 
gNen SNlCe 1980 tin date for the develop-
ment of wtklite sanctuary estabhshed In 
Morena Distrid of Chambal division in 
Madhya Pradesh and the amount actually 
utilised SO tar: and 

(b) ~he action being taken to achieve the 
larget of development? 

TIiE MINISTER OF ENVIRONMENT 
AND FORESTS ~SHRI Z.R. ANSARI): (a) 
and Cb). NotiticatJOo tor eslablishment of the 
National Chamba1 Sanctuary in Morena 
distnct 01 Madhya Pladesh was tssued by 
tile State Gowrnment til December 1982. 
ProposaJ for Cen.r aI finanaaJ assIStance 
was recetved in Sep&e~f I 1988. An 
amount of As. 0.40 lakhs has been sane-
ticned 10 fha State Government dOling 1988-
89. 

Beedi workers Welfar. Fund 

2753. SHRI OAL CHANDER JAIN: Will 
the Minister of LABOUR be pleased to state: 

(a} the details of amount deposited in 
the Beedi Workers' WeHare Fund and the 
amount utilized, item-wise during the last 
three years. year-wise and State-wtse; 

(b) the State-wise number of benefici-
ary beedi workers and their percentage to 
the total number of beedi workers under 
consider afron ; and 

(c) the details of proposals to provide 
more facilities to the beedi workers? 

THE DEPUTY MINISTER OF IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINtSlER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
(SHAN MAL VIY A) : (a) The State-wise col-
lection of cess under the Beedi Workers 
Wettare Cess Ad. 1976 for the year 1985-86 
, 1986-87 and 1987-88 was approximately 
as given in the Statement I below. DetaNs of 
item wise expenditure are maintained re-
gion-wise and not State-wise. A regiln in-
cludes one or more StatesJlJT s. Details of 
regton-wise expenditure {awl during the 
last three years are given in the Statement II 
below. 

(b) The estimated number of beedi 
workers to the States and the approximate 
number at beedi workers to wOOm identity 
cards have been issued is in the Stat2ment. 
In below. Most of the beedi WOIkers having 
Kienttty ca,ds and members of their families 
have access to the medical. housing. edu-
ca1lOnal. recreational and family weI are 
facillt~s provided under the Beedi Workers 
"/eHare FUnd. 

(c) To provide more facilities to beedi 
workers 24 new dispensa~ have been 
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sandiIlnad in 1988-89. Sanction has been 
isstai for seItirIg .oi a 10 bedded hospiaj 
at ~ in Farrukhabad OIStrfd 
(UP) 

Four new Welata Schemes .. n,a.."ei¥-
Group huIance Scheme tor beeCi WOfkefs 
boUgh Cooperativo SocretJeS. Waternity 

Benefit Scheme for IemaIe bead 'WOIIuJrs. 
Group Housing Scheme tor Beem WoIkaJs 
and Scheme tor payment at extra monetaiy 
compensatloo for sterilization to baed work-
ers have been introduced. Budgetary proW-
SOlS are being enhanced 8WNJ year 10 
ex1end benefits of existing schemes also to 
more beedi workers and their families.. 

STATEMENT 

5raf&nJed ShOfring Slate-.;se coJsdion of Cess on ManufacllSed 8eedis duting .. 
year t 985-86, 1986-87 and 1987-88 

SlNo. Name 01 the Slaa/Vnion T etritory 1985-86 1986-87 1987-88 

Rupees Rupees Rupees 

f. Andhra Pradesh ::E),06~257 59.76,179 1.86~92~918 

2. 8ilar 19,14,128 19,43,380 60,01.229 

3. Chandigarh 39 22 24 

4. Gujarat 88,651 88,413 2~77 ,531 

5. ~ 56,46" 196 57,18.556 1,73,05.952 

6. KeraIa 14,07,467 14,03,148 45.23.044 

7. MeghatJya 39.867 38,768 76.389 

8~ ~ 3227,315 39,14,127 93.23,.068 

9. Madhya Pradesh 79,75,731 81,32,382 2.30.34.651 

10. Orissa 3r75~680 4,01.931 '11,93,934 

11. Ratasahan 3,90,660 4,06,224 12,53274 

12. Tamil Nadu 53.08,116 58,29,127 1,75.05.605 

13. uaar Pradesh 22,40,320 26,01,711 19.44 .. 403 

14~ West 8et1gal 30.34.381 31.88.684 1,08,76.482 
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S1 ATEMENT III 

Statement showing the estimated number of Beedi Workers and identity cards issued 
(State-wise). 

State Estilnated number of beedi 
workers ( in /akhs) 

Estimated number of identity 
cards issued. ( in /akhs) 

1 2 

1. Karrlataka 3.55 

2. Kerala , . , 1 

3. Uttar Pradesh 4.50 

4. R3;asthan ,_ 16 

5. GUj3rat 0.75 

6. Orissa 1.60 

.., West Bengal. Assam I. 

Tripura & Meghaiaya 4.50 

8. Andhl a Pradesh 2.00 

9. Tamil Nadu 2.25 

10. Madhya Pradesh 5.78 

11. Maharashtra 2.05 

12. Bihar 3.50 

Total 32.7b 

Grants to Leprosy Eradication Centres 
in Bihar and U.P. 

2754. SHRI KALI PRASAD PANDEY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the number 
of leprosy eradication centres baing run In 

Bihar and Uttar Pradesh and the details of 

3 

3.50 

1.00 

2.00 

0.65 

0.15 

0.90 

0.50 

1.50 

1.00 

5.65 

1.80 

1.50 

20.15 

grants given to these centre by Union and 
State Governments during 1987-88 and 
1988-89 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WElFARE(KUMARI SAROJ KHAPARDE): 
(a) The information is under:-
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1. Number of Leprosy Centre:-

Bihar Uttar Pradesh 

1. Survey, Education and Treatment Centres 1064 1036 

2. Leprosy Control Units 68 69 

3. Urban Leprosy Centres 4B 61 

4. Temporary Hospitalization Ward 28 17 

5. District Leprosy Office 28 39 

6. Sample Survey cum Assessment Unit 4 1 

II. Funds Released During 1987-88 And 1988-1989 :-

1987-88 

Cash Kind 

1. Blhnr 60,00 30.00 

2. Uttnr 
Pradesh 139.55 42.50 

Workers In Night Shifts 

2755. SHAI SHANTI DHARIWAL: Will 
the Minlst~r of LABOUR be pleased to state: 

(a) v,i1ether anentlon of Un:on Govern-
ment h[l~. been drawn towards the report of 
the International labour organisation that 
health of two third Indian labourers deterio .. 
ratt.1s dua to working regularly in night shifts; 

(b) whether It IS a fnct that in other 
dl:}'1~lcpln9 countri.)s night shifts are mlni-
mn:, If so. the averagJ working hours of the 
lalJc:J".~' ~i Ifl those counrrrc~: and 

(Rs. In /akhs) 

1988-89 up to February,89 

Total Cash Kind Total 
(Three 

instalment 
only) 

90.00 50.00 38.00 88.00 

182.05 125.00 40.00 165.00 

(c) the steps taken by Government to 
improve the situation and minimise the night 
shifts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUlY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MAL VIVA) : (a) The Hon'ble Member 
has not indicated the specific title of the 
report of the Internntionallabour Organisa-
tion. Therefore, it is not possible to answer 
this question. 
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{b) The system of night work prevails 
both in the developed as well DS developing 
countries. The information ·regarding the 
extant of night work and the working hours of 
labourers in other developing count, ies is 
not available. 

(c) The working hours for workers in 
India are regulated under the relevant stat-
utes which contain provision for r~st during 
the shift, in addition to the weekly holidays 
and compensatory holidays. Employment of 
women In night shifts is prohibited in facto-
ries. mines etc. The system of night shifts is 
resorted to mainly on account of technical, 
operational and economic con5iderations. 
Special provisions have been made In the 
I~w for If.ockly and cornpenso.tory holiday 
etc. follo;Jlng a night shift. 

[Engl/sh] 

Inlport of pOlyester Cloth 

2756. SHRI N DENNIS: VVill tLe fviirlls-
tar of TEXTILES bo pleased tl.) state: 

(a) whetrler impcr1 of po~yest~r cloth 
hnmper s tile s31~ of Ind,genous products In 

the Illatk~t, 

(b) wlletl1er all~1 survey h:Js been made 
In thiS I'f:gard? 

(c) If so, the outcome thereot r
; 

THE MINISTER OF STATE IN THE 
rv~INISTl-1Y OF TEXTILES (SI-tRI RAFIQUE 
ALAM): (a) to (c). Import 01 polYl:stt}t cloth is 
not permlttod normally. However, under the 
Advance Licensing Scheme, aaainst ex-
ports of polyester fabrics, imports ale al-
lowed for manufactul e of garmtints. There 
is, t!ll..lS, only a margln<.ll fIl1pOl1 of polyester 
cloth which does not app0:3ar to hamper the 
~ale of the indigenous products in the mar-
k€-t. In the circulTIstanCt·s, a surv8Y would not 
3ppc:.:.r to have bO('n culled for,. 

[ Translation] 

Storage facilities for Foodgralnl 

2757. PROF. NIRMAl KUMARI 
SHAKTAWAT : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to state: 

(a) the buffer stock of foodgrains in the 
country at present and whether the whole if 
it is placed in pucca covered godowns or 
some of it remains in the open also: 

(b) the quantity of foodgrains damaged 
during the years 1987-88 and 1988-89 due 
to lack of proper storage facilities; 

(c) the state where Government pro .. 
pose to construct godowns for storage in the 
near future: and 

(d) whether foodgrains are stored in 
private godowns also and if so, the details of 
quantity of foodgrains stored in private 
godowns, Government godowns and lying in 
the open? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA) : (a) The total 
foodgrain stock in the central pool as on 
11.1989 was 94.81 lakh tonnes of which the 
stock held by the Food Corporation of India 
(Fel) was 82. 981akh tonnes. This stock was 
held by the Corporation in covered storage 
capacity except for a quantity of 3.56 lakh 
tonnes which was held in cover-and-plinth 
(CAP) storage arrangement. 

(b) The quantity of foodgrains damaged 
during 1987-88 due to rains floods and cy-
clones during storage, transit and multiple 
hDndling was 0.61 lakh tonnes which was 
about 0.460/0 of the average stock holding by 
FCI. The figures for 1988·89 have not been 
finalised so far. 

(c) The Fel is undertaking construction! 
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propose to construct storage CapaC1ty for 
foodgrains in Andhra Pradesh, Arunachal 
Pradesh, Assam. Bihar Himachal Pradesh, 
Jammu & Kashmir, Karnataka, Kerala. 
Madhya Pradesh, Maharashtra, Mlzoram. 
Nagafand, Orissa, Punjab, Rajasthan, 
Sikkim, Tripura, Uttar Pradesh, West Ben-

(i) In Fel's owned capacity 
and in capacity hired by 
Fel from other Government 
agencies 

(II) In Capacity hired by FC' 
from Private parties 

[EnglIsh] 

Covered 
Cl:rpacity 

61 04 

18.38 

7942 

Tibetan School of MC:fdicine 

2758. SHRIMATI 0 K BHANDARI: Will 
the MlI1:ster of HEALTH AND FAMILY 
WElF ARE be pleased to state: 

(3) '~vhether Government have set up a 
Derm..lnenl Chamber of Tlbet~Hl r'Ja~ural and 
Herb .. 1l Treatment at Cdlcutta for thB pt'ople 
of the Eastern region. 

(b) wi l~t"tH the tl aatfl1ent and consulta-
tion plo\',d~ by the Chamber shall be fl&e of 
ch.l''Je, If so, the datalls thQreof; 

(c) Vi! lether Gover nment plopose to set 
LIp such .. 1 centre for the peop:e of the North-
Eastern Region If so, the db'UlIls thereof: 
and 

td) It not, the reosons therefor? 

gal. Andaman & Nlcobar Islands and Oelh~ 
in near future 

(d) Besides constructing its own capac-
ity I Fel also hires capacity from other Gov .. 
ernment agencies and private parties. De-
tall~ of Fel stock stored with various agen ... 
cies as on 1.1.1989, was as follow 

Stocks (in lakh tonnes ) held in 

Covered 
and Plinth 
(CAP) 
Arrangement 

0.91 

2.65 

3.56 

Total 

61.95 

21.03 

82.98 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (d). The Union Government has not set 
up any Chamber of Tibetan natural and 
herbal treatment for the people of Eastern 
Region at Calcutta. There is also no pro-
posal under consideration of the Union 
Government to set up any such Chamber in 
Sikkim 

HUDeo Assistance for Housing 
Projects 

2759. SHRI RANJITSINGH 
GAEKWAD: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the targat set forth by the Hous81ng 
and Urban Development Corporation to 
finance the housing projects during the 
Seventh Plan penod; 
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(b) whether the target has been fully 
achieved during the last three years; and 

(c) if not. the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

Year Target 

1985-86 330.00 

1986·87 345.00 

1987-88 355.00 

1988-89 390.00 
(as on 31.1.89) 

1989-90 425.00 

(T entatlve) 

(c) As may be seen from the aoove 
table. HUDeO has always ~)(ceeded 115 tar-
get for loan sanctions and has already ex-
ceeded the plan target 

[ Translation] 

Requirement 01 Food Items 

2760. SHRI RAM PUJAtJ PATEL' Will 
the tll1lOlster of FOOD AN 0 CIVIL SUPPLIES 
be pleased to state: 

(a) the requirement of wheal rICG, 

pulses and orlseeds in the countf)': 

(b) whether theso commodities have 
been imported by Governn1ent dU(ln~ the 
years 1986. 1987 and 1988: and 

(c) if so, the quantity '-'lnd value of each 

(SHRI DALBIR SINGH): (a) The target 8at 
for HUDeO tor the Seventh Plan period is Rs 
800 crores. 

(b) yearwise target and actual loan 
sanctions achieved for various schemes for 
the first four years of the Seventh Plan period 
are as below: 

Actual loan sanctions 

(Rupees in craTes) 

387.42 

392.02 

406.73 

454.73 

of these items so imported? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHAI D.L.BAITHA): (a) As the 
demands depends on various factors, such 
as population growth, extent of urbanisation, 
levels of income prices of substitutes etc., 
pi ecise estimates of requirements of 
foodgrruns and oilseeds in the country are 
not available. 

(b) and (c). There was no Import of 
wheat and nce dUring 1986-87 and 1987-88. 
However, a quantity of 20. 11 lakhs tonnes at 
wheat at an approximate FOB cost of US $ 
243.36 million and 6.841akh tonnes of rice at 
an approximate FOB cost of US $ 166.76 
million was importod during 1988 .. 89. The 
~uantities of pulses registered with NAFED 
for import were 8.44, 680 MT, 9.46,390 MT 
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and 9,01,054 MT at a tentative CF vatu. of 
RI. 320 oro .... , As 383.78 erores and Rs. 
430 crores respectively during 1986 .. 87. 
1987 .. 88 and 1988-89 (up to January, 1989). 
No edible oil seeds were imported during 
1986. 1987-88. 

[English) 

Setting up of Ald. Cell In Stat •• 

2761. SHAt D.B. PATIL 
SHRI PRAKASH V. PATIL : 

Will the Minister of HEALTH AND 
FAUll Y WELFARE be pleased to state: 

(a) whether State Governments were 
askeH by Union Governments to establish 
AIDS cells in the States; and 

(b) whether all the State Government 
have established such cells? 

THE MINISTER OF SlATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE) 
: (a) and (b) Yes, All State U.Ts have already 
identified programme officer for AIDS. 

~Io.ur. of Ramugger Can. and Sugar 
Company Ltd. 

2762. SHRI ATISH CHANDRA SINHA: 
Will the Minister of FOOD AND CIVil SUP· 
PLtES be pleased to state; 

(8) whether Ramugger Cane & Sugar 
Co. Ltd. in West Bengal has closed down its 
operation; and 

(b) if so. the efforts made by Govern-
ment for its reopening? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP· 
PLIES (SHAI D.L. BAITHA) : (a) and (b). 
From the interim communication received 

from the Wast Bengal Government, it is not 
clear as to whether MIs. Ramugger Can. & 
Sugar Co. Ltd. have actually closed down 
and are not going to start work during 1988· 
89 Sugar Season. 

extension of E.P.F Act to shops and 
Eatabllshment. In Punjab 

2763. SHRI KAMAL CHAUDHRY: Will 
the Minister of LABOUR be pleased to state: 

(a) whether there is any proposal to 
bring the employees of shops and establish-
ments under the purview of the Employees 
Provident Fund and Miscellaneous Provi-
sions Act, 1952. 

(b) if so, the details thereof; and 

(c) the number of employees working in 
shops and establishments in Punjab as on 
31 December, 1988? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) and (b). The E.P.F 
and Miscellaneous provisions Act, 1952 is 
already applicable to shops and establish-
ments employing 20 or more persons. 

(c) The information as on 31 st Decem-
ber, 1988 is not readily available. However. 
as on 31.3.1988 9934 employees in 363 
shops and establishments in Punjab were 
covered under the Act. 

Requirement of Imported Suga, 

2764. PROF. K.V. THOMAS: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether any assessment has been 
made regarding the requirement of imported 
sugar during 1989-90; and 
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(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUp· 
PLIES (SHRt D.L. BAITHA): (a) and (b). 
Assessment regarding the requirement of 
Imported sugar during 1989·90 would de-
pend upon the total sugar production as well 
as consumption expected during sugar 
years (October-September) 1988-89 and 
1989·90. As the main crushing season of the 
current sugar year is continuing in full swing 
and it is too early to predict production trends 
in the subsequent year, it is not possible to 
make a clear estimate of our Import require-
ment, If any. during 1989-90. However, with 
present increasing trend In sugar production 
tog~ther with carryover stocks, tll~re would 
be suffIcient availability of indigenous sugar 
to meGt the domestic rt-)qUlrement. 

Mandatory Checking of Aids 

2765. SHRI D.P. JADEJA: Will the 
Minister of HEALTH AND FAMILY WEL· 
FARE be pleased to state. 

(a) whether the mandatory check of 
AIDS both among the Indians and foreigners 
has been done away with: 

(b) whether Government propose to 
rein10rce the check in view of the Increase in 
the number of cases of AIDS in India; and 

(c) if so, the measures contemplated in 
this regard? 

THE: MINISTER OF STATE IN THE: 
MINISTR'( OF HEAl.TH AND FArv11L Y 
WELE ~.E (KUMARI SAROJ KHAPARDE): 
(a) and (b). No. The mandatory screening for 
HIV of all foreIgn students is carried out prtor 
to their enrollment in Indian Universities. 
Foreigners who want to stay in India for a 
duration longer than one year, are also re-
quired to undergo the test. 

Screening of Indians belonging to high 
risk groups, persons with signs and symp-
toms suggestive of AIDS, and blood donors 
are being carried at 40 surveillance centres , 
in the country 

(c) The measures contemplated are:-

(i) Surveillance programme for de-
tecting HIV infection among per-
sons belonging to high risk 
groups. viz. foreigners, blood 
donors. heterosexually promis-
cous males and prostitutes. 

(ii) Testing of blood and blood prod-
ucts to ensure safety of the blood 
transfusion system. 

(iii) Strengthening STD ctinics in 
medical colleges and District 
hospitals and providing testing 
faCilities by Interlinking them with 
surveillance centres. 

(IV) Providing facilities for medicare 
for treatment of AIDS patients in 
identified major hospitals. 

Report of Brief Enquiry Into Colera 
Epidemic In Deihl. 

2766. DR. G. VIJAYA RAMA RAO: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government have seen a 
report of Inquiry into Cholera Epidemic in 
Delhi brought out by the Voluntary Health 
Association of India in August. 1988, and if 
so, Government reaction thereto; and 

(b) whether Government propose to 
hold another full·fledged inquiry into the 
matter to ensure that such costfy incidents 
are not allowed to be repeated? 
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THE MINISTER OF STATE IN THE 
MJNISTAY OF HEALTH AND FAMll V 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) Yes, De~hj Administration. MUnicipal 
Corporation of Delhi and other agencies 
took all possible measures to contain the out 
break of Gastro·enteritis and Cholera in the 
affected areas. 

(b) The concerned authontles investi-
gated the matter and took necessary action .. 

Emigration Clearance 

2767. SHRI R.M. SHOVE : Will the 
Minister of LABOUR be pleased to state: 

(a) the number of recrUiting ag&nts 
registered under the Emigration Act, 1983 
since the enforcement thereof. 

(b) he number ot applications for emi-
gration cleared during January, 1989; and 

(c) the details of applications given 
clearance/rejected or pending as on 31. 
January, 1989? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLlA-
MENTAHY AFFAIRS (SHRt RADHAK· 
ISHAN MAL VIVA): (a) As on 6.3.89 1366 
Recruiting Agents has t>een registered un-
der the Emigration Act, 1988; 

(b) and (c). The Information is being 
collected and would be laid on the Table of 
the House. 

Education to students on sexually 
transmitted disease 

f 

2768. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government have made 

proper arrangements for educating students 
about sexually transmitted diseases (STD) 
in all the States; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTER OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b) . Yes, Educational material on 
Sexually Transmitted Diseases have been 
developed by NCERT for inclusion in curric-
ula of Class X-XII. 

Filaria Cases 

2769. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether Government have been 
able to prevent the spread of filaria and to 
bring the disease under control; 

(b) if so, the number of cases/deaths 
that took place during the last three years, 
State-wise; 

(c) whether Government have any 
special programme to study the spread and 
control ot filaria; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) Yes, 

(b) No deaths due to "Filaria has been 
reported. 1 he number of Filaria cases State-
wise is given in the Statement below. 

(c) and (d). The Dte. of National Malaria 
Eradication Programme at the Centre and 
State Health Directorates are engaged in the 
National Filaria Control Programme 
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operational activities vvhich Clre being carried 
out through 203 control units 186 clinics. In 
addition, National Inst;tute Of Communi-
cClblo DL;oases Delh: and its bl z.nches at 
Rajhmundry (Andhra Prad~s") Varanasi 
(Uttar Pradesh) and Calicut (Kerala); and 
the Vector Control Research Cent&r at 
Pondlcheny are also engaged in field ,e-
sealch and training activities. 

The broad objectives of the National 
Filaria Control Programme are as tollows:-

Delimnation of the problem of 
Filariasis in unsurveyed 

Rationalisation of control meas-
ures involving both rural and 
urban areas. 

Supplementing the existing anti .. 
larval measures in urban areas 
by detection and treatment 
teams. 
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E.S.I. H08pltai Cannlnor., Karala 

2770. SHRI MUlLAPPALL Y RAMA· 
CHANDRAN : Will the Minister of LABOUR 
be pleased to state: 

(a) whether Government have set up a 
fun-fledged ESt hospital with all the neces-
sary facilities at Cannanore in Karala; 

{b) if so, tna capacity of the hospital 

(c) the total expenditure incurred in 
setting up the hospital: and 

(d) since when this hospital has started 
functioning? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRf RADHAK-
ISHAN MALVIYA ): (a) Yes, Sir. 

(b) 50 beds. 

(c) About As 97.32 Lakhs 

(d) 7 th July. 1987. 

Eradication of Tuberculosis 

2771. SHRI MUlLAPPALL Y RAMA-
CHANDRAN: Will the Minister of HEALTH 
AND FAMIL V WELFARE be pleased to 
state: 

(a) the total number of Tuberculosis 
patients State-wise, as on 31 December, 
1988; and 

(b) the preventive measures Govern-
ment have taken in this regard? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) Tuberculosis is not a notifiable disease, 
as such the precis~ data regarding actual 
number of persons suffering from tuberculo-
sis, state-wise is not available. However, 
based on the findings of the National Sample 
Survey conducted by the I.C.M.A. and sub-
sequent limited surveys conducted in differ-
ent parts of the country, the estimated no. of 
T.B. cases in each state and Union Territory 
is detailed in the statement below. 

(b) Under the National T8 Programme. 
a District TB Centre is being established in 
every district of the country by the State to 
organise a community wide District TB Pro-
gramme in association with all the general 
health institutions of the district to offer free 
diagnostic, treatment and preventive ·facili-
ties to the patients and to the community. So 
far 374 District TB Centre have been estab-
lished in the Country. Besides, 330 TB Clin-
ics are also functioning. About 46,000 TB 
beds are also available in the country to 
cater to the needs of emergent, complicated 
and patients requiring surgical intervention. 
BeG Vaccination is being given as a preven-
tive measure underthe Universallmmuniza-
tion Programme. 

Anti TB drugs, X·ray machinelfilm rolls 
and equipment are supplied to the Statel 
U. Ts by the Centre under the National T.8 
Control Programme. Drugs are supplied to 
the T.B. patients free of cost. In order to 
reduce the duration of the treatment, short 
course Chemotherapy regimen has been 
introduced in 194 district. 

To educate the massess about the T.B. 
diseases stress has been given on Health 
Education of the masses with the help of TV 
spots, radio spots, advertisement in news 
papers and by producing booklets and 
pamphlets. 
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ST A TErJlENT 

SI.No. Name of the StatelU. T. Provisional figures of population Estimated cases 
as prtr 1981 census ( in lacs) (In lacs) 

1 2 3 4 

1. Andhra Pradesh 535.00 8.05 

2. Assam 200.00 3.00 

3. Bihar 700.00 10.50 

4. Gujarat 340.00 5.10 

5. Ilaryana 130.00 1.95 

6. Himachal Pradesh 40.00 0.60 

7 Jammu & Kashmir 60.00 0.90 

8. Karnataka 370.00 5.55 

9. Kerala 255.00 3.80 

10. r.1adhya Pradesh 520.00 7.80 

11. Maharashtra 630.00 9.45 

12. Manipur 14.00 0.20 

13. Meghalaya 13.00 0.20 

14. Nl:lgaland 8.00 0.12 

15. Orissa 265.00 4.90 

16. Punjab 170.00 2.55 

17. Rajasthan 340.00 5.10 

18. Sik~\inl 3.00 0.95 

19. Tamil Nadu 485.00 7.25 

20. Tripura 20.00 0.30 

~?' . Uttar Praul.sh 1110.00 16.65 
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1 2 

22. WestSengal 

23. A& N Islands 

24. Arunachal Pradesh 

25. Chandigarh 

26. 0& N Haveli 

27. Delhi 

28. Goa 

29. Lakshadwe8p 

30. Mizoram 

31. Pondicherry 

Total 

[ Translation] 

Welfare of BHdI Worker. 

2772. SHRI VIJOY KUMAR YADAV: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the number of beedi workers bene-
fited by the housing and insurance schemes 
formulated for them during the last three 
yaars, year-wise and State-wise; 

(b) whether beedi workers are not 
avaiUng of these facilities; and 

(c) if so, the steps being taken by 
Government for making these schemes 
more attractive for the beedi workers. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 

3 4 

545.00 8.20 

2.00 0.06 

6.00 0.00 

4.50 0.07 

1.00 0.00 

62.00 0.93 

11.00 0.17 

0.40 0.01 

5.00 0.08 

6.00 0.00 

6850.90 102.82 

MINISTRY IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI 
RADHAKRISHAN MALVIYA): (a) State-
ment I showing number of houses sanc-
tioned in each State for beedi workers under 
Housing Scheme for Economically Weaker 
Sections of Workers engaged in beedi in-
dustry and under 'Build Your Own House 
Scheme' is given below. 

A Group Insurance Scheme for beedi 
workers through Cooperative Societies has 
been introduced w.e.f. 1.4.88. 

21850 beedi workers are covered under 
the ESI Scheme in 12 States out of 17 
StateslUTs, where the scheme has been 
implemented. They are entitled for all the 
benefits that are admissible under the ESI 
Scheme. Statement II is given below. 

(b) and (c). The beedi workers and their 
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familios are already taking advantage of the 
existjng facilities. However. to make the 
schemes mora attractive the adm issible 
amount of loan under IBuild Your Own 
~ fouso Schema I was raised from As. 40001-

subsidy under Housing Scheme for ~co
nomically Weaker Sections was raised from 
As. 3000/· to As. 50001· per tenement 
Development charges at the rate of As. 8001 
- or Rs. 1000/- per tenement depending on 
the nature of soil are also payable. to Rs. 6000/- from 24/9/87. The rale of 

STATEMENT .. I 

NunJber of hOU5@S sanctioned during the last three years (year·wise and stats-wiss) undlH' 
Housing Scheme (or Economically Weaker Sections of Workers engaged in bHdi industry 

~nd Build Your Own House Scheme for beedi womers. 

Year State 

1 2 

1985~86 Andhra Pradesh 

~'est Bengal 

Karnataka 

Karala 

Maharashtra 

1986-87 Maharashtra 

Raj~stha'l 

Andhra Pradt'l~h 

Karnataka 

Kerala 

1987 .. 88 Andhra Pradesh 

Maharashtra 

No. of Houses Sanctioned 

Housing Sch9me for 
Economically Weaker 
Sections of workers 
engaged in be9di 
industry 

3 

484 

4,000 

150 

180 

-Build Your 
Own House 
Scheme 

4 

5 

5 

17 

81 

17 

1 

11 

2 

16 
5 (For repair) 

41 
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1 2 3 4 

Madhya Pradesh 4 

Orissa 1 

West Bengal 29 

• ~ur8S are approximate only. 

STATEMENT .. 

Region wise number of beedi workers covers under the RBI Scheme 

S. No. Name of the Region Total No. of BstKIi WOdc91S 

1 2 3 

1. Andhra Pradesh 2,878 

2. Assam 18 

3. Bihar 12,425 

4. Delhi Nil 

5. Gujarat 100 

6. Haryana Nil 

7. Kam at aka 395 

8. Kera'a 35 

9. Madhya Pradesh 1,092 

10. Maharashtra Nil 
(Bombay Area) 

11. Puna Area 2,600 

12. Nagpur Area 1.542 

13. Goa Area Nil 

14. Orissa Nil 

15. Punjab Nil 
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1 2 

18. Rajasthan 

17. Tamil Nadu 

18. Uttar Pradesh 

19. Wast Bengal 

Total 

Regular_lion of Unauthorlaed C0lo-
n •• 

2n3. SHRIKAMlAPRASADRAWAT: 
WiD the Minister of URBAN DEVELOP-
MENT be pleased to state: 

<a) whether Union Government pro-
pose to ragularise the unauthorised colonies 
in Delhi during 1989-90; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). The 
matter is under consideration of the Delhi 
Administration. 

IEnglish) 

Change for Govemment Accofnmoda. 
tlon 

2n4. PROF. NARAIN CHAND PAR .. 
ASHAR: Wilt the Minister 01 URBAN DE-
VELOPMENT be pleased to state: 

(8) whether applications for change in 
aJbtment of residential accom~ 
from Central Govemment .... are 
pencIng .. h 1M Government; 

(b) • 10, tIM numbIr ....... on 1 

3 

98 

569 

42 

56 

21,850 

January, 1989 and whether it is a fact that 
some of them ara pending for decision for 
over three years, two years and one yeer; 
and 

(c) if so. the number thereof in each 
category and the likely date for decision, 
especially in the cases of first two catego-
ries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAlBIR SINGH): (8) to (c). Applica-
tions received for regular change upto 19th 
of a particular month are included in the 
Change Waiting List for subsequent month 
at1d no such applications which ware due fee 
inclusion in the Change Waiting List, •• 
pending. 

Applications for change are also 're .. 
ceived against technical acceptance of 
higher types of quarters which are not actu· 
ally occupied. Such applications are in: 
eluded in the Change Waiting List after the . 
request made for technical acceptance on 
payment of higher rent, has been duly 
cleared by the Allotment Section. No de-
tailed statistics of these applications are 
being maintained. 

ApplIcations are allO received for ad-
hoc change on medical glOUftda or on spe-
cial conaiderationl. A 18.,. number of such 
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applications are received from time to time 
and are dealt with on the relevant files. No 
consolidated statistics about pending cases 
are maintained nor is it feasible to indicate 
any tima limit for their disposal. 

felling of Tree. In Konkan Division of 
Mahar •• htra 

2ns. PROF. MADHU DANDAVATE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether due to farge scale felling of 
trees in the Sindhudurg and Ratnagiri dis-
tricts of the backward Konkan region of 
Maharashtra the environment in this region, 
with natural beauty has been adversely af-
fected; and 

(b) H so, whether Central assistance 
offered to the Maharashtra Government to 
accelerate the programme of social forestry 
in this region to protect the environment? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
No reports have been received of large scale 
felling of trees on Government forest land in 
Sindhudurg and Ratnagiri districts. How-
ever, there are reports about felling of trees 
on private land which has adversely affected 
the local environment. 

(b) Social forestry programme with fi-
nancial assistance from Central Govern-
ment is being imp:emented in the region to 
protect the environment. 

Central Assistance for Bombay 

2776. PROF. MADHU DANDAVATE: 
SHRI GURUDAS KAMAT: 

WiH the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(8) the amount given by Union Govern-

ment so far to the Maharashtra Govemment 
for the Union Development in Bombay in-
cluding slum improvement out of Prime 
Minister's Rupees One Hundred crore grant; 
and 

(b) the details of programmes of urban 
development on which the amount has been 
already spent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Under the Spe-
cial Grant of Rs. 100 crores to the Govern-
ment of Maharashtra for solving the acute 
problems of housing and slums in Bombay 
As. 30.00 crores have been released to the 
State Government till date. 

(b) Urban Renewal Projects: 

Out of 16 schemes taken in hand, 6 
buildings have been completed. Out of 742 
tenements in transit camp at Vinobha Shave 
Nagar Kurla 336 tenements have been 
completed. One more transit camp consist-
ing of 624 tenements has also been taken 
up. 

Sturn upgradation 

Out of 43 slum pockets identified, 
work of 15 slum pockets has commenced. 

Dharavi Development: 

Out of 38 slum pockets identified, 
work of community development has been 
completed in 12 pockets. The work in re-
maining pockets is in progress. As regards 
off·she infrastructure, the work of deepening 
and clearing of Mit hi river has been com-
pleted. 

Development of Anti-Body to Fight 
AIDS 

2777. DR.G. VUAYARAMARAO: Will 
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the Minister of HeAL: TH AND FAMILY [ Tnmslaoonl 
WELFARE be pleased to state: 

(a) whether Government's attention 
has been drawn to·the fact that an anti-body 
to fight AIDS has been developed by some 
California Bio·technology company as re-
ported in "The Indian Express· dated 10 
February, 1989 and if so, the details of the 
possible applications thereof; 

(b) whether any R&D work is being 
done by Government in this regard; 

(e) whether any research is being done 
in the Indian systems of medicine to find a 
cure for AIDS, if so, the dQta~s thereof? 

THE MINISTER OF STATE tN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) Yes. Genentech Inc. announced that it 
had combined molecules of CD4, a naturally 
occurring protein with molecules of a viral 
protein known as GPI20. The resultant 
complex would lock on to the AJDS virus and 
keep it away from desfloying the white cells. 

The development may make it possible 
to manufacture a drut that would r9llder the 
virus harmless. 

(b) No. However, global efforts in devel-
oping a cure for AIDS are being closely 
followed and as and when promising thera-
peutic and prophyladic agents are available 
trails wiH be initiated in India 

(c) It is true that symptoms of AIDS are 
simHar to some extent with Ojakshya which 
is described in Charak Samhita but it would 
be difficult to confirm that AIDS is Oja-
kshaya. The Central Council for Research in 
Ayurveda and Sidha, an autonomous body 
under .he Ministry of Heatth and Family 
Welfare for research in Ayurveda and Sidha, 
has not initiated any specific research on 
AIDS. 

Daily Wages to Women Labourer. 

2778. SHRIKAMLAPRASADRAWAT: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether there is a proposal to give 
minimum daily wages to the women landless 
labourers during pregnancy without taking 
any work from them; 

(b) if so, when this proposal is likely to 
be implemented; and 

(c) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MlNISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MAlVIYA): (a) No. Sir. 

(b) and tel. Do not arise. 

[Eng/ish] 

cases FHed Under Labour Law. 

2779. SHRI SYED SHAHABUDDIN: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the number of cases filed under the 
Factories Act 1948, the Mines Ac11952, the 
Plantation Labour Ad, 1951, the Child 
Labour (Prohibition & Regulation) Ad, 1988 
which prohibit employment of children, in 
each State/Union Territory during the cur-
rent financial year; 

(b) whether the Union Government 
monitor the progress of such cases which 
arise out of violation of Central legislation; 
and 

(c) if not, the reasons thereof? 
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THE DEPUTY MINISTER IN THE THE MINISTER OF STATE .. THE 

MINISTRY OF LABOUR AND DEPUTY MINISTRY OF TEXTILES (SHRf RAFIQUE 
MIN~STER IN THE MINISTRY OF PARLIA- ALAM): (a) Fourteen units have been sane-
MENTARY AFFAIRS (SHAI RADHAK- tionedassistanceundertheJuteModernisa-
ISHAN MAL VIVA): (a) Prosecution cases tion Fund Scheme. None of these proposals 
under the Factories Act. 1948, the Plantation envisage import of circular looms. 
Labour Act. 1951 and the Child Labour 
(Prohibition and Regulation) Ad. 1986 (in 
reaped of those establishments for which 

(b) Does not arise. 

the State Governments are the appropriate (c) No case of misutilisation of Jute 
Government) are filled by the State Govern- Modernisation Fund Scheme has come to 
ments/Union Territory Administrations. The the notice of the Government. 
enforcement in the central sphere is done by 
the Central Government. The information for 
the current financial year will be collected 
and will be laid on the Table of the House. 

(b) and (c). The Union Government 
monitors the progress of cases filed by 
Central Government agencies where Cen-
tral Government is the appropriate Govern-
ment. The progress of the cases filed by the 
State Governments and Union Territories is 
monitored by them. 

Jute Modernisation Fund 

2780. CH. KHURSHID AHMED: 
SHRI MOHO. MAHFOOZ ALI 

KHAN: 

wm the Minister of TEXTILES be 
pleased to state: 

(a) whether the jute mills in the country 
are making use of the As. 150 crores jute 
modernisation fund by importing poly jute 
looms; 

(b) if so, the details thereof; 

(c) the specific cases of misutilisation of 
the jute modernisation fund that have come 
to the notice of Government so far; and 

(d) the action taken/proposed to be 
taken by Government in the matter? 

(d) Does not arise. 

Unauthorised Commercial Complex •• 
in Capital 

2781. SHRI H.N. NANJE GOWDA: 
PROF. RAM KRISHNA MORE: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Government have under-
taken any intensive drive to check the mush-
rooming of unauthorised commercial com-
plex in the capital; 

(b) if so. the time by which the task of 
checking and demolition of these com~exes 
is expected to be completed; and 

(c) the further action Government pro-
pose to take against those who have con-
structed these complexes illegally? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). There is 
no mush-rooming of unauthorised commer-
cial complexes. Checking of unauthorised 
construction by the staff of the Municipal 
Corporation of Delhi. the New Delhi Munici-
pal Committee and the Delhi Development 
Authority in their respectivQ jurisdiction is a 
continuous process and whenever such 
cases come to notice necessary action 
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under the relevant provisions of law is taken. 

Erection of Memorial. 

2782. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of URBAN DE-
VELOPMENT be plaasad to state: 

(a) whether Government have drawn 
up any comprehensive programme in con-
sultation with State Governments for the 
erection of suitable memorials to the heroes 
and events of the freedom struggle including 
INA and other revolutionary movements in 
various parts of the country with particular 
reference to the martyrs who laid down their 
lives for the liberation of their motherland; 

(b) if so, the detailS of the programme at 
the National and States level and the date 
with effect from which it has been imple-
mented; and 

(c) if not, whether such a plan would be 
drawn up and the likely date by which it 
would be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) to (c). There is a 
proposal for the erection of a National Free-
dom Memorial to commemorate the heroes 
of the Freedom Struggle. 

No likely date can be indicated at this 
stage when the concept of the project is 
under consultation/discussion with con-
cerned authorities. 

Marketing of Spurious Products 

2783. SHRI VIJAY N. PATIL: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether Government are aware of 
the influx of spurious products in the market; 

(b) whether fraudulent use of the Bu-
reau of Indian Standards mark by the non-
licences has hurt the interest of the genuine 
users of the SIS mark; and 

(c) if so, the action contemplated 
against the manufacturers of spurious 
goods and fraudulent use of BIS mark by 
them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) Cases of 
some such manufacturers of spurious prod-
ucts making fraudulent use of BIS Standard 
Mark have come to the notice of Bureau of 
Indian Standards. 

(b) Yes, Sir. 

(c) 17 legal cases, in the matter of 
fraudulent use of BIS Standard Mark, have 
been instituted by the Bureau of Indian Stan-
dards (BIS) since 1-4-1986. While punish-
ment has been awarded in 10 cases, 7 cases 
are still pending in the concerned Courts. 
The Bureau of Indian Standards Act, 1986, 
which was brought into force with effect from 
1-4-1987, now provides enhanced penahies 
under Section 33 of that Act. Any person who 
contravenes the provisions of Section 11 or 
Section 12 or Section 14 or Section 15 of this 
Act, can be awarded punishment by the 
competent Court with imprisonment for a 
term which may extend to one year or with 
fine which may extend to fifty thousand 
rupees or with both. 

CGHS facilities to the Retired Union 
Government Personnel 

2784. SHRI NARSING SURYAVANSI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the steps 
taken to grant medical relieflfacilities to the 
Union Government retired personnels stay-
ing in cities and towns where the Central 
Government Health Scheme is not in 
vogue? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
All Central Govemment Pensioners except 
Railway and Defence who were eligible for 
availing CGHS facilities while in service 
have the option to get their names registered 
with any of the dispensaries in a ci1y where 
the Scheme is functioning irrespective of the 
fact as to whether they are residing in that 
city or not. 

Yoga and Naturopathy 

2785. DR. A.K. PATEL: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) the diseases/ailments in which 
therapeutic aspects of l0Qa and naturopa-
thy have been found useful; and 

(b) the particulars of yoga and 
naturopathy centres in various States which 
are receiving help and encouragement from 
Union Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) The Director, Central Research Institute 
for Yoga and Diredor, Central Council for 
Research in Yoga and Naturopathy have 
reported that Yoga and Naturopathy can be 
useful in the management of diseases indi-
cated in the Statement-I below. 

(b) The Central Council for Research in 
Yoga and Naturopathy rendered financial 
assistance to 13 institutions for conducting 
research in the field of yoga and 15 institu-
tions for conducting research in the field of 
naturopathy. Two colleges of Naturopathy 
had also been given financial assistance by 
the Council. list of such Institutions is given 
in Statement II and Statement III below. 

In addition, the Central Research Insti-

tute for Yoga was established in 1976 to 
condud research in Yoga. A Nationallnsti-
tute of Naturopathy is being set up at Pune to 
provide facilities for research, training and 
treatment. Ministry of Health and Family 
Welfare are also giving grants to Vish-
wayatan Yogashram for providing training in 
yoga. 

STATEMENT-I 

List of diseases in the management of 
which yoga and naturopathy have been 

found to be useful 

Yoga: 

1. Asthma 

2. Arthr~is 

3. Bronchitis 

4. Constipation 

5. Coryza 

6. Diabetes Mellitus 

7. Diarrhoea 

8. Dyspepsis 

9. Dysentry 

10. Eye diseases (selected few). 

11. Fever 

12. Flatulance 

13. General debility 

14. Goitre 

15. Headache 

16. High blood pressurehtypertension 
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17. Hypermetropia 

18. Indigestion 

19. Insomnia 

20. Intestinal colic 

21. Impotence 

22. Irritable Bowel Syndrome 

23. Jaundice 

24. Hyopia 

25. Nephritis 

26. Nephrosis 

27. Obesity 

28. Gstea-Arthritis 

29. Paralysis 

30. Parkinsoniam 

31. Piles 

32. Poliomyelitis 

33. Psoriasis 

34. Rheumatic Arthritis and pains 

35. Sciatica 

36. Sinusitis 

37. Skin diseases 

38. Tonsillitis 

39. Tuberculosis 

40. Urinary diseases 

41. Worms infestation 

Naturopathy: 

Asthma, Arthritis, Blood Pressure. 
Bronchitis, Diabetes mellitus, Eczema. 
Psoriasis and other skin diseases, GJ. T. 
disorders including Colitis, Constipation 
Obesity, Poliomylitis, Jaundice, Paralysis 
etc. 
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He.arch and Development on Edible 
Rica Bran 011 

2786. SHRI K. RAMAMURTHY: Will 
the Minister of FOOD AND CIVil SUPPLIES 
be pleased to state: 

(a) the details of the Research and 
Development schemes approved by Gov-
ernment in relation to production of edible 
grade rice bran oil, low cost spread fat, 
blended oils, trans-free PUFA vanaspati, 
oilcake after detoxification and identification 
of new sources of vegetable oils from tree 

and forest origin; 

(b) the details of schemes that have 
already been completed and the position 
regarding implementation thereof; and 

(c) the time by which the remaining 
schemes will be completed and imple-
mented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.l. BAITHA): (a) to (c). A 
Statement is given below. 
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Detentions under prevention of Black 
marketing & Maintenance of Supplies 

of Essential Commodities Act 

2787. SHRI K. RAMAMURTHY: Will 
the Minaster of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the State-wise number uf persons 
detained under the Prevention of Black-
marketing and Maintenance of Supplies of 
Essential Commodrties Act, 1980 during the 
lastthree years and in the current year, year-
wise; 

(b) whether any penal action was taken 
against them; and 

(c) if so, the facts thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) A Statement 
indicating the requisite details is given be-
low. 

(b) and -(c). Details of penal action, if 
any, taken against the persons ordered to be 
detained, facts thereof etc. are not available. 
StateslUTs, however, are reporting the ac-
tions taken by them under the Essential 
Commodities Act, 1955 in totality. Details in 
this regard for the three years, 1986 to 1988, 
are given below: 

Year No. of persons 
arrested 

No. of persons 
prosecuted 

1986 9124 4289 

1987 7890 5355 

1988 8024 5290 
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Social Forestry Sct.n •• in We.t 
Bengal 

2788. DR. PHUlRENU GUHA: Willthe 
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) the details of progress made so far 
in regard to social forestry schemes under 
implementation in West Bengal; 

(b) whether Union Government have 

Year Target 

provided any financial assistance to Weat 
Bengal for such schemes during 1988-89; 
and 

(c) if so, the details thereof? 

THE MINISTER FOR ENVIRONMENT 
AND FORESTS (SHRt Z.R. ANSARI): (a) 
The yearwise progress of the Afforestation 
Programme, including Social Forestry. in 
West Bengal is given below:-

Achievement 
(in hectares) (in hectares) 

1985-86 55,000 

1986-87 70,000 

1987-88 70,000 

1988-89 90,000 

(b) and (c). The total allocation made by 
the Union Government during 1988-89 for 
the Afforestation Programmes, including 
Social Forestry, in West Bengal is As. 
2460.72 lakhs. 

Population In Unauthorised Colonies In 
Deihl 

2789. SHRI SYED SHAHABUDDIN; 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the number of new unauthorised 
colonies which have come into eXistence 
since the last survey undertaken in 1977; 

(b) the estimated population living in the 
unauthorised colonies excluding those 
which have been regularised as on 31 De-
cember, 1988; 

55,750 

70,800 

69,554 

55,000 
(upto Dec. 1988) 

(c) the number of illegal structures 
demolished during 1988-89; and 

(d) the area of publIC land cleared of 
illegal occupation during 1988-89 in the 
Union Territory of Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEVELOPMENT (SHAI 
DALBIR SINGH): (a) and (b). No survey has 
been conducted to identify the unauthorised 
colonies after the cut-off-date of 1977 or of 
the population in such colonies. 

(c) Delhi Development Authority re-
moved 10616 unauthorised constructions! 
jhuggies and the Municipal Corporation of 
Delhi 904. 

(d) Delhi Development Authority 
cleared 20.25 acres of land. Municipal Cor· 
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paration of Delhi has reported that as soon 
38 unauthorised construction comes to its 
notice, action is initiated as per the provi-
sions of Delhi Municipal Corporation Act and 
the land is taken back. 

[ Translation] 

Envlronmentsl Clearance to Hili Area 
Projects In Uttar Pradesh 

2790. SHRI HARISH RAWAT: Willthe 
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) the district-wise details of proposals 
for construction projects received by Union 
Government from eight hill districts of Uttar 
Pradesh for approval during the last three 
months under the Forest (Conservation) 
Act, 1980; 

(b) the district-wise details of such 
proposals approved, rejected or returned to 
State Government for clarification; and 

(c) the reasons for return/rejection of 
these proposals and the guidelines issued to 
State Government in this regard? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). Statement I is given below. 

(c) The reasons for returning/rejecting 
of these proposals are shown in col. 3 of 
Statement I. 

A copy of letter of the Ministry showing 
the procedure to be followed for according 
forest and in environmental clearances is 
given in Statement-II below. 
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STATEMENT .... 

No. J-1101S/14182-En. 5/1A 

Government of India 
Ministry of Environment and Forests 

Written Answ81S 238 

Oeptt. of Environment, Forests and Wildlife 

Paryavaran Bhawan, 
CGO Complex, Lodhi Road, 
New Delhi-110003 

Dated the 16th September, 1988. 

OFFICE MEMORANDUM 

Subject: Forestry and Environmental Ciearances. 

The necessity of streamlining the procedure for forest and environment clearances has 
been felt for some time. The existing procedure ~as been reviewed and with a view to facilitate 
expeditious decisions, the following procedure has been adopted with immediate effect: 

2. Single-window environmental and forest clearance 

When a project requires both environmental clearance and approval u'lder Forest 
(Conservation) Act, 1980, proposal for both must be simultaneously given to the correspond-
ing Divisions in this Ministry. The processing will be done simultaneously and clearancel 
rejection will be for both together, although separate letters for each may issue. H only 
environmental clearance is required-this will be when there is no diversion of forest land, the 
case will be processed only for environmental clearance. 

3. Entliconmental clearance 

3.1 For environmental clearance the proposals must come from the project authorities 
to the Ministry with all necessary details. The Ministry has already circulated environmental 
guidelines, questionnaires and checklists according to which information and particulars of 
different items areto be given. H all the particulars, information and action plans are available, 
the Ministry will take a decision on the clearance within three months of the proposal. 

3.2 Often it is found that the proposals lack necessary details and essential information. 
In such '"'.ases, Ministry asks the project authorities for the details and missing information. At 
presf''lt, there is no time limit for submission of such information. As a result, projects remain 
pending with the Ministry for indefinite period. Only after the details are available, the projects 
are processed for a decision. 

3.3 From now onwards, project author~ies will be required to submit the missing 
informatiOn/action plans within three months. If within three months the required informationl 
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adion plan is made available, the case will be considered for decision. H full informationladion 
plans are not made available within three months, th .. case will be rejected for non-furnishing 
of information. 

3.4 After getting the essential information, adion plans and other details, and after 
obtaining the comments of the Environmental Appraisal Committee concerned, whene'ler 
necessary the case will be exam ined on merit and if found suitable, the case will be cleared 
environmentally. However, if the proposal is not aoceptable environmentally, it will be rejeded 
on merit. 

4. Approval under Forest (Conservation) Act, 1980. 

4.1 In case of proposals for prior approval of diversion of forest land for non-forest 
purposes, as required under the forest (Conservation) Ad, 1980, the cases are considered 
taking the advice of the Advisory Committee and a decision is taken usually within six weeks 
of the receipt of the proposal if all the required information etc. are available. But in most cases. 
maps, details regarding compensatory afforestation and other supplementary details are 
required and State Governments and project authorities are requested to submit the required 
information. If particulars are not availablawithin three weeks of asking for the information. the 
cases are closed which are reopened when the information is made available. 

4.2 From now onwards, if required particulars are not made available within one month 
of asking for the same, the proposal will be rejected for non-furnishing of essential information. 

4.3 H the proposal is complete in all details, a decision is to be taken by the Ministry within 
six weeks of the receipt of the proposal. On consideration of the case, with advice of the 
Advisory Committee, whenever necessary. the proposal will be approved/rejected on merit. 

5. Re-opening of the cases rejected for non-furnishing of information. 

5.1 Cases rejected for non-furnishing of information may be reopened provided the 
following conditions are satisfied: 

All the required information has been made available. 

ii. Delay in providing the information is satisfactorily explained; and 

iii. There is no change in the proposal in terms of scope. purpose and other important 
aspects. 

Copy to: 

Sd/-
(A.C. RAY) 

ADDITIONAL SECRETARY. 

Secretary, all Ministri~s; Chie~ S~retaryISecretary, Department of Environment of all States 
Governments and Umon TerritOries. 

Secretary, Department of Forest of all State Government and Union Territories. 
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Dr. A.C Ray 
Additoinal Secretary 

D.O. No. 2-3J88-FC 
Government of India 

Dear Shri. 

Ministry of Environment & Forests 
Paryavaran Bhawan, CGO Complex, 
lodi Road, New Delhi -110003. 

October 7th. 1988 

n has often been stated that execution of various development schemes and projects in 
the StateslUTs is suffering because of delays in the clearance of cases under the Forest 
(Conservation) Act. 1980. In fact ~ has been found that the delays in the processing of cases 
mostly occure as required details for processing the cases are not available from the State 
Government. 

2. Keeping in view the necessity of streamlining the procedure to facilitate expeditious 
disposal of cases it has been decided that from now onwards, the State Governments have 
to furnish the required clarifications/additional information and other particulars within one 
month of asking for the same by this Department, failing which the proposal will be rejected 
for non-furnishing of essential information. However, these proposals may be reopened 
provided the following conditions are satisfied:-

(i) All the required information has been made available. 
(ii) Delay in providing the information is satisfactorily explained; and 
(ii) There is no change in the proposal in terms of scope, purpose and other important 

aspects. 

3. A copy of Office Memorandum No. J-1101S/14182-En.S/IA dated 16.9.1988 issued 
by this Ministry in this regad is enclosed (Enclosure-I) 

4. All the cases of your State pending for a long time for want of information is shown in 
the enclosed statement. These cases will be rejected for non-furnishing of infofmation unless 
the required information is furnished within 30 days of the receipt of this letter. 

With regards, 

Yours sincerely. 

Sd/-

(A.C. RAY) 

Chief Secretary to the Governments. 
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Expansion of I.M.P.C.L, Mohaan (U.P.) 

2791. SHAI HARISH RAWAT: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government have any 
proposal for the expansion of the Indian 
Medicines Pharmaceutical Corporation Ltd. 
Mohaan (Uttar Pradesh); and 

(b) if so. whether this is likely to be 
approved during 1989-90? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b). No expansion of the Indian 
M{)dicines Pharmaceutical Corporation 
Limited, "'tlhaan (Uttar Pradesh is envis-
aged during 1989-90. 

Environmental Clearance for Construc-
tion of Majhola-Mornola Road In Uttar 

Pradesh 

2792. SHRI HARISH RAWAT: Willthe 
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether a proposal for construction 
of Majhola-Mornola Road in Uttar Pradesh 
has been received for clearance under the 
Forest (Conservation) Act, 1986; 

(b) if so. when the proposal was re-
ceived; 

(c) whether the proposal has been 
approved; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHAI Z.R. ANSARI): (a) 
No, Sir. 

(b) to Cd). 00 not arise. 

[English] 

Rice Procurement Programme In 
Manlpur 

2793. SHAI N. TOMBI SINGH: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether rice/paddy procurement 
programme in the State of Manipur had not 
yielded any desirable result during the last 
few years due to the wide gap between the 
Government procurement price and the 
local harvest season market price of paddy; 

(b) if so. whether Government propose 
to raise the procurement price of paddy in 
the State to match up with the local market 
price; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) to (c). The 
paddy is procured under price support 
operations on the basis of voluntary offers by 
the farmers throughout the country including 
Manipur by the public procuring agencies. In 
1980-81 and 1981-82 seasons, small quan-
t~ies of paddy were procured in Manipur. 
Thereafter. no procurement has been made 
in the State. A uniform support price for 
paddy is fixed for the entire country on the 
basis of the recommendations of the 
Commission for Agricultural Costs and 
Prices. The support price is expected to give 
~easonable return to the producers and 

stimulate production. 

Ban on Auction of Plots 

2794. SHRI KAMLA PRASAD SINGH: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether there is any proposal to ban 
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audion of residential plots and allotment of 
land to co-operative group housing societies 
till such time as all the registrants of the New 
Pattern HUDeO Scheme 1979 are given 
possession of quality built-in flats; 

(b) jf not, the reasons thereof? 

(c) the number of residential plots 
auctioned during the last three years along-
with their location and the rates; 

(d) whether a condition has been im-
posed that the buyers should not have any 
flat, land or house, in his name or inthe name 
of any member of his family, either in ap-
proved or in unapproved colony; and 

(e) if so, how the ownership is ascer-
tained? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIA SINGH): (a) and (b). There is 

s. 
No. 

1. 

2. 

Name of 
agency 

DDA 

Slum VV,ng 
DDA 

No. of plots 
auctioned 

197 

86 

no proposal to ban audion of residential 
plots by the Delhi Development Authority. 
There is also no formal ban on allotment of 
land to the cooperative group Housing so-
cieties. Plots to the higher income groups 
are allotted only through auction as envis-
aged in the scheme of Large Scale Acquisi-
tion. Development and Disposal of Land in 
Delhi as approved by the Government in 
1961 and the Scheme does not envisage 
allotment of plots to this group at pre-deter-
mined prices. The sale proceeds received 
from the purchasers of the plots in auction 
are utilised for cross subsidization for giving 
plots to lower income group people at 
concessional prices which are much below 
the prevailing market prices. The original 
scheme also envisages allotment of land to 
Cooperative Group Housing Societies at 
pre-determined prices. At present, however, 
n\) allotments to these Societies are being 
made. 

(c) The requisite information is as 
under:-

Locality 

Rohini 

Shivaji 
Enclave 
Najaf-
Garh Road 
near Shivaji 
College and 
Raja Garden 

Rates 

As. 2929 to 
Rs. 7812 per 
sq. mtr. 

Rs.1850to 
Rs. 5000 per 
sq. mt. 
during 
1986-88 

----------------------------------------------------------
(d) Yes, Sir. 

(9) By taking an undertaking/affidavit 
from bidder/purchaser of plot (hat he/she is 
not having any plotlflat in Del:1Vnew Delhi! 
Delhi Cantonment. 

Drugs for National Health Programme. 
for Inclusion under Category-. 

2795. SHRI RAJ KUMAR RAI: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 
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(a) whether Govemment had recom-
mended fourteen drugs for National Health 
Programmes on 4 June, 1987 for inclusion 
under Category-I; and 

(b) if so, the names of drugs rec:om-
mendod for these programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b). A list of 60 drugs for fourteen 
National Health Programme was drawn up 
and sont to the Department of Chemicals & 
Petrochemicalson4thJune, 1987. The list is 
given in the Statement below. 

1. 

2. 

STATEMENT 

Drugs Essential for Diseases covered under National Programme 

National Leprosy Eradication Programme 

1. Rifampicin Capsule 300 mg 
150 mg 

2. Clofazimine Capsule 100 mg 
50 mg 

3. Dapsone tablet 100 mg 
50 mg 
25 mg 
10 mg 

National T.B. Control Programme 

1. Inj. Streptomycin Sulphate - (0.75 gm) vials. 

2. Isoniazide (100 mg & 300 mg strength) tablet 

3. Thiacotolone (SO mg & 150 mg. strength) tablet 

4. Ethambutal (200 mg & 800 mg) tablet 

5. Sodium PAS Granules 

G. Rifampicin (150 mg) Capsules. 

7. Pyrazinamide (D.S gm) tablet. 

8. Combination of INH + Thiacotolone in strength of (INH 75 mg + Thiacotazone 37.5 
mg and INH 150 mg + Thiacotazone 75 mg) table~. 

3. National Malaria Eradication Programme 

1. Chloroquine tablet 150 mg 

2. Primaquin tablet 7.5 mg 
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3. Anodiaquin tablet 200 mg 

4. National Filaria Control Programme 

1. Diethyl Carbamazine tablet 50 mg 

5. National Programme for prevention and treatment of diarrhosal diseases 

1. Oral Rehvdration Salt: Sodium Chloride 
Sodium Bicarbonate 
Potassium Chloride 
Glucose 

3.5 9 per 
2.5g litre 
1.5 9 
20g 

6. National Programme for control of S. T. D. 

1. Ampicillin Capsule 250 mg & 500 mg. & Inj. 500 mgNial 

2. Boazathine Penicillin Inj. 6,00,000, 12,00,000 and Acques Benxathike Penicillin-
G 24,OOO/mi. 

3. Tetracycline Capsule 250 mg & 500 mg. 

4. Erythromycine tablet 250 mg and 500 mg. 

7. E.P.I. Programme 

1. DPTIDT Vaccine. 

2. TT (Tetanus toxoid) 

3. Polio vaccine 

4. B.C.G. vaccine 

5. Typhoid vaccine 

8. M.G.H. Programme 

1 . Iron & Folic Acid tablet 

2. Vitamin A solution 2,00,000 I.U. 

(180 mg of Ferrious Sulphate 60 mg elemental 
iron + 0.5 mg Folic Acid). 

Paediatric Iron (60 mg of Ferrous Sulphate - 0.1 
mg of Folic Acid). 

For children who cannot swallow tablets 2 ml of 
the liquid. 1 paediatric tablet 
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3. Oral Rehydration Salt (WHO formula). 

9. National Programme for Blindness 

1. Tetracycline/Oxytetracycline Chloramphouicol eye ointment 1 % 

2. Hydrocortisone eye ointment - 1 % and dr0ps 

3. Honotropine solution 20/0 (Hydrobromide) drops 

4. Pilocarpine solution (Hgl) or Nitrate - 2% & 4%, 

5. Timelol Malaste 0-250/0 & 0.5% (Maleaote) as eye drops. 

6. Acetazolamide tablets 250 mg. 

7. Vitamin lA' (Capsules & Oral solution). 2.00,000 I.U. 

10. National Programme for Djat'efe~ 

1. Insulin Inj. 40 I.U.lml. 80 I.U.lml. 

Intermediate acting: Insulin Zinc Susp or 

2. Tolbutamide tablet 500 mg & Ip. 

3. Chlorpropamide tablet 250 mg. 

11. National Programnles for Cancer 

1. Dexarubicin Inj. 10 mglvial 

Isophone Insulin 10 IU/rnl. 
& 80 IU/mJ 

2. Methotroxate Irj. 50 mg/2 ml & tablet 2.5 mg. 

3. Bloomycine Inj. 15 mg/vial 

4. Cyclophosphamide tablets 50, 100,200,500 mg. 

5. Cyotosine arabionoside Inj. 100 mg/500 mg per vial. 

6. 5-fluorouracil Inj. 250 mglS ml. 

7. Chlorambucil tablets 2 kg. 5 mg. 

8. L. Asparaginese Inj. 10,000 KUNial 



253 Written AnswelS PHALGUNA 24,1910 (SAKA) Written Answers 254 

9. losustine Capsules 40 mg. & 100 mg. 

10. Mitonycin-C laj. 2 mg. 10 mglvial. 

11. Vincristine Sulphate Inj. 10 mg, 5mglvial. 

12. Tonoxifon citrate tablets 10 mg & 20 mg. 

13. Thictopa Inj. 15 mg/vial. 

14. Viablastin sulphate Inj. 10 mg/vial. 

12. National Programme for Mental Health 

1. Dlazopan tablet 5 mg. 2 mg. 

2. Chlordiazipoxide tablet 10 mg & 25 mg. 

3. Chlorpromazone tablet 50, 100 & 200 mg. 

4. Trifluoperazone tablet 1 mg & 5 mg. 

5. Fluphonozine Enanthate Inj. 25 mg/1 ml vial. 

6. Haloperiodellnj. 5 mg/1 ml ampoule and tab. 5, 10, and 1.5 mg. 

7. Imipramine Hel. tablet 10 mg., 25 mg & 75 mg. 

8. Amitriptyline tablet 25 m~. 

13. National Aids Control Programme 

No drug yet identified for the programme. 

14. National Goitre Control Programme 

Iodized salt 35 parts/minton (not a drug but food). 

Migration of Birds to Chllka Lake (b) if so, whether any change has been 
observed in the migration pattern of such 
birds? 2796. SHRI BRAJAMOHAN MO-

HANTY: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether any survey has been made 
about the migratory birds in Chilka Lake in 
Orissa during this year; and 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI ZoR. ANSARI): (a) 
and (b). No survey has been made about 
migratory birds to Chilka Lake in Orissa. 
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World Bank A_I.lance for Bangalor. 
City 

2797. SHRI V.S. KRISHNA IYER: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Karnataka Government 
has recently/sought World Bank assistance 
for building flyovers and widening the roads 
in Bangalore City; 

(b) if so, the total amount of assistance 
sought; 

(c) the number of flyovers proposed to 
be constructed and the estimated cost 
thereof; and 

(d) whether the World Bank has sanc-
tioned any financial assistance for the pur-
pose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt DALBIR SINGH): (a) to (d). The 
Government of Karnataka have sent a brief 
outline of a project called the Karnataka 
Urban Development Project proposed to be 
posed for World Bank assistance. The tenta-
tive cost of the project is around Rs. 500 
crores. The project consists of two sub proj-
ects namely, Shetter and Water Supply 
Project and the Bangalore Urban Transport 
Project. The Transport Project would cost 
around Rs. 200 crores and includes provi-
sion of widening and improvement of exist-
ing roads (Rs. 30 crores) and construction of 
sub-ways, flyovers and under passes (As. 
10 crores). The work as preparing a detailed 
project report has been entrusted to the 
consuttants by the State Government. 

Disease of Sandalwood Trees 

2798. SHRI V.S. KRISHNA IYEA: Will 
the Minister of ENVIRONMENT AND FOR-

ESTS be pleased to state: 

(a) whether the Sandal Wood Re· 
search Centre, Bangalore has taken up 
research work to check the diseases of the 
sandal-wood trees; 

(b) if so, the details thereof and the 
results achieved: 

(c) the total number of persons working 
at the Centre: 

(d) the amount spent on the Centre 
during 1988-89; and 

(e) the details of the beneficiaries of the 
research carried out by the Ce'1tre and 
whether they are making any financial con-
tribution to the Centre? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). Information about research work 
carried out by Sandal Wood research 
Centre, Bangalore to check the diseases of 
Sandal Wood trees is given in the statement 
below. 

(c) 31 persons were working in the 
Centre against a sanctioned strength 39 
before merger with Institute of Forest Genet-
ics and Trees Breeding, Coimbatore. 

(d) An amount of Rs. 5.03 lakhs was 
spent on the Centre from April to June 1988 
before its merger with the Institute of Forest 
Genetics and Tree Breeding, Coimbatore. 
Therefore the expenditure has been borne 
by the Institute. 

(e) The results of the finding have been 
communicated to the State Forest Depart· 
mants, other organisationslindividuals inter-
ested in sandalwood plantations. The user 
agencies have not made any financial contri-
bution to the Centre. 
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STATEMENT 

Research by Sandal Wood Research 
Centre, Bangalore 

(Referred to in reply to part (a) & (b) of 
Lok Sabha Unstarred Question No. 2798 to 
be answered on Wednesday, the 15th 
March, 1989) 

Important items of research carried out 
by Sandal Wood Research Centre, Banga-
lore (sinc p mergAd with Institute of Forest 
Genetics and Tree Breeding, Coimbatore) to 
check the diseases of the sandalwood are 
given below:-

(i) Studies have been carried out on 
the physiological aspects of 
spike disease in sandal wood. 
leaves of affected sandal plants 
have been examined for starch 
content which is a prominent 
characteristic of this disease. 

(ii) Pathological investigations have 
been carried out to study the 
causes of the diseases, trans-
mission of the pathogen and the 
host-parasite relationship. 

(iii) Measures to control the disease 
have also been studied. 

Important resuhs achieved are 
as follows:-

(i) The Pathegan, Mycoplasma like 
Organism (MLO), responsible 
for the spike disease, has been 
identified and found to be lo-
cated in the pholem elements in 
roots, stems and leaves. 

(ii) An insect vector Nephestattrik 
Varescense transmitting the 
spike disease form affected 
trees to healthy trees has been 

identified. Studies also indicate 
presence of more than one in-
sect vector. 

(iii) The host plants of sandal-wood 
have also been found to be re-
sponsible for transmitting dis-
ease. 

(iv) Application of Tetracycline and 
foliar spray of Benlate has been 
found to be preventive as well as 
curative against the disease. 

Policies Regarding Land Acquisition 

2799. SHRI KAMAL NATH~ Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the joint meeting of the 
State Minister of Local Government and 
Urban Development, Central, Council for 
Local Government and executive members 
of the All India Council of Mayors has recom-
mended to Union Government for streamlin-
ing the policies of land acquisition and land 
use through amendments of the land Acqui-
sition Act and introduction of a system of 
land sharing; 

(b) the broad outlines of the sugges-
tions made; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. 

(b) The broad outlines of the sugges-
tions made in the Joint Meeting of the State 
Ministers of Local Govt. and Urban Develop-
ment and the Executive Committee of All 
India Council of Mayors were as follows:-

(i) amendments to Land Acquisi-
tion Act and introduction of sys-
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tem of land sharing; 

(ii) land use planning. sensitive to 
the needs of the city economy 
and urban poor, and 

(iii) exploitation of the potentiality of 
land to generate resources for 
infrastructure and housing for 
the poor. 

h further resolved that, in orderto 
prevent inefficient use of land 
and speCUlation, a tax on vacant 
land may be considered for levy 
by state Governments in all ur-
ban centres, and a portion of the 
tax proceeds may be passed on 
to municipal bodies for for pro-
viding infrastructure. 

(c) The resolutions adopted in the Joint 
meeting have been forwarded to the Ministry 
of Agriculture and to various State Govts. for 
necessary follow up action. 

Survey of Endangered Plant Species 

2800. DR. KRUPASINDHU BHOI: Will 
the Minister of ENVIRONMENT AND FOR-
'-STS be pleased to state: 

(a) whether the Botanical Survey of 
India has been entrusted w~h the task of 
identifying the endangered species of plants 
in the country; 

(b) if so, the details of the plants identi-
fied; 

(c) the places where these plants are 
commonly found; and 

(d) the steps taken for the protection 
and growth of these plants? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 

Yes, Sir. 

(b) Out of about 1500 species consid-
ered as endangered, 430 species of endan-
gered plants have been identified. These are 
listed in the two volumes of the Red Data 
Book of Indian Plants published by the Bo-
tanical Survey of India wherein details of 
status, description, distribution, etc. of these 
plants have been given. 

(c) These are generally found in the 
Himalayas, the Eastern Ghats, the Western 
Ghats and the Andaman & Nicobar Islands. 

(d) The Botanical Survey of India is 
cultivating several endangered species in 
their experimental gardens. 

A scheme for captive breeding of 
endangered species has been introduced in 
the Botanical Survey of India. 

Other steps taken includes:-

Regulation of trade and com-
merce in endangered species of 
flora and fauna under the Con-
vention on International Trade in 
Endangered Species of Wild 
Fauna and Flora (CITES). 

Enforcement of the Wild . Life 
(Protection) Act, 1972 under 
which strict penalties have been 
laid down for infringement. 

67 National Parks and 398 Wild 
Life Sanctuaries have been set 
up for protection of threatened 
species of plants and animals 
and their diverse habitats. 

Representative sites have been 
identified for designation as 
"Biosphere Reserves" in which a 
wide spectrum of living re-
sources would be conserved in 
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their natural state. Of these. four 
have already been const~uted. 
viz .• Nilgiri, Nanda Devi, Nokrek 
and Great Nicobar. 

Eradication of Aliments and Deforml-
tiel .s Goitre 

2801. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether any steps have been taken 
by the Union Government to eradicate such 
ailments and deformities as goitre in the hill 
areas of the country; 

(b) if so, the details thereof for the 6th 
and 7th Plan: and 

(c) if not, whether any such steps would 
be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (c). Yes. Consumption of iodised satt is 
the simple and cheapest method for the 
control of Goitre and other associated Iodine 
Deficiency Disorders. The Government has 
launched the schme of universal iodisation 
of edible salt in the country in a phased 
manner to be completed by 1992. Adequate 
quantity of iodised sah is being supplied to 
the endemic areas of the country including 
hilly areas under the National Goitre Control 
Programme. 

Forest Based Industries 

2802. PROF. NARIAN CHAND PAR-
ASHAR: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether the Union Government 
have given any assistance or incentive to the 
States or other Industries in the public, coop-
erative and private sectors for the promotion 

of forest basad industries in the country in 
general and the special category States like 
Himachal Pradesh in particular, during the 
Seventh Plan; 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor and 
whether any such steps would be taken 
during the remaining year of the Seventh 
Plan and in the Eighth Plan? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). Union Government is not giving any 
special assistance or incentive to forest .. 
based industries in the country. Govt. of 
Himachal Pradesh is giving 6% concession 
on timber and 4% concession on resin and 
its derivativQs overmarket price to forest 
based industries located in the state and 
producing added goods. 

(c) Forest Policy 1988 lays stress on 
conservation of forests. Hence the question 
of giving special incentives or financial as-
sistance for setting up or expansion of forest-
based industries does not arise. . 

[ Translation] 

Crisis In Bhagalpur Handloom Industry 

2803. SHRI KAMALA PRASAD RA-
WAT: Will the Minister of TEXTILES be 
plAased to state: 

(a) whether the internationally re-
nowned Bhagalpur handloom textile indus .. 
try is in for a crisis; 

(b) if so. the reasons therefor; and 

(c) the action taken the Government so 
far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHAI RAFfOUE 
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ALAM): (a) to (c). There has been an in-
crease in the prices of various types of yarn 
used In the hand loom sedor, especially 
cotton and silk yarn. Handloom industry in 
the c®ntry, including that of Bhagalpur, has 
been facing some hardship on account of 
increase in prices of yearn. 

As regards cotton hank yarn, the princi-
pal raw material used in the hand loom sec-
tor, the rise in the prices is largely on account 
of increase in the prices of cotton. In order to 
safeguard the interest of the decentralised 
handloom sector, Government have taken 
the following steps to check the recent rise in 
prices of yarn:-

(i) export of staple cotton has been 
suspended; 

(ii) export of hank yarn up to 60s 
counts has been suspended; 

(iii) import of cotton against export of 
cotton yarn/cotton fabrics and 
made-ups on advance licence 
basis has been permitted; 

(iv) import of one lakh bales of cot-
ton, duty free, for production of 
hank yarn for supply to hand-
loom sector has been permitted, 
and 

(v) the rate of subsidy on janata 
cloth has been increased from 
Rs. 2.00 per square metre to Rs. 
2.75 per square metre w.e.t., 
1.3.1988. 

Central Government has permitted the 
Central Silk Board to import 100 tonnes raw 
silk from China as a price stabilisation meas-
ure. The raw silk so imported is reqUIred to 
be distributed to weavers through identified 
organisations and price advantage on the 
imported raw silk passed on to weavers. 
Thirty .. six tonnes of raw silk was imported 

from China so far and the same has been 
distributed to user agencies by the Central 
Silk Board. 

[English] 

Sick Textile Mills Taken Over by 
Government 

2804. SHRI BHADRESWAR TANTI: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the number of sick textile mills taken 
over by the Government so far; and 

(b) the terms and conditions under 
which these mills have been taken over by 
Union Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) and (b). As on 10.3.1989, the 
Central Government have taken over the 
management of 15 textile mills. The terms 
and conditions of the takeover of manage-
ment are given in the relevant legislative 
enactments, namely, the Textile Undertak-
Ings (Taking Over of Management) Act, 
1983 and the Laxlmirattan and Atherton 
West Cotton Mills (Taking Over of Manage-
ment) Act, 1976. 

Committee for Unauthorised Colonies 
of Deihl 

2805. DR. G.S. RAJHANS: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on 7 
December, 1988 to Unstarred Question No. 
3893 regarding committee for unauthorised 
colonies of Delhi and state: 

(a) the broad features of the recom-
mendations made by the Committee; 

(b) whether the recommendations have 
since been considered by Government; and 
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(c) if so, the follow up action taken on 
ea.ch of the recommendations so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(5HRI DAlBIR SINGH): (a) to (c). The 
recommendations of the Comm~tee are still 
under the consideration of the Delhi Admini-
stration. 

Requirement and Availability of Hospi-
tal Beds 

2806. DR. G.S. RAJHANS: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether at present only 5 lakh 
hospital beds are available against the re-
quirement of 30 lakh beds in the country; 

(b) whether eighty percent of these 
beds are available in the cities only; and 

(c) if so, the steps proposed to be taken 
to remove this imbalance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) According to information available in the 
Ministry, the total number of Hospital beds in 
the country is 6,27,859 on as 1-1-1988. 

(b) Seventy eight percentage of these 
beds are in the urban areas. 

(c) In order to improve the availability of 
health services in rural areas, a net work of 
Community Health Centre, Primary Health 
Centres and Sub Centres are being estab-
lished with the objective of providing one 
sub·Centre for 5,000 rural population (3,000 
for tribal and hilly areas), a Primary Health 
Centre for 30,000 population (20,000 in 
tribal and hilly areas) and a Commun~y 
Health Centre with a provision of 30 beds to 
cover 1 w 1.25 lakh population. During the 7th 

Five Year Plan (1985-90). On the basis it 
was proposed to establish 54,883 Sub 
Centres, 12,390 Primary Hearth Centres 
and 1,553 Community Health Centres.1i1l1 .. 
4-1988, 25,054 sub Centres, 5,744 Primary 
Health Centres and 672 Commun~y Health 
Centres have been established. 

Setting up of ESI Cancer Centre In 
Kerala 

2807. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the employees State Insur-
ance Corporation has decided to set up a 
CanGer Centres in Kerala; 

(b) if so, the details thereof; 

(c) the place identified for setting up the 
centre; and 

(d) when it is expec.,1ed to become 
operational? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) to (c). It has been 
:eported that a cancer detection unit has 
already started functioning at the ESI Hospi-
tal Udyogmandal. 

(d) The unit has become operational 
from this month i.e. March, 1989. 

Deportation of Indians due to Fake 
AIDS Fare Certificates 

2808. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
HEAL TH AND FAMILY WELFARE be 
pleased to state: 

(a) whether AIDS-free certificate are 
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being issued by the unlicensed private clin-
ics in the country; 

(b) if so, whether two Indian who carried 
bogus AIDS free certificates were deported 
from a foreign country recently since they 
were found to be infected by the disease; 
and 

(c) if so. whether Government propose 
to issue licences to the private cliniCS en-
gaged in the field in orderto check unscrupu-
lous growth of such private clinics? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) At present there is no requirement for 
obtaining licence for establishing testing 
facilities for HIV antibodies. 

(b) Yes. 

(c) In order to expand testing facilities, 
the ICMR in collaboration with State Govern-
ments has established testing facilities in 30 
cities. 

E.SJ. Hospital Eloor (Kerala) 

2809. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the ESI hospital at Eloor in 
Kerala is understaffed. not properly main-
tained and its functioning is unsatisfactory; 
and 

(b) if so, the steps being taken by the 
ESI Corporation to ensure proper function-
ing of the hospital? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHAI RADHAK-
ISHAN MALVIYA): (a) It has been reported 

that the ESI Hospital at Eloor does not at 
present have full complement of staff as per 
approved yardstick. There are also some 
other d~ferences. 

(b) The administralion of medical care 
under tr"'e Employe es' State Insurance 
Scheme being the statutory responsibility of 
the respective State Governments, the 
matter has been brought to be notice of the 
State Government of Kerala for necessary 
remedial action. 

Vanaspatl Unit In Orissa 

2810. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether the Orissa State Oilseed 
Growers' Cooperative Federation in col-
laboration with the National Dairy Develop-
ment Board propose to establish vanaspati 
plants in Orissa; 

(b) whether they have applied for a 
Letter of Intent for these projects; and 

(c) if so, the time by which the letter of 
intent is likely to be granted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) to (c). The 
Orissa State Oilseeds Grower"s Coopera-
tive Federation has been issued a Letter of 
Intent in February, 1989 for the establish-
ment of a vanaspati plant, in Orissa. 

Death of Children Due to PneumonJa 

2811. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether Government have made 
any study regarding death of children every 
year in the country by Pneumonia; 
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(b) if so, the number of such deaths 
State-wise; 

(c) whether Pneumonia is one of the 
causes forthe very high infant mortality rate; 
and 

(d) if so, the steps taken to provide 
necessary treatment in both the rural as well 
as urban areas and to save the children from 
untimely death? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b). Precise estimate of children 

dying every year due to pneumonia has not 
been made. However, as per latest annual 
survey of Causes of Death conducted in 
headquarter villages of selected Primary 
Heatth Centres in 1986, deaths reported due 
to pneumonia accounts for 5.3% of total 
deaths. State-wise figures are given in the 
Statement below. 

(c) Yes, Sir. 

(d) Treatment facilities are available in 
Community Health Centres, Primary Health 
Centres and sub-centres in rural areas dis-
tric1/sub-district hospitals, medical college 
and other hospitals in urban areas. 
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Strike by Sugar Mill Workers 

2812. SHRI RAMASHRAY PRASAD 
SINGH: WiII1he Minister of LABOUR be 
pleased to state: 

(a) whether about six lakh sugar mill 
workers struct work all over the country in 
February, 1989; 

(b) if so, the details of their demands; 
and 

(c) the stt1t-Js taken to look into their 
demands? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS ( SHRI RADHAK-
ISHAN MALVIYA): (a) to (c). The National 
Sugar Workers Coordination Committee 
gave a strike call for a day's strike on 15.2.89 
over their demands whIch related mainly to 
the payment of minimum wages, DA rate, 
guaranteed minimum benefit, retention al-
lowance and fringe benefits. The Central 
Government has circulated the Report of the 
Sugar Wage Board to the State Govern-
ments and the Central Ministries concemed 
to ascertain their views only after which it can 
come to any conclusion in the matter. 

[ Trans/ation] 

Metalling of Roads In Rohini 

2813. SHRI RAMASHRAY PRASAD 
SINGH: Will the Ministerof URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether the roads in different pock-
ets of the Rohini, colony of D.D.A. are rough 
and full of deep potholes; 

(b) if so, the reasons for not matalling 
these roads; and 

(c) the action taken or proposed by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). Roads at 
a few isolated places where the work is in 
progress and in some areas where people 
have been started moving in, are rough. The 
roads cannot be metalled at present be-
cause deep drainage works are under con-
struction. The repair of the roads also cannot 
be taken up at this stage because of non-
availabIlity of road surface. Metalling and 
construction/repair of roads would be taken 
up on the completion of the works in hand. 

Expansion of Thar Desert 

2815. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Union Government have 
sought foreign expertise to check the expan-
sion of Thar Desert towards the northern and 
eastern sides of R()jasthan; 

(b) if so, the details thereof; and 

(c) the details of success achieved in 
checking the expansion of the desert? 

THE MINISTER OF ENVIRONMENT & 
FORESTS (SHRI Z.R. ANSARI): No, Sir. 

(b) Does not arise. 

(c) The results of the integrated re-
search conducted by the Central Arid Zone 
Research Institute (CAZRI), Jodhpur and 
the analysis of Satellite imageries do not 
support the visw that Thar des-ert is expand-
ing. However, the resources within the des-
ert are showing indication of deterioration 
due to over exploitation and improper land 
use. The technologies developed of CAZRI 
for checking the degradation of land are 
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applied in the field by the extension agen-
cies. 

[English] 

Identity cards to Handloom Weavers 

2816. SHRI C. SAMBU: Will the Minis-
ter of TEXTILES be pleased to state: 

(a) whether Union Government pro-
pose to issue identity cards to handloom 
weavers in Andhra Pradesh; 

(b) whether the materials like yarn, 

1. Dr. Ram Manohar Lohia Hospi-
tal 

2. All India Institute of Medical Sci-
ence. 

3. lok Nayak Jaiprakash Narain 
Hospital 

4. Govind Ballabh Pant Hospital 

(b) No, Sir. 

(c) Does not arise. 

dyes and chemicals are likely to be supplied [Translation] 
to them on subsidy rates; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
AlAM). (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

CA T Facilities In Government Hospital 

Cases of use of Substandard Medicines 

2818. SHRI JAGDISH AWASTHI: Will 
the Minister of HEALTH AND FAMILY 
\VElFARE be pleased to state: 

(a) the number of cases regarding use 
of substandard medicines in hospitals, 
medical stores and dispensaries detacted in 
Delhi and other part of the country during the 
year 198B;and 

(b) the action taken b~ Government 
2817. SHRI SATYENDRA NARAYAN thereon? 

SINHA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to !itate: 

(a) the number of Government hospital 
provided with CAT facilities; 

(b) whether there is any project to 
provide these facilities in all district hospi-
tals; and 

(c) if so, the details thereof? 

THE MINISTER OF SlATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) CAT facilities are available in the follow-
ing hospitals in Delhi. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b). The information is being col-
lected and will be laid on the Table of Sabha. 

Loss In NTC Mills, Kanpur 

2819. SHRI JAGDISH AWASTHI: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the names of the mills under Na-
tional Textile Corporation in Kanpur runni"" 
in loss; and 
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(b) the steps taken by Government for 
making these units economically viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFtQUE 
AlAM)· (a) The following NTC mills in 
Kanpur are running in loss; 

(i) Muir Mills; 

(ii) New Victoris Mills; 

(iii) Swadeshi Cotton Mills; 

(iv) Atherton Mills; and 

(v) Laxmi Rattan Cotton Mills. 

(b) NTC has formulated a fresh turn-
around strategy, based on selective moder-
nisation with the help of institutional finance, 
product improvement and diversification 
etc. for improving the performance of the 
losing units. 

[English] 

Development of Wasteland 

2820. SHRI LAKSHMAN MALLICK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the amount spent for wastelands 
development during the last three years, 
year-wise and Stats-wise; and 

(b) the amou nt proposed to be spent on 
this account during 1989-90 State-wise? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
The Statewise amounts spent on waste-
lands development through afforestation 
during the the last thrsa years (1985-86 to 
1987 -88) are given in the Statement below. 

(b) The Statewise Plan outlays for 
1989-90 have not been finalised so far. 
However, it is expected that the total alloca-
tions available for afforestation activities 
during 1989-90 would be about Rs. 725 
crores. 

STATEMENT 

Statewise amount spent on Afforestation During 1985-86 to 1987-88. 

(Rupees in Lakhs) 

S.No. States/Uts. Amount utilised 

1985-86 1986-87 1987-88 

1 2 3 4 5 

1. Andhra Pradesh 2004.59 3436.01 3172.03 

2. Arunachal Pradesh 329.48 386.56 396.77 

3. Assam 1303.07 1616.51 1628.54 

4. Bihar 7633.56 2363.12 3841.96 

5. Goa 100.68 110.35 112.20 
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1 2 3 4 5 

8. Gujarat 2445.56 2997.31 2989.88 

7. Haryana 1337.58 1395.27 1343.43 

8. Himachal Pradesh 1561.97 1675.47 1952.48 

9. Jammu & Kashmir 706.33 851.68 960.76 

10. Karnataka 2536.31 2259.54 1713.95 

11. Kerala 928.82 1789.26 1703.55 

12. Madhya Pradesh 2714.65 4650.82 4059.17 

13. Maharashtra 2539.31 2158.63 3401.37 

14. Manipur 199.38 226.07 307.41 

15. Meghalaya 518.32 413.88 623.59 

16. Mizoram 363.74 531.49 535.48 

17. Nagaland 337.64 387.13 492.86 

18. Orissa 1340.46 2051.12 2538.51 

19. Punjab 813.97 863.85 859.20 

20. Rajasthan 1536.80 3376.13 2847.84 

21. Sikkim 182.26 171.06 199.20 

22. Tamil Nadu 2557.92 2703.21 3167.20 

23. Tripura 355.36 369.73 424.34 

24. Uttar Pradesh 3817.86 5582.'39 6023.12 

25. West Bengal 1464.12 2796.26 2025.56 

26. A & N Islands 104.20 127.54 153.36 

27. Chandigarh 26.85 21.25 23.55 

28. ON Haveli 54.06 52.09 97.97 
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1 2 3 4 5 

29. Delhi 43.78 100.35 88.10 

30. Daman & Diu 12.48 

31. Lakshadweep 3.28 7.98 6.56 

32. Pondicherry 22.18 36.82 43.63 

Total 39884.09 45508.88 4n46.03 

E.SJ. Benefits to Cashew Workers of the Committee is awaited. 

2821. SHRI V.S.VIJAYARAGHAVAN: Clearance to Irrigation Project in Kerala 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether cashew workers have been 
deprived of certain benefits as a resuh of the 
amendments made in the Employees State 
Insurance Act in 1984: 

(a) if so, the details thereof; and 

(c) the steps being taken to restore 
these benefits to them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUn' 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) and (b). The cashew 
workers are covered under the ESI Act and 
they are entitled to all the benefits, subject to 
the prescribed qualifying conditions. It has, 
however, been represented th~t conse-
Guent on amendmonts made in the ESI Act 
in 1984, the casual workers in casnew indus-
try in Kerala have been deprived of sickness 
and maternity benefit under t~e Act, as they 
do not generally satisfy the prescribed quali· 
fying conditions. 

(c) The ESI Corporation has set up a 
sub-committee to look into the matter and to 
sug\1est a suttable remedy. The final report 

2822. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the environmental impact of 
the Kuriarkuny-Karapara Irrigation Project In 

Keraia has been assessed; 

(b) if so, the details thereof; 

(c) whether the environmental clear-
ance has been given to this project; and 

(d) if not, the reasons thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Yes, Sir. 

(b) The project was examined by the 
Environmental Appraisal Committee of the 
Ministry in April, 1983. The project envis-
aged creation of three reservoirs. This would 
have adversely affected the eoology of the 
wet, evergreen Western Ghat forests in this 
area. One of the three proposed reservoirf), 
viz., Kuriarkutty, would have submerged an 
area of 6 Km length with width of 0.5 km of 
the Annamalai Game Sanctuary, which is 
famous for its biological diversity. The de-
struction of forests would aJso have affected 
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the habitat of wild elephants in the area. 

(c) No, Sir. 

(d) Environmental clearance was not 
given because of the reasons at (b) above. 

Setting UP of Conaortlum for Govern .. 
ment Land 

2823. SHRI K.S. RAD: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether Government propose to set 
up a consortium known as "Vikas Nirman 
Tachnique" (Vineet) for utilisation of Govern-
ment land; and 

(b) If so, the details thereof and the time 
by which th9 oonsortium is likely to be set 
up? 

THE MINISTER OF S fATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). TIle 
three public sector undertakings under the 
Ministry of Urban Development. nrlme!y. the 
National Buildings Constn!ctlon Corpora-
tion, the Hindustan Pret db Ltd.. and the 
Housing & Urban Development Corpora-
tion, have submitted a Memorandum of 
Understanding to the Government, consti-
tuting themselves as a consortium. They 
have suggested that this consortium may be 
considered for developing the District 
Centres belonging to the L&DO Their re-
quest is under consideration. 

[ Translation] 

Increase In Prices of Construction 
Material 

2824. SHAI OINF:SH GOSWAMI: 
SHAI BAlWANT SINGH RA-

MOOWALIA: 

Win the Minister of URBAt J DEVELOP-

MENT be pleased to state: 

(a) whether the prices of construction 
material have increased considerably in 
Delhi dUiir'g the month of February, 1989; 

(b) if so, whether the Co-operative 
Group Housing Societies had expressed 
their resentment by way of suspending the 
construction work for a short time; 

(c) if so, the details of the price-rise; 

(d) whether Government have taken 
any steps to encourago house building ac-
tivities and providing relief by controlling this 
price-rise; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAlBIR SIGH): (~) to (e). The infor-
mation is being collected and will be laid on 
the Table of the Sabha. 

Difficulties Faced by Textile ProC8a&lng 
Units 

2826. SHRI D1NESH GOSWAMI: 
SHRI BALWANT SINGH RA-

MOOWALIA: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether U"ion Government are 
aware of the difficlJ~ies being faced by textile 
processing unns; 

(b) if so, the details in this regard; 

(c) whether Government propose to 
take effective steps to remove these difficul-
ties; if so, the detaiis thereof; and 

(d) If not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM); (a) to (d). No specHic problems have 
recently been brought to the notic~ of this 
M.nistry. However, remedial measures, to 
the extent possible, are taken as and when 
necessary. 

[English] 

Treatment of Phvsically Handicapped 

2827. SHRI R M. SHOVE: Will the 
Minister of HEAl1H AND FAMlL Y WEL-
FARE be pleased to state: 

(a) whether any study has been con-
ducted regardIng the number of physically 
handicaoped undertreatmer1 in the COLJn1 ry· 
State-Wise, 

(b) whether over 80 per cent persons 
who live in the I ural areas have httle or no 
medical care and the sufferers are mo~tll' 
children: and 

(c) if so, steps taken to remedy the 
situation? 

THE MINISTER OF STATE IN THE: 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (c). The information is being collected 
and will be laid on the table of Lok Sabha. 

Flnancialassistallce to Thiruvepathl 
Mills, Kerala 

2828. SHAI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether the Thiruvepathi Mills in 
Cannanore, Kerala, has sought financial 
assistance from Union Government for re-
v;valof the Unit; and 

(b) if so, the response of Union Govern-

ment to this request? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIOUE 
ALAM)' (a) and (b). The Union Government 
do not directly provide financial assistance 
for revIval of textile mills. This un~ was sane-
tlonf?d fin~:mcla! assistance of Rs. 48 lakh by 
the lead institution (IRSI). Tris was not 
availed of by the company on the plea that it 
was not in a position to generate funds 
towards promoters' contribution. 

Modernisation of Textile Mills in Gujarat 

2829. SHRI SHANTiLAL PATEL: Will 
the MinIster of TEXTILES be pleased to 
state: 

(a) whether Ule National Textile Corpo-
ra1ion has if1trodL1ced plans for modernisa-
tion of the textile mills in Gujarat; 

(b) rt so, the main features of the moder-
nisation plan; and 

(c) the total amount sanctioned for this 
purpose? 

lHE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) to (c). Modernisation of textile 
units under NTC is continuous process As 
on 30th Septembor, 1988 an amount of As. 
37.84 crores h<-id been spent on modernisa-
tion/renovation of the mills under NrC 
lGujarat}. 

Production of Mill Made Cloth 

2830. SHRI SHAj~TILAL PATEL: Will 
the Minister of TEXTILES be pleased to 
state: 

(3) whether production of mill made 
cloth has declined in 1988; 

(b) if so, to what extent and the main 
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exports and recover the loss?reasons therefor; and

(c) the steps being taken to improve the
'""r' production?

THE MINISTER OF STATE iN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (b). The production of mill-
made cloth has down from 3114 million
metres in 1987 to 2859 million metres in
1988. The main reasons for this are closure
of mills, competition from powerlooms in

~_ decentralised sector and low capacity utili-
sation for other reasons.

(c) The main steps taken include vari-
ous fiscal concessions, assistance under
the Textile Modernisation Fund, Rehabilita-
tion packages for viable mills, augmenting
supply of raw materiars etc.

Hike in Price of Jute pa'~kagi[,lg Material

2831. SHRI V. TULSIRAM:
SHR! BAU\SAHEB VIKHE. .'

PATIL:"

Will the Minister of TEXTILES be
pleased to state:

(a) whether the hike in prices of jute
packaging material by the ginning, m anutac-
turing and jute producing countries for sup-
ply to the developing nations, has met with a
r.tiff resistance from those, countries:

(b) if so, the details thereof;

(c) whether the exporters and rnanufac-
turors have to offer discount on their goods
to the buyers, if so, the details thereof;

(d) how far there has been a decline in
the jute trade of India with other foreign
countries; and

(ej the steps taken to increase the
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THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (b). Overthe years the prices
of jute goods have recorded some increase.
Developing countries having indigenous
source of supply of either jute based or
synthetic packaging materials have gradu-
ally reduced their dependence on imported
jute packaging material.

(c) In India Manufacturers/exporters
?re not normally allowed to offer any dis-
'count to overseas buyers. However, under
the export price stabilisation fund scheme,
STC is authorised to offer discount over
prevailing market prices against giobal1.en·
ders floated by WO.s1 Asian/African coun-
tries.

(d) Value W!Sf! exports of jute goods
have declined from Rs. 266.79 crore, in
1985-86 to Rs. 226 crora in 1987-88.

(e) The tollowinq majar steps ~ave been
taken to increase exporls:-

(i) CCS was provided on almost all
jute products. Recent:y mer-
chant exporters were also made
eligible for this facility.

(ii) A scheme of External Mar~et
Assistance was introduced. ,.,

iii;~ Reforrm.!!c,t2d scheme of export
price stabiusa' ;001 fund was intro-
duced to capture global ienders.

(iv) STC/jute tndi.Cs!ry consortium
arrangement et 50:50 loss shar-
ing basis for 2Xf:\mt to North
America is in operation.

(v) Two overseas cffices of Jute
Manufactures Devslopment
Council are engJged in export
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promotion of jute products. 

( Translation] 

Minimum Wag •• for Beedi Worker. 

2833. SHRI VIJOY KUMAR YADAV: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether there is a disparity in the 
wages of beedi workers in different States; 

.it)) if so, whether there is any proposal 
t~iform minimum wages for the beadi 
Bel'!; and 

.. 
(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MiNISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) Yes, Sir. 

(b) No, Sir. 

(c) Ooes not arise. 

rEnglish] 

Import of patmalin. 011 

2834. SHRI K.P. UNNIKRISHNAN: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the quantity of palmoline oil imported 
in 1988 for onward distribution to dffferent 
States, through Public Distribution System; 

(b) the demand received, allotments 
made and off~take of different States during 
the above period; 

(c) landed oost of imported palmoline oil 
and price at whtch sokt to different States: 

(d) whether any permissible para~ 
ters have been set for retail price in Public 
Distribution System; 

(e) the rationale behind allotment made 
to different States; and 

(f) whether any oomplaints have been 
received ffom any State like Kerala that 
quantity allotted is wholly inadequate? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.l. BArTHA): (a) Approxi-
mately 15.12 lakh MTs of edible ons includ-
ing Palmolein were imported on Govern-
ment account during 1988 (1-1-1988 to 31-
12-1988). 

(b) The demands for edible 0;1 are re-
ceived on an oil-year basis. A statement 
showing State-wise demand,allocation and 
off~take of imported edible Oils during the 0;1 
year 1987~88 (Nov.-Oct.) ia given below. 

(c) and (d). Accounts of oil imported on 
Government account are maintained on a 
financial year basis. The total quantum of 
edible oil imported during the financial year 
1988-89 (uptoJanuary, 1989) were about 11 
lakh tonnes and the unit average elF price of 
edible ojl imported during this perlod was 
approximately As. 6565 per MT. The issue 
prices of imported edible oils allocated to 
States under the Public Distribution System 
and the maximum retail prices to be charged 
by the States for selling oils under Public 
Distribution System have been fiXfJd as 
under: 

issue Price (Rs. per MT) 

Period Bulk 15 kG tins 

Upto 31.8-88 11,000 12,500 

Since 1.9.88 13,150 14,500 
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Recommended Maximum Retail Price (Exclusive of Local taxes) 

For plain Sf9as For plain areas For hilly Bleas 
in bulk in 15 kg. tins in 15 kg. tins 

Upto 31.8.1988 Rs. 13.051 kg. As. 14.401 kg. As. 14.901 kg. 
Since 1-9-1988 Rs. 15.401 kg. As. 16.60I1<g. Rs. 16.601 kg. 

(e) and (f). Allocation of imported edible 
oils to all States IUTs. are made on a month 
to month basis keeping in view the demand 
from StatesAJTs., prices of indtg9no\Js ed-
ible oils in the open market, availability of 
foreign exchange, stocks of oil with STC and 
other related factors. In view of the easy 
availability and subdued price of indigenous 
edible oils at present, the level of import has 

been reduced and allocation of imported 
edible oils through PDS has been appropri-
ately reduced. Several States, including 
Kerala, have requested for the allocation of 
more oils. In the present situation of in-
creased availability, of indigenous oils it is 
not possible to increase the monthly alloca-
tion of imported edible Oils. 

STATEMENT 

Demand Allocation and Lifting of Imported Edible Oils to StateslUTs from Oil Yesr 1987-
88 (Nov. - Oct.) 

(Oty. in MTs) 

S.No. StatesiUts 1987-88 

Demand AlIocaUon Lifting 

1 2 3 4 5 

1. Andhra Pradesh 1,52,400 1,36,350 1,23,859.5 

2. Assam 1,35,000 5,150 2,055 

3. Bihar 91,700 15,100 10,548 

4. Gujarat 2,94,000 1,70,050 1,62,682 

S. Haryana 30,000 19,750 6,344 

6. Himachal Pradesh 98,360 16,400 9,757 

7. Jammu & Kashmir N.R: 13,760 7,591 

8. Kamataka 1,92.000 72,800 71,227 

9. Kerala 1,66,000 n,850 59,079 
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1 2 3 4 5 

10. Madhya Pradesh 1,80,000 67,000 49,574 

11. Maharashtra 2,43,000 1,91,650 1.94,099 

12. Manipur N.R.· 7,660 7,099 

13. Meghalaya 9,600 5,350 4,294 

14. Nagaland 12,00 6,540 5,499 

15. Orissa N.R: 27,800 17,806 

16. Punjab 24,000 19,280 8,912 

17. Rajasthan 60,000 28,480 13,103 

18. Sikkim 3,000 3,010 586 

19. Tamil Nadu 2,70,000 1,11,650 96,211.~ 

20. Tripura N.R.· 4,460 1,429 

21. Uttar Pradesh 1,02,000 62,260 27,342 

22. West Bengal 2,22,000 1,37,500 1,36,116 

23. A & N Islands N.R.· 1.075 858 

24. Arunachal Pradesh 840 825 92 

25. Chandigarh Admn N.R.· 2,140 1,342 

26. 0& N Haveli 1,200 975 681 
27. Delhi Admn 50,000 50,500 40,782 

28. Goa 10,920 7,760 7,072 
29. lakshadweep 360 610 285 
30. Mizoram 6,000 5.170 2,781 
31 Pondicherry 9,600 5,350 5,473 
32. Daman 480 695 360 
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1 2 3 4 5 

33. Diu 425 230 

Total; 22,82,460 12,75,385 10,75.149 

*Demand for imported edible oils required for PDS not received. 

Allocation of Rice and Wheat For Public 
Distribution System and Roller Flour 

Mills 

2835. SHRI K.P. UNNIKRISHNAN:WiII 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the demand, allotment and offtake of 
rice and wheat for Public Distribution Sys-
tem and Roller Flour Mills for different 
States, irom January to December, 1988; 
and 

Commodity Demand Allotment 

Rice 152.69 92.15 

Wheat 129.31 8924 

(b) the percentage of requirement met 
from the central pool during the period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L BAITHA): (a) and (b). The 
demand, allotment and off-take of rice and 
wheat for Public Distribution System of the 
States from January to December, 1988 and 
the percentage of demand met from the 
Central Pool during the same period is as 
under-

Off-Take 

84.37 

72.22 

( in Lakh tonnes) 

Percentage of 
AUotment to 
Demand 

60.35 

69.01 

After delicensing of the Roller Flour Mill Industry in October, 1986. no allotments are made to 
State Government for meeting the demands of the Roller Flour Mills. 

Allotment of Aice to Keral. 

2836. SHAI K.P. UNNIKRISHNAN: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the demand. allotment and offtake of 
rice from January 1988 to January 1989 for 
the State of Kerata, month·wise; 

(b) whether there was a sharp decline in 
the allotment of rica from the Central pool to 

Kerala during the fast quarter of 1988; and 

(c) if so, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI 0 L. BAITHA): (a) A statement 
given the information is given below. 

(b) No, Sir. 

(c) Does not arise. 
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STATEMENT 

Demand, Allotment and Offtake of Rice for PDS from Central Pool for Kerals from January 
1988 to January, 1989. 

(in thousand tonnes) 

1988 Demand Allotment Offtake 

January 200.0 145.0 144.2 

February 200.0 1350 155.1 

March 200.0 125.0 164.0 

April 200.0 125.0 149.5 

May 200.0 125.0 129.4 

June 200.0 125.0 133.5 

July 200.0 125.0 135.5 

August 200.0 125.') 158.4 

September 200.0 125.0 127.2 

October 200.0 125.0 115.7 

November 200.0 125.0 117.1 

December 200.0 125.0 113.3 

January 1989 200.0 125.0 105.9 

Production of Cloth (c) the production of different categories 
of cloth by composite sector mills in metres 

2837. SHRIK.P. UNNIKRISHNAN:Wili in 1987, 1988 and 1989; and 
the Minister of TEXTILES be pleased to 
state. 

(a) the number of cotton textile compas-
ne units in India, as on 1 st January, 1987, 
1988 and 1989; 

(b) the number of cotton spinning mills 
in India as on 1st Janua,y 1987, 1988 and 
1989: 

(d) the percentage of cotton textile pro-
duction in relation to all textiles in 1987, 1988 
and 1989? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM)' (a) and (b). 



301 Wnlten AnSwelS PHALGUNA 24, 1910 (SAKA) Written Answers 302 

Spinning and Compositel8xti/e mills in India 

Composite Mills Spinning Mills Total 

1.1.87 282 742 1024 

1.1.88 283 751 1034 

1.1.89 283 770 1053 

(c) and (d). 

Production of different cat8f1Origs of cloth by composite sector mills and percentage of 
conon cloth to total 

(In Million M(,tr9s) 

r.., Production of cloth Total % of cotton 
Colton BlarK»d 100% cloth to 

Non-Cotton Total 

1987 2308 801 5 

1988 2073 781 5 

1989 169 61 1 
(Jan.) 

Amount Due to india United Mills NTC 

2838. PROF. MAOHU DANDAVATE: 
Will the Minister of lEXTILES be pleased to 
state: 

(a) ~9f India United Mills Dye 
WOft(s,unft of N.T.C. Maharashtra North, 
pt'OC8SIes the Pfbduc:ts of five other units for 
which paceeaing a.tges of over Rs. 1.20 
em" aN outsttndtftg against those units; 

(b) if so, whether this large out standing 
has affK1ed the continuity of work; and 

\c;} whether this is one of the major 
reasons for the Mills to suffer losses as also 
non..procurement of three machines for jet 
dying and rotary work creating processing 

3114 74.12 

2859 72.51 

231 73.16 

capacity for fine and terricloth? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) to (c). As on 31 st January, 1989 
an amount of As. 68.80 takhs was payable 
by two NTC units to India United Mills Dye 
Works. The level of outstanding, which is 
quite normal, has not affected the continuity 
of work. However, lack of modernisation has 
affected the quality of production. 

Ecology of Western Ghats 

2839. SRIKANTHA DATTA NARA-
SIMHARAJA WADIYAR: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 
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(a) Whether Government are taking any 
steps to restore the ecology of the Western 
Ghats; 

(b) ij so, the details thereof; 

(c) Whether any scheme has been 
drawn up by Union Government! State 
Government to promote environmental pro-
tection of the Western Ghats; and 

(d) if so, the details of the steps taken to 
implement these schemes? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (c). Yes, Sir. 

(b) and (d). 1. The Planning Commission, 
Government of India 
launched a Centrally spon-
sored Western Ghats De-
velopment Programme dur-
ing 1974·75 as part of the 
Hill Area Development Pro-
gramme. The financial out-
lays for the programme 
during 5th, 6th and 7th Five 
Year Plan were rupees 
20,76 and 116.5 crores re-
spectively. The major ob-
jectives of the programme 
were: 

(i) Economic well-being of the 
hill people; 

(ii) Exploitation of the re-
sources of the area consis-
tent with ecological balance 
and preservation of genetic 
diversity; ; 

(ii) Restoration of the ecologi-
cal damage caused by 
human interaction; and 

(iv) Creation of awareness 
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among the people on the 
implications of Gcological 
degradation, and enlist .. 
ment of their active partici-
pation in the ecod eve Iop-
ment schemes. 

Schernes on SOil can .. 
servation. horticulture de-
velopmont and afforesta-
tion are formulated and 
implemented through the 
concerned State Govern-
ments. All the money ra· 
quired for the programme is 
given to the States by the 
Centre as special Central 
assistance. 90% as grant 
and 100/0 as loan. This as-
sistance IS In addition to the 
assistance to the State 
Plans. 

2. The MInistry of Environ-
ment and Forests initiated 
an Action Or;ented Inte-
grated Eco-development 
Research Extension Pro-
gramme during 1983 and 
have so far funded 90 proj-
ects in the academic in~itu
tions and hon -Governmen-
tal Organisations of the 
region at a cost of rupees 
3.2 crores. 

3. Besides the above pro-
grammes, the schemes in 
the Seventh Five Year Plan 
relating to social forestry, 
agro-forestry, rural fuel-
wood plantation, forest pro· 
tection, wasteland develop-
ment and prevention and 
control of water and air pol-
lution which promote envi-
ronmentdl protection are 
under implementation in the 
Western Ghats. 
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Unemployed Trained Nurses 

2840. SHRI H.B. PATIL: Will the 
Minister of LABOUR be pleased to stale: 

(a) the total number of unemployed 
trained nurses r~gistered with the employ-
ment exchanges in the country. State-wise, 
as on 31 January. 1989; and 

(b) the number of unemployed trained 
nurses registered with the employment 
exchanges who went abroad during the last 

three years, year -wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MAL VIVA): (a) Available information 
relates to the number of nurses on the live 
registers of employment exchanges in the 
country as on 31.12.87, all of whom are not 
necessarily unemployed. which ;5 given in 
the statement below. 

(b) Not available. 

Number of nurses on the Live register 01 employment exchanges as on 31. 12. 1987. 

SI. No. States/Union Live Register 
Territories 

1 2 3 

1. Andhra Pradesh 1146 

2. Arunachal Pradesh'" 

3. Assam 126 

4. Bihar 514 

5. Goa 84 

6. Gujarat 68 

7. Haryana 215 

8. Himachal Pradesh 43 

9. Jammu & Kashmir 16 

10. Karnataka 105 

11. Kerala 2427 

12. Madhya Pradesh 518 

13. Maharashtra 1020 

14. Manipur 80 
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1 2 3 

15. Meghalaya 8 

16. Mizoram 

17. Nagaland 

18. Orissa 171 

19. Punjab 104 

20 Rajasthan 366 

21. Sikkim* 

22. Tamilnadu 956 

23. Tripura 5 

24. Uttar Pradesh 293 

25. Wf:st Bengal 356 

Union Territories 

1. Andaman & Nioobar Islands @ 

2. Dadra & Nagar Haveli" 

3. Chandigarh 325 

4. Delhi 2709 

5. Daman & Diu· 

6. Lakshariweep @ 

7. Pondicherry 69 

Tot::11 11724 

No:e:- 1* No Employment Exchange is functioning. 
2" Data are not maintained. 
3@ Not available. 
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Production of Silk 

2841. SHRI V. KRISHNA RAO: 
SHAI VEERENDRA PATIL; 

Will the Minister of TEXTILES be 
pleased to state: 

(a) the details of the increase in the 
production of silk in the country during the 
last two years; 

(b) the specific steps taken for the 
increase in the production of mulberry silk 
in the State of Karnataka; 

(c) the details of the World Bank 
assistance availed of for the purpose; 

(d) the details of the projects and the 
financial assistance &Ought for; and 

(e) the assistance likely to be secured 
during the Eighth Plan period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM): (a) The increase in 
production of silk in the country during the 
last 2 years is an under:-

Year Production Increase 
(in tonnes) (in tonnes) 

1985-86 7,855 1,045 

1986-37 8,900 598 

1987-88 9,498 

(b) A statement is given below. 

(c) Karnataka Sericulture Development 
Project t'tas been implemented with assis-
tance from the World Bank at a total cost of 
Rs. 101.13 erers. 

(d) and (e). In collaboration with State 
Governments (including Karnataka) the 
Central Silk Board has formulated a National 
SerK:ulture Project for increasing production 
of mulberry raw silk in the country. The 
Project has been posed for World Bank 
Assistance. A World Bank Mission visited 
India during Oct. -Nov., 1988 to appiaise the 
project. Final negotiations with the World 
Bank to fil"alise details of the project, includ-
ing likely assistance are proposed 10 be held 
in March/April, 1989. 

STATEMENT 

In order to supplement the efforts of the 
State Govt. , the Central Silk Board has set 
up the following R&D extens;on and training 
units forthe devolopment of ser iculture in the 
State:-

(i) 1 Central Sencuitural Re-
search & Tra:ning Ins:itute. 

(ii) 1 Central Silk Technological 
Research Institute 

(ii) 1 International Centre for 
Tra;ning & research In 
Tropical Sericulture. 

(iv) 1 Silk Testing Labcrctory. 

(v) 2 Regional Ser:cultur e 
Research Stailons. 

(vi) 1 Demonstration cum Training 
Centre. 

(vii) 10 Research Extension 
Cqntres. 

(viii) 4 BaSIC Sep.d Cocoon Farms 

(ix) 5 Silkworm Seed Production 
CentreC). 

Besides, CBS ha& also extended 
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benefits of the following schemes to Karna-
taka~-

(i) Grant-in-aid for Uz;fly control 
programme. 

(ii) Payment of incentive bonus to 
Bivoltine Silkworm rearers 
and reelers. 

(iii) Subsidised supply of mulberry 
cuttings under new area 
expansion programe. 

(iv) Scheme for providing relief to 
sericuhurists affectoo by 
drought. 

(v) Supply of disinfectants! 
chemicals to sericultt;rists 
freeof cost. 

Rrsa In Cancer Case In Delhi 

2842. SHRI M. RAGHUMA REDDY: 
SHRI KAMLA PRASAD 

SINGH: 

Will the Minist')r of HEALTH AND 

1986 

FAMll Y WELFARE be pleased to state: 

(a) whether any survey has been 
carried out to ascertain the number of 
people suffering from cancer in Deihl: 

(b) if so, the details thereof; 

(c) the steps taken to augment the 
facilities in the hospitals in De!hi for the 
treatment of cancer; and 

(d) the factors that cause cancer and 
steps taken to check the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHARPADE): 
(a) and (b). The populatior based Cancer 
Registry undAr the Cancer Registry Project 
of the Indian Council of Medical Research 
set up at Rotary Cancer Hospital, All India 
Institute of Medical Sciences carried out 
survey of Cancer cases in Oeihi since 1986. 
The details are given below' 

rotal Pathalog:cal cancer Data analysed 4047 
Cancer case~ I)f Delhi Resider.ts 780 

1987 

Total Pathalogical Cancer Data analysed 1 1'175 
Cancer c~ses of Deihl Residents 3100 

1988 

Toia' Pathalogical Cancer Data analysed 
Cal )Cei cases of Delhi Residents 

(c) ar:d (d). lobacco has been indenti-
fied as a cal sativa agent for a large number 
of cancer ceses 3uch as canGer of oral cavity 
& pharfnx, cancer of lung etc Cervix ca~{;er 

12636 
3500 

usually occures due to lack of genital hy· 
giene and multiple pregnancies. Health 
Educateon Programme for the prevention, 
early detection of cancer through tslevi· 
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sions, films, periodicals etc. have been 
under-taken. 

Facilities for treatment of cancer includ-
ing radiotherapy are available in Delhi in the 
All India Institute of Medical Sciences, 
LNJPN Hospital, Safdarjung Hospital & 
Batra Hospital. The New Delhi Branch of the 
Indian Cancer Society is running Early 
Cancer Detection Centres at Baber Road 
and Seemapuri, New Delhi. Post Partum 
Pap Smear Testing Units with facilities for 
cancer detection have been set up in Lady 
Hardings Medical College & Hospital, New 
Delhi and Maulana Azad medical College, 
New Delhi. 

Environmental Clearance for Construc-
tion of Road In Parambikulam Wildlife 

Sanctuary, Kerala 

2843. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister ot--ENVIRONMENT 
AND FOREST be pleased to state: 

(a) whether Government of Kerala has 
submitted a proposalforconstruction of road 
through the premises of the Parambikula 
wildlife sanctuary; 

(b) if so, the details thereof; and 

(c) the reaction of Union Government 
thereto? 

THE MINISTER OF ENVIRONMENT 
AND FOREST (SHRJ Z.R. ANSARI): (a) to 
(c). No proposal for construction of a road 
through Parambikulam wildlife sanctuary in 
Kerala is under consideration of the Union 
Government. 

HUDeO Assistance for GuJarat 

2844. SHRI RANJIT SINGH 
GAEKWAO: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of social housing 
schemes of different categories funded by 
HUDCO during the years 1987 and 1988 in 
Gujarat; 

(b) whether financing of the housing 
projects has declined during the last three 
years; 

(c) if so, the reasons thereof; and 

(d) the steps proposed to be taken to 
streamline the procedure for financing the 
housing projects in Gujarat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) HUDCO has 
financed 62 schemes each in 1987-88 and 
1988-89 (as on 31.1.89) in Gujarat. 

(b) and (c). The JX)sition of loan sanc-
tions vis-a-vis allocations during the\ last 
three years given below indicates that loan 
sanction has always exceeded the alloca-
tion made for the State 

Y (Jar Allocation Loan Sanction 
(Rupees in crores) 

1985-86 28. 14 27.05 

1986-87 27.74 40.85 

1987-88 28.54 35.01 

(For Housing and Urban 
Development schemes) 

(d) HUDCO has already opened a 
Regional Office in Ahmedabad to to help 
formulating and financing more schemes in 
the State of Gujarat in particular and in the 
region in general. Specific problems raised 
by the State Gavt. are promptly dealt with by 
HUDCO. 
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Purch_ of CoHon By CCI. 

2845. SHRI RANJITSINGH 
GAEKWAD: Will the Minister of TEXTILES 
be pleased to state: 

(a) The estimated purchases proposed 
to be made by the Cotton Corporation of 
India in Gujarat and average price per quin-
tal likely to be declared by the C.C.I. for raw 
cotton in Gujarat; and 

(b) whether the view of bulk crop, Gov-
ernment propose to export cotton to prevent 
the fall in prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) and (b). Since the market prices 
during the current cotton year have been 
ruling higher than the minimum support 
prices, the cotton Corporation of India has 
not undertaken any price support operations 
and has confined itseH to only commercial 
purchases at ruling market prices. Further, 
such purchases are contingent on firm in-
dents being received and, therefore, no 
estimates regarding proposed purchases 
are possible. Government have so far re-
leased a quantity of 1.01 lakh bales of Ben-
gal Deshi cotton for export during the current 
cotton year. 

[ Translation] 

Export of Garments to Czechoslovakia 

2846. SHRt KALI PRASAD PANDEY: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) ¥'hether a trade delegation from 
Czechoslovakia has recently expressed a 
desire to import readymade garments and 
cotton yarn from Ihdia; 

(b) if so, the progress made in the matter 
SO far; and 

(c) the action taken so far in the direction 
to increase Indo-Czechoslovakia trade? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRt RAFIQUE 
ALAM): (a) to (c). No trade delegation from 
Czechoslovakia has recently visited India. 
However. Czechoslovakia has been import-
ing garments and cotton yarn frona India. 
Exports of garments and ootton yearn from 
India to Czechoslovakia in tarms of value 
during the last 2 years are as follows:-

Year Conon Yam Garments 

1987 Rs. 11.4 crores As. 1.48 crores 

1988 Rs. 24.6 crores As. 3.90 croras 

Government has taken several steps to 
boost textile exports including CCS, duty 
drawback, import of machinery at conces-
sional rate of duty, packing credit at OOnc8S-
sional rate, income tax exemption on ex-
Ports etc. These measures are applicable for 
exports to Czechoslovakia also. 

[English] 

Labour Dispute. In Textile IIIIIs 

2847. DR. KRUPASINDHU BHOI: 
SHRI HARIHAR SOREN: 

Wililhe Minister of LABOUR be pleased 
to state: 

(a) whether labour disputes are on the 
increase in the textile mills in the country; 

(b) if so, the details of the textile mills 
where labour disputes persist at present; 

(c) the steps taken to resolve the dis-
putes;and 
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(d) the details of guidelines sent in this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) and (b). According to 
the latest available information, the number 
of strikes and lockouts in the textile industry 
was 239 during 1988 as against 323 during 
1987. As on 315t December, 1988, 18 
strikes and 13 lockouts were reported oon-
tinuing. 

(c) and (d). The Government have been 
maintaining a close and continuous watch 
on the industrial relations situation in the 
country. The Industrial Relations Machinery 
both at the Centre and in the States are 
taking steps to resolve disputes and reduce 
work stoppages through preventive media-
tion, conciliation and arbitration. In order to 
help rehabilitate sick textile mills, Govern-
ment have also set up a Nodal Agency for the 
Textile Industry which conducts viability 
studies and evolves rehabilitation packages 
in consultation with financial institutions. 

Job OpportunHi •• ln Private Sector 

2848. SHRI HARIHAR SOREN: 
SHAIMATI BASAVARAJES-

WARt: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whether h is a fact that the private 
Sector units are not creating job opportuni .. 
ties as expected of them; and 

(b) if so, the steps Government propose 
to take in this regard? 

THE DEPUTY MINISl\ER IN THE 

MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA .. 
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) and (b). Number of 
job opportunities in the private sector ex-
pected to be created, and that created so far 
during the Seventh Plan period, are not 
available. However as per the Plan Docu-
ment a total (Public and Private) of 40.36 
million Standard Person Years* of employ-
ment is expected to be created during 1985-
90. 

Setting up of Jut. Mills In 0,1_ 

2849. SHRI HARIHAR SOREN: 
SHRIMATI JAYANTI PAT-

NAIK: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether Government have a pro-
posal to set up some new jute mills in Orissa; 

(b) if so, the places where these new 
jute mills are proposed to be set up; and 

(c) the steps taken for expeditious 
implementation of the proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTilES (SHAI RAFIQUE 
ALAM): (a) No, Sir. 

(b) and (c). Do not arise. 

Cotton Exported from Punjab 

2850. SHRI KAMAL CHAUDHRY: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether rotton has been exported 
from Punjab during the years 1986, 1987 
and 1988; 

*Work for 8 hours per day for 273 days in a year 
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(b) if so, the year-wise details of the THE MINISTER OF STATE IN THE 
quality and quantity of cotton exports; and MINISTRY OF TEXTILES (SHRI RAFIOUE 

ALAM): (a) Cotton grown in the Punjab has 
(c) the amount of foreign exchange been exported in these years. 

earned during the said period year-wise? (b) and (c). A statement is given below. 

STATEMENT 

Export of Cotton from Punjab 

ysar 
(Sept. -Aug.) 

1 

1985-86 

1986-87 

1987-88 

Variety 

2 

Bengal Deshi 

F-414 
Bengal Deshl 

Bengal Deshi 

Central Assistance lor Slum Clearance 
In Punjab 

2851. SHRI KAMAL CHAUDHRY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether any Central funds have 
been allocated to Punjab for clearance of the 
slum areas during the years 1987 and 1988; 

(b) if so. the quantum thereof; and 

(c) the details of towns selected for the 
purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). The 
present policy of the Government ;s to lay 
emphasises on the environmental improve-
ment of slums in situ rather than their mas-
sive clearance and relocation. Under the 

Quantity Value 
(in lakh bales) (in Rupees Crores) 

3 4 

0.31 8.89 

0.35 7.00 
0.61 15.89 

0.05 1.89 

State sector scheme of Environment Im-
provement of Urban Slums, the State Govts. 
formulate and implement appropriate proj-
ects in accordance with their needs and 
priorities. Funds for the Scheme are pro-
vided in the State Annual Plans. The 
Scheme is part of Minimum Needs Pro-
gramme. The total financial allocation for the 
State of Punjab under this scheme in the 
State Plan Sector is As. 8.00 crores during 
the Seventh Plan Period. 

Supply of Essential Commodities to 
Punjab 

2852. SHRI KAMAL CHAUDHRY: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the quantity of rice, sugar, vegetable 
oils and other essential commodities asked 
for by Punjab Government from the Centre 
during the year 1988 and the quantity allo-
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cated bV Union Government commodity-
wise; 

(b) whether the quantity allocated to 
Punjab was less than the quantity asked for; 
and 

(c) if so, the reasons therefor and the 
~ envisaged to meet the demand in full? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRt D.L BAITHA): (a) to (c). De-
tails regarding allotment of rice, sugar, im-
ported edible oil and kerosene oil to Punjab 
during 1988 are given below: 

Rice (In MT) 

Demand Allotment 

18,000 18,000 

Sugar 

The monthly levy sugar quota is not 
based on any demands from the States! 
UTs, but is made on a uniform norm of 
availability for 425 gms. per person per 
month determined on the basis of projected 
population as on 1.10.1986. 

The monthly levy sugar quota allotted to 
Punjab is 7945 tennes since February, 
1987. 

Imported Edible Oils 

Demands for allocation of imported 
edible oils are received on oil-year basis 
(viz., Nov. to Od.). The demand from the 
Punjab Government for imported edible oils 
during 1987-88 was 24.000 MT. The alloca-
tions made during the period was 15890 MT 
(inclusive of bulk and small packs). 

The allocation of imported edible oil is to 
supplement the availability of indigenous oil 

in the open market and not to meet the entire 
requirements of the Stat.slUTs. 

Kerosene Oil 

The kerosene requirements of the 
StatesAJTs are assessed by allowing a suit-
able growth over the allocation made in the 
corresponding period of the previous year. 

The allocations are at present made by 
applying 7.5% growth rate for the winter 
block (Nov. to Feb.) and 7% growth rate for 
the summer (March to June) and monsoon 
blocks (July to October). During 1988 a 
quantity of 2,87,480 MT of kerosene oil was 
allocated to Punjab. 

Increase In cases of Curvlx cancer 

2853. SHRI M. RAGHUMA REDDY: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI PRAKASH CHANDRA: 

Will the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) the number of cancer patients in the 
country at present, State-wise; 

(b) whether there has been a consider-
able increase in the number of curvix cancer 
patients in the country and if so, the reasons 
therefor; and 

(c) whether any steps have been taken 
by Government to check the disease? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) It is estimated that there are about 15-20 
lakhs cancer patients in the country at any 
given time and about 51akh new cases ocx:ur 
every year. State-wise information is not 
available. 
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(b) The data from population based 
Cancer Registry located at Bangaiore, 
Bombay and Madras show a slight increase 
in the cervix cancer patients in Bombay and 
Madras. Cervix cancer occurs due to lack of 
genital hygiene and mu~iple pregnancies. 

(c) 74 medical colleges have Pap 
Smearing Units under the Post partum Pro-
gramme with necessary detection facilities. 
16 more medical colleges have been ap-
proved during 1988-89 for setting up of this 
facility. 

Facilities for treatment of cancer includ-
ing radio-therapy are available in 95 institu-
tions in the country. 

Self-Employment Schemes 

2854. SHRI KAMLA PRASAD SINGH: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the details of the Centrally spon-
sored seH-employment schemes for unem-
ployed youth in the country; 

(b) the details of the targets set for the 
Seventh Plan; and 

(c) whether the targets have been 
achieved, if not, the details of steps takenl 
proposed to achieve them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) From the information 
available the following Centrally sponsored 
schemes are being implemented for the 
promotion of self employment-

(1) Str9ngthening of Employment 
ExchangssrUEIGBs for Promo-
tion of SeN Employment 

There is a staff scheme regarding crea-
tion of a cell in employment exchanges. 
presently in operation in 28 selected districts 
with the objective of creating awareness 
among job seekers. motivating them to take 
up self-employment and assisting them to 
obtain necessary inputs required for setting 
up self-employment ventures from different 
sources. The expenditure on salaries is to be 
borne by the Central Govt. subject to a limit 
of Rs. 60,000/- per district, per annum, and 
all other expenditure is to be borne by State 
Governments. 

(2) Science and Technology En-
trepreneurship Development 
(5. T.E.D.) 

The objective of the scheme is to pro-
vide integrated information and guidance to 
prospective entrepreneurs belonging to the 
Science & Technology stream on the poten-
tial opportunities based on untapped/unutil-
ised resources to generate more employ-
ment opportunities. Grants-in~aid is given for 
the implementation of the Scheme by the 
Central Government and State Govern-
ments are only implementing agencies. 

(3) Integrated Rural Development 
Programme 

The Integrated Rural Development 
Programme (IRDP) is to assist the families 
below the poverty line in the rural areas to 
cross this line by taking up self-employment 
ventures. h aims to achieve this by providing 
income generating assets including working 
capital, where necessary to the target group 
families through a package of assistance 
including subsidy and institutional credit. 
This scheme is funded by the Centre and the 
State Governments on 50: 50 basis. Train-
ing for Rural Youth for SeH-Employment 
(TRYSEM) and development of women and 
children in rural areas (OWCRA) are two 
important components of IRDP. 
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The objactjve of TRYSEM is to provide 
technical skills to rural youth to take up self· 
employment. The cost towards stipend, 
honorarium, raw material supply of tool kit, 
etc. are met out of the IRDP allocation. 

The Programme Development of 
Women and Children in Rural Areas, seeks 
to provide income generating activities to 
women which will have a positive impact on 
the economic and National status of the 
family. Each women group is give one time 
grant of As. 15,000/- which is shared equally 
by the Government of India, State Govern-
ment and the UNICEF. 

(4) Scheme for Providing Self-Em-
ployment to Educated Unem-
ployed Youth 

This scheme was introduced in 1983 for 
providing seH-employment to educated 
unemployed youth who have passed Ma-
triculation or its equivalent examination and 
are in the age of group of 18 to 35 years. 
Composite loans not exceeding Rs. 35,000 
in respect of industrial ventures, Rs. 25,000 
for service ventures and Rs. 15,000 for 
business (trading) ventures is provided to 
the beneficiaries under the programme. A 

capital subsidy equivalent to 25% of the 
assistance sanctioned is available to the 
beneficiaries from the Govt. of India through 
the banks. A minimum of 30% sanctions are 
reserve for Scheduled CasteslScheduled 
Tribes. 

(5) 598 Employment Programme 
for Urban Poor (SEPUP) 

SeH Employment Programme for Urban 
Poor (SEPUP) was launched from Septem-
ber, 1, 1986. Under this programme, one 
beneficiary for every 300 population (1981 
census) is to be assisted at each urban 
Centre. Persons whose total family income 
does not exceed Rs. 600/- per month are 
eligible for assistance to undertake any 
econom ically viable activity. A borrower is 
eligible for a maximum loan of Rs. 5,000/· at 
an interest rate of 10% per annum. A capita! 
subsidy at the rate of 250/0 of amount of 
assistance is provided by the Central Gov-
ernment. No collateral security or third party 
guarantee or margin money is needed. 

{b} and (c). The targets and achieve-
ments for each of the year during Seventh 
Plan are given in the Statement below. 



327 Written AnsWBIS 

-c: 
Cll 
E 
~ 
.~ 

"5 
~ 

(/) 

~ 
~ -Q) 

~ e> ll) 

~ 8 
~ ..... 
~ 
~ a 
-.J 

I- ~ Z 
W LLJ 

~ :E -J 
~ S w (.) ~ t-

~ « 
t- (/} en 

ffi a 
~ 
LLJ 
Q 

~ 
(/) .~ 

~ c: 
::::> 

§ 
ft 

0 
<.0 
0 
('I') 

r-,...... 
~ 
C\I 

<.0 
ex:> 

I 
U") 
ex:> 
(J) 
T'"'" 

(f) 

...c 

..:::t'.. 
('(j 
_j 

C/) 
OJ 0L: 
m 
(3 -ill c 
0) 

..D 
(5 
0 
Z 

a.. o a: 

,..... 
-.::t 

'" ct) 

0 
0 
L() 
C") 

l"-
00 

I 

to 
Cf) 
en 
T'"'" 

MARCH 15, 1989 

... 

" N co U") LO 
~ (0 ,....._ 00 en 
(\J M ...-
~ N 

""0 V "0 
OJ (l) ill 

~ ~ 
x x x 

to (J) .. - - ........ 
_. 

en 0 (5 (5 
C") C") z z z 

00 co 
01 

() 
cc (J') OJ (!) 1'- co co 00 0 Q) co (l) 

I I I I 
I"- 00 0 \J) (0 I"-
Cf) ex:> Q_ OJ ro co 
01 (J) :::J (J) ()) en 

T'"'" 

-(f) 
_c 
X 

C'U 
_J 

-0 
(J) s 
('(j 
"-

+-' 

'0 
'-
Q) 
.0 
E 
:J z 

(\J 

M 
0 

""0 
Q) 
x 

0 
Z 

---co 
en 
(J) 

u 
en Q) 

co 0 
I m 0 

00 Q_ 
Q) :J 

Written AnswelS 

0 
0 
<.0 

0 
0 
LO 

(0 
00 

I 

l{) 
co 
(J) 
,.-

(f) 

-0 c w 
(j) 
:J 
0 ..c 
t:: 
CL 
:J 
~ 
G 

rl 
() s o 

0 
l{) 

l() 

0 
If) 
r--.: 

I"-co 
I 

<0 
0) 
(j) 

0 0 
0 L() 
It) .._,. 

0 0 
0 LO 
l{) ,....: 

-m co 
(J) 
T'"'" 

c 
00 (J) cu 
C? 00 -, 

I 
r-..... co 0 
00 00 a. 
(J') (j) ::> 

328 

,..... '" N ,.. 
(\I N 

0 0 
LO l() 

N N 

c.o r-..... 
CX) C9 I 
l() <.0 
00 00 
(J) (J) 
T'"'" ...-

en 
CD 0'::: 
cu 
I~ 
Q; 
c 
Q) 

.D 
(5 
..... 
Q) en 
.D J::. 
E o~ 
:J C ... 

z _J 

.... .... .E 
.E c 

CD 0 
E~ 
Q) E 
-5 e 
CJ) a_ 



329 Written AnSMN'S PHALGUNA 24. 1910 (SAKA) 

OM 
NN 
-0 

LOO 
C\Jl() 

N 

CO (J) 
CO CO 

I I ,...... CO 
0) CO en (j') ,.... 

- "'0 c CD CD -E ell 
U >- :::J 0 "0 a. Q) 

E C) 
n~ C .... 0 a. E 

(/) «J 

00-
00 
(j') 

U 
Q) 

0 
0 a 
:J -

~ 

"5 
0 
~ 

"'0 
OJ 
~ 
0 
a. 
E 
Q) 
c 
:::J 

-_- x 
x x 0 e e Q_ a. a.. a. a. a. « 
~~-
000 
000 
tOtOtri 

,...... CO Ol 
CO 00 00 

I I I 
CO ,...... CO co 00 co 
Ol m en 

~ 

en 
..r::. 
~ ro 
....J 
(/) 

"~ ._ 
co "u ;;:: 
(l) 
C 
Q) 

.D 
(5 
"-
Q) 

.D 
E 
:::J 
Z 

0... 
:J 
0.. w 
(/) 

LO 

"'0 
Q) 
x 

en 
Q) 
~ 
ro ..... 
0 z 

-0 
-0 W 
<1> ~ 
x (/) ---
(/) C 
CD Q) 
(J') E ._ a. m - 0) 0 >- U :>-0; 0 :~ C C (J'» Z en co .Q ...; o Q) ._ 

~ C 
Q) (5 Q) 0 0 - "~ :::J E c 

0 
C CJ E ..c:. .Q-

0) ;? 0 >- u .c 
~ ._ 0 Q> (n c a.. -- ._ .._ 

c: c en c 0.. :::J 
(]) 

Q) CD 0 (5 E a'j c 
~ E 0).,;:; - W Q) Q) 
..... >- c ro :::J u 

.._ 
0'> 0 ctJ E (tJ ::!:: a. 
c:-~ cD c Q) 
CD Q. 0 "- CD (f) Q) .._ 

.2 .... C !:: E x :::J Tj 
(/)WW .E CD 0 en UJ 

330 

CU 
C 
0 
en "> 
0 .._ 

0.. 
• 



331 Wnltsn AnsW91S MARCH 15, 1989 Writtsn AnsW9IS 332 

Labour Court. In Punjab 

2855. SHRI KAMAL CHAUDHRY: Will 
the Minister of LABOUR be pleased to state: 

(a) the number of labour courts in 
Punjab; and 

(b) the number of cases pending in the 
labour courts as on 31 December, 1988? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) There are six Labour 
Courts in Punjab. 

(b) The number of cases pending in the 
Labour Courts in Punjab as on 31 st Decem-
ber, 1988 was 5406. 

Ad-Hoc Appointments In Clerical and 
Para-Medical Cadre In Deihl Hospitals 

2856. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether ad-hoc appointments were 
made through Employment Exchange in 
Union Government hospitals located in 
Delhi during the years 1986 to 1988; 

(b) if so, the number of persons in 
clerical as well as para-medical cadres 
working on ad-hoc basis for the last three 
years in these hospitals; and 

(c) the reasons for not regularising the 
services of these persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) Yes Sir. 

(b) 15 persons on cferical posts and 4 
para-medical persons appointed through 
Employment Exchanges, are working on ad-
hoc basis in Union Govt. Hospital located in 
Delhi during last 3 years. 

(c) The selection in the clerical cadre is 
made through Staff Selection Commission. 
The question of regularisation of the persons 
who have been appointed on ad-hoc basis 
through Employment Exchange does not 
arise. The persons appointed on ad hoc 
basis in para-medical cadres cannot be 
regularised as; 

(i) Two of them are working against 
the reserved post of Scheduled 
Tribes candidates. 

(ii) One is working against the in-
aJmbent proceeded on long 
leave. 

(iii) One is working against the in-
aJmbent proceeded on Foreign 
assignment. 

Vacant Posts of Additional DGHS 

2857. DR. CHANDRA SHEKHAR 
TAlPA THI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether a few posts of Additional 
Director General of Heahh Services have 
been tying vacant; 

(b) the reasons for not being filling 
these posts so far; and 

(c) the time by which these posts are 
likely to be filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAMilY 
WELFARE (KUMARISAROJKHAPARDE): 
(a) Yes, Sir. However, vacant posts of 
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Additional Director General of Heahh Serv-
ices are being operated atthe level of Super-
time Grade Officers. 

(b) and (c). The posts of Additional 
Diredor General of Health Service have not 
been filled up so far due to non-finalisation of 
senior~y issue relating to a few eligible offi-
cers. Expeditious action will be taken for 
filling up these posts after seniority issue is 
settled. 

Regularlsation of Dally Wage Workers 
In Hospitals 

2858. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) the number of daily wage workers 
engaged in the various Union Government 
hospitals in Delhi and the period for which 
they have been engaged. 

(b) the number of workers regularised 
during 1988 and the posts against which 
they have been regularised; 

(c) the number of workers, category-
wise. who are yet to be regularised; and 

(d) whether any time limit has been 
fixed for regularisation of the remaining daily 
wage workers; if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) As on 28.2.89 a total numberof 303 daily 
wages workers have been engaged in the 
Union Government Hospitals in Delhi. Their 
number and period of engagement keeps 
fluctuating as per requirements of the con-
cerned institution. 

(b) and (c). The information is given in 
the statement below. 

(d) No time limit has been fixed. The 
daily wages workers who become eligible for 
regularisation as per rules laid down by 
Department of Personnel & Training are 
regularised as and when vacancies are 
available. 
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Promotion In Par.Medlcal Cadr. 
Without Training 

2859. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of HEALTH 
AND FAUll Y WELFARE be pleased to 
state: 

(a) the number of posts in para-medical 
cadre which are filled by promotion from 
amongst Class III and Class IV (Group C and 
Group D) employees in Union Government 
hospitals; 

(b) the names of such cadres; 

(c) whether such promoters are given 
proper training; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b). The information is given in the 
statement below. 

(c) and (d). They gain experience while 
working. However. wherever it is felt neces-
sary such employees are sent for training in 
other institutions. 

STATEMENT 

Para-Medical Cadres 

Safdarjung Hospital 

51. No. Name of the post 

1 2 

1. ledure in Physicotherapy. 

2. Lecture in Occ. Therapy. 

3. Supdt. Trg. Prosthetic & Orthotic. 

1 2 

4. Tutor in Orthotic 

5. Tutor in Prosthetic 

6. Sr. Radiographer Supervisor 

7. Sr. Radiotheraphy Tech. Supervi-
sor 

8. Radiographer Supervisor 

9. Sr. Radiographer 

10. Limb Fitter 

11. Sanitary Superintendent 

12. Instructor Prosthetic 

13. Instructor Orthotic 

14. Tech. Asstt. (Radiology) 

15. Sr. Radiotheraphy Tech. 

16. Sr. Metal Worker 

17. Sr. Wood Worker 

18. Sr. leather Worker 

19. Sr. Shoe Maker 

20. Sr. Dark Room Asstt. 

21. Boiler Attendent 

22. Dark Room Asstt. 

Dr. Ram Manohar Lohia Hospital 

1. Laundry Supervisor 

2. Senior E.C.G. Technician 
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1 2 1 2 

3. Senior Lab. Technician 26. Steward 

4. Lab. Technician 27. Linen Master 

5. Lab. Assistant. Lady Hardinge Medical College & Smt. 
S. K. Hospital 

6. Senior Tech. (C.T. Scanner) 
1. Lab. Assistant 

7. Radiographer 
2. O.T. Assistant 

8. Radiographer (Supervisor) 
3. Lab. Technician 

9. Radiographer (Senior) 
4. Technical Assistant 

10. Senior Dark Room Assistant. 
5. Medical Record Technician 

11. Dark Room Assistant 
6. X-ray Technician 

12. Senior Tech. Th 
7. Technical Assistant X-ray 

13. Theatre Tech. 
8. Senior Pharmacist 

14. Theatre Assistant 
9. Senior Technician O.T. 

15. Medical Record Tech. 
10. Mortury Technician. 

16. Senior Receptionist 

17. Senior Dental Tech. 
Perm isslon for sale of DDA Flats 

2860. SHRI BANWARI LAL PUROHIT: 
18. Chair Side Assistant Will the Minister of URBAN DEVELOP-

19. Sr. CSSR Tech. 
MENT be pleased to state: 

(a) the number of applications received 20. C.S.S Tech. by the Delhi Development Authority from the 
original allottees of flats for permission to sell 21. C.S.S. Assistant them during the last three years; 

22. Sanitary Superintendent (b) the number of cases in which per-
mission has been granted and the number of 23. Care Taker flats transferred to the new buyers; 

24. HavikJer (c) the number of applications pending 
and the reasons for delay in their disposal; 25. Sr. Librarian and 
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(d) wheth. Government propose to 
simplify the present procedure with regard to 
sale and transfer of the DDA flats in order to 
check irregular deals. if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) 132. 

cheapest method for the control of Goitre 
and other Iodine Deficiency Disorders. Sala 
of salt other than Iodised salt has been 
banned in Sikkim under the PFA Act with 
effect from September, 1985. The supply of 
Iodised Salt to the Sikkim State during the 
last three years is under:-

1986 3.471akh MT 

(b) In 25 cases permission has been 1987 3.791akh MT 
granted and in two cases flats have been 
transferred to new buyers. 1988 3.20 lakh MT 

(c) 107 applications are pending as the 
requisite formalities have not been com-
pleted by the intending sellers. 

(d) Yes, Sir. The details are being 
worked out 

Population suffering from Goitre In 
Sikkim 

2861. SHArMATI O.K. BHANDARI: 
Will the Minister of HEALTH AND FAUlL Y 
WELFARE be pleased to state: 

(a) the percentage of population of 
Sikkim suffering from Goitre and other Io-
dine deficiency disorders; 

(b) whether Government have any 
programme to eradicate this disease from 
Sikkim; and 

Cc) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPAADE): 
(a) to (c). As per sample surveys conducted 
in Sikkim by the Central Goitre Survey T earn 
of the Diredorate General of Health Serv-
ices, it has been estimated that 37.8% of the 
population lives in Goitre and other Iodine 
Deficiency Disorders (100) prone areas. In-
take of lodised Salt is the simplest and 

In addition, Central assistance is being 
provided to the State for undertaking health 
education and pUblicity and establishment of 
Goitre Control Cell etc. 

Export of Textiles to U.S.S.R. 

2862. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether prospects of textile exports 
to USSR are very good; 

(b) if so, the steps taken to increase the 
export of textiles to USSR during the last 
three years and the results achieved; 

(c) whether any joint Indo-Soviet efforts 
have been made in this direction; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIOUE 
ALAM): (a) Yes, Sir. 

(b) to (d). Government has been giving 
liberal assistance for participation of Indian 
exporters in exhibitions and for organisation 
of Buyer-Seller-Meets in USSR. Several 
high level delegations have been ex-
changed between the two countries which 
have discussed, inter-alia, matters pertain-

.' 
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log to increasing textiles exports to USSR. 
Total textile exports of India to USSR during 
the last three years were as follows:-

(Rs. Crores) 

1986 313.07 

1987 294.37 

1988 364.86 

(Sources: Apparel Export Promo-
tion Council, Cotton Textiles Export Promo-
tion Council and Wool and Woollens Export 
Promotion Council) 

The two Governments have also been 
exploring the possibilities of joint collabora-
tions in the field of textiles. Towards this end, 
NTC has imported 200 shuttleless looms for 
manufacture of cloth with buy-back arrange-
ments. A protocol was also recently signed 
whereby USSR will buy cloth in India and 
have it ronverted into garments in India for 
exports to USSR. 

Demands of Government Medical Store 
Depot Workers' Union 

2863. SHRI M. MAHAlINGAM: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government Medical Store 
Depot Workers' Union. Madras on the occa-
sion of their anniversary celebration on 16 
October, 1987, passed a series of resolu-
tions and submitted a copy of the same to 
Government; 

(b) if so, the details of the demands and 
the remedial action taken so far; and 

Cc) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 

WELFARE (KUMARI SAROJ KHAPAROE): 
(a) Yes. A copy of the resolution dated 16-
10-1987 received from Govemment Medical 
Stor&[)epot Workers Union, Madras is given 
in the statement-I below. 

(b) and (c). The various points men-
tioned in the resolution have been exam-
ined. 

Action taken on the various issues 
raised in the memorandum is given in the 
statement -II below. 

STATEMENT-I 

Text of the Resolutions 

Under-mentioned resolutions were passed 
on 16-10-87 at the XIII-th Anniversary of 
the Govt. Medical Store Depot Workers 

Union, Madras-600003. 

RESOLUTION I 

This conference extends hearty con-
gratulations to his excellency Sr. Venka-
traman for having elected as the President of 
India and Sri. S.D. Sharma as Vice President 
of India. 

RESOLUTION /I 

This conference congratulate whole 
heartedly Sri Rajiv Gandhi Honble Prime 
Minister of India and Sri. M.G. Ramachan-
dran Honble Chief Minister of of Tamil Nadu 
for valuable initiation and success in the 
"Indian and Srilanka Agreement Paving 
ways for" millions of Srilanka to live peace-
fully 

RESOLUTION III 

This conference congratulate the 
people of India for keeping up Democracy in 
India for a lost 40 years since our Independ-
ence and we believe the same spirit of 
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Democracy will be kept up by all the con-
cerned in all walks of life for ever. We also 
congratulate the leaders and rulers of India 
for leading them in Democratic path. 

RESOLUTION IV. 

This conference whole heartedly con-
gratulate the founders on the Leaders of 
INTUC by whom we working class of India 
are enjoying all the privilege without shed-
ding a drop of Blood to achieve this legiti-
mate rights. 

RESOLUTION V 

Resolved to request the Govt. to take 
immediate action for the progress of this 
century old organisation which stands for a 
mobile cause. 

RESOLUTION VI 

The Govt. of India has accepted IHathi 
Committee' Recommendation' on the na-
tionalisation of drug industries. Resolved to 
request the Govt. to implement this long 
accepted recommendation. 

RESOLUTION VII 

Resolved to request the Govt. to check 
the present trend of turn-over sliding down 
and in such contingency to boost up sales, 
direct all State Government, Central Gov-
ernment institutions like Railways, C.G.H.S. 
etc. and the Central Govt. undertakings, Port 
Trust, BHEL, L.I.C. etc. to draw their require-
ments of drugs and other items only from the 
Medical Store Depot Organisation. 

RESOLUTION VIII 

Resolved to request the Govt. of Tamil 

Nadu to issue sunaQje directive to all State 
Govt. hospitals & other IQcal bodies to draw 
their requirements of drugs and other Hosp!-
tal appliances only from G.M.S.D and that 
they should resort to outside purchases only 
for such of the items, for which non-availabil-
ity certificate is issued by the Government 
Medical Store Depot. Madras. 

RESOLUTION IX 

Resolved to request the Govt. to take 
steps for production of Saline. Distilled wa-
ter, Disinfectants as there is now surplus 
capacity after installation of cornish boiler for 
whose present status this union arrived 
hard. It is also resolved to request to imple-
ment the recommendations of the 'Expert 
Committee' appointed in connection with the 
modernisation of the pharmaceutical fanery 
at Madras Depot since Tamil Nadu desires 
placing indents for depot manufactured 
items only. 

RESOLUTION X 

Resolved to request the Govt. of India to 
give due representation to this union in the 
J.C.M since this union broadly and 
adequately represent all cadres & also fulfill 
all criteria. 

RESOLUTION XI 

Resolved to request the Govt. to ar-
range for workers' participation in the man-
agement. Also to give due representation in 
the Management to the recognised unions in 
proportion to the workers enrolled in their 
unions especially in case of office councils. 
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Action taken on the various resolutions mentioned in the Memorandum of the Government 
Medical Store Depot Work91S Union, Madras, dated 16-10-1987. 

1. 

Points 

Tamil Nadu Government have been 
slowly w~hdrawing from placement 
of indent/virtually stopped drawing 
stores 

2. Central Government Organisation 
should be made to draw their requir-
ements from Government Medical 
Depot, Madras only. 

3. Pharmaceutical Factory of the Depot 
should be expanded/modernised. 

4. Medical Store Organisation should be 
brought under 7th Plan Sectors. 

5. Government Medical Store Depot 
Workers Union should be given due 
representation in JCM. 

6. Acceptance of the Hathi Committee 
Recommendations. 

7. Resolutions relating to AdminIs-
trative improvements. 

RESOLUTION XII 

Resolved to request the DGHS to ear-
mark 50% of clerical vacancies to Group'D' 
staff on promotional basis fOI such of those 
employees who possess minimum qualifica-

Action Taken 

Points No. 1 & 2: The Medical Store Organi-
sation have been persuading the Tamil Nadu 
Government and the Central Government 
Institutions in Tamil Nadu regarding the drawaJ 
of Medical Stores from Government Medical 
Store Depot, Madras. rne fact is that it is not 
the policy of Medical Store Depots to force any 
indentor to draw their requirements form the 
Depots. 

Point No.3: No new scheme for the expans-
ion/modernization of Pharmaceutical Factor-
ies is contemplated at present. 

Point NO.4: Medical Stores Organisations 
has already been brought under the ambit of 
of Seventh Plan Sector. 

Point NO.5: This was examined but not 
agreed to. 

Point NO.6: Implementation rests with the 
Department of Chemicals, Ministry of Indus-
try. 

Point No.7: These issues have been variou-
sly examined and action has been taken and 
initiated in the consuhation with the Director 
General of Health Services. 

lion of VIII standard pass. a procedure exist-
ing in P&T. Railway & other departments. 

RESOLUTION XIII 

Resolved to request the Ministry of 
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Health to issue nacassary amendment to 
recruitment rules to regionalise the posts of 
Senior Scientific Assistant like that of Assis-
tant Depot Managers, as an outsider ap-
pointed as S.S.A. deprives the departmental 
candidate their legitimate changes of getting 
promotional avenues. 

RESOLUTION XlV. 

Resolved to request the Department 
Health to give preference to sons/daughters 
of employees in the maHer appointments in 
case they are sponsored by Employment 
Exchange. 

RESOLUTION XV. 

Due to recent Home Ministry's order 
this depot is unable to offer Compassionate 
appointments to more than 30/0 of vacancies 
in a year. Resolved to request the Govt. 
therefore to review this order to make provi-
sion for 100/0 atleast & till such time the 
regular appointments is offered to kith & kin 
of the deceased, they must be absorbed on 
Casual basis. which will provide immediate 
assistance to the families of the deceased. 

RESOLUTION XVI 

Resolved to request the Govt. to give 
due directive to construct in the vacant lands 
of depot premises many residential quarters 
for Group Ie' & 10' depot employees. 

RESOLUTION XVII 

Resolved to request the Govt. to rein-
state Sri. D. Ramesh, lab. Hand of Biologi-
cal laboratory, who has been illegally termi-
nated from service. 

This conference placed on records, its 
deep and sincere appreciation to the human 
service rendered by the officers and workers 
altha Madras Depot as well as the offICers of 
the DGHS (Stores) Wings, in connection 

with supplies of Drugs etc. at the Hour of 
Need during calamities at Srt lanks and 
continue to do the same, even at the present 
juncture, in national interest. 

Recommendations of Cadre Review 
Committee 

2864. SHRI SYED SHAHABUDDIN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whetherthe Cadre Review Commit-
tee of the Central Hea~h Service has submit-
ted its report to Government; 

(b) if so. the major recommendations of 
the report; 

(c) whether any representation had 
been received from the member of the 
Central Health Service against the recom-
mendations of the report; 

(d) whether Government have consid-
ered those recommendations; and 

(e) whether the Government proposed 
to implement those recommendations with 
immediate effect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) Yes. Sir. 

(b) The Committee in summary of rec-
ommendations as given in their report have 
recommended the following additional posts 
at Senior Administrative Grade level for dif-
ferent Sub-cadres of the Central Health 
Service:-

(i) General Duty Sub·Cadre 29 
(ii) Non-Teaching Specialists 5 

Sub.oCadre 
(iii) Teaching Specialists Sub- 10 

cadre 
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(c) YIS, Sir. 

(d) and (a). No final decision on the 
recommendations made by the Committee 
in respect of Central Health Service doctors 
has been taken. 

Man-Days Lost 

2865. SHRI SYED SHAHABUDDIN: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the total number of man-days lost 
due to industrial unrest during 1986-87 and 
1988; and 

(b) the number of man..<Jays lost year-
wise as a proportion of the total number of 
man-days possible, if no man-days had 
been lost? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MAL VIYA): (a) and (b). Based on the 
latest available information, a statement 
giving the loss of mandays due to strikes and 
lock -outs and the rat io of mandays lost to 
mandays scheduled to work is given below. 

STATEMENT 

Number of mandays /ost due to strikes & lockouts and ratio of mandays lost to mandays 
scheduled to work. ,. 

Yssr Mandays lost 
(in millions) 

Mandays lost as percent of 
mandays scheduled @ 

1986 32.75 1.47 

1987 35.36 1.55 

1988 (P) Jan.-Nov.) 29.30 N.A. 

@ The coverage is restricted to industry groups covered by the Factories 
Act, 1948 . 

• Estimated. 

p Provisional. 

Source: Labour Bureau, Shimla. 

Edible 011 to West Bengal 

2866. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether the demand of the West 
Bengal Government for the supply of edible 

oils and foodgrains is not being met in full, 
causing considerable misery to th.e poor and 
weaker sections of the society f particularty in 
the rural areas of the State' 

I 

(b) if so, the reasons for short supply; 
and 
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(c) the steps baing taken to restore the 
supply? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRI D.l. BAITHA): (a) to (c). Allo-
cation of imported edible oils and food grains 
to StateslUTs are made on a month to month 
basis taking into acoount the overall availa-
bility of stocks, with the Govts. its market 
availability, foreign exchange position. rela-
tive needs of the various StateslUT sand 
other related factors. The allocation of im-
ported edible oils and foodgrains under the 
Public Distribution System is supplemental 
in nature and is not made to meet the entire 
demand of the StateslUTs. 

In the present situation of increased 
availability of indigenous oils and the conse-
quent reduction in imports it is not possible to 
increase the monthly allocation of imported 
edible oils. The Government of West Bengal 
has been allocated 7,600 MTs of imported 
edible oils during February 1989, which is 
about 200/0 of the all-India allocation. 

In February 1989. the foodgrains aJlo-
cation to all StateslUT s have been rational-
ised, as a result of which, the rice allocation 
to most of the States/UTs has been reduced 
by 20% and the wheat allocation has been 
increased by 50/0. Consequently the Govern-
ment of West Bengal has been allocated 
64.000tonne5 rice and 84.000tonnes wheat 
for its Public Distribution System w.e.f. 
February, 1989. 

Development of Sunderbans Wildlife 
Sanctuary 

2867. SHRISANATKUMARMANDAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Sunderbans area in 
West Bengal has a great tourist potential and 
natural resources; 

(b) if so, the nature of the schemes 
formulated or contemplated; 

(c) whether any provision has been 
made for the year 1989-90 for improvement 
of environment and forests in the area; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). Sunderbans area in West Bengal is 
covered under the Centrally sponsored 
scheme of Project Tiger for preservation and 
development of forests and wildlife. Tiger 
reserves have a great tourist potential. 

(c) and (d). An amount of As. 14.11 
Lakhs is propose to be allocated for preser-
vation and development of forests in Sun-
derbans area during 1989-90. 

Workers' Participation In Management 

2868. SHRISANATKUMARMANDAL: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether Government are consider-
ing to evolve a new collective work culture 
with greater workers' participation in man-
agement to increase productivity; and 

(b) if so. the measures being taken by 
Government to prevail upon the private 
sector to adopt this commitment to improve 
the industrial relations in the country. par-
ticularly in West Bengal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) The Government 
notified a comprehensive Scheme of work-
ers participation in management vide Reso-
lution No. L-56011/1/83 Desk-I (8) dated 
30.12.1983 and the scheme is in operation. 
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Stepping in produdion and productivhy is 
one of the important functions to be per-
formed at the participative fora under the 
scheme. 

(b) The scheme mentioned in (a) above 
is primarily applicable to public sector. 
However t private sector also expected to 
take similar action. 

Supply of Medlcln •• to Government 
Servants on Prescription of AIfMS 

2869. SHRI KAMLA PRASAD SINGH: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(8) whether the medicines prescribed 
by AIIMS to CGHS beneficiaries are not 
supplied by the CGHS Dispensaries; 

(b) if so, the reasons thereof; 

(c) whether Government servants are 
entitled to get the medicines from CGHS 
dispensaries of prior permission for treat-
ment in AIIMS is taken; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
\~INISTRY OF HEALTH AND FAMfl Y 
wELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (d). All India Institute of Medical Sci-
ences is a referral Hospital and medicines 
prescribed by the doctors of AIIMS are sup-
plied to CGHS beneficiaries if they taken the 
treatment with prior permission. 

Payment of Contractors 

2870. SHRI M. V. CHAN-
DRASEKHARA MURTHY: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the National Textile Corpo-
ration (WBABO) Umilad,' Calcutta has re-
ceived a number of representations from the 

contractors engaged in the (X)IIstancies jabe 
assigned to them by the NTC about the 
incorrect accounting procedures adopted by 
1he Corporation; 

(b) whether the payments have been 
adjusted beyond the terms of each such 
contract; 

(c) if so. the details thereof; and 

(d) the action proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN ruE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) Only one such representation 
has been received from Ms. Project and 
Construction CalcuUa. 

(b) to (d). The payment made to the civil 
work contractors are reported to be as per 
the terms of the contract. 

Sriram Food and Industries Plant, Deihl 

2871. SHRI CHINTAMANI JENA : WiD 
the Minister of LABOUR be pleased to stale: 

(a) whether the Sriram Food and indus-
tries Plant in Delhi is not taking proper safety 
and pollution control measures for their chlo-
rine tanks; and 

(b) if so. the t~medial measures pr0-
posed to be taken for the safety of the 
workers in the plant? 

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MAL VIVA ): (a ) and (b)- Aftar an 
incident of leakage of oleum gas from the 
sulphuric acid plant of MIs Sriram Food & 
Fertilisers Industries in December. 1985 the 
Inspectorate of FactOries. Delhi Administra-
tion issued an order under Section 40 (2) of 
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the Factories Ad, 1948 to close down the 
sulphuric acid and caustic chlorine plants 
where safety measures were not adequate. 
The sulphuric acid plant and other acid 
based plants are still lying closed. The 
caustic chlorine plant and certain other units 
were, however. re-start subsequently as 
directed by the Supreme Court in its judge-
ment date 17th Feb, 1986 subject to tuttil-
ment of certain conditions mentioned 
therein. Inspections of the plant are carried 
out by the F adory Inspectorate once in a 
week to check proper working of the safety 
devices and instruments installed. the man-
agement has also prepared on-site emer-
gency plan for the plant to deal with situ-
ations arising out of any major accident. 
Appropriate treatment plants also exist to 
control pollution at source for caustic soda 
unit, captive thermal power plant and vanas-
pati unit in Sriram Food and Fertilizer Indus-
tries ltd. Delhi. 

Reimbursement of Expenses for Heart 
Operations Abroad 

2872. SHRI PRAKASH V. PATll: Will 
the Minister of HEALTH AND FAMIL Y 
WELFARE be pleased to state: 

(a) whether senior officers of Govern-
ment are paid full amount of their expenses 
when they go abroad for heart operations; 

(b) if so, the number and category of 
officers who availed of this facility and the 
amount reimbursed to them during the last 
three years; 

(c) whether this facility is given to call 
Govemment employees; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (d) Prior to 10th September, 1986 there 

was no provision in the Medical Attendance 
Rules of Central Government employees, 
for reimbursement of the full expenditure 
incurred by them for treatment abroad. 
However, an amendment to Central Serv-
ices (Medical Attendance) Rules, 1944 was 
notified on 10th September, 1986 under 
which a Central Government employees 
desiring to avail of medical treatment outside 
India for himseHlherself or a member of hisl 
her family for any treatment for disease 
specified in the said notification(including 
certain types of heart operation) is reim-
bursed full cost of treatment alongwith to and 
fro-air-fare. This facility is available to all 
categories of Central Government employ-
ees covered under the said rules with effect 
from 10.9.1986. However, the expenditure 
on the treatment and air-fare is to be borne 
by the Ministry/Department where the Gov-
ernment employee is working. The exact 
number of Central Government employees 
who availed of this facility are not available 
as the role of the Ministry of HeaJth and 
Family Welfare is limited to recommending 
cases for treatment abroad to the Ministriesl 
Departments concerned where the Govern-
ment Employee is working. As such the 
Ministry of Health and Family Welfare is not 
aware of the exact number of patients who 
had actually availed of this facility. Similarly 
the total amount re-imbursed is also not 
available as the expenditure involved is to be 
met by the Ministry/Department where the 
Government employee is working. 

Aslcon-88 

2873. SHAI SHANTILAl PATEL: 
SHAt S.B. SIDNAL: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Organising Secretary of 
the Association of Surgeons of India had 
sought permission to hold the ASICON-88 in 
December, 1988; 
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(b) the number of expert and the coun-
tries from which they attended the confer-
ence; 

(c) the main suggestions made in the 
conference; and 

(d) to what extent these have been 
accepted and implemented? 

THE MINISTER OF STATE IN THE 
MINtsTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(8) Yes. 

(b) The conference was attended by 
more than 2000 delegates belonging to 
U.K., USA, Sweden, Pakistan, Australia, 
Nepal and Middle~East countries besides 
India. 

(c) and (d). The Conference made fol-
lowing main suggestions:-

To augment the facilities at Community 
hospitals so that the routine surgical prob~ 
lems can be tackled there. 

II. To have continuous interaction be-
tween centres of excellence, medical col-
leges, district hospitals and community 
heatth centres. 

III. To have two types of training. one for 
the surgeons who are inter8sted to go into 
academics and one for others who are inter-
ested in service only. 

The recommendations of the congress 
have not been formally convey~d to Govt. 
w~h a view to acceptance. However, these 
has been intimated to the Directorate Gen-
eral of Health Services for appropriate ac-
tion. 

Buffer Stock of Cotton 

2874. SHRI SHANTILAL PATEL: 
SHRI S.M. GURAODI: 

Will the Minister of TEXTILES be 

pleased to state: 

(a) whether Union Government have 
considered the proposal for creating buffer 
stock of cotton in order to enable the mills to 
procure raw materials at reasonable prices; 

(b) whether the Cotton Corporation of 
India had prepared a scheme in this regard 
if so, the details thereof; 

(c) whether Government have ac-
cepted their proposal; and 1It 

(d) if so, the action taken or proposed to 
be taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIOUE 
ALAM): (a) to (d). Government has exam-
ined the question of creating a buffer stock of 
cotton and it was feft that the objective of 
price stabilisation could be achieved as ef-
fectively and with less cost through appropri-
ate exportlimport interventions . 

Despatched Sub-Standard Drugs 

287~\. PROF. MADHU DANDAVATE: 
Will the Minister of HEALTH AND FAMILY 
WELFARF btJ pleased to refer to the reply 
given on 2 November, 1988 to Starred 
Question No 9 regarding alarming increase 
In spurious drugs and state: 

(a) whether the inquiry about the des-
patch of sub~standard drugs to various 
centres by the Government Medical Stores 
Depot at Bombay has since been com-
pleted; 

(b) if so, the finding of the inquiry; and 

(c) the action taken on the basis of these 
findings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
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WELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (c). The report received from Govern-
ment Medical Store Depot Bombay revealed 
that all the medicines in questions were 
supplied to the Madhya Pradesh Govern-
ment duly tested from the Government 
approved laboratories. Madhya Pradesh 
Government was requested to furnish de-
tails of complaints. 

It is also reported that no sub-standard 
drug was supplied to the Police Hospital, 
Naigaon Bombay by Government Medical 
Store Depot., Bombay and no complaint has 
been received from them also. 

Regarding supply to the State of Goa a 
letter received from the Drug Controller, Goa 
reveals that during the past 4 years 3 
sampl&s were declared not of standard 
quality. Complete findings are still awaited. 

Set Back to Family Planning Pro-
gramma 

2876. SHRI PRAKASH V. PATIL: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether family planning work in the 
rural areas is suffering because of lack of 
availability of qualified nurses and poor 
honorarium paid to the voluntary workers 
attached to the Aural Family Welfare 
Centres; 

(b) whether resource constraint is pre-
venting the State Governments from en-
hancing this rate; 

(b) whether Government of Maharash-
tra or the Nurses of the Zila Parishad of 
Maharashtra have appealed to Centre to 
raise the allowance paid to them; and 

(b) if so, the reaction of Union Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARC?J KHAPARDE): 
(a) to (d). A voluntary worker is included In 
the staffing pattern approved tor Rural 
Family Welfare Centre and an honorarium of 
Rs. 50/- per month is payable to this worker. 
State Government of Maharashtra have 
decided to supplement the honorarium pay-
able to this voluntary workers from their from 
resources and have approached the Central 
Government to enhance the honorarium of 
the voluntary workers. Central Government 
have not found it possible to accept the 
proposal of the State Government. 

Survey of Plant Resource. In Andhr. 
Prad •• h 

2877. SHRIMATI N.P. JHANSI LA-
KSHMI: Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Botanical Survey of 
India has undertaken any field survey forthe 
identification and development of plant re-
sources in Andhra Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI): (a) 
Yes, Sir. 

(b) Details are as under:-

i) The Southern Circle of Botanical 
Survey of India (851) , since its 
inception in 1966, has con-
ducted 77 botanical expeditions 
in various districts of Andhra 
Pradesh. 

ii) About 2,025 species of plants 
were collected by aSI from 
Andhra Pradesh. 

iii) 15 new ptant species from 
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Andhra Pradesh, not known to 
science earlier t were coDected 
and desailed by 851 Scientists. 

iv) About 575 species of economic 
and medical plants from Andhra 
Pradesh were collected and 
reoorded by SSt 

v) Under the All India Coordinated 
Research Project on Ethnobio" 
ogy. BSI recorded 73 plant spe 
cies from Andhra P radesh-the 
usefuJness of which were not 
known eartier 

Setting up of llullpurpoae Oil-Seeds 
Project In Orissa 

2878. SHRI RADHAKANTA DIGAl . 
WiR the Minister of FOOD AND CIVIL SUP-
PlIES be pleased to state: 

(a) whether Government have a pro-
posal to sat up a multipurpose oil seeds 
projad in Orissa; 

(b) I so, the estimated cost of the proj-
ad; 

(c) the site setected for location of the 
pro;ect; and 

(d) when the project is expected to be 
sal up? 

THE DEPUTY MINISTER Of IN THE 
MlNlSmV OF FOOl) AND CIVIL SUP-
PLES (SHRI D.L BAITHA): (a) Yes. Sir. 

(b) The estimated cost of the projed is 
about As 30 crores . 

Cc) The proposed integrated oiseed 
and vegetable oj projad would rover the 
districts of KaIahand~ Koraput, Phubani and 
Balatgir. 

(eI) The project is expaded to be sat up 
dunng the year 1989-90. 

Implementation of 1nl8na1v. School 
Health Education Scheme 

2879. SHRI P.M SAVEEO : Wllthe 
Minister of HEAlTH AND FAMLY WEL-
FARE be p!eased to state: 

(a) whether a workshop was organised 
!i1 the second weak of February by the 
Central Health Education Bureau in order to 
chak oul a definite programme for the m-
pUlmentation of intensive School Haabh 
~ucat~on scheme; 

i b) if so. the important decisions taken in 
th~«; 'egard; 

(c) the agencies which are likely to fi-
nance the programme ; and 

(d) whether Government propose to 
make Yoga training for school children a 
compulsory part of their curriculum? 

ruE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) and (b). Yes, The important decisions 
taken include; 

(i) The intensive School Health Educa-
tion Scheme should be implemented afleo-
tively for the health promotion and proteo. 
tion of primary school going children in the 
rural areas; 

(ii) Although this scheme is to be imple-
mented in the ten districts of ten selected 
States, the guide6nes should be adopted by 
the other States to implement it in the rest m 
the oountry. 

(c) The major funding of this projaa is 
expected to be met by the UNICEF while the 
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~aining amount may be mat by the Gov- 12.GO hra. 
emmant of India. 

(d) Yoga training has not been consid-
ered for inclusion in this programme. 

Setting up of UnIts for extraction and 
Bottling of Coconut Oil In Karala 

2880. SHRI MUlLAPPALL Y RAMA-
CHANDRAN: WiD the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to state: 

(a) whether there is any proposal to set 
up units under the public sedor for the 
extraction and bottling of ooconut oil in Ker-
ala· , 

(b) if so, the details thereof; 

(c) whether any such Government unit 
is already functioning in Kerala; and 

(d) if SO, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRt O.L BAITHA): (a) Ves, Sir. 

(b) A Central Sector Scheme for assis-
tance to oooperatives in Kerala for inte-
grated oooonut development. inter alia. 
includes three processing facilities for 
extraction and marketing of end products. 

(c) Yes. sw. 
(d) Two units are already working under 

the Kerala State Coconut Development 
Corporat an, a public Sector undertaking. for 
the processing and marketing of coconut 
produc . 

PAPERS LAID ON THE TABLE 

[English] 

Environment (Produc:tlon) First Amend-
ment Rules, 1989 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI l.R. ANSARI): I beg 
to lay on the T (j)Ie a copy of the Environment 
(Proteclion) first Amendment Rules. 1989 
(Hindi and English versions) published in 
NotifICation No. S.O. 8 (E) in Gazette of India 
dated the 3rd January, 1989. under section 
26 of the Environment (Protection) Ad, 
1986. [Placed in Lbary. SeeNo.LT-75171 
89] 

Statement Correcllng Reply to usa 
No. 3692 elL 22.1.1988 nr. SCIST 

Engineers In DDA 

THE MINISTER OF STATE IN THE 
MINISTRY Of URBAN DEVELOPMENT 
(SHRI DAlBIR SINGH): I beg to lay on the 
Table a statement (Hindi and English ver-
sions) (i) oorrecting the reply given on 22nd 
August. 1988 to Unstarred Question No. 
3692 by Shri R.P. Suman, M.P. regarding 
SC/sT Engineers in D.D.A. and (ii) giving 
reasons for delay in corrading the reply. 
[Placed in Library. See No. LT-7518189] 

12.01 hrs. 

RE: THAKKAR COMMISSION REPORT 

( IntetrUptions) 

[ Translation) 

MR. SPEAKER: Please. sit down. 
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( Int8nuptions) 

MR. SPEAKER: What are you doing. 
Rao Sahib. 

[English] 

( Interruptions) 

MR. SPEAKER: I have allowed Mr. 
Indrajit Gupta. Except Shri Indrajit Gupta 
none else will go on record. 

( Interruptions)· 

SHRI INDRAJIT GUPTA: I want to 
make a brief submission. This morning you 
were good enough to hold a meeting with the 
leaders of the Opposition in order to find 
some way out to resolve this problem which 
has arisen. 

Sir. we understood you to say, since you 
are the custodian of the House and this is 
your job to see that the rules are observed, 
it was your opinion that you as Speaker are 
helpless in this matter so long as the report 
of the Thakkar Commission is not laid on the 
Table of the House by the Government. 
Once it is laid and if it is laid on the Table of 
the House then ... ( Interruptions) 

MR. SPEAKER: Please do not Inter-
rupt. 

SHAI INDAAJIT GUPTA: If it IS laid on 
the Table of the House, you would not have 
the slightest objectIon to having 11 discussed. 
That I understood to be your position. 

MR. SPEAKER: Right. 

SHRI INDRAJIT GUPTA: As far as 
Government is concerned, It has been given 
discretionary powers by the amendment to 
the Commissions of InqUiry Act which was 

,. Not recorded. 

pas Jed. of course, in both Houses of Parlia-
ment on whether they would or would not 
disclose. that is, laying on the Table contents 
of a particular report and in this case the 
report of the Thakkar Commission. 

SHRI R.l. BHATIA(Amritsar): For the 
State security. 

(Inte"uptions) 

[ Translation] 

MR. SPEAKER: leave it now, Janga 
Reddiji. 

( Inte"uptions) 

[English] 

SHRI INDRAJIT GUPTA: What Mr. 
Bhatia says is very correct, namely, in the 
interest of security. I think, Mr. Bhatia and 
everybody here would agree that there could 
not be any question or issue involving a more 
top priority security matter than the assassi-
nation of the Prime Minister of this country. 

At least, if the Members on that side 
think there is some matter which is even 
more important from the security point of 
view, they may kindly say so. At least, I don't 
consider and I have been saying repeatedly, 
whenever I got the occasion in this House, 
that this is a matter on which we should not 
keep qUiet because the entire country, the 
pubhc, the people are exercised about it. 

AN. HON. MEMBER: Please let us 
come to the poInt. 

SHRIINDRAJIT GUPTA: I will see how 
you come to the point when your turn comes. 
So, we had requested you as Speaker, if you 
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so think fll. to request the Government that in 
this particular case, they may exercise their 
discretion in a way which enables the House 
to discuss this report. They have the discre-
tion. They can do it. H they had appeared 
before the House and said that they chal-
lenge the veracity of what has appeared in 
the Press, that is a different matter. They can 
still do n. But they have not done it yet. The 
whole of yesterday, they never said that 
what has appeared in the Press is a concoc-
tion or a fabrication of facts. They can take 
that shelter. But they have not done that. 

One thing they have said is that the 
Judge himself has remarked in his report or 
made a recommendation that he feels that it 
should not be made public in the public 
interest. Well,if he has done so, you should 
satisfy yourself, Sir. You should satisfy your-
self actually what the Judge has said about 
making it public or not making it public. Even 
if he has made a recom mendation like that, 
I would respectfully urge that he has trans-
gressed his authority. It is not his job to make 
such a recommendation. His job is to make 
his report and give it to the Government. It is 
not the job of th& Judge to say whether it 
should be made public or not made public. 
That is for the Government to decide. 

So, now we are in a situation where this 
whole question of security has really 
beoome ... What shall I say? I mean. people 
don't think there is any security because the 
thing has been leaked out. But what kind of 
high security, top security report is this? It 
can be leaked out like that to the Press and 
nobody knows tmw it was leaked! Now, this 
thing has appeared.(/nterruptions} 

MR. SPEAKER: Order, order. 

( Int8lTUJl(ions) 

SHRI INDRAJIT GUPTA: In to this 
whole thing. I would like an inquiry about the 
Home Ministry from the very beginning. 

since the day she was murdered. Any way, 
I know nothing will come out of these things 
now. Since the matter has been made pub-
lic, come out in the Press, can we leave it like 
that? Can we dispose of it like that? Now the 
entire country is seized of the matter and 
talking about it. And we will continue to talk 
about it. So, I think, in the public interest and 
in the interest of the Government itself and in 
the interest of the individua~ho I don't 
want to name; who has been named in this 
report-that rather than trying to hush n up 
and allow all kinds of things to go on being 
circulated round the country, it is better to 
allow a proper orderly discussion in the high-
est institution of the country, that is, the 
sovereign Parliament of India and the Gov-
ernment should not object to that. They can 
state their view here. We can state our view. 
We can ask you: 'Give us permission to ask 
some questions also during the course of the 
discussion.· If they want to reply, they can 
reply. H they don't want to rQply, they need 
not reply. But this way of taking refuge be-
hind the technicality of the law that because 
once we have passed an amendment, there-
fore, we cannot move a hair's breadth this 
way or that way, is going to have very serious 
political implications. And those will not 
necessarily help the Government, I can 
say.( Interruptions) Please be a little patient, 
Sardarji. (/ntemJptions) After this you will 
speak many times, I know. I will not speak 
again.( Interruptions) 

Yes, Certainly ... (Interruptions) 

Therefore, my point is that you can do 
several things. Either you can use--try to 
use--your good offices to persuade them to 
make ~ possible for the House to discuss 
that report or you can admit a motion which 
is, more or less. to the same effect request-
ing the Government to lay that report on the 
table of the House so that you can thereafter 
permit a discussion on it. 

The whole security thing has been 
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punctured. It is obvious that there is no 
security of any kind in the hJJhest echelons 
of the Government Where is the report? We 
don"t know where the report is. But some-
body knows. Normally. reports ot these 
Commissions are placed in the library. Now. 
it is somewhere else. We do not know where 
l is. Is it in your custody? Has it been put in 
your custody? We would like it to be put in 
your custody. Even if you don"t want to read 
it. it should be put in your rustody but we do 
not know where it is. We may not know 
hereafter also. Since this maHer has rome 
up in a rather unusuai way" we do not know-
a ropy of that Report which may be in the 
custody of people who now do not want it to 
be discussed-whether there may be some 
further tampering also. Why nol? We want to 
be assured that this Report will be kept safe 
and sound and should be given to you and 
kept in your custody. And now you shouk1 
operate alongwith both sides of the House to 
find out a way by which the maHer can be 
discussed instead of being kept bottled up. It 
is an explosive question. No. Prime MinISter 
is killed in the country in this way as has 
happened. At least, I feel most upset as a 
citizen of this country about the circum-
stances surrounding this assassinatIOn, this 
conspiracy to assassinate and then the 
assassination. Do you think that these things 
are never to be brought to light? What is the 
meaning of this ? We do not want to be a 
party to this kind of concealment. .. (Interrup-
tions) 

MR. SPEAKER: let me conduct the 
House. I have listened to Mr. Indrajit Gupta 
very patiently ... 

( lnIenuptions) 

MR. SPEAKER: Now you take your 
seats. let me conduct the House .... 

(~) 

MR. SPEAKER: Not Ikethis .. Please 51 
down ... 

( InterruptionS) 

MR. SPEAKER: Will you please sit 
down? Wrthout my permission, you cannc1 
speak. 

[ Translation] 

Please sit down. Why are you insisting? 
I have listened to you" let me conduct the 
House now. 

( Inteffl.Jl1ions) 

MR. SPEAKER: How can I lISten to all of 
you at the same time? 

(English] 

He wants to S-1y something. 

(/ntenuptions) 

[ Translation] 

MR. SPEAKER: Now you, please sit 
down. I can listen to you only one by one. If 
50 people speak at the same time, how I can 
listen to them. 

[English1 

That is what i have done. And I am doing 
it lei me do it now. 

[ Translation) 

Now you sit quietly. 

(/ntenuptions) 

MR SPEAKER: He has stated one 
thing. 

(Intenuptions) 
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MR. SPEAKER: • you want to run the 
House. you may come here. 

(Engish] 

MR SPEAKER: You sit down ... 

(IntenlfJlions) 

MR. SPEAKER: Let the", sit down. 

( Intenuptions) 

UR. SPEAKER: This is nol the way ... 

( IntenlfJlions) 

[ Translation] 

MR. SPEAKER: What can I say about 
the truth or untruth in thiS matter. 

[English] 

THE MINISTER OF HOME AFFAIRS 
(5. BUT A SINGH). We grateful to you for 
providing us with an opportunity of discuss-
ing in a very quite and dispassionate man-
ner in your Chamber the issue thai has 
engaged the attention of the House yester-
day and toady also. The discussion was very 
frank. cordial and dear. The pointe; which Mr. 
Indrajit Gupta has mentioned were points 
raised by the Opposition leaders with you in 
our presence. I would like to place before 
you; for the information of this honourable 
House, that we were equally clear on all the 
three counts on which the Government has 
taken a stand that this Report cannot be 
placed on the Table of the House and cannot 
be allowed to be discussed. 

SHRI S. JAIPAl REDDY 
(Mahbubnagar): Why? (/ntetTUptions) 

MR. SPEAKER: let us be calm. I will 
allow you also. 

s. BUTA SINGH: Yesterday when we 
were disaJssing this, I was very clear as can 
be seen from the proceedings of this House, 
about three points. The first point is that the 
Commissions of Inquiry ~ was amended. I 
do not have to repeat that amendment today . 
The law has been amended(/nterruptions) 

MR. SPEAKER: Why are you interrupt-
ing? 

S. BUTA SINGH: In view of the amend-
ment, we cannot break the law and go be-
yond that. Secondly. through a Notification. 
the Government decided that this cannot be 
placed, in the public interest, on the Table of 
the House and thai NotifICation was ap-
proved by this hone House which is also the 
decision m this House. Thirdly, Mr. Indrajit 
Gupta mentioned that the judge himself has 
said that this should not be made public. 

SHRIINDRAJIT GUPTA: I did not tell. 
You told us. 

S BUTA SINGH: I think at the time 
when this amendment was discussed in this 
House, that was mentioned from this side of 
the House, and that is also one of the rea-
sons. H you have to look into the nature of 
this Commission's terms of reference, the 
terms of reference of the Commission are 
the pre-investigative exercises and it binds 
also that the Government should get the 
matter investigated. He has also mentioned 
the name of an individual, about which 
doubts have been raised; many things have 
been written. The detailed investigation was 
carried by a special team. The investigation 
reveals that Shri R.K. Dhawan was not in ant 
way involved in any crime and conspiracy 
connected with the assassination of Shri-
mali Indira Gandhi. The team has confirmed 
thal he is totally innocent. ( 'nl9m.f'lions} 

SHRI DINESH GOSWAMI (Guwahati): 
On a point of order •.. (lnt9ll1.lpli>ns) 
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ISh. Dinesh Goswamij 

MR. SPEAKER: I will allow later on. 

( Interruptions) 

S. BUT A SINGH: I want to respond to 
the lost point .... (/ntsrruptions). I wish to re-
spond to the last point raised by Shri Indrajit 
Gupta and which is very 
relevant. .. (Intsrruotions). I want to give the 
Government's response to the last 
point.. (Interruptions) 

MR. SPEAKER: let him first say what 
he wants to say .... 1 shall find out. let him 
finish. 

S. BUTA SINGH: Sir, inthe last point he 
said that it is the discretionary power of the 
Government; about that I want to say one 
word ... (Interruptions) 

SHRI DINESH GOSWAMI: On a point 
of order .... (Interruptions) 

SHRI SPEAKER: let me first listen to 
his point of order. What is your point of 
order? 

AN. HON. MEMBER: Under what rule? 

SHRI DINESH GOSWAMI: Under Rule 
370 ... ( Intsrruptions) 

MR. SPEAKER: I have allowed him on 
a point of order. 

( Interruptions) 

SHRIINDRAJIT GUPTA: I never men-
tioned any individual's name. It is he who 
mentionGd ... ( Interruptions) 

S. aUTA SINGH: You said an individual 
and you raised that issue. That is why I have 
responded ... ( Interruptions) 

MR. SPEAKER: Let me first deal wtth 
the point or order. 

(/nt9ffuptions) 

S. BUTA SINGH: He wanted to know 
the response of the Government to this 
suggestion whether the Government is will .. 
ing to use its discretionary 
power .. (Interruptions) 

SHRI DINESH GOSWAMI: My point of 
order is .... (/nterruptions) 

MR. SPEAKER: Let me first listen to 
him. How do I know unless he tells me? How 
can I overrule him without listening to him. 

(Interruptions) 

SHRI DINESH GOSWAMI: My point of 
order is that when S. Buta Singh refers to the 
report, then the House has the right to dis~ 
cuss about the report. He cannot refer to the 
report ... (/nterruptions). The moment he re-
fers to the report .... (/nterruptions). I am 
making objections ... (lnterruptions). 

MR. SPEAKER: I have to overrule or 
sustain his point of ordAr. Let me first listen 
to him. 

SHRI DINESH GOSWAMI: H Shri Buta 
Singh makes a reference to the report, then 
the report becomes property of the House. 
He must place the report in the House and 
we have the right to fTlake our own submis-
sions. You must permit us .... (lnterruptions) 

MR. SPEAKER: let me listen. I have to 
listen to him and then decide .. 

{Interruptions} 

MR. SPEAKER: It is my job to do it. 

(Interruptions) 
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MR. SPEAKER: When I want to say 
something you are interrupting. So you 
speak first. 

( Interruptions) 

[English] 

SHRI SHANTARAM NAIK (Panaji): In-
terruption is no point of order. 

MR. SPEAKER: lover-rule you, Mr. 
Naik. I am listening to him. 

SHRI SHANTARAM NAIK: He is mak-
ing reference; he is not quoting any Rule. 

MR. SPEAKER: He has quoted rule 
368. 

SHRI SHANTARAM NAIK: He is inter-

can reply only to one. Can ! reply to both of 
you at the same time? 

SHRI DINESH GOSWAMI: My point of 
order is that Mr. Buta Singh's position up till 
now has been that this report cannot be 
presented in the House.( Interruptions) 

MA. SPEAKER: Let him say now. 

SHAI DINESH GOSWAMI: If my friends 
want to disturb, then let me point out that we 
can also disturb them.(lnt9"uptions) 

Mr. Speaker, Sir, if I am not permitted to 
have my say, then we will not allow Mr. Home 
Minister to have his say.( Interruptions) 

MR. SPEAKER: he has not referred to 
the Report. If he refers to the contents. 

( Interruptions) 

rupting the speech. This is no point of order. SHAI DINESH GOSWAMI: h is for you 

MR. SPEAKER: I will over-rule it or 
sustain it, not you. 

SHAI DINESH GOSWAMI: I am refer-
ring to Aule 368 

It Says: 

If a Minister quotes in the House a 
despatch or other State paper which 
has not been presented in the 
House .... (Interruptions) 

Therefore, if he makes any reference to 
the Report--even post-investigative-then 
he must place it. Therefore, the moment Mr. 
Buta Singh referred to it. .. 

S. aUT A SINGH: I have not quoted any 
report. t1nt9rruptions) 

MR. SPEAKER: I have to reply to him. I 

to decide whether you permit me or not. 

MR. SPEAKER: I have to say that if he 
refers to any content, then I will take note of 
it. 

( Interruptions) 

SHRI DINESH GOSWAMI: Let me for-
mulate my point of order. 

MA. SPEAKER: If you read the Rule 
first; I will read the Rule for all of you. I am 
reading the Rule only at the moment. I am 
not sustaining or rejecting your point of or-
der, I am only reading the Rule. The Rule 
says. 

.. If a Minister quotes in the House a 
despatch or any other State paper 
which has not been presented to the 
House, he shall lay the relevant paper 
on the Table.· 
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SHRI V. SHOBANADREESWARA SHAt DINESH GOSWAMI: You are not 
RAe (Vijayawada): Now. He must lay. permitting us that. Hyouarenotpermittingu8 

that, then the same prohibition must apply to 
MR. SPEAKER: Why are you so agi- the Home Minister also. The Home Minister 

tated? You jump around for everything. It cannot really refer to the Report and rafer to 
further says: any pre-investigative or post investigative 

report . 
.. Provided that this Rule shall not apply 
to any documents which are stated by 
the Minister to be of such a nature that 
their production would be inconsistent 
with public interest." 

So, that is what the Rule says. Under 
that proviso it has to be seen. 

( Interruptions) 

SHRI DINESH GOSWAMI: Let me for-
mulate my point of order( Interruptions) 

MR. SPEAKER: I have stated the Rule 
and now let him say. 

s. BUTA SINGH: SIr, let me complete 
what I was saying. 

MR. SPEAKER: One mmute, , have 
allowed him. 

SHRI DINESH GOSWAMI: Let me for-
mulate my point of order. My POint of order IS 

that now the positIon taken by the Han. 
Minister for Home Affairs is that the 
Report ... (Interruptions) 

Will you kindly permit me to have my 
say? H the position taken by the Hon. Home 
Minister is that the Report is something 
which cannot be discussed, cannot be 
placed, it means that no portion of the Report 
can be discussed. This is a prohibition put to 
the Opposition. If that prohibition is lifted, we 
will be very happy because we will then from 
ow own lOurce quote and place it. 

MR. SPEAKER: There is no point of 
order. 

MR. SPEAKER: Now, the question is ... 

SHRI DINESH GOSWAMI: There can-
not be two standards, one for the Opposition 
that we will not be allowed to refer and 
another for the ruling party that they can 
refer. If the Home Minister quotes ... 

MR. SPEAKER: Mr. Goswami, you 
please listen to me. I have heard about it. 
Now, let me say something. 

The first thing that you said was that I am 
not allowing the discussion. It is incorrect. 

SHRI DINESH GOSWAMI: No, I have 
not said it. 

MR. SPEAKER: No, you said it. 

SHRI DINESH GOSWAMI: I am sorry if 
I have said it. I am saying that you are doing 
it under the Rule. 

MR. SPEAKER: Now, don't be in a 
hurry. Mr. Indrajit Gupta completely stated 
my position in the House. Listen to me also. 
Have patience. I have patience. I agree with 
what Mr. Indrajit Gupta has stated on the 
floor of the House. In my position, I fully 
agree with him. My stand is the same as 
before. 

( Interruptions) 

MR. SPEAKER: Now look here. One 
minute please. 

SHRI BHADRESWAR TANTI (Kalia-
bor): You should not taka a partisan view. 
Sir. 
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MR. SPEAKER: No question of my MR. SPEAKER: Please II down. He 
being partisan. Why should I take a partisan has withdrawn from the Hous •. 
view? 

S. aUTA SINGH: No Sir. It must be 
(Interruptions) withdrawn from the record of the House. H. 

should also apologize. An unconditional 
SEVERAL HON. MEMBERS: Sir, he apology must be tendered.(/nterruptions) 

must apologize and withdraw his words. 
MR. SPEAKER: He has withdrawn. 

( Interruptions) 
[ Translation] 

MR. SPEAKER: You withdraw those 
words ... You must ~ithdraw the words. Leave it now, I have listened to you. 

S. BUTA SINGH: Sir, I take serious [English] 
objection. He must apologies. 

MR. SPEAKER: I am asking, Mr. Tanti, 
wilt you withdraw that word? 

s. BUTA SINGH: I take very serious 
objection to it. He must withdraw the word. It 
cannot be allowed to go on record. 

MR. SPEAKER: I am asking the han. 
member to withdraw those words. 

S. BUTA SINGH: He must apologize to 
the Chair. (Interruptions) 

SHRI DINESH GOSWAMI: I apologize 
on behaH of my party man.(lnterruptions) 

S. BUTA SINGH: No question of any 
party here. He must withdraw and apologize 
to the Chair.(lnterruptions) 

SHRI BHADRESWAR TANTI: Sir, I 
withdraw it. .. (Interruptions) 

12.27 hr •. 

Shrl Bhadreswar Tanti then left the House 

MR. SPEAKER: He has withdrawn from 
the House. 

S. SUTA SINGH: This cannot be al-
lowed. He has insuhed the House by walking 
out. 

MR. SPEAKER: I have accepted his 
apology and he has withdrawn. 

SHRI DINESH GOSWAMI: When I said 
that you were not permitting what I meant 
was that you were bound underthe law. You 
had gone on record saying that the law did 
not permit you. I did not cast any aspersion 
on you. What I meant was that the law did not 
permit you. You had expressed in your 
Chamber also that because the law did not 
permit, you could not permit ... (/nterruptions) 

We are all along pointing out that so far 
as you are concerned, you have been fair to 
us. What I have been pointing out is this. H 
the law does not permit us to raise the 
matter, the law does not permit Shri Buta 
S:ngh also to raise the matter. H Shri Buta 
Singh raises it, then we have a 
right. .. ( Interruptions) 

MR. SPEAKER: Under the rul. if he 
says that it is in the public interest or some-
thing, I will not be able to do it. But h. cannot 
refer to it. I can only say this. 

( Interruptions) 
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S. BUlA SINGH: Sir, I was responding (Jadavpur): Sir, he has staged a walk-out. 
to the last suggedon of Shri Indrajit 
Gupta ... ( In terrup t ions) [ E nglis h] 

SHRI K P. UNNIKRISHNAN SHRI BHADRESWAR TANTI: I with-
(Badagara): Sir, I am on a point of order. draw that. By mistake I have done it. I am 

MR. SPEAKER: 18 it on the same thing 
or something else? 

SHRI K.P. UNNIKRISHNAN: I am on a 
different rule, Rule 370.(/nterruptions) 

[ Trans/ation] 

sorry. 

MR. SPEAKER: I have accepted that. 

SHRI K.P. UNNIKRISHNAN: I am on a 
point of order on a different Rule, i.e. Rule 
370. Rule 370 says .. (/nterruptions) 

MR. SPEAKER: The han. Members will 
MR. SPEAKER: Let me listen to what he realise that it is only in my powers to sustain 

is saying. or reject it. If I allow it ... 

SHRI NIRMAL KHATIRI (Faizabad): (Interruptions) 
Sir, you have been insulted. 

MR. SPEAKER: If it IS my Insult, leave it 
to me. I have accepted the apology. 

SHRI NIRMAL KHATIRI: This walk-out 
is against the rule. 

MR. SPEAKER: This walk-out is not 

MR. SPEAKER: It is my job. 

( Interruptions) 

MR. SPEAKER: Mr. Harish Rawat, if 
you have to decide that, you better come 
here. 

against the rule... (Interruptions) 

(Interruptions) MR. SPEAKER: It is my job whether I 
slJstain it or reject It. That is what I can say. 

MR. SPEAKER' Let me hear for a while. I am not to be cowed down by you or by them. 
I have listened to it. My inSUlt... I have to stick to my position according to 

what the rule says. 
( Interruptions) 

MR. SPEAKER: I have accepted the 
apology. 

SHRI NIRMAL KHATIRI: He has not 
apologised. He has staged a walk-out 
against your ruling. 

MR. SPEAKER: This walk-out is not 
against my ruling. 

KUMARI MAMATA BANERJEE 

( Interruptions) 

MR. SPEAKER: Before I let Mr. Un-
nikrishran say, I must again quote this rule 
also for your information because you have 
to go through this Rule 370. 

( Interruptions) 

SHRI K.P. UNNIKRISHNAN: Let me 
formulate my point of order. You cannot 
anticipate .. 
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MR. SPEAKER: I am not anticipating. I 
am just reading again for the same 
purpose. It says: 

.. H, in answer to a question or during 
debate, a Minister discloses the advice 
or opinion given to him by any officer of 
the Government or by any other per-
son or authority, he shall ordinarily lay 
the relevant document or parts of 
document containing that opinion or 
advice, or a summary thereof on the 
Table." 

The word is It ordinarily." 

( Intenuptions) 

SHRI K.P. UNNIKRISHNAN: I am 
grateful to you for lessening my labour by 
reading out time rule and also anticipating 
what the Minister may have to say. We are at 
a particular point where for reasons best 
known to him or for compulsions best known 
to him, he has gone a step further and tried 
to refer to an Investigating Team's Report. 
He has already done it. It is already on the 
record. (Interruptions) 

[ Translation] 

MR. SPEAKER: Why are you making a 
noise? 

( Interruptions) 

MR. SPEAKER: You may stop your 
people. 

( Interruptions) 

[Eng/ish] 

SHRI K .. P. UNNIKRISHNAN: Unless 
the Minister now says that he wants to with-
draw that sentence which is already on 
record .•.• ( Interruptions) 

Records cannot be tempered with or 
changed. He has already quoted. It Is al-
ready on the record. He can listen to the tape 
also. Unless the Minister wants to say, "I was 
wrong" it is there. Therefore, now my point of 
order is that he has to lay it on the table·the 
Special Investigating Team's report. 

MR. SPEAKER: If need be, it can be ... 

SHRI K.P. UNNIKRISHNAN: He takes 
another plea. There are two or three courses 
open to him. One is that he can say t "I am 
sorry, I withdraw that remark about the 
Special Investigating Team's Report" or he 
can say, lilt is not in the public interest.· 
( Interruptions) 

[ Translation] 

MR. SPEAKER: For God's sake. let him 
conclude. 

( Interruptions) 

MR. SPEAKER: Will you let him con-
clude? 

( Inteffuptions) 

[English] 

SHRI K.P. UNNIKRISHNAN: There-
fore. I am requesting you to uphold it. (Inter-
ruptions ) He has already quoted it. It is on 
record. It is on record now. 

MR. SPEAKER: Do you have to say 
anything more? 

SHRI K.P. UNNIKRISHNAN: You; and 
I want a ruling on that. { Interruptions) 

MR. SPEAKER: The whole point of 
order raised by Mr. Unnikrishnan so far, is 
not sustainable. There is no question of it. He 
has not sustained k so far. 
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(Interruptions) Just because you are tolerating. Sir ••• (In,.,-
ruptlons) 

MR. SPEAKER: No; it is not sustained, 
according to rule 370. [ Translation] 

[Trans/ation] MR. SPEAKER: It is their job, they will 
do it. You do your own. 

MR. SPEAKER: What is wrong with 
you? [English] 

(Interruptions} (Interruptions) 

[English] SHRI S. JAIPAL REDDY: The legisla-
tive ban which Mr. Buta Singh is referring to, 

MR. SPEAKER: lover-rule it, lover·rule applies only to the Thakkar Commission's 
it. report; and not to the post-investigative 

report .. Therefore, the post-investigative 
(Interruptions) report acquitting Dhawan of the involvement 

of the crime has not been covered by the 
SHRI S. JAIPAL REDDY ban. Therefore, let the port-investigate re-

(Mahbubnagar): Sir, I have a substantive port be laid before the House. (/nteffuptions) 
issue. 

[ Translation] 

MR. SPEAKER: Please sit down, 
Shanta Ramji. 

( Interruptions) 

[English] 

MR. SPEAKER: Anything new, Mr. 
Reddy? 

( Interruptions) 

[ Translation] 

MR. SPEAKER: You please sit quietly 
for a while. 

( Interruptions) 

[English] 

SHRI SHANTARAM NAIK (Panaji): 

MR. SPEAKER: Over-ruled. 

( Interruptions) 

MR. SPEAKER: No; it is the same point 

( Interruptions) 

SHRI S. JAIPAL REDDY: What is your 
ruling, Sir? 

MR. SPEAKER: Over-ruled. 

SHRI S. JAIPAL REDDY: What have 
you overuled? There is no legislative ban ... 
( Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I have a submission, Sir; you have 
been good enough to refer to the proviso. 
But he has not referred to it at all, knowing full 
well ... 

MR. SPEAKER: When the time comes, 
we will see. 
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( Interruptions) 

SHRI SOMNATH CHATTERJEE: He 
has read out,. and quoted from the special 
investigation committee's 
report ... ( Interruptions) 

MR. SPEAKER: No. 

[ Translation] 

Your impatience spoils every thing. 

[English] 

SHRI SOMNATH CHATTERJEE: 
Therefore, the second report cannot come 
under the proviso at all.(/nterruptions) Sir, 
you have to decide it 
straightaway. (Interruptions) 

MR. SPEAKER: Over-ruled. 

( Interruptions) 

S. BUTA SINGH: I was answering some 
of the points raised by Shri Indrajit Gupta. I 
take it as being on behalf of the Opposition 
leaders. because in the meeting with the 
Opposition leaders, this was precisely what 
we discussed with you-in a joint meeting; 
and he was proceeding to say that the 
Government is having the discretionary 
power. In the meantime, what I mentioned 
was about the terms of reference of that 
Commission, which are the property of this 
House-it has already gone into the records 
of this House. I have not quoted anything, 
either from any documents,or from any rs-
port. (Interruptions) I have only made a 
mention of the terms of reference; and in one 
of the terms of reference ... (lnterruptions) 
No; let me complete .. I have listened to 
you .. ( Interruptions) 

MR. SPEAKER: Kindly sit down. 

s. BUTA SINGH: We are in your hands. 

You have kindly decided that you will give 
your considered opinion. and then you wi. 
decide. We are bound by your decision, SIr. 
Nobody is here to defy your decision. I hope 
the Opposttion leaders will also show the 
same spirit. In that terms of reference, I 
mentioned that this was a pre-Investigative 
exercise in which the Government was given 
a direction. What I said is this. in a feference 
to what Shri Indrajtt Gupta mentioned, viz. 
about an individual named in this report. 
(Interruptions) And I gave you the post-
investigative information that I have. that this 
investigative term ... ( Interruptions) 

Therefore. on the last point 
raised .... (/nterruptions) Will; I have placed it 
on record. What is there to it? (Interruptions) 
Sir, on the last point viz. that the Government 
has the discretionary powers, we explained 
it to you very humbly; and we hold that 
position here in this House also, that we in 
the public interest, are not going to, we will 
not place this report on the Tabla of the 
House, and we will not agree to any discus .. 
sion on this subject, in the public interest. 
(Interruptions) This is the stand of the Gov-
ernment, Sir, and we disclosed it to you, and 
we maintain that stand.(/nterruptions) That 
is the position, Sir. (Interruptions) 

DR. KRUPASINDHU BHOI·' 
(Sambhalpur): I am on a point of order. 

MR. SPEAKER: What is your point of 
order? 

[ Translation] 

MR. SPEAKER: I have asked one. Why 
are you insisting? 

[English] 

MR. SPEAKER: He is already on a point 
of order. 

DR. KRUPASINDHU SHOI: This is 



391 Re. Thakkar MARCH 15. 1989 Commission Report 392 

[Dr. Krupasindhu Shaij 

under Article 75, sub-clause 3 of the 
Constitution. It reads as follows: 

.. The Council of Ministers shall be 
collectively responsible to the 
House of the People. 

Before a Minister enters upon his of-
fice, the President shall administer to 
him the oaths <;>f office and of secrecy 
according to the forms set out for the 
purpose in the Third Schedule." 

Para II reads as follows: 

• Form of secrecy for a Minister to the 
Union, that I swear in the name of God 
that I will not directly or indirectly 
communicate or reveal to any person 
or persons any matter which shall be 
brought under my consideration or 
shall beoome known to me as a Minis-
ter for the Union except as may be 
required for the due discharge of my 
duties as such Ministers.· 

They have violated the oath and di-
vulged Secrets. 

MA. SPEAKER: There is no point of 
"rdar. 

( Interruptions) 

SHRr THAMPAN THOMAS (Mav-
elikara): My point of order is that Mr. Buta 
Singh has not denied categorically the news 
item that appeared in The Indian Express. I 
would like to know whether he denies it or 
not. 

MR. SPEAKER: There is nothing new in 
it. 

SHRI BASUOeB ACHARIA (Bankura): 
Today you held a meeting with the Opposi-

tion leaders. ( IntlKruptions) 

DR. KRUPASINDHU BHOI: What 
about my point of order? 

MR. SPEAKER: There is no point of 
order. Over ruled. That is something else. 

( Interruptions) 

SHRI BASUDEB ACHARIA: We de-
manded that the Thakkar Commission re-
port should be placed on the Table of the 
House because there was no secrecy about 
the report. ( Interruptions) 

[ Translation] 

MR. SPEAKER: It has already been 
stated, tell something new. 

[English] 

I have now to refer back to it. 

( Intsffuptions) 

MR. SPEAKER: We wilt take turn by 
turn. You may speak on your turn. 

[English] 

Have you to add anything more? 

SHAI BASUDEB ACHAAIA: I have to 
add something more. 

[ Translation] 

MR. SPEAKER: Indrajitji has said eve-
rything. 

[English] 

SHRI SOMNATH CHATTERJEE: 
Where is the report now, Shri Indrajit Gupta 
asked a qu .. tion? 



393 Re. Thakk., PHALGUNA 24,1910 (SAKA) Commission Report 394 

[Translation] What is your point of ordar? 

MR. SPEAKER: It is with the Govern- SHAI VISHWANATH PRATAP SINGH 
ment. What is there in it to be asked. (Allahabad): She has given a privilege notice 

against me and Shri A.K.Sen.(/nt9rruption.) 
[English] 

MR. SPEAKER: I will have togo through 
SHRI SHANT ARAM NAIK: It was said it. 

that the House had voted in favour of the 
Notificatiol1 without knowing the contents of 
the Notification. This was a statement made 
by Mr. Ashok Sen yesterday. He himsetf had 
said that. 

MR. SPEAKER: This is something 
which requires a separate notice. 

( Interruptions) 

MA. SPEAKER: Why are you all speak-
ing at the same time? 

[English] 

KUMAR I MAMATA BANERJEE 
(Jadavpur): I have given a privilege notice 
against Mr. V.P. Singh. 

[ Translation] 

SHRI BASUDEB ACHARIA: I have not 
completed. 

[ Translation] 

MR. SPEAKER: Achariaji, even being a 
leader you go on disturbing. 

[English] 

You had not added even one more word 
to what Shri Indrajit Gupta had said. 

SHRI BASUDEB ACHARIA: How can 
you know? 

MR. SPEAKER: I know. 

( Interruptions) 

MR. SPEAKER: Your member has al-
MR. SPEAKER: It has already been ready said it. 

mentioned. 
SHRI BASUDEB ACHARIA: You ara 

[English] not allowing me. 

There is nothing new in what you are MR. SPEAKER: Let me see what more 
saying. I have already heard about it. you are saying. 

KUMARI MAMATA BANERJEE: I have 
given a privilege notice against Mr. V.P. 
Singh. 

[ Translatan] 

MR. SPEAKER: I will look into it. 

[English] 

( Interruptions) 

SHRI BASUDEB ACHARIA: I know that 
the law is there. The law has been enacted 
by the House. But this does not mean that 
the Government has no power. 

MR. SPEAKER: It ;s the same thing. 
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SHRI BASUDEB ACHARIA: Discre-
tionary power is wkh the Government. 

MR. SPEAKER: It is the same thing. 
How many times will you say it? 

( Interruptions) 

MR. SPEAKER: It is a rehash. All the 
time k is the same thing you have said. 

SHRI BASUDEB ACHARIA: The report 
should b&.oo 

[ Translation] 

MR. SPEAKER: I have already listened 
to it. 

( Interruptions) 

[English] 

MR. SPEAKER: Listen. Is there any-
thing new now? 

SHRI BASUDEB ACHARIA: Now, in 
the public interest the report should be laid 
on the Table of the House. 

[ Translation] 

MR. SPEAKER: I have already listened 
to your point concerning public interest. 

[English] 

SHRI BASUDEB ACHARIA: Let me 
complete, Sir. The Members of this House 
should be giv8n an nprv"rtl'nitv tn h:-:l"~ 1 
discussion. We have also written to you that 
we have every apprehension that the report 
may be tampered with. We want that the 
report should be kept under your 
custody ... (Interruptions) 

MR. SPEAKER: That has already been 
said. 

SHRI BASUDEB ACHARIA: So that the 
report may not be tampered with 

MR. SPEAKER: Why are you wasting 
the time unnecessarily? 

SHRI ARIF MOHAMMAD KHAN (Bah-
raich): I am raising a point of order. 

MR. SPEAKER: What is your point of 
order? 

SHRI ARIF MOHAMMAD KHAN: I am 
raising a point of order under Rule .... 

MR.SPEAKER:Underwh~ru~? 

SHRI SHANT ARAM NAIK: Point of 
order under Rule 376. 

SHRI ARIF MOHAMMAD KHAN: I am 
raising a point of order under Rule (Interrup-
tions) 172. 

A resolution was moved and adopted 
by this House authorising the Government to 
keep the Report of the Commission as se-
cret and confidential. Now, Sir, thi& Govern-
ment-their argument is-in public interest 
do not want to have any discussion but they 
are leaking it out privately. (Interruptions) Let 
me complete. 

MR. SPEAKER: There is no point of 
order. 

[ Translation] 

Bhanu Pratapji, wait for a minute. 

SHRI ARIF MOHAMMAD KHAN: Let 
me complete. My point is that if they do not 
want to have a public discussion then you 
have to held that there is dereliction of duty 
on the part of the Government. If they do not 
want to ... 

MR. SPEAKER: There is IiO point of 
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order. Overruled. 

( Interruptions) 

S. BUT A SINGH: The hone Member has 
said that we have leaked out the report. It is 
preposterous. It is malicious. It is politically 
motivated; highly motivated. It is a premedi-
tated conspiracy by Mr. Arif and his col-
leagues (Interruptions) 

MR. SPEAKER: Now, hone members ... 

( Interruptions) 

MR. SPEAKER: Sit down. Take your 
seats. I am on my legs. 

( Interruptions) 

SHRI ARIF MOHAMMAD KHAN: If Mr. 
Buta Singh does not lay the report on the 
Table, then he should resign.(lnterruptions) 
It is a dereliction of duty. 

MR. SPEAKER: Please sit down. Now, 
I have listened to both sides. I have done it. 
Now, the question is ... 

( Interruptions) 

[ Translation] 

MR. SPEAKER: I will not listen to all of 
you now. 

( Interruptions) 

[English] 

MR. SPEAKER: Your leader has spo-
ken about it, Please sit down, Raghuma 
Reddyji. If you behave like that, then it won't 
do. I have only to say this thing. I want this 
House to run smoothly. Jain Sahab, now sit 
down. 

( Interruptions) 

MR. SPEAKER: Mr. Madhav Reddi. I 
allowed you first 

( Interruptions) 

SHRI C. MADHAV REDOI ( Adilabad): 
Nobody heard what I said ... (Interruptions) 

MR. SPEAKER: I heard. 

( Interruptions) 

SHRI C. MADHAV REDOI: Sir, I heard 
the hon'ble Home Minister making a state-
ment just now telling that apart from the 
Commission's Report. there is a report, 
which he called Post Investigative 
Report ... ( Interruptions) 

THE MINISTER OF HOME AFFAIRS . 
(So SUTA SINGH): No.(/nterruptions) 

SHRI C. MADHAV REDDI: Yes, you 
said this .... (Interruptions) He is laying a 
foundation for laying on the Table of the 
House some report which is not connected 
directly with the Commission's Report. Sir. I 
object to this ... (Interruptions) We are not 
concerned with any Post Investigative Re-
port, about which he was speaking. I would 
demand that the Commission's Report must 
be placed on the Table of the 
House ... (Interruptions) 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): Sir, I would like to 
make a brief submission, which is very 
rele~ J..1t. .. (/r.terruptions) Am I not a Member 
of this House? .. (/nterruptions) Sir. the hone 
Member Mr. Madhav Reddi and others are 
referring to some Post Investigative Report 
or something like that. Now Mr. Buta Singh 
mentioned some conclusion to which they 
arrived under the Post Investigation. He did 
not talk anything about the Post Investiga-
tive Report. He was not laying the foundation 
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for placing any Report on the Table of the 
House. He is entitled to say what he has said. 
He has said that Mr. R.K. Dhawanwasfound 
not involved in it very clearly. Thare is noth-
ing wrong in that. This is the Government's 
findingt which he has very rightly and cor-
rectly placed before the Hous~. Nothing 
wrong in that. .. (/nterruptions) I would like to 
bring to your notice the resolution that was 
passed after the notification. It says: 

II That this House approves th~ notifi-
cation of the Government of India in 
the Ministry of Home Affairs No. S.O. 
260 (E) dated the 15th May, 1986, by 
which it has been notified that it IS not 
expedient in the interest of the secu-
rity of the State and in the public 
interest to lay before the House of the 
people the reports ... " 

This resolution approved the notification of 
the Government. This becomes the decision 
of the House. It is wrong to say 
that. .. (/nt9rruptions) Even if we had a discre-
tion, we feel strongly in the public interest 
that the Report cannot be placed on the 
Table of the House. We do not accept your 
presumption that the Government will tam-
per with the Report. This is all politica"y 
motivated, a false propaganda. This Gov-
ernment is honest.., (Interruptions) We are 
not for the discussion of the Report under 
any form or for placing it on the Table of the 
Houss. That ;s the position of the Govern-
ment. .. (Interruptions) 

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Mr. Speaker, I have some-
thing to say ... (Interruptions) I am the last 
man. I have been watching for the two 
days ... (/nterruptions) Sir, the point is, the 
assassination of the hon'ble Prime Minister 
hlld • very deep fall-out on ten thousand 

• Not recorded, 

innocent people, who were 
killed ... (/nterruptions) Sir, a particular com .. 
munity was branded as ... (lnt9ffuptions) 

MR, SPEAKER: Nothing doing. 

(/ntorruptions) 

S. BUTA SHJGH: Sir, this is again a 
propaganda campaign to maJign a particular 
pally ... (lnterruptions) I repudiate it. It is 
h ig hly objectionable .. , (Interruptions) 

fhis is highly objectlonable .......... (In-
terruptions) 

( Interruptions)· 

MR. SPEAKER: Sit down. I have not 
allowed him, 

( Interruptions) * 

MR. SPEAKER: Mr. Tndrajit Gupta and 
other friends have asked me and I had also 
called a meeting early th~s morning. My 
wishes are that we must run this House 
smoothly and by discussion. This has been 
my intention, is my intention and is going to 
be my intention that everything should be 
properly discussed and through discussion 
we must reach some conclusion, whatever it 
is. But I have certain constraints. I just ex-
plained, and Mr. Gupta also explained ear-
lier, that my stand is that if the report is laid 
on ths Table of the House, naturally it should 
have been my duty to allow a discussion on 
it if you had asked for it because there are 
certain reports on which you do not ask for 
discussion. They are taken for granted. 
Then it is the wish of the House. The house 
is supreme .. , 

( intenuptions) 
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[ Translation] 

MR. SPEAKER: Why do not you take 
your seat? Why do you interrupt me. 

( Interruptions) 

[English] 

( Interruptions) 

MR. SPEAKER: Now you are behaving 
the same way as they were doing. there is no 
difference. It is only a question of time ... 

( Interruptions) 

MR. SPEAKER: What can I do about 
these people ~ they behave like this? 

( Interruptions) 

MR. SPEAKER: Can you not alf'lw me 
to talk? 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Are you not a bit 
ashamed of it? 

( Interruptions) 

[English] 

When I am on my legs and I am saying 
something to the House, you are interrupting 
me. Why can you not listen to me properly? 
There should be some decency in the 
House. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Manvendraji, you are a 

*Not recorded. 

gentlemen, what has happened to you? 

( Interruptions) 

[English] 

MR. SPEAKER: Order in the House 
please ... 

( Interruptions) 

MR. SPEAKER: All right, you can have 
a shouting match in the House ... 

( Interruptions) 

MR. SPEAKER: Nothing goes on rec-
ord. Whatever han. Members are saying 
they are saying without my permission. And 
',vithout my permission this will not form part 
of the record. 

( Interruptions)· 

13.00 hrs. 

MR. SPEAKER: I can sit. I have much 
more patience. I can be just like an iceberg; 
I do not mind. But it is your time, it is your 
House. I am only thinking about the posterity 
of the future because this is an institution 
which will guarantee the rule of the peopJe. 
That is what I mean. I am not referring to this 
section or that section; I am only referring to 
the whole House because it is more in your 
interest that you run this House according to 
what you have laid down for me. If I once 
digress or divert myself from the true path 
which you have laid down, then you can call 
me ... 

( Interruptions) 

MR. SPEAKER: I have so many times 
said on the floor of the House that I shall be 
liable to you and answerable to you. I will 
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apologize to this House that I have gone 
wrong but ~ was not intentional. H it is inten-
tional. than throw me out. But what I say is 
that yesterday I saw the pandemonium and 
if we behave like that, what is going to 
happen to all of us? We have to discuss H. 
You have Opposition, you have a Ruling 
Party. whatever it is. You want me to run this 
House but what you have put down here, 
how can I break ~? Mr. Gupta rightly said ~ 
that I have got no hesitation in allowing any 
discussion which is under the rules. I have 
already done tt and always do it. I have done 
it. Now my position is simple that I allowed 
on8 sort of a Motion to be tabled in this 
House. by which we could discuss whether 
this House could recommend itself.. .. 

( Interruptions) 

MR. SPEAKER: So, that was the thing. 
You did not approve of it. The second posi-
tion is that the Government itself comes 
along and lays it on the Table of the House ... 

( Interruptions) 

MR. SPEAKER: Now listen to me. That 
is with the Government and they have clearly 
indicated their decision not to lay It. SO, in 
that condition, my position is I am helpless to 
do it. You have exhibited your anguish. You 
have exhibited your anxiety to get it laid on 
the Table of the House. Now it is with discus· 
sion, whatever you can have outside and 
inside, but not like this that you should quar-
re' with each other. So, I shall beg of you now 
to resume the debate on the Budget, which 
is morl important. ... 

SOME HON. MEMBERS: No, no. 

( Interruptions) 

MR.SPEAKER:~~canldo?lam 
~IS ••• 

( Interruptions) 

MR. SPEAKER: I am in your hands. You 
let me know what can I do .. 

( Interruptions) 

MR. SPEAKER: r have stated that I am 
in your hands. I am doing what you have 
asked me to do ... 

( Interruptions) 

MR. SPEAKER: I have shown my help-
lessness. You tell me what can I do ... 

(Interruptions) 

MR. SPEAKER: No, I cannot. .. 

( Interruptions) 

13.03 

PAPERS LAID ON THE TABLE 

[English] 

Ambala Kurukshetra Gramln Bank 
(Staff) Service Regulations, 1985, 

Parvatiya Gramin Bank (Staff) Service 
Regulations, 1987, Annual Reports of 

Alaknanda Gramln Bank, Malwa Gramln 
Bank, Sangrur, atc. for the year ended 

31.12.1987 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): I beg to lay on the 
Table: 

(1 ) A copy each of the following 
papers (Hindi and English var-



405 P.".,. Laid PHALGUNA 24,1910 (SAKA) Papers Laid· 406 

sions) under sUb-section (2) of 
section 30 of the Regional Rural 
Bank Act, 1976:-

(i) The Ambala Kurukshetra 
Gramin Bank (Staff) Service 
Regulation, 1985. [Placed in 
Library. See No. LT-7519/89] 

(ii) The Parvatiya Gramin Bank 
(Staff) Service Reguration, 
1987. [Placed in Library. SeeNo. 
LT-7520/89] 

(2) A copy each of the following 
Annual reports (Hindi and Eng-
lish versions):-

(i) Report of the Alaknanda 
Gramin Bank for the year ended 
the 31 st December, 1987 to-
gether with the Accounts and 
The Auditor's Report thereon. 
[Placed in Library. See No. LT-
7521/89] 

(ii) Report of the Malwa Gramin 
Bank, Sangrur, for the year 
ended the 31 st December, 
1987, together with the Ac-
counts and the Auditor's Report 
thereon. [Placed in Library See 
No. l T - 7522/89] 

(iii) Report of the Tulsi Gramin 
Bank, Banda, for the year ended 
the 31 st December, 1987 to-
gether with Accounts and the 
Auditor's Report thereon. 
[Placed in Library See No. l T-
7523/89] 

(iv) Report of the Howrah 
Gramin Bank, Howrah, for the 
year ended the 31st December, 
1987 together with the Accounts 
and the Auditor's raport thereon. 
[Placed in Library See No. L T-
7524189) 

(v) Report of the Demoh-Sagar 
Kshetriya Gramin Bank, Damoh. 
for the year ended the 31 st 
December, 1987 together with 
the Accounts and the Auditor'S 
Report thereon. [Pleased in 
Library See No. L T -7525/89] 

Reviews on the working of and Annual 
Reports of Handicrafts and Handloom. 
Export. Corporation of India Ltd, New 

Deihl for 1987·88 and woo; andwoollen. 
Export Promotion Comeil, Bombay for 

1977-88 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
AlAM): I beg to lay on the Table:-

(1 ) A copy each of the following 
papers (Hindi and English ver-
sions) under section (1) of sec-
tion 619A of the Companies Act, 
1956:-

(i) Review by the Government on 
the working of the Handicrafts 
and Handlooms Exports Corpo-
ration of India Limited, New 
Delhi, for the year 1987-88. 

(ii) Annual Report of the handi-
crafts and Handlooms Exports 
Corporation of India Limited, 
New Delhi, for the year 1987-88 
along with Audited Accounts and 
Comments of the Comptroller 
and Auditor General thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying in the papers 
mentioned at (1 ) above. [Placed 
in Library 599 No. LT-7526189] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Wool and Woolens Export 
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Promotion Council, Bombay, for 
the year 1987 -88 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Wool and Woollens Exports 
Promotion Council Bombay, for 
the year 1987-88. 

(4) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (3) above.[Placed in 
Library. See No. L T -7527/89] 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Jute Industries' Re-
search Association, Calcutta, for 
the year 1987-88 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Jute Industries Re-
search Association, Calcutta, for 
the year 1987-88. 

(6) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (5) above. [Placed in 
Library. See No. LT-7528/89] 

(7) A statement (Hindi and English 
versions) explaining reasons for 
not laying the Annual Report and 
Audited Accounts of the Central 
Cottage Industries Corporation 
of India lim~ad, New Delhi, for 
the year 1987 -88 within the 
stipulated period of nine months 

after the close of the Accounting 
year. [Placed in Library Se9.No. 
LT-7529/89] 

Annual Report and Review on the 
Working of Indian Nursing Council for 

1988-89 and Statement for delay In 
laying the88 papers 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
I beg to lay on the Table:-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Nursing Council for 
the year 1988-89 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Nursing Council for 
the year 1988-89. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. [Placed in 
Library See No. LT-7S30/89] 

Central Warehousing Corporation 
(Amendment) Rules, 1988 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA):I beg to lay on 
the Table a copy of the Central Warehousing 
Corporation (Amendment) Rules, 1988 
(Hindi and English versions) published in 
Notification No. G.S.R. 1196 (E) in Gazette 
of India dated the 23rd December, 1988, 
under SUb-section (3) of sedion 41 of the 
Warehousing Corporations Act, 1962. 
[Placed in library. S98 No. L T -7531189] 
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Notification under Employe •• State 
Insurance Corporation Act, 1948 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRIMATI 
SHEILA DIKSHIT): Sir, on behan of Shri 
Radha Kishan Malviya. 

I beg to lay on the Table a copy each of 
the following Notifications (Hindi and English 
versions) under sub-section (4) of section 97 
of the Employees' State Insurance Act, 
1948:-

(i) The Employees' State Insur-
ance Corporations Manage-
ment Service Unit Recru~ment 
Regulations, 1988 published in 
Notification No. A-12 (11) -4/86-
Estt.1 (A) in Gazette of India 
dated the 29th October, 1988. 

(ii) The Employees State Insurance 
(General Amendment) Regula-
tions, 1988 published in Notifica-
tion No. N/12/13/1/86-P&D in 
Gazette of India dated the 19th 
November, 1988. [Placed in 
Library See No. L T-7532/89] 

13.04 hr •. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Sixty-first Report 

[English] 

SHRt M. THAMBI DURAl (Dhar-
mapuri): Sir, I beg to present the Sixty-first 
Report (Hind and English versions) of the 
Committee on private Members' Bills and 
Resolutions. 

*Not recorded. 

Statement ,e: Delay in Presentation 
of Punjab Budget for 1989-90 

BUSINESS ADVISORY COMMITTEE 

Sixty-seventh Report 

[English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K. L. BHAGA T): Sir, I beg to present' 
the Sixty-seventh Report of Business Advi- I 

sory Committee. 

13.04 1/2 hrs. 

STATEMENT RE: DELAY IN PRESENTA-
TION OF PUNJAB BUDGET FOR 1989-

90 

[English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHAI H.K.L. BHAGAT): Sir, the Budget for 
the year 1989-90 and the Supplementary 
Demands for Grants for 1988-89 of Punjab 
Government were scheduled to be pre-
sented to parliament on 15th March, 1989. 
Ministry of Finance has now intimated that 
owing to certain problem relating to the size 
of the plan for Punjab for 1989-90, there has 
been delay in finalisation of Budget docu-' 
monts and hence it will not be possible to 
present the Budget on 15th March 1989. Th9 
Budget will now 'be presented on 17th 
March, 1989. 

I hope you and the House will agree. 

( Interruptions)· 

MR. SPEAKER: It is lunch hour now. 
The House is adjoumed to meet at 2.05 p.m. 
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13.05 hrs. 

The Lok Sabha adjoumed for Lunch till 
five minutes past Fourteen of the Clock. 

The Lok Sabha re-assembled after Lunch 
at Eight Minutes past Fourteen of the 

Clock. 

Budget for 1989·90 

SHAI V. KISHORE CHANDRA S. OEO: 
(Parvathipuram): Sir, the responsibility for 
the leakage should be owned by the Home 
Minister (Interruptions) 

SHRI DINESH GOSWAMI: Sir, I would 
like to make a subm ission. (Interruptions) 

MR. DEPUTY SPEAKER: Alreadv, I 
[MR. DEPUTY-SPEAKER in 'f)e Chai~ think, we have discussed it. 

[English] (Interruptions) 

SHAI SOMNATH CHATTERJEE SHRI M. RAGHUMA REDDY: Who is 
(Bolpur): Happy birth-day to you, Sir. responsible for leaking out the report? 

( Interruptions) 
MR. DEPUTY-SPEAKER: Thank you. 

(Interruptions) 

SHAI M. RAGHUMA REDDY (Nal-
gonda): Sir. this Government has no moral 
right to oontinue. They must r9sign on moral 
grounds. 

( Interruptions) 

SHRI DINESH GOSWAMI (Guwahati): 
Sir, I am on a point of order (Interruptions) 

MR. DEPUTY SPEAKER: For that you 
give a separate notice. 

( Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, will you kindly allow me? I would like to 
make a submission. (interruptions) 

MR. DEPUTY SPEAKER: What is 
there to allow you to speak? Already we 
have discussed the matter. Already this has 
been decided. Why do you want a discus-
sion with me now? 

( Int9rruptions) 

SHRI BASUDEB ACHARIA: They must 
define what is public interest. (Interruptions) 

MR. DEPUTY SPEAKER: You please 
listen to me. 

SHRI BASUDEB ACHAAIA: Unless 
you hear us ... (Jnterruptions} 

MR. DEPUTY SPEAKER: First listen to 
me and then you can speak. Before you 
speak. first listen to me. 

( Interruptions) 

MR. DEPUTY SPEAKER: Then you 
come here and I wiJl go and stand there. I can 
ask you the same thing what you want to say. 
Please take your seat. Already in the morn-
Ing we have discussed this matter. Hon'bfe 
Speaker have his ruling. 

( Interruptions) 

MR. DEPUTY SPEAKER: You wanted 
the Report to be placed, and they have 
clearly said that they cannot place ~ on the 
Table of the House. What can I do? 

( Interruptions) 
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MA. OEPUlY SPEAKER: What can I 
do? You are telling that you want the Report, 
they are telling that a Resolution was already 
passed in the House and they cannot place 
it on the Table. What can I do, tell me. 

( Interruptions) 

MR. DEPUTY SPEAKER: I cannot al-
low anything to go on record. 

(/nterruptions)* 

SHRI V. KISHORE CHANDRA S. DEO; 
We want to know how this sensitive matter 
could find its way to the press. 

MR. DEPUTY SPEAKER: Forthat, you 
give a separate notice. You cannot raise it 
here like that, you give a separate notice. 

SHAI V. KISHORE CHANDRA S. DEO: 
I have already given the notice. 

MR. DEPUTY SPEAKER: I have not 
seen. After seeing that, I will let you know. 

Now, Calling Attention-Mr. 
Kumaramangalam. 

SHRI DINESH GOSWAMI: I am on a 
point of order. 

MR. DEPUTY SPEAKER: What is your 
point of order? 

( Interruptions) 

SHAI DINESH GOSWAMI: I cannot 
formulate my point of order in din and bustle. 

Sir, my point of order is, the Govern-
ment took up the position that the Govern-
ment is not in a position to place the Thakkal 
Commission's Report. The han. Minister in 

* Not recorded. 

his statement towards the end of the first 
hour said that the Thakkar Commission's 
Report was a pre-investigative Report, there 
is some post·investigativ. report clearing 
Mr. Dhawan, which means that the Thakkar 
Commission indicated Mr. Dhawan, which 
means that the Home Minister now admits 
that the Thakkar Commission indicated Mr. 
Dhawan which the post-investigative report 
has cleared and therefore, h. has waived 
the right of oonfidentiality. Because he has 
now placed in the House certain information 
regarding the Thakkar Commission's Re-
port and this has become the property of the 
House, we are entitled to discuss it. 

MR. DEPUTY SPEAKER: It is not a 
point of order. A point of order can be raised 
on a subjed which we are discussing in the 
House. Now, we are discussing the Calling 
Attention motion. Regarding that you can 
raise a point of order. 

(Interruptions) 

MR. DEPUTY SPEAKER: No, we are 
discussing the Calling Attention now. 

( Interruptions) 

SHRI DINESH GOSWAMI: I did not 
raise it in the morning. I am raising this 
fundamental point now. (Interruptions) 

MR. OEPUlY SPEAKER: Thera is no 
point of order. A point of order can be raised 
on the subject we are discussing here. The 
subject of Calling Attention is going on now. 
If you raise a point of order on that, I am 
allowing. About other things I cannot allow. 

SHRI SHANTARAM NAIK (Panaji): It 
is an important Calling Attention. (Interrup-
tions) 
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MR. DEPUTY SPEAKER: Nothing will 
go on reoord. Only Calling Attention, and 
nothing else, will go on record. 

( Interruptions)· 

MR. OEPUTY SPEAKER: let the Min-
ister speak. 

( Interruptions) 

THE MINISTER OF HOME AFFAIRS 
(S. aUTA SINGH): Mr. Deputy Speaker ... 
(Interruptions) 

14.15 hr •. 

At this stage, Shri Satyagopa/ Misra and 
some other hon. Members came and 

stood on the floor near the Table 

MR. DEPUTY SPEAKER: Order, 
please. 

Please go back to your seats. 

( Interruptions) 

MR. DEPUlY SPEAKER: You go to 
your seat first and raise whatever you want. 

( Interruptions) 

S. BUTASINGH: Ur. Deputy Speaker, 
Mr. Dinesh Goswami has raised a certain 
question. I want to respond to 
that. .. (Interruptions) 

14.16 hr .. 

At this stage, Shri Raj Kumar Rai and 
some other hon. Members came and sat 

on the floor near the Table 

(Interruptions) • 

*Not recorded. 

Syllabus Ouestion paper in 
MethBmatic 

MR. DEPUTY SPEAKER: Nothing will 
go on record. 

14.25 hr •. 

CALLING ATTENTION TO MAnER OF 
URGENT PUBLIC IMPORTANCE 

[English] 

Hardship caused to Class XII candidates 
due to out of syllabus question on paper 

In Mathematics 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Sir, I call the attention of the Minister of 
Human Resource Development to the fol-
lowing matter of urgent public importance 
and request that the he may make a state· 
ment thereon: 

Irr 0 the situation ariSing out of of the 
great hardship caused to the candi-
dates who appeared for the Class XII 
examination conducted recently by 
the Central Board of Secondary 
Education due to the unconventional, 
faulty and lout of syllabus' question 
paper in Mathematics and the steps 
taken by the Government in that re-
gard. 

( Interruptions) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI l.P. 
SHAHI): The Central Board of Secondary 
Education's Examination for the All-India 
Senior Secondary level started on the 15t 
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March, 1989. The examination in Mathemat-
ics was conducted on the 3rd March. After 
this examination a number of complaints 
and representations have been made to the 
Central Board of Secondary Education al-
leging that-

(i) The Mathematics paper this 
year had been more difficu~ and 
lengthy than in previous years; 

(ii) The marks indicated for individ-
ual questions are faulty because 
they add upto 98 whereas the 
paper carries 100 marks. 

(iii) Some part of the question paper 
is out of syllabus. 

These complaints have been voiced in the 
press also. 

On receiving these complaints, the 
Central Board of Secondary Education has 
examined the veracity of the complaints for 
taking remedial action where necessary. 

It may be mentioned in this regard that 
n is the practice in this Central Board of 
Secondary Education to have three parallel 
sets of papers set for each subject. This is 
done to enhance the confidentiality of the 
examination. There is only one paper setter 
who sets all the three sets of question papers 
to ensure uniformity in the scheme of ques-
tion papers. The papers are set in accor-
dance with the guidelines prepared by the 
Central Board of Secondary Education. 
Thereafter, a Moderator vets the question 
papers. The Paper Setter and the Moderator 
are both appointed by the Governing Board 
of the Central Board of Secondary Educa-
tion. 

After the complaints in regard to the 
Mathematics paper were received, the 
Central Board of Secondary Education as-
certained the validity of the complaints from 

the Paper Setter in addition to obtaining 
opinion from some other knowledgeable 
people. The Central Board of Secondary 
Education (eBSE) has found that while the 
Mathematics paper 1his year is somewhat 
more difficult than in earlier years, it is nei-
ther unduly difficult nor is any portion of it out 
of course. The level of difficulty in all the 
three sets of question papers is about the 
same. However, it has been found that the 
marks apportioned to individual questions 
were indeed faulty because they add upto 
only 98. The Examinations Committee of the 
eSSE has also met on 11.3.1989 to look into 
the complaints. The CaSE has decided that 
two extra marks will be given to all candi-
dates securing 10 marks or more to compen-
sate for the faulty allocation of marks in the 
question paper. The CBSE will naturally 
ensure that no injustice is done to the stu-
dents. 

It may be point out that the eSSE is an 
autonomous education organisation which 
has its own systems for regulating work in 
different spheres. Among the Boards of 
Secondary Education in the country. it has 
high credibility. The eSSE takes preparatory 
actions and conducts examinations with the 
help of experts and tries to be objective. In 
regard to the Mathematics paper, there is no 
reason to apprehend that legitimate inter-
ests of the students will suffer due to lack of 
concern for them. 

( Interruptions) 

MR. DEPUTY-SPEAKER: You tell me 
what to do. 

( Interruptions) 

SHRI P.R. KUMARAMANGALAM: Mr. 
Deputy -Speaker, Sir, I am surprised that 
you allowed this to go on when there is a 
problem pertaining to the future of thou-
sands of students throughout the oountry. 
They have no sympathy even for students or 
the people.(/nt9rruptions) I am extremely 
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shocked to see your lack of consciousness 
for the feeling towards the unfortunate stu-
dents on whom atrocities have been 
committed. (Interruptions) My friends from 
the other side have not only lost decorum, 
but they have also lost their conscience. 
They have packed it and kept at 
home .. (lnt9rruptions) To them politicking is 
politics. (Interruptions) Sir, in the recently 
held examination conducted by the Central 
Board of Secondary Education on 3rd 
March, 1989 ... (Interruptions) ... Question 
papers we,. give" to the students .... (Inter-
ruptIon.) ... May I request you. Mr. Deputy 
Sp8* •. to bring some order in this House? 
I am raising a matter of urgent public impor-
tance daaHng with the Secondary School 
Leaving Examination; especiallythe Senior 
Seoondary students in lakhs have been 
victim isad ... ( Interrupllon$) ... 

MR. DEPUTY-SPEAKER: What can I 
do? 

( Interruptions) 

MR. DEPUTY-SPEAKER: Why are you 
protesting? H all of you decide. I have no 
objection. 

(Interruptions)· 

MR. DEPUTY-SPEAKER: Order 
please. Not allowed. ' 

( Int8"uptions)* 

MR. DEPUTY-SPEAKER: I request all 
of you to take your seats. 

(Interruptions) 

MR. DEPUTY-SPEAKER: You have 
already discussed it. You are demanding the 
Report and they are saying INo' because of 
the rules which they are quoting. Within the 
ConItitution whatever you want I can do. 

Methematic 

( Interruptions) 

MR. DEPUTY-SPEAKER: I cannot 
help. I am helpless. You have every right to 
raise whatever you want. 

( Interruptions) 

MR. DEPUTY-SPEAKER: When the 
majority of the Members who are sitting here 
want to oonduct the House, you are not 
allowing them. tf you are not interested. you 
p\easQ wi.thdraw. 

( Interruptions) 

MR. DEPUTY-SPEAKER: I request 
you to please allow me to conduct the 
House. 

( Interruptions) 

MR. DEPUTY-SPEAKER: You please 
either go to your seats or withdraw from the 
House. 

( Interruptions) 

MR. DEPUTY-SPEAKER: You can go 
to your seats and raise the issue, but not 
here. I cannot hear you while you are stand-
ing here. 

( Interruptions) 

15.00 hrs. 

MR. DEPUTY-SPEAKER: Please w~h: 
draw from the House. Or I will have to nama 
you. 

( Interruptions) 

MR. DEPUTY-SPEAKER: I have to act 
according to the rules. If you are not with-
drawing, I have to name you. That is the only 
alternative. 

( Interruptions) 
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MR. DEPUTY·SPEAKER: I am naming 
those who are obstructing the proceedings. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Mr. Minister, 
you may move the motion. 

( Interruptions) 

15.03 hr •• 

MOTIONS RE: SUSPENSION OF MEM-
BERS FROM THE SERVICE OF THE 

HOUSE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRr H.K.L.BHAGAT): I beg to move: 

,. That Sarvashri C. Madhav Reddi, V. 
Sobhanadreeswara Rae, E. Ayyapu 
Reddy, Bezawada Pap; Reddy and 
Srihari Rao, Shrimati N.P. Jhansi 
Laksmi, Dr. T. Kalpana Devi, Sar-
vashri G. Bhoepathy, M. Raghuma 
Reddy, Manik Reddy, A.J. V.S. 
Maheswara Rao, P. Appalanara-
simham and C. Sambu, Dr. G. Vijaya 
Rama Rae, Sarvashri H.A. Dora, 
Basudeb Acharia, Ajit Kumar Saha, 
Baju Ban Riyan and Hannan Mollah, 
Shrimati Bibha Ghosh Goswami, Sar-
vashri Syed Masudal Hossain, Zainal 
Abedin, Ajoy Biswas and Satyagopal 
Misra, Dr. Sudhir Roy, Sarvashri Anil 
Basu, Matilal Hansda, Purna Chandra 
Malik, S. Jaipal Reddy, V. S. Krishna 
Iyer, Ram Bahadur Singh, Thampan 
Thomas, Vijay Kumar Mishra and In-
drajit Gupta, Shrimati Geeta Mukher-
jee, Sarvashri, Vijoy Kumar Yadav, 
Ramashray Prasad Singh, Dinesh 
Goswami, Bhadreswar Tanti, 
Muhiram Saikia, Palas Barman, Sanat 
Kumar Mandai, Charanjit Singh Walia, 
S. Tarlochan Singh Tur and Shri C. 
Janga Reddy, Dr. A.K. Patel, Sar-
vashri Amar Roypradhan and Chitta 

Mahata, Dr. A. Kalanidhi. Sarvuhri 
Balwant Singh Ramoowalia, D.~. Pa-
til, Arif Mohammad Khan, Raj Kumar 
Rai, Ram Dhan, Ram Pujan Patel, V. 
C. Shukla, Manvendra ~h and 
Vishwanath Pratap Singh, Members 
of this House, be suspended from the 
service of the House for misbeha'(iour 
qutte unbecoming of Members 0" the 
floor of the House on 15th March, 1989 
for the remairi~ d,ys of this week." 1..0--

( Interruptions) 

They have asked for it. They are inviting 
it. They are not behaving like Members of 
Parliament. They are acting like political 
jugglers. 

( Interruptions) 

MR. DEPUTY-SPEAKER: We will ad-
journ now and will meet at 1530 hrs. 

15.06 hrs. 

The Lok Sabha adjourn9d till thirty minutes 
past fifteen of the clock 

15.47 hr •. 

The Lok Sabha re-assembled at forty-
seven minutes past Fifteen of the Clock 

[MR. DEPUTY-SPEAKER in the Chaiti 

MOTIONS RE: SUSPENSION OF 
MEMBERS FROM THE SERVICE OF 

THE HOUSE-Contd. 

[English] 

v/'MR. DEPUTY-SPEAKER: Shri H.K.l. 
Bhagat has moved a motion for suspension 
of certain Members. I will now put the motion 
to the vote of the House. 

The question is: 

., That Sarvashri C. Madhav Reddi, V. 
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Sobhanadreeswara Rao, E. Ayyapu 
Reddy, Bezawada Papil Reddy and 
Srihari Rao, Shrimati N.P Jhansi La-
kshmi, Dr. T. Kalpana Devi, Sarvashri 
G. Bhoopathy. U. Raghuma Reddy. 
Manik Reddy, A.J.V.B. Mahaswara 
Rao, P. Appatanarasimham and C. 
Sambu, Dr. G. Vijaya Rama Rao, 
Sarvashri Shri H.A. Dora, Basudeb 
Ac:haria, Ajjt Kumar Saha, Baju Ban 
Riyan and Hannan Molfah. Shrimatl 
Bibha Ghosh Goswami, Sarvashri 
SYM Masudal Hossain, Zainal 
Abedin, API Biswas and Styagopal 
Misra, Dr. Sudhir Roy, Sarvashri Anil 
Bau, MatHai Hansda, Puma Chandra 
MaHk, S. Jaipal Reddy, V. S. Krishna 
Iyer, Ram Bahadur Singh, Thampan 
Thomas, Vijay Kumar Mishra and In-
drajit Gupta, Shrimati Geeta Mukher-
jee, Sarvashri Vijoy Kumar Yadav, 
Ramashray Prasad Singh, Dinesh 
Goswami, Bhadreswar Tanti, 
Muhiram Saikia, Palas Barman, Sanat 
Kumar Mandai, Charanjit Singh Walia, 
S. Tarlochan Singh Tur and Shri C. 
Janga Reddy, Dr. A.K. Patel, Sar-
vashri Amar Roypradhan and Chitta 
Mahata, Dr. A. Kalanidhi, Sarvashn 
Balwant Singh Ramoowalia, D.B. Pa-
til, Arif Mohammad Khan, Raj Kumar 
Rai, Ram Dhan, Ram Pujan Patel, V. 
C. Shukla. Manvendra Singh and 
Vishwanath Pratap Singh. Members 
of this House, be suspended from the 
service of the House for misbehaviour 
quite unbecoming of Members on the 
floor of the House on 15th March. 1989 
for the remaining days of this week." 

The motion was adopted 

[English] 

( Interruptions) 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHAI H.K.L. BHAGAT): I am obliging them. 

I am going to oblige them. It seems that some 
of the Members want to be suspended from 
the House. Mr. Narayan Chou bey and other 
Members want to be suspended. In fact, all 
of them want to be suspended. In order to 
satisfy them, I move the motion. I am moving 
the motion that they may be suspended. I 
want to oblige them. They want suspension. 
Let them be suspended. 

We did not want to suspend everybody. 
You all want to be suspended together for 
political reasons. So, I said, "All right-. 

I beg to move: 

.. That Sarvashri Somnath Chatterjee, 
Saifuddin Chowdhary, K.P. Unnikrish-
nan, V. Kishore Chandra S. Deo and 
Narayan Choubey. Members of this 
House, be suspended from the service 
of the House for misbehaviour quite 
unbecoming of Members on the floor 
of the House on 15th March, 1989 for 
the remaining days of this week." 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

IIThat Sarvashri Somnath Chatterjee, 
Saifuddin Chowdhary, K.P. Unnikrish-
nan, V. Kishore Chandra S. Deo and 
Narayan Choubey, Members of this 
House, be suspended from the Serv-
ice of the House for misbehaviour 
quite unbecoming of Members on the 
floor of the House on 15th March, 1989 
for the remaining days of this week." 

The motion was adopted 

15.55 hrs. 

[English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): Shri Arif Moham-
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mad Khan made an effort to assault a lady But then, all those who have been sus .. 
Minister. pended were keen on suspension. They 

( Interruptions) 

SHRI SyeO SHAHABUODIN (Kishan-
g.nj): I do not know what crime have 
committed that you have not suspended me. 
I protest against this discrimination. (Inter-
ruptions) I deem myself as having been 
suspended. 

.. 1ItS8 hr •• 

Shri Syed Shahabuddin then I9h th9 
House 

SHRI H.K.L BHAGAT: We did not want 
to suspend them, but they are asking for 
suspension to take political mileage. 

PROF. SAIFUDDIN SOZ (Baramulla): 
By this proposal of suspension. they should 
not be allowed to spoil their Holi festival. 
Despite suspension, they should be entitled 
to the daily allowance. (Interruptions). I want 
to have Shri H.K.l. Bhagat's reaction to this. 

SHRI G. M. BANATWALLA (Ponnani): 
I am very sorry that no solution could be 
found and we are a spectator to wholesale 
suspension. In protest against this motion of 
suspension, I walk out of this House. 

15.57 hrs. 

Shri G.M. Banatwalla then left the House 

SHRI HAROOBHAI MEHTA (Ahme-
dabad): I do not know why Shri Madhav 
Reddi and several others who have not 
participated are suspended. The hon. Par-
liamentary Affairs Minister may kindly clarify. 

SHRI H.K.L. BHAGAT: I made it clear. 
Originally, my motion was for suspension of 
certain Members particularly those who are 
standing constantly in the well of the House. 

16.00 hr. 

I did not want to suspend everybody. 

said: "We should all be 
suspended." ... (/nterruptions) Please Haten 
to me. In order to save tho ~n to an 
extent..( Int.rruption.) They w,,,ttd this for 
political mileage. They wunted like this. They 
aU worked together for ~ing suspended. 
They wanted political mfleage. ~ am sure 
the,e cannot be a political 
milea,=., .. \;'u.".,)onsj That is why they 
have been suspended. A number of them 
wanted to be suspended. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(PROF. K.K. TEWAAI): On their own re-
quest, they have been suspended. 

MOTION RE: CONDEMNATION OF 
MEMBER 

16.01 hrs. 

[English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTRY OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT): They wanted it. 
Therefore.they have been suspended. Now. 
I want to move another Motion. That matter 
was very very serious. It was very unfortu-
nate that Shri Arif Mohammad Khan tried to 
assault the Lady Minister Shrimati Sheila 
Dikshit and tried to snatch the paper from 
her. (Interruptions) 

I beg to move: 

II That this House strongly condemns 
Shri Arif Mohammad Khan, MP. for 
attempting to assauh and snatch pa-
pers from the Lady Minister of State for 
Parliamentary Affairs, Shrimati Sheila 
Dikshit." 

( Interruptions) 
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PROF. SAIFUDDIN SOZ(Baramulla): 
What about my proposal? h is not that they 
wanted it. Tney may reject n. But we should 
be graceful to see that they will be ent~led to 
the daily allowance. 

SHAI H.K.L. BHAGAT: What else can I 
do? They wanted it. Otherwise, they would 
not have walked out; they would not have 
created so many problems here. (Interrup-
tions) 

PROF. SAIFUDO'.i"4 ~ul: I ',!)u~' th:lt 
desp~e suspension, they should be entltl9'i 
to daily allowance. ( Interruptions) 

SHRI H.K.l. BHAGAT: A number of 
them asked for it. (Interruptions) 

SHAI M.S. GILL (Ludhiana): This is not 
a democratic action. Whole-sale suspen-
sion is not a democratic action. Some of the 
Members were silting behind and they have 
also been suspended. This is wrong. Actu-
ally, the person who had mIsbehaved should 
have been suspended(lnterruptions). 

SHAI H.K.L. SHAGAT: They were all 
asking for suspension.(/nterruptions) Any-
way, today the whole thing was a total flout-
ing of rules and many Members in various 
ways contributed to it.(lnterruptions) That 
hon. Member came here and shouted. A 
number of Members were there. (Interrup-
tions) 

SHRI M. S. GILL: H any Member asks 
you to suspend him, will you suspend? This 
is a gross violation of rules. Those who have 
been suspended were sitting in their seats. 
This is absolutely wrong and undemocratic. 

SHAI H.K.L BHAGAT: They asked for 
~.( Interruptions) 

MR. DEPUTY-SPEAKER: I want to 
make it very clear. Please listen to me. When 
we were conducting the business, many 
Members came to the well of the House and 
raised the issue. I could not run the House. 
That is why Shri H.K.L.Bhagat moved that 
motion for the suspension of the Members. 

Other Members have also wanted the same 
thing. They wanted to be suspended. 

( Interruptions) 

MR. DEPUTY-SPEAKER: They also 
came. I never asked them to go out. When 
they came here and wanted it, then only Shri 
H. K. L Shagat moved the Motion mentioning 
the remaintng names. Only, theycama hara. 

( Interruptions) 

;.'~. J=~l...ITY-SPEAKER: When I 
moved it. they could have objQCt9d to n. ~\,h) 
had they not objected to it? When I was 
naming them and mentioning the names to 
suspend the Members, they had not ob-
jected. That is the point. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Now I shall 
put the Motion moved by SHRI H.K.L. 
Bhagat to the vote of the House. 

The question is: 

That this House strongly condemns 
Shr; Arif Mohammad Khan, MP for 
attempting to assault and snatch pa-
pers from the lady Minister of State for 
Parliamentary Affairs, Shrimati Sheila 
Dlkshit. " 

The motion was adopted 

[ Translation] 

SHAI SHAMINDER SINGH (Faridkot): 
Mr. Deputy Speaker, Sir, this is dictatorship 
... (Interruptions) 

Is there even one point in the record in 
this regard? .... (lnterruptions) Mr. Deputy 
Speaker. Sir. (Interruptions) Please with-
draw this order. 

[English] 

SHAI M.S. GILL (Ludhiana): We must 
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have the names of those Members who have 
been suspended. Are there any names? No 
names have been read from the Chair. They 
have been suspended. 

[ Translation] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTRY OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): You want to advo-
cate for those who want to be 
suspended ... (/nterruptions) .... They would 
not have been suspended had they not in-
sisted for it. They wanted that all of them 
should be suspencJ.d. 

[Eng/ish] 

They wanted to be suspended. 

[ Translation) 

SHAI SHAMINDER SINGH: Is there 
even a single line in this connection in the 
record? 

(English] 

SHAI SALEEM I. SHERVANI 
(Badaun): They were doing it intentionally. 
They wanted to be suspended. (/ntenup-
tions) 

SMA. MUKUL WASNIK ~uldhana): Even thou Members who were not present, 
they wanted them to be suspended. 

SHRI M. S. GILL: Let us know the 
names of those Members who have been 
suspended. (Interruptions) 

SHRI M.S. GILL: It is not a democratic 
step. (Int9"~tions) If ~ is a wholesale IUS-
pension, we have no other go but to wak out 
( Interruptions) 

MR. DEPUTY-SPEAKER: What do you 
want? You tell me. When I read out the 
names, even the Members who were inside 
did not object to ~. That means, they ac-
cepted it. That is all. I have given my ruling. 

( tnt9n-uplions) 

[ Translation] 

SHRI SHAMINDER SINGH: This is in 
violation of the rules. 

[English] 

MR. DEPUTY- SPEAKER: There is no 
violation. 

( Interruptions) 

[ Trans/ation) 

SHRI SHAMINDER SINGH: The rules 
have been violated. 

[English] 

MR. DEPUTY-SPEAKER: There is no 
violation. 

( Interruptions) 

SHRI M.S. GILL: We want to know the 
names of Members. 

MR. DEPUTY-SPEAKER: I have given 
it already. I cannot repeat it once again. 

SHRI H.K.L. BHAGAT: What an unfor- (Interruptions) 
tunate ~ olhical gimmickry. (Interruptions) 
They warlted to be suspended. (/nterrup- [Translation] 
tions) 

MR. DEPUTY-SPEAKER: What do you 
want? 

( Inl.mJptions) 

SHRI SHAMINDER SINGH: Now it is a 
matter of only six months. Let the elections to 
held and you will see that the ruling party is 
thrown out of power. (Interruptions) W. are 
walking out. 
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16.07 hrL 

At this stage, Shri M. S. Gill and Shri 
Shaminder Singh left the House. 

16.07 hr. 

CALLING ATIENTION TO MAITER OF 
URGENT PUBLIC IMPORTANCE 

[Eng/ish] 

Hardship caused to the candidates of 
Class XII examination conducted by the 
CBSE due to uncon ventional Question 

Paper In Mathematics-Contd. 

MR. DEPUTY-SPEAKER: Shri 
Kumaramangalam to speak. 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr. Deputy-Speaker, Sir,l am obliged 
that at least after two hours, I got my chance 
to bring to the notice .. (/nterruptions) I am 
obliged that at least after two hours of most 
unfortunate behaviour, the most uncouth 
method of functioning-we have even seen 
attempts to molest-at least an opportunity 
is given to raise an important matter of ur-
gent public importance. It really is heart-
rending to see that thousands of students 
who appeared forthe Class XII examination 
conducted recently by the Central Board of 
Seoondary Education, went prepared to the 
examination in full but found the questIon 
paper well beyond the syllabi, well beyond 
the abilrties of even a brilliant student. 

Mr. Deputy-Speaker,Sir, students have 
complained not in few numbers but in thou-
sands against this atrocity that has been 
committed. The han. Minister in his state-
ment has gone on to say: "yes, the paper 
may have been somewhat difficult, more 
difficult than in the earlier years, but it is 
neither unduly difficult nor its any portion is 
out of course." Well, the Chairman of the 
CaSE has admitted that the paper was 
unconventional and required Imagination. I 
wonder whether this was the examination for 
qualifying or this was a gimmickry and joke 
into which the Central Board of Secondary 
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Ed\ Ication wished to indulged itseH. 

Sir, specnically, I wish to point out that in 
the Mathematics paper, question 8(a) and 
7(a) were not from the syllabus. They were 
well beyond the course and, in fact, most of 
the questions were well beyond the capacity 
of even a brilliant student. 

In fact, the questions containing mathe-
matic symbols were different from those that 
'ollere gi.ven in thEt books and the papers that 
were prescribed by the NCERT in the past. 
The unfortunate thing is that even though 
this matter has been brought to the notice of 
the CSSE and the Government, the Minister 
comes forward to say that the eSSE is an 
autonomous educational institution which 
has its own systems for regulating work in its 
own spheres and has very high credibility. I 
am sorry to say that this high credibility is 
highly questionable today. 

Without doubt, if this is going to be the 
system that is going to be adopted by the 
CSSE and other organisations in charge of 
education, there is going to come a stage 
where unfortunately we will see people not 
being asked to sit in an examination for 
qualification; but rather asked to take part in 
an examiflation for either entrance to the 
university or entrance to the Indian Institute 
of Technology or for a graduation. The level 
of the paper that was given undoubtedly was 
one meant for a B.Sc. student; not meant for 
a schooileavI09 student. 

It is a mockery of education that the 
eBSE is attempting at. They have the au-
dacity to take a decision on the basis of 
memoranda of the so called examinations 
committee-God knows what it consists of-
that they will give two marks to all candidates 
securing ten marks or more to compensate 
for the faulty allocation of marks in the ques-
tion paper. I have never heard in my 37 years 
on the surface of this earth that a question 
paper meant for 100 marks is marked as 98 
marks and 2 marks are given as grace. They 
cannot even allot marks for the questions. 
How can they ever prepare a question pa-
per? 
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( Translation] 

SHRI JAI PRAKASH AGARWAL 
(Chandni Chowk): It has not been men-
tioned whether the person responsible for it 
will be suspended? 

SHRr P.R. KUMARAMANGALAM: You 
never know, he may have been promoted. 

SHRI JAI PRAKASH AGARWAL: It 
should be mentioned as to who is respon-
sible for this error. 

[English] 

SHRI P.R. KUMARAMANGALAM: 
What my friend says is right. But for all that 
we know,the person who has set the paper 
and put the evaluation would most probably 
get a promotion I That is how the Board 
functions. 

What is surprising is, why this 10 marks 
for qualifying to get 2 marks. Obviously even 
the Committee of Examinations itself 
thought that 10 marks is all that a normal 
student could have got. That is why they are 
putting this qualifying 10 marks to get the 
additional 2 marks. Why don't they evaluate 
out of 10 marks ~se~? let us leave the 90 
marks out and give them grace 90 marks and 
make the whole examination system a 
mockery. 

I am shocked to say the least that the 
Hon. Minister of State for Human resources 
has given a statement in this august House 
saying that there is no reason to apprehend 
that the legitimate interests of students 
would suffer due to lack of concern for them. 
I would like to know on what basis he has 
given this statement and made this assur-
ance in this House. 

Undoubtedly only 2 marks are added. 
Most of the students who take part in the 
Delhi examination for mathematics,--Iet us 
be very clear-those who belong to the 
Physics, Chemistry and Mathematics group 
and who are searching for scientific pursuits 
ahead will lose out in all the admission 
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competitions that take place. They will fail 
even to get admission in third-rate colleges. 
That is what will happen and that will be the 
most unfortunate situation. They only way, 
according to me, in which this can be cor-
rected ;s by taking the following steps. 

Firstly, the person who prepared the 
paper and the person who was the modera .. 
tor be proceeded against for violating the 
CBSE guidelines unless. of course, the 
guidelines are to go beyond the syllabi. 
Then, whichever board drafted the syllabi, 
should be suspended. It has no business to 
remain in the field of education. 

Secondly, what should immediately be 
done is to calculate how many marks allotted 
and how many questions go beyond the 
scope. I have done this exercise and found 
that at least 24 marks were either out of the 
course or beyond the capacity of even a 
brilliant student-it I may quote another 
friend of mine. I feel that a minimum of 20 
marks should be given to every student as 
grace. Otherwise. it would be cheating the 
students. 

[ Translation] 

SHRI JAI PRAKASH AGARWAL: This 
is no way. Why are you demanding for grace 
marks? Examination forthispaper should be 
held afresh. You are playing with the lives of 
the Students. This is absolutely 
unfair.( Interruptions) 

AN.HON. MEMBER: You should at 
least let him speak. 

[Eng/ish] 

AN. HON. MEMBER: h is a very mild 
proposition.( Interruptions) 

MR. DEPUTY-SPEAKER: what is this? 

( Interruptions) 

SHRI P.R. KUl4ARAMANGALAM: The 
misfortune is that is looks like Mr. Arif has 
influenced my friend not to allow me to 
complete my proposition. 
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[ Translation] 

Let me at least complete my sentence. 
( Interruptions) 

SHRI JAI PRAKASH AGARWAl: This 
is unfair. 

[English] 

MR. DEPUTY-SPEAKER: No discus-
sions. 

( Interruptions) 

SHRI JAI PRAKASH AGARWAL: Don't 
play with their feelings.(/nterruptions) 

SHRI P.R. KUMARAMANGALAM: 
feel sorry for my friend, Mr. Jai Prakash 
Agarwal, because he has not got patience to 
hear another Member. You hear me care-
fully and then react. It is unfortunate that this 
has become the cuhure. 

[ Translation] 

SHRI JAI PRAKASH AGARWAL: This 
is regarding the students of Delhi. We are the 
residents of Delhi and we are affected. 

SHRI P.R. KUMARAMANGALAM: My 
Chikiren are also studying in Delhi. I do not 
know where your children are studying. 

SHRI JAl PRAKASH AGARWAL: My 
Children are also studying here. 

[English] 

SHAt P. R. KUMARAMANGALAM: The 
point is that if you can't re-hold the 
examination .. (Interruptions) 

SHRI JAI PRAKASH AGARWAL. Why 
can't they? (Interruptions) 

PROF. SAIFUDDI'" SQl(Baramulla): 
Why can' they hold it? They have made the 
Mini!llter to give a wrong statement. 

Mr .. DEPUTY-SPEAKER: It is not a 
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Minister's reply that you are putting a ques-
tion. He is a Member. (Interruptions) let him 
say.( Interruptions) 

PROF. SAIFUDDIN SOZ: We shall not 
allow that. 

[ Translation] 

SHAI JAI PRAKASH AGARWAL: The 
Education Policy has been 
introduced .. ( Interruptions) You are doing 
serious injustice to the people. This is unfair. 

[English] 

MR. DEPUTY-SPEAKER: Address to 
the Chair. 

( Interruptions) 

SHRI P.R.KUMARAMANGALAM: Sir, 
handle them. What has happened to them? 
I would like to seek protection because I do 
not knowthat Mr. Jai Prakash Agarwal might 
assault me without hearing me. The issue is 
that in the statement, the hon. Minister has 
undoubtedly come on record to say that it is 
not possible to hold another examination. I 
wish to say that if it is not possible for 
technical reasons-for example, he might 
come out, I know it, saying that there is no 
time to hold another examination-then my 
suggestion is, find a method to compensate. 
That's why I was making a specific sugges-
tion that these students should not lose out 
in competition to the rest. That's why I was 
saying it, Mr. Agrawal. Unfortunately, somA 
of my friends have got the habit and for the 
last two hours, they influenced all of us. I 
don't blame him. 

The issue before us is that there are 
12,000 students in Delhi. In fact, even the 
students ~n Madras-one would see in The 
Hindu of the Yesterday-have complained 
that the examination paper has been set well 
beyond the syllabus. This technique and 
system must stop. It is n'Jt the imagination 
that is being tested. It is literally playing with 
the lives of thousands of students. I hope 
that the Minister will not try and protect thp 
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bureaucrats but rather will stand by the 
people and the students. The tendency on 
the part of some Ministers to just present 
what the bureaucrates say is very unfortu-
nate ... (lnterruptions) ... My intentions are 
very clear. There are students all over the 
country, even in Tamil Nadu, who have suf-
fered for this paper and it is requested that 
re-examination be hold. If it cannot be done, 
for real genuine reasons like for example, 
the last date of admissions is getting over 
and people will get disqualified, then, my 
request is that substantial number of marks 
be given by re-assessment to ensure that at 
least they match with their competitiveness. 
Otherwise, they will lose. You have to ex-
punge the questions or you have to grant 
marks. If you do not do that, what will really 
happens is that there will be a revolt among 
the younger generation and we will create 
large number of masses who are cynical. 
frustrated and who lose faith in the system. 
I do no1 know whether the teacher who set 
the paper had that objective in mind. It is 
quite possible. 

I would like to end by hoping that the 
Minister in his reply will not come out with just 
this assurance that 'In regard to Mathemat-
ics paper, there is no reason to apprehend 
that the legitmate interest of the students will 
suffer due to lack of concern for them. The 
statement itself makes me feel more and 
more apprehensive and I am quite certain 
that if this stand stands, they will suffer. 
Therefore, I will request that the han. Minis· 
ter in his reply should guarantee and assure 
us that either he will re·hold the examination 
or he will take it on himself personally that 
everyone of those students who sat for the 
Mathematics examination will get the course 
which they are seeking for. If he can assure 
me, then I will accept this. 

MR. DEPUTY-SPEAKER: Mr. Saifud-
din Soz. 

PROF. SAIFUDDIN SQZ(Baramulla): 
Mr. Deputy Speaker Sir, I have done some 
study and I feel that this is an occasion for me 
to differ with Mr .Shahi. for whom I have 
respect, that he has produced before the 
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House a very patchy and bald statement. H 
it is on the basis of the report from the Board, 
then I must say that the eSSE has been very 
unfa:r towards the hone Minister. They have 
mentioned about autonomy. I do recognise 
the autonomy of the eBSE but nothing can 
go beyond Parliament. This is the highest 
forum of public opinion. I denounce this 
paper as partly outof course, very tough and 
beyond the comprehension of the majority of 
the students got jittery and were flabber-
gasted. It played havoc with the student 
community. The Chairman of the Board, Dr. 
Singha has taken it as a matter of prestige 
which he should not have ... (Interruptions) ... 
If the Ministry wants you to tell that the Board 
is autonomous, you should tell them that 
every institution is answerable before Parlia-
ment because Parliament is the highest fo· 
rum of public opinion. Parliament can 
change, make or mar. So, why should they 
mention about autonomy? I take objection to 
it. Behind that autonomy. they have mis-
guided Mr. Minister. 

SHRI HAROOBHAI MEHTA {Ahme· 
dabad}: Autonomy is not autocracy. (/ntsr-
ruptions) 

PROF. SAIFUDDIN SOZ: I do have 
respect for Dr. Singha. I have nothing per-
sonally against him. Dr. Singha, even by his 
own admission, said that this is an uncon-
ventional paper and when they want tho 
Minister of Education to answer before us, 
they cculd only mention thot in the state-
ment. I do not accept this statement, though 
I have all the respect for you. Th~ Board h\1s 
been unfair. They must have explained to 
the Ministry and Ministry people must have 
explained to the Han. Minister. The hon. 
Minister has to answer our ~uestions. It is a 
calling Attention. Still he hides his position 
and he does not say that it was an unconven-
tional paper. T"ere have been scores of 
editorials; everybody has quoted that the 
Chairman has admitted that this was an 
unconventiona~ paper. This statement does 
not mention that. Why do y~u say by your 
own standards that h was tough? Within 
three nours no student could do II. Even 
though eSSE could .nake some students 
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and IlTs to reply to press; they produced two 
or three letters saying that this was a very 
high standard paper, although there were 
barrage of questions and so many letters to 
the effect. There is d consensus among the 
principals, teachers of mathematics in the 
Delhi University and all around that this was 
a very tough question paper. This was un-
conventional. The Board has made it a 
matter of prestige. They say that the Board's 
image will be tarnished. It will not be tar-
nished, but it will be tarnished when they 
could compel the students to be rowdy and 
indisciplined. Discipline must be positive. 

On the floor of this House, so many 
things happened during Shri Jawaharlal 
Nehru's time; he would come forward and 
apologize. He could not say no. He gave 
birth to a very viable democracy. Even re-
cently our Prime Minister did that. What is 
the position of Shri Singha compared to our 
Prime Minister? He makes it a question of 
prestige; goes and talks to the Ministry that 
if they conduct re-examination, Board's 
prestige will go down. If he were a teacher 
himself, then he would say, Board is working 
efficiently and normally, but it is the fault of 
tha paper setter, it is doubly the faun of the 
moderator, he has bungled. But Dr. Singha 
cannot be answerable for the paper setter, 
he can punish him, but he should say that 
this is not a good paper, and they could hold 
ra-examination Why not? After all, your 
system of examination could be faulty some-
where; you cannot say that you cannot hold 
re-examination for a long time, for hundred 
years. You have to hava re-examination 
some time because your paper setter has 
bungled. 

The hon. Mi"ister has vast experience. 
As he know, thcue is !tyllabus and there is 
curriculum. Syuctbus is a very broad outline 
and curriculum is dotailed. Here is the 
book-syllabus and courses of studies. The 
same syllabus is buttressed ~ the Board. 
The 8oa'd has on8 poiut of credit; they have 
published so many books. Their reading 
'objectives'is a very comprahen' ... ;ve thing, 
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although this book has remained out of print. 
That was wrong. There they have exp~ed 
everything how you will read, how you will be 
evaluated. Then they print a book. They give 
you sample question papers; what kind of 
question papers will be there based on the 
syllabus and the courses of studies. Then, 
they further help the intelligent students by 
telling them that the students should go 
through the answers of toppers over a period 
of ten years, so that they gain experience 
how to answer and all these things. Then, 
there are books suggested according to the 
syllabus and they call them-books recom-
mended. They recommended Mathematics 
Book III, IV and V by NCERT. Then, in 
addition to that, there are books by Lugani 
and others, by Arora, by Manjit Singh etc. 
These are very high standard books. Wili the 
Chairman prove before the Minister that a 
single question was set from the NCERT 
books or text books by Arora, Lugani or 
Manjit Singh, or any text books that they 
have prescribed here, the printed books. 
These are the syllabus and courses of study. 
You say that ~ was an unconventional paper, 
thu student has to exercise his brain. He has 
three hours, and he has to solve the sums he 
has done in two years, eleventh and twelfth 
class. He has no time to be imaginative 
because you want him to be a scholar at that 
level. Some of the students try to be scholar. 
Sometimes I really wonder how much they 
Jearn and how much ability they have. At 
their age, I was not that capable as our 
students are. But you cannot expect Class 
XII students to be mathematicians. Nobody 
could find even a single question from 
Manjeet Singh, Arora, Logani or NCERT 
books. 

The paper setter wanted to show his 
ability. Privately you could tell the Chairman 
that the Mathematics teacher who set this 
paper is not fit for being a teacher. Both the 
teacher and the moderator created havoc in 
Delhi. If I had the power, I would have said 
that they should be dismissed from the serv-
ice they must not spend all the time to see as 
to how to put the students in the dock. They 
are our future. You cannot play havoc with 
them. What happened in Delhi was that even 
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the most brilliant student was weeping as he 
could not do well. You cannot find even a 
single question having been found in the 
papers set during the last 10 years. So. he 
may be a scholar and he can have his own 
academy at his own home but he should not 
be in any position in the CSSE. 

Sir. there is a consensus among the 
parents. among the Principals of the Public 
Schools and also among the teachers that 
the questions carrying 24 marKs in total were 
out of the prescribed course. There is also 
consensus with regard to the fact that the 
paper was quite lengthy which oould not be 
completed in three hours and it was beyond 
the capacity of the above-average student. 
Therefore, adequate compensation has to 
be given. Before I suggest as to how they can 
be compensated, Mr. Deputy Speaker, I 
would like to refer to some of the questions 
contained in the Question Paper, which 
were either very tough orthey were not in the 
Course and were not found in the textbooks. 

For instance, question no. 1 (b) is about 
the Theorem. The language was totally dif-
ferent. Then, the question is regarding Vec-
tors. Such a question is not available in any 
book including NCERT books. It carries 2 
marks. The next question is regarding 
Probability. h is not a routine type question 
and its language is ambiguous. The ques-
tion regarding differentiation by Delta 
method of Y - EX2, is a very hard question 
which is not found in the textbooks. 

Similar is the case with regard to Coor-
dinate Geometry and Maxima-Minima. I 
have so much information with me whereby 
I can prove that questions carrying 24 marks 
could not be attempted by the most brilliant 
students. "somebody has aCquired knowl-
edge of the standard of liT, I wish him well 
but for the common run of brilliant students it 
was very difficult to attempt these questions 
carrying 24 marks, as they were not oovered 
by any book. 

The Mathematics teachers from Delhi 
schools have asked for adequate compen-
sation to be given to the students and my 
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friend, Shri Kumaramangalam, also wanted 
to have adequate compensation for them. 
The National Progressive Schools Confer-
ence also wanted to have compensation and 
the compensation they wanted is re-exami-
nation. There cannot be any other alterna-
tive then this. The point were I differ from my 
friend, Shri Kumaramangalam, is that if you 
want adequate compensation then you 
cannot give them option. 

First of all, I would like to say that eSSE 
should not make it a prestige issue forthem. 
To us, students are more important than the 
institute at Mathura Road; to us eSSE 
Chairman is not important but the question of 
students whose future is very dark impor-
tant. The Chairman has not explained to you 
that there are two other institutions in Delhi; 
one is ISCE and the other is Delhi Board. 

I really wonder how it is being allowed. 
Mr. Deputy Speaker, it only proves that 
education has no priority. Otherwise this 
nakhara-logy would not be allowed. Why 
don't we have a uniform standard for all the 
students in the oountry? If you want to rise to 
the occasion, we can do it because we have 
a Constitution according to which we are a 
socialist state. At one point of time, I move~ 
a Bill that there should not be any public 
schools, private schools and so on and so 
forth. All schools must be under the domain 
of the Government and education imparted 
in these schools should be of same standard 
throughout the country. As regards exami-
nations also, there must be unWormity 
throughout the country. Now there is no 
uniformity whatsoever. 

let me explain how it is going to affect 
the eBSE students. The students of Delhi 
Board may get one hundred per dent of 
marks because their paper was a very 
simple, oonventional and routine type of 
paper. Some institutions of higher education 
have their own standards and they prescribe 
cerlain entrance tests. But some other insti-
tutions such as the Delhi College of Engi-
neering has a cut point at 80 per cent of 
marks. Students may copy or follow any 
type of method. But once they gat 80 per cent 
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of marks, they are eligible to g8t admission in 
the Delhi COllege of Engineering and similar 
other institutions. The ICSI students and the 
students of the Delhi Board will have an edge 
over the CBSE students now. How does the 
Chairman answer this point? The students 
of eBSE who have to face this tough Mathe· 
matics examination this year are certainty at 
a disadvantage. 

I urge that you must give them compen-
sation. But you cannot compensate them by 
giving them some grace marks. It is really 
shocking that the question paper does not 
tally properly and is short of two marks. Will 
this two marks compensation seem to be 
just? Students must have wasted their time 
going through this paper and totalling the 
marks. Will their anxiety be compensated by 
grace marks? Does not the Chairman have 
his own children? Does he not understand 
the situation? I say that the CSSE students 
must be protected. 

So far as admissions are concerned, 
they have to face a tough competition. Our 
students must have a bright future. Already 
there is unemployment. There is terrible 
competition in the field of education. Do we 
want to make them future bleaker through 
this gimmickry? I wish the han. Minister 
asserts his authority and tells the Board not 
to stand on prestige and to hold a re-exami-
nation. H that is done, we will not have any 
grievance. Also, the examination wilt have to 
be set according to the syllabus and curricu-
lum prescribed by the Board and according 
to the same pattern devised and followed for 
the last ten y Jars. 

If there is some hitch in this, I would like 
to give another suggestion. The han. Minis-
ter should not go by what the Board's 
Committee would say. After all, what is that 
Committee? It is nominated by the Chairman 
and it cannot raise against the Chairman? 
The Board should realise the position of the 
Minister because ultimately every thing 
comas to the Parliament which is the su-
preme authority. H the han. Minister does not 
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agree to the suggestion of re-examination or 
if he is not in a position to assure me that he 
would ask the Board for a re-examination, 
then I will not ask for 24 marks as my friend 
has asked. I request you to institute a 
committee of experts and become knowl-
edgeable about this paper. This paper was 
decidedly beyond the comprehension of the 
vast majority of students. In this paper, as 
has already been stated, questions carrying 
24 marks were either out of syllabus or not 
according to the usual pattern. I do not know 
how you are gong to add marks. Before you 
decide on the method of compensation, you 
should institute your own committee of ex-
perts to go into the question paper. This is my 
please before you. As Pandit Jawaharlal 
Nehru said, we must have governance by 
intervention. We allow our institutions all 
autonomy. Dr. Singha can be a king unto his 
realm and I wish him well. But when some-
thing goes wrong, it is only the Parliament 
which can intervene. 

It isJawaharial Nehru who allowed free-
dom to every Minister and every State Chief 
Minister. But when something goes wrong, 
his policy was that of governance by inter-
vention. Here you have to intervene and 
conduct re-examination. You have your 
committee of experts drawn from various 
parts of the city or various parts of the coun-
try and you get their suggestions. 

[ Translation] 

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir, first I want to thank my 
friend Shri Jai Prakash Agarwal for bringing 
this matter to the notice of the Government 
and the Member of the House. He expressed 
his anxiety in this connection in such a way 
that even we, the hone Members, have 
started feeling that indeed injustice has been 
done to those students. 

I respect hon. Shri Shahi very much. He 
has been in public life for more than my 
years. He has a good reputation since his 
days as a Minister in Bihar. People appreci-
ate his administrative capability and respect 
him for the efficient handling of his Ministry. 
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While moving the Calling Attention Motion, it 
was expected that two points will be clarified 
in the reply. Firstly, what action will be initi-
ated against the person who was respon-
sible for setting a paper in which not only 
certain questions were out of course but 
there was clear cut error in the calculation of 
total marks as well? Secondly. what steps 
will be taken to rectify the loss suffered by the 
Students? Though I have full respect for Shri 
Shahi but I am constrained to submit that this 
is an unfortunate thing. H the victimised 
students and their guardians go through this 
reply, what opinion will they form of the 
Government? Therefore, while censuring 
those who misinformed you and prepared 
this unfair reply. I want to tear it with extreme 
regret. Efforts were made to make you state 
in your reply and I quote. 

[English] 

"The paper was somewhat difficult than 
the earlier years' papers. But it was 
somewhat difficult. ... " 

[ Translation] 

What does that mean? Almost all the 
school Principals share the same view about 
this paper. Kindly let us know as to how many 
school Principals have written to the Gov-
ernment directly or to the Board that the 
questions in this paper were not only outside 
the syllabus but 24 per cent of them were of 
the standard of the B. Sc. or the Engineering 
course in the 1.1. Ts. Even the teachers could 
not tackle 24 per cent of this paper. When the 
National Schools Conference wrote to Shri 
Singha categorically in this regard, he admit-
ted unlike you, that the paper was indeed out 
of course. Thus. ~ is being accepted outside, 
that injustice has been done to the students 
and it has been published in the Press as 
weH, but the hon. Minister was made to state 
in the Lok Sabha that-

[English] 

,h. paper was somewhat more ditficutt 
than earlier years' papers" 

MatIt«natIt:I 
( Translation] 

No other matter can be more embar-
rassing than this. for the Govemment. 
Therefore, I want to request you that action 
must be initiated against those who pre-
pared this reply and made efforts to misin-
form the House regardless of whether they 
are bureaucrats in the Ministries of C.B.S.E. 
Members. 

This is not a question of one or two 
cases only but it is question of future of all 
those 10 to 12 thousand students who ap-
peared in this examination. There might be 
some such students whose parents woukt 
be hoping that their son would secure high 
percentage in the examination, enabling 
them to get admission in. LI.T. or in some 
other Engineering Colleges. Now their per-
centage will be adversely affected for no 
fault of their own. H they had studied less or 
they had not put hard labour or had there 
been somewhat a bit more difficult question 
paper within the syllabus, this could be jus-
tified that it was the fauh on the part of the 
students and for their low percentage none 
etse than they themselves are to be blamed. 
But despite their hard labour. they are going 
to secure low marks. How can they bear with 
it? How will you compensate those students 
who had thrown their body and soul together 
in their preparations for the examination? 
Will you console them only by expressing a 
few sympathetic words. Will it be able to 
console the parents who burnt mid night oil 
in coaching their wards. I know a number of 
such parents who burn mid night oil in coach-
ing their children with the hope that one day 
their children will get admission in 1.1. T. etc. 
which will enable them in securing some 
good jobs. 

A sample survey conducted by them 
also reveals this fact that one question was 
out of syllabus and it has been done deliber-
ately to harass students. I doubt h might be 
the handiwork of one of such persons in the 
authority or sitting some where else who is 
averse to our decision of lowering of voting 
age to 18 years. They want to incite youths 
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on one or the other pretext. Such harass-
ment to students in not being made in Delhi 
alone but at other places and universities 
also. If the Government does not take pre-
cautionary measures, a conspiracy to incite 
our younger generation against the Govern-
ment can be hatched by such disgruntled 
persons. 

You should make an enquiry into the 
matter. It might be possible that the person 
who set the question paper or the Chairman 
of the Board has some link with B.J.P or 
some other pol itical parties on whose behest 
this harassment has been done to the ten 
thousand students and their parents so as to 
make them anti Government. The han. 
Member Mr. Agarwal is also present in the 
House and I share his grief as I can under-
stand his anxiety. His anger is understand-
able as he realise as to how much those 
children have been put to I\)ss. 

( Interruptions) 

SHRI JAI PRAKASH AGARWAL: The 
people are hurling invectives. He does not 
realise this thing. They want to play with the 
lives of 15 thousand students. At least once 
you should look into that question paper. If 
one could go through the paper, it appears 
that they do not want to test the knowledge 
of the students but they want to test what the 
students do not know. What can be more 
humiliating than this? I want to know as to 
why they want to play with their lives? Why 
do they pretend that they want to spread 
education ... (Interruptions) ... 

SHRI HAAISH AAWAT: Mr. Deputy 
Speaker, Sir, I want to ask three pointed 
questions. I am not interested in knowing the 
identity of the paper-setter and the kind of 
punishment he is to be awarded for his fault. 
But I would certainly like to pin point towards 
the Chairman who is responsible for all this. 
I want to know as to why any corrective 
measure was not taken by him as yet, 
though a sample survey was conducted and 
criticism was made by the press and repre-
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sentations were subm ittad by the Principal 
and the teachers. Why did he not take any 
step which could have satisfied the students 
and their parents. This wrong should be 
undone. Therefore, I want to know as to what 
action is being taken by the Government 
against the Chairman? 

Secondly, what action is being taken 
against those persons who have tried to 
mislead the house through the kind of reply 
prepared for the Minister to be given on the 
floor of the House on such a delicate issue. 

Thirdly, what measures are being taken 
by the Government regarding re-examina-
tion of that paper in which parents of the 
students in Delhi are very much interested. 

[English] 

MR. DEPUTY-SPEAKER: Now the 
Minister. 

SHAI P.R. KUMARAMANGALAM: Sir, 
please permit Mr. Jai Prakash Agarwal now. 

( Interruptions) 

Please give him some chance, Sir. You 
can put it to the House and decide. 

MR. DEPUTY-SPEAKER: I cannot; I 
am following the rules. I cannot allow like 
this. Then there will be so many interruptions 
like this. 

( Inte"uptions) 

SHRI P.R.KUMARAMANGALAM: 
Since two members are not there, you give 
some time to Mr. Agarwal( Interruptions) 

MR. DEPUTY-SPEAKER: I cannot al-
low. 

( Interruptions) 

SHRIRAMSINGH YADAV:Hemaybe 
permitted to ask qU9stions(/nt9"uptions) 

MR. DEPUTY -SPEAKER: I cannot af-
low. 
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PROF. SAIFUDDIN SOZ: We want a 
full fledged discussion on this. We could not 
discuss this calling attention thoroughly 
because of that impasse.(/ntsffuptions) 

[ Translation] 

SHRI JAI PRAKASH AGARWAL: Mr. 
Deputy Speaker, Sir, I want to makeonlyone 
point that when this matter was raised by the 
principals of schools in Delhi first, why deci-
sion was not taken before our raising this 
matter in the House. This reply has been 
come from the Government only after we 
gave Calling Attention in the House. The 
Government should have pondered over the 
matter well before the matter being here. 
Why efforts were made to play with the lives 
of the students? He should have told it be-
fore hand that the re-examination would be 
held. He should not claim that the spread of 
education is the first priority of the Govern-
ment. You are playing with the lives of the 
students who put hard labour in their studies. 
The persons found to be responsible for this 
lapse should be punished. (Interruptions) I 
want to know why any action is not being 
taken against the guilty persons. H I were in 
our position I would have 
resig n ed . ( Interruptions) 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MIN ISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): Mr.Deputy Speaker,Sir, while lis-
tening to the hon. Members I was thinking as 
10 what should I do in a matter which evokes 
so much emotion. From the submissions 
made here,are could draw this conclusion 
that the questions were difficu~ and out of 
course. With regard to the questions being 
out of course, I can get it examined by a team 
of experts comprising some of the principals 
of schools in Delhi, one or two professors of 
mathematics and some other experts in this 
field whether some of the questions were 
really out of course and if it was so, the 
students will not be allowed to be adversely 
affected on this count but according to the 
information received so far, a part of the 
queetion paper carrying 20 marks was very 
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easy, another part carrying 84 marks wu • 
bit difficult of average nature and the rest of 
the questions carrying 14 or 16 marks, wer. 
quite difficutt. Now what can be its reme-
dies? To my view, there can be two atterna-
tive of it and one of them is that out of 10,000 
students who had appeared in this examina-
tion, we may pick up copies of two three 
percent students atrandorm and get them 
evaluated before hand. Then we may make 
comparison between students who secured 
marks in the ranges of 1 to 32, 32 to 45, 45 
to 50,51 to 60, 60to 74 75 to 90 and 90 to 100 
with the number of students who secured 
marks in the same ranges previous year. 
This will give us an idea of the paper. (Inter· 
ruptions) 

First listen to me. Secondly, it has been 
stated that the questions set for Delhi stu .. 
dents were comparatively more difficult than 
the questions set for outside students and 
thus the students of Delhi have been placed 
in a more disadvantageous 
position ... (lnt9"upiions) .... 

AN HON. MEMBER: The Students of 
Delhi and Madras are in a dis-advantageous 
position. 

PROF. SAIFUDDIN SOZ: All those 
students who come under C.B.S.E., these 
disadvantages can be seen. 

SHRI L.P. SHAHI: C.B.S.E. Schools 
are in abroad also. The schools of C.B.S.E. 
are in Delhi as well as outside Delhi also and 
students of some of Delhi schools appear in 
the examinations conducted for students 
outside Delhi. 

SHRI JAI PRAKASH AGARWAL: All 
the three have different question papers. 

SHRI L.P. SHAHI: I am also stating the 
same thing. If you are so eager to make your 
submission, should I s~ down. I am not in 
haste to make my subm ission. If you are 
interested in listening to my view, only then 
I will make my submission, other wise 
not.(/nt8"uptions) In fact this is a mistake 
that the question paper was of 98 marks 
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instead of 100 marks. It can be a mistake 
either on the part of the setter of the question 
or on the part of the printer. This may be fault 
of the system that the question papers are 
opened only in examinations hall after their 
printing. 

SHRI P. R. KUMARAMANGALAM: 
This is a question paper of mathematics. 

SHRI L.P. SHAHI: It is, of course, a 
question paper of mathematics. It has also 
been stated that the question paper carried 
a total marks of 98 instead of 100 marks, this 
was in fact a mistake. 

SHRI JAI PRAKASH AGARWAL: This 
is a mistake in calculation of the persons who 
set this question paper of mathematics and 
who is supposed to evaluate them. 

SHRI L.P. SHAHI: You did not listen to 
my submission. 

SHRI RAM SINGH YADAV(Alwar): It is 
regrettable that our han. Minister of educa-
tion have not come to know the fact as to 
where the fault lies, though he has replied 
the matter in this August House. He has not 
yet identified the guilty person 

SHRI L.P. SHAHI: It may be a printing 
mistake also. Now the question is as to what 
remedial measure should be taken in such 
situation. The remedy is that if the question 
paper on one stream of C.B.S.E. in which 
students appeared is more difficu~ then 
other stream of C.B.S.E., a comparison can 
be made. Secondly, if aquestion either of 14 
marks or of 24 marks is out of course,it is a 
mistake and for this we will take further 
measures. We can discuss this matter with 
you and if after comparison it is found that the 
questions are really out of course, their 
remedies can be suggested. I want to assure 
students and advice them not to be dejected 
and desperate. For their knowledge I want to 
tell them that in the C.B.S.E there is an 
Examination Committee and a Result 
Committee. The Examination Committees is 
responsibie for setting of question papers 
and evaluatton of answer books of the stu~ 
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dents. After evaluation of answer sheets of 
the students, they are forwarded to Result 
Committee for publication of result. when the 
Resuh Committee finds that the percentage 
of marks obtained by students in a particular 
subject is comparatively lower than that of 
the marks obtained by students in other 
subjects, it reviews the situation to improve 
the position. 

This is the one door open. I am prepared 
to take suitable remedial measure if it is 
found on review that any question was out of 
course. 

Secondly, if the marks of one stream are 
comparatively poorer than the marks of 
another stream and if these are less as 
compared to the previous years, this matter 
will be reviewed by the Result Committee 
and efforts will be made to remove the diffi-
culties of the students. Therefore,l want to 
assure the hen. Members that there is no 
need to get agitated over this issue and I am 
also prepared to discuss this matter with 
you 

[English] 

SHRI P.R. KUMARAMANGALAM: If 
you compare H,e Delhi Board paper With the 
Cent, al Board paper, you will find that the 
Delhi Board paper is very easy. 

MR. DEPUTY-SPEAKER: We will now 
take up Matters under Rs. 377. 

[ Translation] 

SHRI JAI PRAKASH AGARWAL: 98 
per cent of the Principals have filed written 
complaints in this regard. (Interruptions) You 
should state in your reply that re-examina-
tion will be taken in respect of this paper. You 
are playing with the lives of the students. 40 
principals of different schools have written to 
the Board that this paper was out of the 
syllabus. Then where is the difficulty in hold-
ing a re-examination in respect of this pa-
per? Those who have set such a paper 
should be blacklisted. 
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[English) 

MR. DEPUTY-SPEAKER: The House 
will now take up matters under Rule 377. 

( Interruptions) 

16.58 hrs. 

MAITERS UNDER RULE 377 

[Eng/ish] 

(I) Need to open Post Offices In 
Kurur village of Malad (East) 
Bombay and Nalasopara (East) 
In Vasai Taluka of Thane district 
of Maharashtra. 

SHRI ANOOPCHAND SHAH (Bombay 
North): I would like to draw the attention of 
the Minister for Telecommunications to-
wards the need to open a few Post Offices in 
my const~uency. 

At Kurur village of Malad (East), Bom-
bay, there is an urgent need to open a new 
Post Office as the present Post Office at 
Malad (East) is not In a position to serve the 
people in a proper way. Deliveries there are 
not regular and in time because of new 
residential complexes and development of 
slums. People from Kurur village have to 
walk about four kilometres to have their 
postal requirements. 

Nalasopara (East) in Vasai Taluka of 
Thane district of Maharashtra is also badly in 
need of one new Post Office as people from 
Bombay are shifting their residences to 
Nalasopara, Vasai and Virar. Number of 
new residential buildings and oomplexes 
have come up at Nalasopara. 

So, I request that the Honourable Minis-
ter should instruct the department to con-

sider the proposal to open new Post Offices 
at Kurur village and Nalasopara. 

17.00 hr •• 

(II) Need to give some spacial 
concessions to Ahmedabad 
8S ara given to backward dl. 
trlets In view of closure of 
large number of Textile MIlia 
there 

SHRI HAROOBHAI MEHTA (Ahme-
dabad): The economy of Ahmedabad city is 
mainly dependent on the textile industry. On 
account of the closure of a large number of 
textile mills in Ahmedabad and consequent 
adverse effect on ancilliary industries, the 
socio-economic life of Ahmedabad has suf-
fered a great deal. , 

About 30,000 workers have been ren-
dered unemployed in Ahmedabad due to 
closure of the textile mills. A number of 
factories engaged in ancilliary industrial 
activities have also been closed down. 
However, Ahmedabad being a major city. is 
not qualified to get special concessions 
available to backward districts. As a resuk 
the economy of the city of Ahmedabad con-
tinues to be under great strain. 

It is, therefore, urged that the Central 
Government may make special exception in 
favour of Ahmedabad in view of its economic 
situation and declare the city to be qualified 
for all concessions available in the industrial 
context to backward districts. 

(iii) Need to provide more funds to 
Jammu and Kashmir for de-
velopment of places of tourist 
Interest. 

SHAI JANAK AAJ GUPTA (Jammu): 
The Government of India is very keen to 
promote tourism in India. The Government 
of Jammu and Kashmir is also very anxious 
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to promote tourism in the State. Jammu and 
Kashmir State has a great potential in tour-
ism. A large number of tourists come to the 
State every year. There are a number of 
places of tourists interest in Distrid Jammu, 
Poonch, Rajouri and Udhampur namely 
Noor Chhamb, in Poonch, Oehragali, Tatta-
pani, Kalabot and other in Rajouri District, 
Sruinsar and Sanasar 1 lakes in Jammu 
District, Salal, Patnitop, Sanasar, Maan-
taalai in Udhampur District. I would like to 
urge upon the Government of India to make 
survey of all these places of tourists attrac-
tion and provide funds and other amenities 
to develop these places as tourist resorts. 

(iv) Need to set up a unit of BHEL 
In Bihar 

DR. G.S.RAJHANS (Jhanjharpur) : 
S.H.E.L. is a leading profit earning undertak-
ing in the Public Sector. It has invented and 
manufactured a large number of modern 
machines and helped a lot in "the matter of 
import subst~ution. 

No Key Industry has been set up in 
Bihar in the last two decades despite the fact 
that the State has a strong infrastructural 
base. It is, therefore, earnestly requested 
"~at the Government of India set up a unit of 
t H.E.L. in Bihar at an early date. 

(v) Need for early rehabilitation of 
people ousted due to con-
struction of Bhakra and Pong 
Dams and for special financial 
assistance to Himachal 
Prades Government for con-
struction of Bridges and 
roads 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur): The constructIon of Bhakra 
Dam and other SImilar projects has been 
hailed as a mile-stone on the road to 800-

nomic development of India. However, the 
fate of ouste8s and the regions submerged 
under water has not been the concem of 
anybody, with the result that the victims have 
been suffering and have no hope of rehabili-
tation, if the Central Government does not 
come to their rescue in a big way. The 
oustees from Bhakra Dam and Pong Dam in 
Himachal Pradesh are still to get justice for 
their proper rehabilitation. 

However, much more serious are the 
conditions in the regions around the Gobind-
sagar Lake which has submerged many 
roads and bridges leading to the elongation 
of distances between various points in 
Bilaspur and Una Districts of Himachal 
Pradesh. I, therefore, request the Union 
Government and the Bhakra-Beas Manage-
ment Board to sanction special financial 
assistance to the State Government of 
Himachal Pradesh for the construction of 
bridges and roads like bridge at Bagphal 
over Sutlej river and over Lunkherkhad in 
Bilaspur and Una Districts respectively. 

The proposed National Fund for the 
rehabilitation of the oustees should also be 
set up at an early date. 

(VI) Need to direct NABARD to 
convert short term loans 
given to hand loom weavers of 
Madhubanl district, Bihar Into 
long term loans 

[ Translation] 

SHRI ABDUL HANNAN ANSARI 
(Madhubanl): Mr.Deputy Speaker, Sir, 
Madhubani district of Bihar is predominantly 
inhabited by weavers, whose only source of 
livelihood is ~he hand loom industry. Govern-
ment has made arrangements to provide 
working capital to the weavers' co-
operatives through NABARD. Due to floods 
and earthquakes during the last two years, 
the people had to suffer heavy losses. Be-
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sides. fall in the purchasing power of the 
common people has affected their market. 
While the co-operatives are facing financial 
crisis, the banks are issuing notices to them 
to repay the working capital. legal adion is 
also being initiated against the defaulters 
and as a result, the office bearers of the 
weavers co-operatives are becoming rest-
less and the weavers are on the verge of 
unemployment. h is not justified to recover 
Government loans from the people of the 
areas affected by natural calamities. 

Therefore, I request the Government of 
India to direct NABARD to convert short-
term loans into long-term loans and with-
draw whatever legal adion has been initi-
ated against the weavers' co-operatives. 

17.05 hrs. 

GENERAL BUDGET 1989-90 - GENERAL 
DISCUSSION - CONTO. 

(English) 

MR. DEPUTY-SPEAKER: Now we 
take up further discussion on Budget 
(General) for 1989-90. 

SHRI DIGVIJAY SINGH (Rajgarh):1 
rise to support the Budget for 1989-90. I 
congratulate the hon. Finance Minister for 
presenting a very balanced, very pragmatic 
Budget. h is pro-poor, anti-rich, growth ori-
ented and has made an honest effort to curb 
the non-plan expenditure and consequently 
the deficit. I am sure, it would curb inflation 
also. 

It is the centenary year of Pandit 
Jawaharl~tI Nehru, the architect of modern 
India. He said: 

liThe national aims of a weHare state 
and a socialist economy before it 

can only be achieved by consider-
able increase in national income 
and our economic policy must there-
fore be aimed at suitable and equi-
table distribution.· 

We have seen in the last four years, in 
spite of bad monsoons consistly, our econ-
omy has developed enough resilience, that 
we could manage an average growth rate of 
5 percent in the Seventh Five Year Plan. 
Even in the last year, the worst drought year 
of the century, we oould register a growth 
rate of 3.6 per cent. The management of 
drought by the Government under the direc-
tion of our Prime Minister, Rajiv Gandhi, has 
been commendable. It has proved that we, 
as an economic nation, are on a very strong 
wicket and we can face any calamity with 
confidence. 

I would like to point out that in the not so 
severe droughts of 65-66,66-67 and 79-80 
our growth rate was negative and the rate of 
inflation was 11 per cent, 15 per cent and 
over 15 percent respectively. This itself 
proves that by the right kind of policies, we 
have been able to control the economic 
situation in this country. This has been pos-
sible because of better performance of our 
infrastructure in the public sector, better 
investment climate built up by liberalisation 
of our industrial policy, rationalisation of 
controls, delicens;ng and of course, the in-
herent Indian character of savings. 

I am surprised at the comments of our 
opposition leaders. Though they were 
absent at the time of presentation of the 
Budget-probably it is the second time that 
this has happened in India Parliament -it is 
very sutprising that they have commented 
that this is a Budget which will stagnate the 
economy. " anything that is stagnating, it is 
the growth of the opposition parties, their 
approach and their mentality. They have 
shown it a number of times in ttl. very 
Session by their indifferent approach to the 
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serious problems of this country and by 
raising such issues which politicise and viti-
ate the political scene and conditions in this 
country. 

The role of the Opposition Parties in this 
country has been unfortunate. 

Economic growth is not the only factor. 
Only increase in economic growth cannot 
remove poverty and economic inequalities. 
We have to achieve economic justice and 
equality. Then only the poverty of this coun-
try can be tackled. That is why I say that we 
have to have a Budget and an economy 
which shall remove the economic inequality 
between the two factions - the upper eche-
lons and the lower ones - alongwith the 
eoonomic growth. Then only we shall be able 
to do some justice to the people living below 
the poverty line. If we see the total wealth of 
the country, even after forty years of our 
independence, sixty per cent of the wealth is 
owned by ten per cent of the upper echelons 
of population, and the bottom ten percent 
own only two percent of the national wealth. 
Until and unless thiS is brought down, we 
shall not be able to remove poverty from this 
country. Although Karl Marx is not very 
relevant in the late twentieth century. but he 
has said - and it is quite relevant today also 
- that economic Justice is like a passenger 
tram which is Invariably and always late. We 
have seen thiS fact come true ill our country. 

The trickle down theory of the First and 
the Second Five Year Plans, where it was 
though that the community development, as 
such, would remove the poverty in this coun-
try, has not reached the lowest bottom. It has 
not gone beyond a certain point. 

Unfortunately, our rich urban-based 
professionals and other people in the Plan-
ning Commission and in the North Block, are 
quite far away from the actual condition in 

the rural India, from the actual problems of 
the rural poor. That is why we have not been 
able to make an honest effort to remove 
poverty in this country. Mrs. Gandhi made a 
frontal attack for the first time in 1980 when 
shebroughtthe IRDP, NREP, and RLEGPto 
remove poverty from this country. We have 
seen that these Programmes could have 
been very successful in dealing with the 
poverty of this CX)untry but for their ineffective 
implementation. " you see, merely by dis-
tributing loan and subsidy, you cannot bring 
a person living below the poverty line, above 
the poverty line. An integrated approach has 
to be taken, and this was very much con-
ceived when this IRl)P was brought out. 

The structure of economic growth has 
to be associated with the productive partici-
pation of those living below the poverty line, 
by upgrading the skill of the rural artisan, its 
access to the high-tech, its ability to contrib-
ute to the value adding process and then 
providing their share of institutional finance 
along with the subsidy. That is the integrated 
approach for the rural development, for the 
weaker sections of the rural artisan. If that i5 
done, then only your IRDP will be success-
ful. Mahatma Gandhi has said, "Men should 
be the centre of economic growth." The 
wealth has to be generated in every home 
and every famIly which is living below the 
poverty line. Then only the IRDP can pe 
successful. In spite of the vast human re-
source available in thiS country, which can 
be converted into an asset, we have failed to 
do so. Although the hon. Prime Minister has 
created a separate department for Human 
Resource Development, it has only become 
a glorified Education Department. It has 
done nothing for the inherent development 
of the human being, and particularly those 
people who are uneducated but very much 
there in the rural skill like the rural artisans, 
no effort has been made to develop them. 
There are no inst~utes and there are no 
facilities for the development of the skills of 
the rural artisans. There are no institutes and 



461 Gsnl. Budget, 89-90 PHALGUNA 24. 1910 (SAKA) Genl. Discussion 462 

no training programme for the uneducated 
rural landless. Until this is done, poverty 
removal would remain as an utopian dream 
for all of us. 

Sir, I oongratulate the han. Finance 
Minister for merging the programmes of 
NREP and RlEGP. It was long overdue. It 
was creating such a confusion in the rural 
areas and at the field level that even ac-
counting was becoming a great problem. But 
merely to providing funds for rural landless 
is not enough. Here also, the implementa-
tion of the programme has been very ineffec-
tive. There has been no house to house 
survey of the rural landless. We have not 
made it essential at the field level to see that 
only the rural landless who are supposed to 
gain by this programme are employed in 
these programmes. No identification has 
been done of these rural landless. Until and 
unless you identify the families of these poor, 
how can you give them an assured employ-
ment for at least 200 days in a year which has 
been our programme? Sir, I strongly advo-
cate that a complete identification pro-
gramme in every village has to be made for 
all those rural landless families who have to 
be provided employment under the new 
programme and I also congratulate the han. 
Finance Minister to bring about Nehru 
Rojgar Yojana which shall be implemented 
in these 120 districts. Sir, choosing of 120 
districts ;s a very difficuft problem. There 
may be different considerations. But I 
strongly advocate that they should be very 
careful ;n choosing these 120 districts. You 
should first find out which are the districts 
where you have surplus rural landless, 
where you have people working below the 
minimum wages, where people are still 
migrating, leaving their home and hearth to 
find work elsewhere. These are the districts 
you have to choose for this 'Nehru Rojgar 
Vojana'. 

Sir, my district, where I have been 
elected from Rajgarh, in Madhya Pradesh, 

about 25,000 to 30,000 every year migrate I" 
spite of your NREP and RLEGP, to other 
areas f~r employment. I strongly request the 
hon. Finance Minister to convey my feelings 
to the Agriculture Ministry or whatever the 
dealing Ministry to see that Rajgarh district is 
included in the 'Nehru Rojgar Yoj~na'. Sir, 
Gandhian economy of enoouraging Village 
and Cottage Industries is still very relevant 
for this country. We should reserve all those 
items which can be produced in a village or 
cottage industry. And the bigger and the 
medium industry should be made to stop the 
production of such items which can be pro-
duced in a village by local talents. 

Now, Sir, the 'Ambar Charkha ' the 
symbol of Mahatma Gandhi orthe symbol of 
fight against imperialism, is used for spin-
ning of yarn. This is one thing which. if used 
in the right-earnest and with the right policy, 
can do a Jot in giving more employment in the 
rural areas. I request the hon. Finance 
Ministerto speak to hon.Textile Ministerthat 
the thicker yarn, yarn of the lower counts 
should be reserved only for the hand-spin-
ning industry. Today I must confess that 
inflation has hurt the poor of this country in a 
very big way. I strongly advocate that 8 
scheme to provide cheap toodgrains to the 
people living below the poverty line is a must. 
Until and unless we do that, we shall not be 
doing our duty. 

Sir, I must go on record that in regard to 
the huge subsidies that we are paying to the 
fertilizer industry or for subsidising sugar 
and edible oil, we must seriously reconsider 
whether this is seriously and effectively giv-
ing some relief to the poor. In my own as-
sessment, it is not. (Interruptions). The sub-
sidy to the fertilizer industry is mostly being 
corned by those cu~ivators or farmers who 
are fairly well-te-do now. And with modern 
techniques and irrigation they can afford to 
pay higher price for the fertilizer. So, the 
same fertilizer subsidy can be given at the 
distribution level to small and marginal farm-
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ers and to Scheduled Castes and Scheduled 
Tribes farmers. And similarly, sugar and 
edible oil can be brought out in the public 
distribution system. By releasing the 
adequate amount of edible oil and because 
of the success of the Technology Mission on 
oitseeds, the prices of edible oil have comp. 
down. I also congratulate the Government 
that by taking away the edible 011 from t!)I3 

vanaspati industry which it was subsidishg, 
it has brought down the edible oil prices and 
has brought some relief to the poor. Th(J 
savings made in withdrawing these 5,Jbsi 
dies can go to finance the scheme fOl 

cheaper foodgrains for the poor, for people 
living below the poverty line, which ha;; 
become a 'must'. 

Sir, I congratulate the hon. Prime MiniS-
ter for, with the right kind of foreign policy 
and our friendly relationship with the neigh-
bours we have been able to bring down the 
defence expenditure. We have taken a very 
bold stand in containing this defence expen-
diture which was becoming heavier and 
heavier each year because of the rise In our 
defence expenditure. 

We can easily bifurcate the non-plan 
expend~ure into two - non-plan expendi-
ture non-development side and non-plan 
expenditure development side, Le. to meet 
the maintenance cost of the assets created 
over the years. I strongly advocate, we have 
been trying also, for a serious cut in the non-
plan non-developn1ent expenditure. As far 
as I know the hon.Prime Minister had made 
a statement that all Ministries should volun-
tarily decide where they can bring down the 
non-productive and non-plan expenditure 
and also to review the ongoing schemes. 
There are a number of schemes being taken 
up by dHferent departments which have lost 
the relevance and which are unproductive 
and useless. There has to be a serious 
review In aft these Ministeries whether the 

schemes which are being implemented are 
f(:)ally effact i'v8. whethorthey are really help-
ing the growth of the economy or the target 
section. I do not know whether any Ministry 
made an exercise or made an honest effort, 
but that is not reflected in the figures pre-
sented to us. No Ministry made an effort .... 

Mr: DEPU1Y-SPEAKEA: 
wind up. 

Please 

SHHI DIGVIJAY SINGH: Sir, I will take 
t JlO or three minutes. I am concluding. 

! al30 would like to say that we must be 
very careful in the increase in the repayment 
Joiigations. The market borrowing and the 
imbalance in the foreign trade is a very 
sertous problem in future and this so called 
debt trap is very much a reality in the near 
future. 

Sir, the imbalance in the Import and 
export has been consistent over the years. 
We have baen balancing foreign trade by 
foreign borrowing. How long can we go on? 
There has to be a ti me when we shall be 
f aced with a situation where we will not be 
able to borrow from the extreme market. We 
have given lots of incentives to exporters. 
But still more incentives are needed. We 
have to be very careful. The import liberali-
sation does not mean a blanket sort of per-
mission for anyone to import whatever he 
wants to. Only those items which are essen-
tial for the growth of Indian economy should 
be kept in the list. 

I strongly feel that the capital subsidy 
being given to the industry is not needed. 
People who are setting up industry them-
selves come from very affluent class. You 
are giving them capital subsidy which is not 
needed. You can give them soft loan which 
they can repay easily. One of the major 
reasons for industrial sickness in this coun-
try is, the doles that we are handing out to the 
new industry. There are 2 lakh sick industrial 
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units in this country and most of them are not 
in a position to repay the loan nor in a 
position to revive them. I strongly feel that it 
should be stopped and this money saved 
should be given to KVIC, village industry 
sedor to upgrade the technological skill of 
the rural artisans. 

There is a room for higher direct taxa-
tion in this country. Direct taxes today only 
contribute 18.5% of the total GOP in the 
country whereas in other countries, the di-
recttax contributes to about 35 to 500/0 of the 
total GOP. There is a room for this. The 
removal of surcharge and the imposition of 
80/0 only means 3% additional levy on the 
higher income group. There is a room for 
additional levy of direct taxes. The corporate 
sector has been allowed togo scot-free. This 
could have been one of the areas where you 
could have increased the revenue. The 
family; pension raised for our freedom fight-
ers is a weloome step. But I plead that it 
should be increased to Rs. 1500 a month in 
the present condition of inflation. The pres-
ent pension is not sufficient. 

In the end, I would congratulate the han. 
Finance Minister for presenting a very prag-
matic Budget. 

SHRI K. PRADHAN I (Nowrangpur) 
Mr. Deputy-Speaker, Sir, I rise to support the 
budget proposals for the year 1989-90. The 
aim and objects of this Budget are to pro-
mote the productive employment, protect 
consumption standard of the poor, discour-
age non·essentialluxury consumption spe-
cially when it is import intensive, them to 
provide some relief to middle class income-
tax payers, to maintain the tempo of indus-
trial modernisation and growth and to con-
tain the Budget deficit for the year 1989-90. 

8efore I go to the Budget, I would like to 
speak something about the Indian economy. 
During the last year, due to severe drought 
condition and flood conditions, the economy 

of our country was handicapped and it was 
only 3.6% in terms of growth in GOP. This 
year, it is going to increase up to g%. 

Regarding agriculture, due to bad 
monsoon, the production of foodgrains was 
138 million tonnes last year whereas it is 
going to exceed 166 million tonnes this year. 
Regarding industry, industrial production 
was about 8% per year during the last four 
years and the plant load factor of electricity 
rose to 56.5°,4 from 50.1 % in 1984-85. In the 
Railway, the freight carried during the last 3 
years is more than the total of the previous 
10 years. Steel production is increased by 
10.10/0, cement production 12% and the 
nitrogen fertilizer by 26.2% and phosphatic 
fertilizer by 64.5% when compared with the 
corresponding period of last year. At last, I 
say that 179 public sector enterprises under 
the Central Government showed a net profit 
of As. 694.19 crores from As. 59.79 crores of 
the corresponding period of last year. 

This year is the Birth Centenary Year of 
Shri Jawaharlal Nehru, our revered late 
Prime Minister. The hone Finance Minister 
has proposed to implement a new Scheme 
called Jawaharlal Nehru Aozgar Yojana. 
This is a cent per cent funded Scheme of the 
Central Government and it has to be raised 
from the income-tax payers who have more 
than Rs. 50,000/- income at the rate of 8°,4 
from next year. 

I welcome the idea of employing people 
living below poverty line in 120 districts in the 
country where the employment generation is 
very low and where people do not get better 
employment. 

Regarding NREP and RLEGP. RLEGP 
was a cent per cent Central scheme funded 
by the Central Government and now it has 
been merged with NREP. My bitter experi-
ence is that in some States, they could not 
give during the past the matching grant for 
NAEP and, that is why, they were deprived 
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of getting the share that was allotted tothem. 
RLEGP which was purely a Central grant, is 
now mixed with NREP and the precondition 
is that at least 25% has to be deposited by 
State before 75% of the Central Government 
grant is released. If these Schemes remain 
separate and if out of Rs. 1,211 crores an 
amount of Rs. 600 crores is allotted for 
RLEGP and a sum of As. 611 crores is 
allotted for NREP, this precondition will not 
be there for these poor States for RLEGP. 

Gadgil formula is there with the Plan-
ning Commission. Whichever State can 
contribute more, it can get more funds from 
the Central Government in their Plan. This 
will also be the same formula which is ap-
plied to the States. Some poorer States are 
unable to contribute-more. They are de-
prived of the allocation made to them. So, I 
would request the han. Finance Minister to 
consider this and see whether this can be 
done. 

The outlay during next year is proposed 
at Rs. 82,161 crores with a deficit of Rs. 
7,344 crores. This amount of Rs. 82,161 
crores is 11.70/0 higher than the budget esti-
mate of last year and 8.40/0 higher than the 
revised estimate of 1988-89. Deficit of Rs. 
7,337 aores is less than that of 1988-89. i.e., 
Budget estimate of Rs. 7,484 crores and the 
revised estimate of Rs. 7,940 crores. 

During this Budget, under Communica-
tion, there is a rise in the proposed expendi-
ture i.e., tete-communication was Rs. 2,200 
crores last year and now it has gone up to As. 
2,700 crores. Energy sector was Rs. 9,100 
crores last year and it has gone up to As. 
11,227 crores this year. So also transporta-
tion was Rs. 5,555 crores Jast year and it has 
gone up to Rs. 6,296 crores this year. 

Non-Plan outlay also has gone up to Rs. 
54,345 crores this year which is a rise of Rs. 

5,470 crores over the estimated figure m RI. 
48,877 crores of last year. Major non-Plan 
expenditure intended to payment of interest 
is about Rs. 17000 crores. Defence has 
been allocated As. 13,000 crores. Subsidy 
on food, fertilizers and export promotion is 
expected to touch Rs. 7472 crores. Regard-
ing subsidy on Food, I would like to say that 
I come from a tribal bett. This food subsidy is 
just to maintain the Ine of the people living 
there. In the name of this subsidy, for tribals, 
subsidised food is given. It is distributed to 
the people living there irrespective of their 
origin whether they are tribals or non-tribals 
or scheduled castes. tt is given to everybody. 
Whoever is living in tribal areas, he gets this 
subsidised food because the tribal people 
depend on the subsidised food as they have 
got very little earning. The wages given to 
them are very less. The wages range be-
tween Rs. 3-4 only per day. Unless they get 
this subsidised food, it is very difficult, for 
them to sustain. In the tribal areas, there are 
many diseases as the tribal people are 
under-nourished people. They don't have 
proper dress. They don't get proper food. 
Therefore, this subsidy has helped them a 
lot. I hope the hon. Finance Minister will 
consider to increase this subsidised food in 
tribal areas to help them further. 

I would now liketotouchthe exemptions 
given by the han. Finance Minister. There 
are several exemptions. He has announced 
some exemption to the pou~ry sector. 33113 
per cent of the income on poultry has been 
exempted from tax. So also there is soma 
relief to the retiring officers. The widows will 
also get 33113 per cent exemption i.e. upto 
Rs. 12000 is exempt from income-tax. Con-
cession has also been given to the lower 
slab income-tax payers. A S'per cent exemp-
tion has been given to the income slab from 
Rs. 18000-25000. It is a welcome ida •. 
Food-processing equipment and agro-
based industries will also get concesalon In 
taxation. 
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Sir, there has been some taxation on 
steel, iron, cigarettes and molasses. Molas-
ses is used for the manufacture of liquor. 
Further, some taxation is there for inland air 
travel at the rate of 1 0 per cent of the basic 
fare. Regarding foreign trave', Rs. 501· has 
been increased to Rs. 1501- per ticket to 
travel neighbouring countries. For other for-
eign countries, it has been increased from 
Rs. 1001- to Rs. 300 per ticket. There has 
been some increase in taxation in regard to 
car, coller, television etc. which are lUxury 
items. Government is very keen to see that 
the rich people are taxed fro the benefit of the 
poor people, to give employment to the poor 
people. They can derive the benefits of taxa-
tion. 

With these words I conclude. 

SHRI GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha): Mr. Deputy-
Speaker, Sir, I congratulate the han. Fi-
nance Minister for having presented a bal-
anced Budget giving relief to the ordinary 
and middle-class people. This is a labour-
oriented and farm-oriented Budget. For the 
last 10 years, I have been sitting here as a 
Member. In this Budget, certain concessions 
have been given to the farm sector and 
ordinary people. I think the income-tax slab 
may be raised a little bit Le. it should have 
been increased up to As. 250001- because 
Rs. 20001- per month is not a big income. It 
will save the middle-class people. 

People in South India, especially in my 
State of Kerala faces acute power shortage. 
I would request the hon. Minister to allot 
more funds to the State of Kerala so that 
many schemes can be implemented. Cash 
crops can be raised in Kerala. There are 
certain projects which are pending with the 
Centre. The State Government says that the 
central sanction is required for it and central 
financial help is also required for it. You know 
that more educated people are struggling to 
get job there. Formerly, their aim was to go 

to the Middle East to get job. But now, people 
are coming back from the Middle East with-
out job. So. it has become an acute problem 
of getting a job in Kerala. Kindly provide 
more fund and also provide more central 
industries in Kerata. 

You know, manpower is more in Karala. 
But actually, people are struggling to get 
even a job. Graduates, post-graduates sci-
entists and engineers are struggling to get a 
job in the State. They are running after a job 
not only in India but they are going abroad 
also in search of a job. Please take a sympa-
thetic view on this problem, 

Regarding irrigation, formerly, we used 
to give more concessions for purposes of 
foodgrains production. There is a good 
scope for cash crops and especially the 
long-term cash crops like coconut, rubber 
etc. H they are irrigated well, maturity time 
will be reduced and more income will gener-
ate. Now we are spending crores of rupees 
for importing rubber. By irrigating this, we 
can save foreign exchange. If you irrigate 
cardamom well, you can get a bumper crop 
and thus we can earn more foreign ex-
change. My request is to give more funds for 
irrigation purposes so that we can earn more 
foreign exchange and save more foreign 
exchange. 

National Highways are less in number 
in my State as compared to the population of 
the State. The Transport Minister has an-
nounced about the Cochin National High-
way. But the fund provided for that is very 
low. I request you to allot more funds so that 
Kerala State may come on par with other 
States. 

There is good scope for tourism in our 
country. Small countries like Switzerland 
and Ceylon attrad lot of people and earn Jot 
of money from tourism. We should provide 
good hotels and good conveyance to the 
tourism to attract more people from different 
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parts of the world. Kindly allot more funds for 
this. In Kerata, there are hills, good beaches, 
sea·ports and also aerodromes to attract 
more people. If you allot more funds to 
Kerala, we can mint crores of rupees from 
tourism. 

Regarding rural telephones, people 
have been waiting for a long time to get a 
telephone connection. In urban areas. 
people spend more money because they are 
rich people. But for rural communication, 
you have to take a sympathetic view and you 
should give more concessions. 

Our hone Prime Minister has been main-
taining good relations with the neighbouring 
countries. That way, we have saved a lot on 
Defence expenditure. And we are utilising 
that money for more weHare schemes like 
NREP etc., so that our country progresses 
very fast. I congratulate the Prime Minister 
on this policy of maintaining good relations 
with our neighbours. 

I do not want to take much of your 
valuable time. I support the Budget. I con-
gratulate the Finance Minister for giving a 
balanced Budget. 

SHRI K.S. RAO (Machillpatnam): Mr. 
Deputy-Speaker, Sir, I am happy that a man 
with some vision, integrity and commitment 
to the nation and the people, Mr. Chavan. 
has presented the Budget this time. I know 
that he will never yield to pressures of vari-
ous sections. 

When I went through the Budget pro-
posals. I did feel that it was in tune with the 
laid down principles of socialism and rational 
distrbution. But when I heard the opposition 
Members speaking many a time-not only 
this time but also in earlier Budgets-I found 
that they wer. only bent upon criticiSing the 
Budget with no concrete solutions coming 

forward from them. I have not heard their 
views on taxation, their views on allocation of 
funds or their views on increasing the re-
sources for the budget. But they only criti-
cise. Possibly they felt that their role is only 
to criticise. Even when you ask, they don' 
have a solution. 

Our philosophy is socialism. By social-
ism we don't mean distributing poverty; by 
socialism we mean ensuring that the fruits of 
the growth is shared by the poorest of the 
poor in this country. Keeping this in our mind, 
when we fait that in the private sector most of 
the wealth that was generated was going to 
the few privileged hands of the country. we 
felt like having a public sector through which 
we thought that the wealth generated will be 
shared by the State or the people. But unfor-
tunately when we see the performance of the 
public sector, for which I don't say that you 
are responsible, an amount of Rs. 65000 
crores invested in the public sector is not 
yielding even one rupee, though on paper 
we might show an amount of about As. 2800 
crores or Rs. 2900 crores which also is 
coming only from oil sector through admini-
stered prices. So, unless we keep attention 
on the performance of the public sector by 
choosing people like you--people who are 
competent, who are men of integrity and who 
have got some commitment and who are in 
tune with the philasophV of the country-
there is no solution for improving the public 
sector. 

Under the impression unless we keep 
the public sector at the commanding 
heights, on paper if we go on speaking about 
that and then allow the public sector to cause 
Ioss8s, you will always face the problem of 
constraint of resources. I am not interested 
in saying that public sector should not be 
there; but a public sector which can generate 
wealth and distribute it to the poor people is 
required. I am of the opinion, as Finance 
Minister you can bring out some checks on 
the public sedor by tailing them that you are 
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not prepared to give them any more budget-
ary support and they have to generate 
weahh for themselves for expansion and 
showing profits every year. 

. Basically it is the production that sorts 
out the problem of the nation or improves the 
economy of the cou~try. Any proposal that 
you make in bringing out the tax structure or 
duties-exeise, customs. etc.-must moti-
vate a man to work and save. I have seen 
yourtaxing 8% surcharge on the people who 
are earning more than As. 50.000. h is a 
welcome sign. I don't think even the traders 
or the businessmen are worried about it. But 
will you think once about your still maintain-
ing the same limit of As. 18000 as the lim it of 
exemption for income tax? More than 22 
million of the public sedor employees and 
about 7 million employees in the private 
sedor are within this limit of less than Rs. 
25,000 or about Rs. 27,000. What is the 
expenditure that is involved in collecting the 
tax from so many millions ,of employees 
whose income is limited and whose income 
is known to everybody? I don't thiilk it is less 
than Rs. 400 erores or Rs. 500 erores and 
the revenue also may not be more than that 
amount. So, can you not think in terms of 
avoiding this upto Rs. 25,000 or increasing 
the exemption limit to Rs. 25,000 so that the 
exchequer will not lose much; but at the 
same time you are giving an impression that 
you are really realistic? I request you to think 
positively keeping those people who are 
paying in this bracket in mind and also keep-
ing in mind the devalued value of the rupee 
now. It is a genuine request. I do not know 
consecutively why Finance Ministers have 
been shirking to increase this limit by which 
we are not going out of socialism or the 
principles laid down by our leaders earlier. 

Sir, I have discussed with many a 
people both inside and outside Parliament. 
Everybody expresses that it is the controls 
on production which are causing this havoc. 
Now you have de-controlled cement and 

aluminium. Why don' you extend it to sev-
eral other commodities of buk eonsumJ)' 
tion? Experience also shows when you have 
de-controllad any commodity its production 
has gone up and the prices also come down. 
Cement which used to be sold at Rs. 85/-per 
bag is being sold at Rs. 50/- per bag these 
days. Same would be the fate of several 
other major items including steel. In steel H 
you allow the private sedor to come in a big 
way the prices will certainly come down. 

Sir, while I congratulate you in de-con-
trolling these two ttems, namely, cement and 
aluminium I wish you de-control also steel, 
sugar, fertilisers and, if necessary, power 
generation. You are aware and we are 
aware that everyone of you in the Govern-
ment are feeling constraint of resources for 
development. Where from do these r. 
sources come? These resources have nec-
essarily to come out of the hard work put in 
by the human beings. I ha\t9 already said H 
out of the 800 million people of this country 
even 300 million people were to work with 
improved skills and giving them extra benefit 
of Rs. 10 per day you Will be getting Rs. 
90,000 erores per annum. It Is common 
knowledge. If you want a skilled carpenter 
you have to pay Rs. 70 per day whereat ~n 
ordinary carpenter will rome for Rs. 20 .. ,,~. 
per day. How much difference does it mak ' 
Similar is the case with every profession. So 
the shortage in this country is of skifled 
labour, skilled technicians and competent 
people who can com 9 out of the institutes 
after their studies and generate wealth di" 
rectly not depending on Government em-
ployment. For this you are requirod to allot 
more resources for human resource devel-
opment. You have only allotted Rs. 832 
erores for this purpose. This is an essential 
item. You have to necessarily allocate more 
money for this. 

Similar Is the case with population con--
trol. I do not know how Government is forget-
ting about the havoc which this unchecked 
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population growth is causing. I have sug-
gested to the Ministry and also to the Prime 
Minister in case you pay Rs. 3000/- today to 
each individual who is prepared to limit his 
children to one and if you pay to 10 million 
people it comes to Rs. 300 crores of expen-
diture in the budget. The promise that As. 
3000/- paid today will become a lakh of 
rupees by the time the boy comes up to t~e 
age of twenty-five--give a commitment that 
you are going to pay a lakh of rupees to the 
children after twenty-five years-that would 
be a great attraction for every individual to 
limit his chUdren. A lakh of rupees by the time 
boy comes to the age of twenty-five is an 
assured wealth which gives confidence to 
the father. You expenditure in other methods 
is not yielding results. Rupees 3000/- is not 
much and it will have a compound effect by 
which you can bring the population growth to 
zero in less than twenty years. Sir, you may 
ask me wherefrom these resources come for 
these things. I say why do you provide 
money for Railways? Why do you provide 
money for T etecom? Why do you provide 
money for power generation, for chemicals, 
fertilisers and civil aviation? Why don't you 
ask those Ministries to generate their own 
wealth? In case they are short of cap~al 
investment, allow them to raise bonds. Let 
them share the responsibility of paying the 
interest on capital. Let there be a burden on 
them. Let them not think that they can get the 
budgetary support and they can still live on 
inefficiency. Let them not think that they can 
go on expecting budgetary support and 
nead not generate wealth by themselves. 
Why do you increase the burden on your-
self? Why not share this burden? I think, you 
will think in the direction of asking the other 
Ministries excepting those Ministries which 
are engaged in weftare adivities like human 
resources development, education, poverty 
aleviation, rural development. This win sort 
out the problem of allocation. 

I definitely congratulate you that poli-
cies and programmes of our Government 
have helped us in spite of the continuous 
drought of three years. The policies of the 
Government have enabled, apart from the 
nature, to increase the production of 
foodgrains from 138 million tonnes to almost 
170 million tonnes-an increase of around 
24 per cent. When there could be a 24 per 
cent increase in the foodgrains in one year, 
can you not think in terms of giving more 
assurances to the farming community by 
paying remunerative prices and by increas-
ing the allocations for crop insurance? Then, 
more and more people can take risk. More 
and more people can work with better incen-
tives and generate more wealttr-if not 24 
per cent every year, then at least more than 
what it was earlier. 

You have been spending a lot of money 
on import of several items, including edible 
oils. You give the remunerative price to the 
farmers. There is no need to import any 
edible oils. Our own experience in the case 
of sugar is that by paying remunerative price 
to the farmers, we have not only come to the 
stage of seH-sufficiency but also we are in a 
position to export sugar to other countries. 

Now, I will come to the corporate sector 
taxation. Even with effective taxation in the 
corporate sector of 50 or 55 per cent, under 
your legislation, it is only 27 per cent. That 
means, we are, in on way, levying higher tax 
rates compared to any other nation. We 
don't need to worry about increase in tax 
rates in this m~nner. If you want, you ~,n 
withdraw your exemptions and then reduce 
the rates to the international standards. 

Savings, I understand, are going down, 
though marginally. But some more incen-
tives to the rural people will help in increas: 
ing the savings because domestic savings 
are much better than the external savings. 
But by increasing external savings. we are-
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losing employment. Our countrymen are 
forgoing the employment. Even if you in-
crease the domestic borrowing it will be only 
within the oountry. No amount of debt will 
harm us. But external debt, I understand, is 
about As. 55,000 crores. Please think over 
about putting a check on the external debt. 

I congratulate you in bringing down the 
budget deficit form Rs. 7,940 crores to Rs. 
7,337 crores. People fear about the deficit. I 
think that deficit financing and inflation are 
part of the economy for which we need not 
get perturbed. So long as this deficit and the 
inflation are within control, that is, inflation is 
less than 1 0 per cent and deficit is in the 
range of 2-3 per cent of the gross national 
product, we need not get upset or we need 
not bother about tbe critq;m from the Oppo-
sition parties. 

lastly, I only wanted to say that the 
Central Government is giving more than Rs. 
7,500 crores by way of subsidies. You are 
giving more than As. 3,000 crores on fertilis-
ers alone. Have you ever thought that by 
giving As. 400 crores or subsidy ... on As. 2 
per kg. and su.bsidy on dhoties in Andhra 
Pradesh with expensive publicity that is 
being given, the Chief Minister could win the 
hearts of the people? But your Rs. 3500 
crores on fertilisers which is going to the 
farmers is lacking pUblicity. We are not 
impressing upon the farmers and the poor 
people. We are not impressing anybody in 
this country with so many thousands and 
crores of rupees which the Government is 
spending on the poor people and for the 
agricultural community. But I wish that the 
amount of As. 3000 crores which you are 
giving to the factories is withdrawn and you 
see that this is given directly to the farmers 
by which you can encourage the competition 
among t~e manufadurers of the fertilisers 
and thus make the farmers feel that the 
Govemment of India is interested in their 
walfare. 

flOm Pak. Occupi9d Area of J & K 
18.00 hr •• 

MR. OEPUTY SPEAKER: It is time to 
take up haH-an-hour discussion. So, you 
please wind up. 

SHRI K.S. RAO: Finally, I congratulate 
the Minister for the pragmatic Budget which 
he has brought in. If there are any sugges-
tions for improvements, let him not have the 
feeling of ego; let him consider those im-
provements and accept to the extent pos-
sible. 

18.01 hr •• 

HALF-AN-HOUR DISCUSSION 

[English] 

Financial AssIstance to Refug ... from 
Pak Occupied Area. of Jammu and 

Kashmir 

MR. DEPUTY SPEAKER: The House 
will now take up a discussion on the points 
arising out of the reply given by the Minister 
of State in the Ministry of Home Affairs on 
27th February, 1989 to Unstarred Question 
No. 713 regarding financial assistance to 
refugees from Pak occupied areas of 
Jammu and Kashmir. Mr. Janak Raj Gupta 
may please start. 

( Translation] 

SHRI JANAK RAJ GUPTA (Jammu): 
Mr. Deputy Speaker, Sir, I had requested for 
a half-an-hour discussion in oonnection with 
the reply given to my question by the hon. 
Minister of State in the Ministry of Home 
Affairs on 27th February and I am grateful to 
you and thank you for giving me permission 
therefor. This issue concems the poor and 
helpless refugees from Pakistan occupied 
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areas of Jammu and Kashmir. At the time of
partition, when riots had broken out in sev-
eral parts of the country, some marauders
from Pakistan attacked the beautiful Ka- .
shmir valley, looted the property of the inno-
cent people and committed such atrocities
on them that per force they had to kill their
womenfolk. As a result, these funfortunate
people were compelled to leave their homes
and take refuge in other parts of the State.
These refugees are not the victims of jut on
war but they are the sufferers of three wars.
The first set of refugees were the victims of
partition in 1974, when they were rendered
homeless in'their native land in West Paki-
stan and had to take shelter here as it was
the border area. The second batch was
rendered homeless during the Pak aggres-
sion on Chhamb in 1965 and the third set of
people were the persons displaced during
the attack by Pakistan in 1971. There can be
no two opinkms about the fact that assis-
tance rendered by the Indian Government to
these helpless people is praiseworthy. They
did not even have the basic necessities of life
such as food, clothing and shelter. They
were provided shelter inthe different camps.
..eme, were, accommodated in Nagrota
( ?""!p and others in Yole and other camps
and likewise they were provided shelter
wh~rever it was possible to do so. They were
provided with food and other assistance.
Thereafter, with the passage of time, ar-
rangements Were made for their rehabilita-
tion and settlement. Out of 31,000 refugee
families from Pak occupied areas of Jammu
and Kashmir in 1947,26,300 families were
settled in that state itself, a little more than
5,000 settled in areas outside Jammu and
Kashmir and some settlJd in Delhi as well.
Out of them 22,700 families were agricultur-
ists, and 3,500 belonging tothe business
community preferred to settle pawn in urban
areas. After their rebabilltationland was al-
iotted to approximately 21,1 00 families, but it
could not be allotted to about 1600 fa.milies.

from Pale. Occupied 480
AreaofJ& K

In this way there was a deficiency of about
8904 families. Government was to provide 1
lakh and 30 thousand kanalland to make up
this deficiency. Some of the land out of this
belonged to those who had migrated 10
Pakistan and the rest was Government land.
About 1585 houses were also allotted and
698 plots were distributed. At that time scale
of distribution of land decided was 4 adres of
irrigated land and 6 acres of unirrigated land.
Thereafter, a delegation led by certain lead-
ers met the concerned Minister here. I was
the Deputy Speaker at that time and hon.
Shri Mohd. Ayub Khan and Shri Namgyal
were also there in that delegation. As this
was a humanitarian issue everybody,
whether a minister or an official, was eager
to help and rehabilitate them so thatthey got
their due. But, thereafter none of the deci-
sions was implemented and no significant
assistance has been rendered to them so
far. This was the fate of displaced persons of
1947. We are grateful to the Government for
rehabilitating the refugees of 1971 from
Chamb Sector. The hon. Minister has admit-
ted in his reply that 696 families have not
been rehabilitated and their cases are pend-
ing due to deficiency of .land in the State.
These refugees of 1941 fe'el neglected and

'say that the refugees of 1971 have been
allotted 4 to 6 acres of land and housing
plots. Plots were allotted to the non-agricul-
turists for shops and ad-hoc grants of Rs.
300 to Rs. 500 per family were given, de-
pending on the size of the family. Rs. 100 to
Rs. 500 were also provided as financial
assistance. Rs. 5,000 were given as grant
per family for building a house. Upto Rs.
10,000 were given for construction of a
pucca house. In addition to it As. 1000 were
given as rehabilitation grant. Rs. 2,000 were
given for purchasing fodder and Rs. 600 to
Rs. 1900 for cattle, Rs. 500 for purchasing
agricultural implements, Rs. 300/- per acre
irrigated land and unirrigated land and many
more such facilities were provided. Rs.
5,000 per family were given to those en-
gaged in business for starting their own
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business. We are grateful for this because I would like to urge the hone Minist. that 
these refugees belong to our state and were keeping in view their miserable condition 
in need of financial assistance at that time. and also for the reason that the case has 
Although they did not get enough money been lying pending since 1947. Some effort 
needed for their rehabilitation but somehow should be made to make these people self· 
they are able to make their both ends meet. sufficient who have been leading the life of 
The refugees of 1947 who resided in the refugees for the last 42 years. They should 
urban areas received Rs. 3500 and one not be treated as refugees throughout their 
residential plot. The number of such families life. I would like to request the Governmentto 
was 1780. The refugees from rural areas give them grant-in-aid of Rs. 12,000 and 
received As. 1,000 and a plot of land. There- loan of Rs. 12,000 to each family so that they 
fore these refugees plead that Government could start their own business and construct 
should assist them in such a manner that their own houses especially when thera is no 
they are able to stand on their own legs, start possibility of their being shifted to any other 
their own vocation, provided bread for the place. 
family and build a house of their own. 

Mr. Deputy Speaker, Sir, if you visit 
these refugee settlements you will find them 
no better than the slums of Delhi. At that time 
the Jammu-Sialkot. train service had been 
discontinued. Some people constructed 
houses on railway tracks and started living 
there. You can yourself imagine as to how 
much space is available on the tracks and 
how big will be the size of the house con-
structed on them. The condition is so worse 
that an entire family manages to live in one 
room. Some people constructed houses on 
hillocks and started living there. where there 
are no facilities of water etc. nor any other 
facility is available there. Even then they 
have no grief. They are happy. These people 
can improve their lot if they are provided with 
land and given money to start their own 
business. Now-a-days there Is problem of 
un-employment everywhere. This problem 
is also prevalent there. The Government of 
India finally agreed to do something. When 
we insisted on our demands. They decided 
that some c..sslstance must be given to these 
people. The Government fen that if not more, 
some Sl .... , I scheme should be drawn for 
them which will be called Special Economic 
Scheme for Rehabilitation of 1947 Refugees 
Settled in Jammu and Kashmir. But no such 
scheme has so far been formulated which 
would benefit these people. 

I hope that the hon. Minister will pay 
attention to it. A meeting of the officials of the 
State Government was held with the Plan-
ning Commission and thereafter a commit-
tee of the M.L.As was formed during the time 
of Sheikh Abdullah. This committee ex-
plained the whole case. Now our present 
Chief Minister, Shri Farooq Abdullah is tak-
ing a lot of interest to solve this matter and 
has maximum sympathy_ He made a provi-
sion of Rs. 2 crores in this year's State 
Budget so that the package deal of Rs. 
12,000 per family could be materialised, if 
not inthis year, let it be during anothercoupla 
of years. But Rs. 2 crores is not a big amount. 
It is too meagre to meet the requirement. The 
total expenditure involved comes to Rs. 15 
crores and Rs. 15 to 20 crores is not at all a 
big thing for the Central Government. This a 
issue must be solved so that people are not 
deprived of their legitimate rights and they 
get their due. 

There are some more refugees who 
come there from West Pakistan. A discus-
sion to this eHect had taken place in this 
House' on several occasions. The Chief 
Minister of Jammu and Kashmir had also 
appointed a committee of M.L.As to study 
this case and find a solution. The number of 
families living here is not mors. Tlier ... 
only 4,250 such families spread over 3 dis-
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trids of Jammu and Kashmir viz. Jammu, 
Kathua and Rajouri. They are the people 
who had come to India at the time of partition 
and settled there. The border was open at 
that tjme. These people were assured that 
they can live there and nobody will displace 
them. Now notwithstanding that these 
people were given land for agriculture and 
houses to live, they have ne~her right to vote 
nor their children have the right to sit in any 
competitive examination for any job. There 
they are non-state subjects. Our constitution 
contains special provisions in respect of 
Jammu and Kashmir. They have no such 
right under these constitutional provisions. I 
would, therefore, like to request the hon. 
Minister to think about them. They have no 
right to secure employment in the State. 
They have no right of citizenship. That is why 
a quota should be fix ed for their chi Idren after 
allotting land and houses to them so that 
they may also think themselves as citizens of 
this country. 

I hope that our young Prime Minister, 
Shri Rajiv Gandhi who is also the leader of 
the nation will think over it seriously. I know 
that he is very sympathetic towards the poor 
and he is always prepared to take steps to 
remove poverty and fulfil their urgent needs. 
Whenever any part of the country experi-
ences drought and flood, he visits that part 
himseH. I am sure that our leader will pay 
attention to it. This matter has been brought 
to his notice for more than once. With this I 
express my thanks to you and hope that our 
han. Minister will pay full attention to this 
problem and help to solve it. 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIAS (SHAI 
SONTOSH MOHAN DEV): Sir, the han. 
Member has raised certain points. The sub-

AreaofJ&K 

jeel matter in question is an issue which was 
raised in the past in this House as wall as 
with the Central Government by various 
Members and also by the Chief Minister of 
Jammu and Kashmir. The han. Member has 
very rightly said that the Government of India 
in the past have taken steps to provide 
settlement. Out of the total 32,000, families 
26,300 are in Jammu and Kashmir and 5300 
areoutsideJammu and Kashmir, 3600 are in 
the urban areas of Jammu and Kashmir and 
22,700 families are settled in the rural areas. 
Ex-gratia payment@ As. 3500 per urban 
family and As. 1000 per agricultural family 
were provided. In addition to that 2 acres to 
3 acres of irrigated land or 4 acres to 6 acres 
of unlrrigated land was also allotted to each 
family. As originally said in our answer, 
about 696 families of Chhamb sector could 
not be provided land. On this issue when the 
attention was drawn to the Central Govern-
ment, we did in the year 1961 consider this 
issue and sanctioned Rs. 600 per acre of 
shortfall. But unfortunatly the State Govern-
ment did not utilise that particular amount for 
reasons best known to them. Probably they 
thought that it was not adequate for them. As 
very rightly said by the hon. Member, subse-
quently also, it was discussed at the highest 
level and the idea of floating a Corporation to 
Jook after the rehabilitation of these families 
was envisaged. The Government of India 
said that they could consider providing loan . 
for this purpose. Unfortunately, the State 
Government said that they were not willing to 
take loans but they wanted grants. This was 
not accepted because we feel that after so 
many years of independence these people 
have already settled and now they should be 
treated like other c~izens of this country and 
other assistance which is given-as was 
mentioned by the hone Members-just like 
grants or loans should be given to these " 
people. But we are not in a position to sanc-
tion the grant. But if the Government of 
Jammu and Kashmir comes forward with the 
setting up of a Corporation for them, we shall 
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certainly consider how best we can help 
them by giving them loan, to provide rehabili-
tation to them. 

This matter was discussed before the 
Petitions Committee of the Rajya Sabha. 
where our Secretary (Rehabilitation) gave 
our views. But we are still sympathetic, pro-
vided an Adion Plan can be formulated by 
the State Government, and it comes forward 
with a positive scheme. Then we shall defi-
nitely consider it; but on our part, we cannot 
assure and say that any special sanction will 
be given. But we are looking after the down-
trodden people. There are various schemes 
with the Central Government, and the State 
Governments are provided with funds. I 
hope they will also come forward to help 
these people. 

The han. Member has raised the ques-
tion of voting rights of 425 families. The 
Jammu & Kashmir have their own Repre-
sentation of peoples Act. They follow the 
Representation of people Act, 1951 on Iy for 
parliamentary elections where permanent 
and non permanent residents are allowed to 
vote. But those who are not permanent resi-
dents are not allowed to vote in the State 
Assembly elections. This matter was taken 
up before the Supreme Court; and even 
Supreme Court gave the verdict saying that 
it was for the State Government to decide. 
But since the han. Member has drawn atten-
tion to this matter, I will request him to give 
it to me in writing. I will take up the issue with 
the State Government; but n is absolutely up 
to the State Government to decide. But we 
shall take up the issue with the State Gov-
ernment. 

As regards the other issue, as I said, we 
are not now in a position to give sanction for 
any grant; but if a Corporation is set up, we 
shall definitely consider it. 

SHRI MOHO. AYUB KHAN (Udham-
pur) : Sir, I would put a question-a very 

straight question. I want to ask the hon., 
Minister whether it is a fact that the Central 
Government has treated those refugees 
who were uprooted from Chhamb.Jhorian in 
1965, and later on in 1971 in a different 
manner, and those earlier uprooted in 1947 
in a different way. There is a difference 
between the treatment meted out to these 
people uprooted in 1947, and the treatment 
meted out to those people were were up-
rooted in 1965. So, we want that justice 
should be done to those people also, who 
were uprooted in 1947. 

We do not want anything else; but we 
want justice from you. Why are you treating 
those who were uprooted earlier, people 
who have lost everything for the sake of the 
freedom of this country and who have under-
gone huge sacrifices. in a different manner? 
You are treating those people differently. 
and treating those people who were later on 
ruined, in a different manner. 

I want to know the answer for this. 

[ Translation] 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Deputy Speaker, Sir, I would like to confine 
my speech to one or two points only and not 
more. The condition of these refugees is 
very deplorable. these people live on railway 
tracks and hillocks. If the Government say 
that as sufficient land is not available, those 
people cannot be given land then where 
should these people go? 

The hon. Minister has rightly said that it 
is a state subject and the Government is 
prepared to extend help if the State Govern-
ment set up a corporation for this purpose. In 
this connection I would like to request you to 
initiate talks with the State Government at 
the earliest, because it is a human problem. 
these people are not at fault It is a fact that 
the area was forcibly grabbed by Pak;~an. 
no matter whether n was in the 1947, 1965 or 
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1971 war. The people were rendered home-
less. Most ofthe people, who had come from 
Bangladesh or the erstwhile Ea~t Pakistan, 
have settled here and are living happily. 
Those people who had come from Punjab 
have prospered a lot perhaps they would 
have not achieved this much prosperity had 
they remained in Pakistan. Then what is the 
fault of these people who are leading a very 
desolate life. May I know from the Govern-
ment whether they would consider this prob-
lem from humanitarian point of view so that 
the problem of those people, who cannot 
raise their voice and whose case is being 
pleaded by us in the Parliament, could be 
solved at the earliest. 

[English] 

SHRI SHANTARAM NAIK (Panaji): 
The subject of giving relief and rehabilnation 
comes in the Concurrent list, namely, Entry 
27, which reads as follows: 

"Relief and rehabilitation of per-
sons displaced from their original 
place of residence by reason of the 
setting up of the Dominions of India 
and Pakistan." 

Now, h appears that, in any case, this is the 
joint responsibility of the State Government 
and also the Central Government. Mr. Gupta 
has rightly stated that thase Sharnarthis 
(refugees) have to be made pursharthi (self-
sufficient). In times of war, we help the war 
victims in several ways. Refugees, who are 
war victims, they should be treated as such. 
Now, after so many years iT you grant them 
any relief is something which is not under-
standable. Either we at the Centre are re-
sponsble or the State Government is re-
sponsible. Is there any constitutional provi-
sion or the attitude of the State Government 
which comes in the way of giving appropriate 
relief to them? Is the Central Government, 

Ar_ ofJ& K 

on its part, going to make any changes by 
giving voting rights to these people or is 
there any other plan in the future? In any 
case, what are the basic differences which 
presently exist between the State and the 
Centre? 

[ Translation] 

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir, there are two kinds of 
refugees in Jammu and Kashmir-one be-
longs to 1947 and the other consists of those 
who came after 1971. The condition of refu-
gees who came in 1971 from Chhamb-
Jorian area is good. The State Government 
has given some help to them. But the condi-
tion of the refugees who came in 1947 is very 
deplorable as has rightly been said by Shri 
Janak Raj. The fact is that under the provi-
siOns of Article 373 they can neither acquire 
land nor the land can be allotted to them. 
Besides, they cannot be granted loan as 
they do not own any property or land. As 
such, the first thing should have been -that 
Article 373 should not be made applicable to 
them. Even if article 373 was made appli-
cable to them, the State Government is not 
doing anything for them. You should have 
taken steps to rehabilitate them in other 
states. Something should be done for them, 
because the ultimate responsibility lies with 
the Central Government only. They are 
there for last several years, their children 
and grand children have born. They feel that 
they are the citizens of India. But they are 
living in such a deplorable condition. They 
are not enjoying even their basic rights and 
getting basic amenities of life. I feel that it is 
not fair keeping in view our national pride. As 
such the Central Government should come 
forward and initiate talks with the State 
Government. If the State Government 
shows any hesitation them they should initi-
ate action to rehabilitate the refugees in 
other States by treating it as their own re-
sponsibility. Secondly, whatever amenities 
are possible, as the hon. Minister said by 
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ffcMltlng • oorpgration, should aIeo De ex- SHAf SONTO .. MOHAN DEV: In the 
t.nded1o 1hem. other part. of the country people haY. taken 

[EngHsh] 

SHRI SONTOSH MOHAN DeV: Sir, 
those who cam. subsequently once in 1985 
and again in 1971 were given relief. But w. 
must appreciate that they wanted to go back 
and settle. They were not very keen to stay 
there. The amount which was paid in 1971 
was Rs. 13,500 per family. As against that In 
1948 they were paid Rs. 3,500 along wJth the 
land in rural areas and Rs. 3500 in urban 
areas. So, the quantum of the amount and 
keeping in view the money value of 1971 and 
1984, I do not think that there was much 
differentiation. 

theloana and even r~ when the report 
of,t" Rnance Commi .. ion came. 101M of 
the loans wefe afIo waived .1 OWl the 
country for the refugeea. So, theM II no 
dilcrimination. In the past ateo, all money 
given for relief and rehabilitation W8I not 
given as a grant. For West Pakittan refu. 
g.- as well for refugMS from Eut PMJ.. 
stan-because I come from an .,.. from 
where 50 to 60 per cent of the EMt Bengal 
refugees came-loana were given to all of 
t~em. not all are grants. Here W8 hav.lnl· 
tially given grants .a weU at loans. You 
cannot say that the Jammu and KuhmIr 
Gov.mment treated them bacMy. Unfortu-
natefy, the land was not avai'''' and In 
spit. of their honest efforts they could not 

The other question that is being raised give lands. So, we will be doing injustice to 
is about the voting rights. This is a sensitive the Jammu and Kashmir Government be-
question. 

[ Translation] 

SHRI JANAK RAJ GUPTA: I am grate-
ful to you for providing relief to them. Please 
give them grant. 

[Eng/ish) 

SHRI SONTOSH MOHAN DeV: I 
agree. I have said that W a corporation is 
floated, we are ready to help. Just as you are 
sympathetic, we are also equaly sympa-
thetic. We will assist them. At the highest 
level-at the Prime Minister's level-a 
meeting was taken and a suggestion was 
made that a corporation should be floated. 
Unfortunately. the State Government did not 
coma forward. We shall take it up with them. 

[ TrM,JatIon) 

SHRI JANAK RAJ GUPTA: I want that. 
You ahould give them grant instead of loan. 

[EngHsh] 

cause local demands also are there for land 
and it is quite a sensitive issue there. But 
efforts were made. In the time of Sheikh 
Abdullah a proposal came and we give 
money, about As. 600/- per head. But unfor-
tunately that was not disbursed. I do not 
know the reasons. They should have given 
that money. It would have meant something 
for them. 

As regards the voting rights, as I said in 
Jammu and Kashmir voting rights is an issue 
on which they went to the Supreme Court 
and the Supreme court had said that it was 
up to the Jammu and Kashmir State to 
decide. If I remember alright-I am speaking 
subject to correction-even after I came to 
this Ministry, w. did write a letter on the basi. 
of a memorandum, to the State Govern-
ment. Only now there is a good sign. They 
are saying that they are looking into It. their 
stand has somewhat changed now. Let us 
see. We will pursue the matter and try to get 
some thing. There is no differentiation be· 
tween one type of refugee and the other. 
Government of India has alwaY' taken _ 
poaiIiv. stand. Even recently when the 



~11 H.A.H. ,.. FInMoMI A,.w.nc. to R.,ug ... MARCH 15, 118' from PM. 000upI«J 
A,..oIJ. K •• 

[Sh. SontOlh Mohan Dlv] 

Ohlkm. r.tug •• OIml to Trlpur. the Gov-
.rnm.nt elm. forward with h.,p. Indl. wIN 
alway. h.,p r.fug... Wh.n the Tibetan 
refug ••• e.m. w. Iook.d .tt.r th.m. So, 
th.re I. no qUlltlon of cr •• tlng a dlffer.nce 
betWe.n on. type of refug •• and anoth,r. 
On thl. particular 1 •• uI, I am .ure that thl 
hon. M.mbtrl will apprlclatl that though ~ 
I. IClntr"lubJICt Iina II a Stl11 lubject; WI 
c.nnot compel th.m. W. can only r'qullt 
th.m. 

Shrl Shantaram Nalk WI. liking why It 
coutd not be don. whln It t •• olntr.' lubJ.ct. 
W. cannot do ~ unl.l. w. glt the gr •• n 
ligna' from the Stat. Government. 

But a the hon. Mtmblfl "'Ive IMd. I 
.peelally reqUllt thl Mlmblra of P.IIa· 
mint from Jammu .nclKuhmlr to tiki M up 
with the Statl Govlrnm.nt. If the propoIIl 
com.. In the mann.r thlt w. hlv. lug· 
gl.ted, we will be pl •••• d to hllp and Mr. 
Gupta h ••• ' .... dy .. Id that h. IIlnt.rllted 
to ••• that .om.thlng I. don. and the ful" 
cooperation will be glvln by our Mlnl.try. 
That WI cln ... url you. 

11.31 hr •• 

The Lok S.bh. then adjoumlld till EleWlfl 
of the Cloolc on Thuflday, March 18, 1 tBQI 

Phalguna 26, 1910(Sak.) 
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